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LOK SABHA DEBATES 

LOK SA8HA 

ThuNday, ....... 18, ~ 'D, 1127(SIIIca) 

The lok Sabha met at Eleven of the Clock 

ORAL ANSWERS TO QUESTIONS 

[ErrgIitIh] 

MR. SPEAKER: Shri Avtar Singh Bhadana a.No.341. 

*341. SHRt AVTAR SINGH BHADANA : 
SHRI . RAM KRIPAL YADAV : 

Will the Minister of CIVIL AWATION be pleased to 

stale : 

(a) whether the Government is promoIingplivate 
Airlines by giving them various facilities including the 
permission to fly abroad; 

(b) if so, the details thereof; 

(c) wh8Iher 1nspIte. of pennis$ion from Directorate 

General of CIvil Aviation, some private Airlines have not 

been a/Iowed 10 fly abroad: and 

(d) if so, the details and the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AYIATION (SHRI PRAFUL PATEl) : (a) to (d) A 
statement is laid on the Table of the House. 

511f'.men' 

(a) and (b) The decision to allow the private airlines 
to operate on foreign routes was taken to facilitate optimal 
utilization of our traHie entiUements so that country benefits 
in terms of employment. business opportunities. foreign 
exchange earnings etc. vis-a-vis lorelgn countnes. besides 
enhancing much needed capacity on the intemational 
routes. According to this decision. Indian scheduled 

carriers having contlflUOUS operations 01 at least 5 years 

in the domestic sector and having a minimum fleet size 

of 20 aircraft have been permitted to operate on all 

international routes except UAE. Qatar. Bahrain. Oman. 

Kuwait and Saudi Arabia. 

(e) and (d) Baaed on the requests received from them 

following private scheduled carriers have been designated 

to operate 10 the under-mentioned countries:-

Jet Airways 

Air Sahara 

Jet Airways 

Air Sahara 

Sri Lanka. Bangladesh, Nepal. UK. 

Belgium. USA. Malaysia. 

Singapore. 

Sri Lank, Nepal, Bangladesh, UK, 

Malaysia. Singapore. Out of the 

above. actual operatios have com-
menced as follows:-

To Colombo. Kathmandu, 

Singapore, Kuala Lumpur and 

London. 

To Colombo, Singapore and 

Kathmandu. 

Actual opetafions are, however, based on commercial 

judgement of theairtines concemed. 

(Translation] 

SHAI AVTAR SINGH BHADANA : Mr. Speaker. Sir. the 

Government had said that under the national CIvil aviation 

policy. private airlines would be permitted 10 operate flights, 

to foreign countries. May I know the reasons lor not 

permitting IndIan Airlines to operate flights to foreign 

countnE'S while private airlines like Jet Airways and Air 

Sahara have been permitted even though American 

government has not allowed them landing for security 

reasons. I want to know the reasons lor the same from the 

hon. MIOIster. 

SHRI PRAFUL PATEL S' I~e hon. Member wants 

to know whether Indian prl';.ltl~ airlines have been 

permitted 10 operate flights to foreign destinations. I have 

informed ana they also know that two private airlines viz. 
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Jet Airways and Air Sahara have been permitted for the 

same .. 1n his second question. he has asked whether Indian 

Airlines has also been permitted to operate to foreign 

destinations. In this regard. I would like to make it clear 
that the GoYemment policy accords priority to Air India for 

• operating flights to foreign destinations 88 it is our national 

carrier. h has got permission to fly anywhere in the world. 
Besides this. Indian Airlines has been operating its flights 

to a .number of countries in South-East Asia and middIe-
east for several years. Since the time we have adopted 

the policy of permitting private airlines to fly to foreign 

destinations. Indian Airlines too has got the same 

permission and it can operate its flights to anywhere 

including America, U.K. Europe etc. This is a clear cut 

policy. 

SHRI AVTAR SINGH BHAOANA : Mr. Speaker. Sir. in 

view of rising incidents 01 air crashes world over. I want 

to know from the hon. Minister whether they take adequate 

safety measures prior to permitting private airlines 10 

operate to foreign destinations in order 10 ensura safely 

of the people. 

SHRl PRAFUl PATEL: Mr. Speaker. Sir, the hon. 

Member wants 10 know whether we are conscious about 
safety in relation 10 private aitIines or other airlines. In this 

regard. I woutd like 10 make it clear that it is mandIIIory 

to obtain a safety certificate from DGCA fOl any IIirtines 
be it private or public and of any categocy. Hence, no .. 

services are pennilted unless we .... fully eaIi8fied in 

relation 10 air safety. 

SHRI RAM KRIPAl YAOAV : Mr. Speaker. Sir, the han. 
Minister has said in his reply that pennission has been 

granted 10 two private airlines. As far as I have inIormaIion, 
he has granted permission to Jet Airways and Ail Sahara. 
Through you. I would like 10 tell the han. MinisIer that USA 

has given permission to Air Sahara but not to Jet Ai,.. 
due 10 certain security reasons. The han. Member, who 

spoke before me. had also asUd a question in this regard 
but the hon. Mini$ter did not reply to it. WheCher Itil true 
that the security concerns are there becauae Jet Airways 

has -had a nexus with a notorious intemationaI gang? 

Secondly. whether Air India has given permission to 

the AiJtus of Jel Ailways uncler ita own banner to fly to 

USA with all the officials and staft on board in an 

undeclared manner? 

SHRI PRAFUl PATEL: Mr. Speaker, Sir, the hon. 

Member has asked whether Jet Airways and Air Sahara 

have been chosen lor flying 10 America. Yes, it is true. Ever 
since the Government of India has changed its aviation 

policy and taken a new decision under which private 

airlines can now fly abroad, we have nominated Jet 

Airways. Air Sahara. Indian Airlines etc. to fly abroad. now 

the question is that we have received some queries from 

there on security front after the Jet Airways submitted its 

application. I would definitefy say that a local company by 

the name of Jet Airways already exists there in America. 

That company had raised some objections before the 

officials and authorities there. We have also received 

information from there asking for our comment thereon. Out 
Inter-Minillerial consuttalions are going on currently and 
on receirillg the complete information the required 

information will be senl to united Slates 01 America through 

the Ministry of External AItairs. 

His second question was wheIhef we have eigned any 
agreemenl with Jet Airways - no, we do not ha¥e .., such 
agreement but. as I have alleady said many ... tnthe 

House that both Air India and Indian Airlines are teeing 
many problems for many years. I believe thai you at will 

aIeo ....... until we pnMde MIW planes to bath the 

~. they wi! face the prd:IIet.18 01 .capaciIy 

shortage and quality. In thia mailer. I want your cooperaIIon 

also that whenever AJr India 01 Indian Airtines faced any 
problem and took a plane on comm8icial terms fram some 

air company lor 15-20 days under commercial daci8ion or 

judgement. then you should not taJce it 0Iherwiee and 
should accept the comrnelCiat judgemer:t·tn the inIera8t of 

Ihoee aiItinee .. hundred8 01 planes _lying and tI8Y8I'aI 
..... ~ are starting their ....,.,. .. In the 

c:h8nged scenario 01 todl¥ 

SHRI RAM KRlPAl YADAV : Mr. SpElI.r, han. IInIIter 
did not apeak about the security co .. c ....... ,..,..,."..) 
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MR, SPEAKER : What Is Ihia? 

(""."."".,,) 

[EngIiIIh] 

SHRI RAM KRIFW. YNJAV : SIr, II Ie a very ~ 
question. 

MR. SPEAKER: H you are not satisfied, there are other 
methods open under the Rule. 

{1IansIaIIon] 

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, in his 

statement the hon. Mtnister has said that there are certain 

norms. Only thoee air companies are permitted to operate 

to overseas which have been operating for the last five 

years continueusly within the country and which have a 

fleet of twenty aircrafts. Whether instances of not fulfiUing 

the prescribed norms by some air companies have come 

to the notice of the Government which are providing 

good services at present and having good efficiency? I 

would like to know from the hon. Minister whether the 

Government will reconsider their case keeping in view their 

efficiency? 

In reply to the second part of my question it has been 

alated that in view of the ever increasing number of air 

services or number of flights Air India has permitted Jet 

AilWBya in the past few years and increase in the capacity 

of Air India and Indian Airlines is being considered. The 

time by which the said capacity will be created and 

whether it is having an adverse impact on your services 

due to not acqumng the said capacity so far and whether 

these two companies are suffering losses on this account? 

Whether the Government is going to procure some aircrall 

during the current financial year? 

SHRI PRAFUL PATEL: The hon. Members have asked 

the question In two parts. First, I will reply to second part 

of their question. At present there is certainly a need to 

increase the capacity of aircraft of the Air India and Indian 

Airfines as well as increase the number of aircraft in their 

neet and replace the old aircraft by new aircralt. We cannot 

deny thiBfact. We opetate our fIIghIa for many inacceseible 
...... for which no other ail1ines operate their tIighls or 

some limes when the issues national importance comes 

before us, e.g. operating flights for 'Haj' or providing relief 
at the time of natural calamities like Tsunami. Such several 

occasions come before us. Air India and Indian Airlines 

are the national carriers and we direct them to take this 

responsibility and they have always been discharging this 

responsibility. Therefore, I agree with their point and their 

question. The Government is making efforts in this regard. 

However with great regret I have to say that when they 

were in power fo, six and a haH-year and they did nothing 

in this regard nor did they took any decision on this issue 

but we would not cause further delay in this r~gard. It has 

a set procedure. There is a slight difference between the 

procedure adopted by public sector companies and private 

companies. Now I come to the first part of thetr question 

as to why we have permitted private companies to operate 

their flights overseas. They may remember that during the 

last seSSion, that is. during the budget session a similar 

question was asked and I had replied to that question in 

similar fashion I would like to say so far private companies 

are concemed, we are of the view that we should permit 

the private companies which are providing services in the 

country and provide more connectivity within the country 

and have experience of five years in this field should be 

permitted to operate overseas flights and we have done 

exactly thIS. We have sought suggestions lrom DGCA in 

this regard. Naresh Chandra Cornmit1ee constituted by the 

previous Govemment i.e. your Government has given 

suggestions In this regard and the then Prime Minister has 

permitted private companies to operate their flights to 

'SAARC' countries. A different polley was adopted in 

respect of 'ASEAN countries on the basis of which we have 

decided to permit the private companies to operate thetr 

flights to overseas which have experience of operating for 

live years and providing service in the country II would 

be better that private companies should provide service 

first in the country before granting them permission to 

operate overseas flights. In this way only those private 

companies will be permitted to operate overseas flights 
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which will have experience of operating for five years 

within the country. and shall be possessing a fleet of at 

least twenty aifcraft. 

[English] 

SHRI SARBANANDA SONOWAL : Sir. I want to know 

from the hon. Minister how many private airlines have 

been permitted to fly abroad so far. I would also like to 

know whether they have covered the Bangkok-Guwahatl 
rouse. 

SHRI PRAFUL PATEL ; I Just infonnedthe House a 
little earlier that two private airlines. namely. Air Sahara 

and Jet Ailways have been pennitted to fly overseas .under 

the policy of the Government of India. 

As 'ar as aangkok-Guwahati route is concerned. I 

would be happy to inform an of you and you may be aware 

of it that we have started a flight from Guwahati to Bangkok 
and ri:e vetU of the tndian Airlines. We hope that in future 

once the traffic picks up on this route. we wiD be able to 

provide mont connectivity. 

The hon. Speaker has always direded that Eastern 

side of India and look-East should be ow policy. 

MR. SPEAKER : Merely taking note will not do. You 
will have to implement it. 

SHRI P. MOHAN : Sir. Madurai Airport is opending boIh 
Government and private aiItines SUCCUltuty. WlI the 

Go"em'netd consider upgradation of this Airport? 

MR. SPEAKER : It does not arise out of this Question. 

Now I wiH go to next question. 

Inc ...... in AIr T..mc 

·342. SHRI M. SREENIVASULU REDOV : 

SHRI BAlASAHEB VlKHE PlQ'IL ; 

Wit theMintster of CML AVIATION be pIeaNd to ....-: 
(a) ...... the AiIpDItI. AuIhodly at .... (MIl • 

facing several problems on account of Increase in the air 

traffic; 

(b) if so. the details thereof; 

(c) the specific etforIB made by AAI to solve the 

problems: and 

(d) the funds eannarked thereto(? 

THE MINISTER OF STATE OF THE MtNISTfr{ OF 
~'VIL AVIATION (SHRI PRAFUL PATEL) : (a) to (d) A 
Statement is laid on the Table of the House. 

(a) and (b) Capacity consIIaints are being experienced 

at tenninals as well as on the ainIide at Delhi. Mumbai. 
Kolkata and Chennai airports. Delays in Iandmg and &aile 
oHare also being experienced at Deh and Uumbai 
airports. 

(c) Keeping in view the inaease in air traffic. the 

Government has decided to upgrade the metro airports of 
DelhilMumbai through Joint Venture route. In .principIe 

decision has also been taken to upgrade the Chennai 
Aifport under simiJal mode. Work on two Greenfield 
Airports at OevanahaBi near BangaIore and at Shamshabad 

near Hyderabad is in progress. Government has also gi~ 
in principle approval for consIruction of a new greenfield 

airport at Mapa in Goa. There are pa.ns for construction 

of greenfietd airpotts at Nevi Mumbai! Chakan near Pune. 

Ludhiana in Punjab. Kannur in KeraIa, Pakyong In Sikkim. 
Kohima in Nagaland which are in preliminary stages. There 
are also plans to upgrade and modernise 25 tentativety 

seIec:Ied non-matro airpoI'ts in the country. Airports 

Authority of indian (AAI) has initiated steps to provide 

additional parking atands at metro aitpot1s. increase the 

runway capacity and termmal building capacity at metro 

aitpofts. provide repid ed taxi tracks and parallel taxi track 

to secondary runways. 8e8ides. MA is alao uMer taking 

steps to increase the number of airorIIIts moW'8lR8nts '" 
improvement in air tqffic procedUnts etc. A.AI also has 
plans to encourage domestic airlines to pafk their ait'IDft 
at norHI'I8IrO 8!rpott by aftering COIIC.llions 1ft airport 

chargeI ale. 
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(d) An amount of As. 82.79 crorea has been 
allocated for the year 2OO5.Q6 for CCiIftIInJdion of partcing 
bays, texi-ways, cargo-comptex etc. and for reconstruction 
modification of terminal buidings. 

MR. SPEAKER : Shri Balasahab Vikhe Patti . Not 
present. 

SMAI M. SREENtVASUlU REDDV : Mr. SpeaIcar, Sir. 
I am UIi8fiad wIIh the ~ reply of the hon. Minister 

but I would like to know fmm him wh8Iher thef8' 818 any 
plana to construct mora new ...... NIiIports in the·District 

HeadquartefS, especially In the SouIhem perl of the 

counby • where the potenIiaIily is thef8 • to avoid 

COfiQ' ilion at the bigger aiq)oIta. 

SMAI PRAFUl MTB.. : Sir, it is a very good, question 
" 

which the hon. Member has raised. I would aay it again, 

and J ta.d said it a week or two ago in·1he .... ~, 
that air CGnII8dIvity Is the ~ of the hour and thedav. 
For any country which on its path of growth and 

deYeIopment of far and remote areas, air connectivity must 
be incI'eaeed and expanded. I have also sought the help 

of all the hon. Members In this aspect. In India, we have 

approximately 400 eilfialds out ofwhich;60·are opet1dional 

by the Airports Authority of India and another &0 and odd 

aJffieIda are with the Airports Authority of India which 
can be upgJllided in tuture. There are almost twice that 

number 01 airfields which are with the State Governments 
and if the State governments also come forward, they 

ClIft be' devalpped. If ... the airports in the country are 

to be deveIGped only by the Aifports Authority of India, 

than ileay be very dfficuIt and a/moat an ~ 1ask. 

" the .... Govemment8 also come forwanf, it can be 
done. 

My colleague, Mr. Mandlik, from KoIhapur is silting 

here. Kohipur airfield is owned by MIOC of Maharuhtra 

and they have upgraded It and commercial ftighIs 818 

opeIDng flOm that airfield. Such a kind of initiative should 

be taken by the Slate GcwemmanIa. I am happy lhatavan 

in 'KamaIeka, the State Government has came forwaId tor 
It and, in a few days, we are going to sign an MoU ... 
them for development of cerIIIin airfiaIdI which .,. nat Y'8l 

operational. If such a kind of initiative comes from various 

Stale Gollernrnents, then I am sure that, with tt>e increase 
ot 'IIr traffIC In the yeBfS to come, with the kind of book 

thaI we ~1. expenencing. with the kind of lower t .... Wbich 

we are now Witnessing. with the change of profile of the 

entire class of travellers. it would be a welcome 

development. Therefore. the suggestion of the hon. 

Members about having airfields and air connectivity to 

District Headquarters and smaller towns, I think, is a 

welcome suggettlon. We are looking towards it and 

working towards it. But I also seek the support of au thE' 

States in this developmenl. 

I would just like to inform the House that the North 

East Council and the Planning Commission have entered 

into an MoU with the Indian Airlines for operating four ATP 

ain:naft which connect smaner places in the North-East 

which are of vital importance. Similarly, I have been 

virtually requesting every Chief Minister of the State to 

please give us some support and enter into an' MoU with 

the Indian Airtines, the national carrier. We may be able 

to work out some arrangement which will then give intra-

State connectivity, that is. connectivity within the State, 

which will bring traffic to the bigger cities of the State from 

where the traffic can then be cistrit:rtr.d au over the country. 

This would be in the interest of the development 01 the 

country. I am sure it will be appreciated by every Member 

who wishes to have air connectivity in his or, her own 

constituency. 

MR. SPEAKER: I think enough has been said. Do you 

have anoI1er supplementary to be put? 'I'bu are entitled 

10 put anoIher one. 

SHRI M. ~REEN'VASUlU REDDY : Sir. is hre any 

Action Plan to modernise the existing 116 airports which 

are there in the country inclusive of 11 international 

airports? J want to know about the Action Plan, the budget 

allocated for them and the time limit also. 

MR. SPEAKER: Mr. Minister, you do not have to deal 
.... eKh one ." the 116 airpof1s of 1M country. 

SHRt PRAFUl MTEl: I wII giwa a broad fI!IPIY to the 
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question. EvelY han. Member definitely hu "allons that 
his or her airport in Iheir .... should be developed to the 

highest standard. We ant also equally concemed about It 

and that IS why, be8Ide8 the ~ airports of Mumbai. 
Delhi. Kolkata. Chennai, Hyderabad and BangaIore, we 

have already embartced upon a plan to take up 25 other 

airports. ~hese airports will, of course, be geographlcaIIy 
distributed in various regions of the country 80 that no 

regional aspirations will be upset or hurt. At the same time, 

!hE: atrpOrts where the needs and traffic requirements are 

("ere will also be taken into consideration. We 818 on an 

ambitious plan. We are even raising money tor the Airpoft8 

Authority 0' India through various instruments 80 that at 

least 25 airports. instead of taking them up one by one 
separately. can be developed at one go and there will be 

air connectivity within the country. These 25 airpofta with 
our existing six airports would cover almost 100 pet' cent 
ot international traffic in and out of Inda and almost 80 

per cent of the traffic within IncIa eapecl8ly pauing 

through these airpofts would be upgraded to the highest 

international standards. 

MR. SPEAKER : Hon. Members, I lind that ~ the 

Ministry of Civil Aviation has become the molt papuler 

M'1ftIstry. t haYe got only 31 hon. Members' namee in the 

listl Therefore, I am proposing, IUb;ec:t to your king 

approval, to atIoI one whole day in the next SeIeIon 80 

.... the han. MinisIet can come equipped with 1M dItaIIs 

of all the 118 aiIporta, inducing that of KoII8Ia. t -.It to 
ghIe chance to ~. TherefoN, I feIllhIII .... 1tIoI.ed 
be full day'. dlDl8Iion 80 that all han. Membefa c:en gel 
a chance. 

[1ianIIIIIion] 

SHR' HAAIN PATHAK : TheI8 are two ~ 01 .. 
question • first whether traftie has increaaed If so. the 

tac:ilitiee which are likely to be prcMded by the government 

on thole ~? Hon'ble minister has ackno"adgeI'J In 
his reply: 

[English] 

"Capacity constraints are being experienced at 

terminals as waU as on the airside at Deihl. MLlmbai. 
Kolkata and Chennai airports: 

[Translation] 

I have gone through the reply. My other fflends wiU 

llIao agree that KoIkata is a btg city of the country. But 
hon'ble Minister has not mentioned anyttllng III his reply 

about the progress of proteet undertaken in Koikata ailport 

at' not given any specific anuranc:e about the upgradation 
of that airport. He has further said in his reply. 

[English) 

Delay in tanc:Ing and take ott are also being 

experienced at Delhi and Mumbai airports." 

I have experienced the aame sort 0' delay in laking 

ott and landing in KoIkata as well as Ahmedabad airports. 

I woutd like to know from the hon. Minister whether 

there is any proposal for upgradation of Kolkata 

international airpoft. 

MR. SPEAKER: Next is about Ahmedabad. 

SHRI HARIN PATHAK : I am coming to Ahmedabad 
[Translation] the rnoderrvsaltOn proJeCt for SaJdar BaHabh 

Bhai Patel Airport in Ahmedabad was sanctioned during 
the six year rule of NOA Government and work on thill 
proIect W88 started.: But I am regteIfuI to infonn you thai 

WOIt on this project hM been dIacorttinued tor the .... one 

and hall years. There too pIObIems of d8I8v in taking off 
and landing petSiaI. I would like to know about thelia two 
queries from han. Minister as to what action is being taken 

in this regard. 

[English] 

MR. SPEAKER : Thank you tor adcIng KoIkata. 

SHRI PAAFUl PATEL: I am in doubt from where 
... hon. Member '* got the Inapkdon to ask this 
question. 
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MR. SPEAKER: He IS hoping that he is in good 
company. but he is not. 

SHRI PRAFUL PATEL Anyway. I WIll rest the 

apprehensIOns ab(lut the 1\()lkata airport to the Chair. Shn 
Hann Pathak. why me you bdhered about it? 

SHRI HARIN PATHAK I am part of the House. 

Ahmedabad is my constituency. But I am the Member of 

Parliament of India. I represent the whole. country 

SHRI PRAFUL PATEL: As far as the Ahmedabad 

airport is concemed. I would say that I am also a Patel. 

So. do not worry. 

SHRI HARIN PATHAK : , know. but unfortunately it is 

delayed for one and a half years. 

SHRI PRAFUL PATel: I am from Charotar also. 

MR. SPEAKER : You ~e a samband now in 

Ahmedabad. 

SHRI PRAFUl PATEL ; I will answer him in Gujarati 

later and satisfy him. But at the same lime I would like to 

assure the han. Member that he need not worry about the 
Ahmedabad airport. If he says that the work In Ahmedabad 

airport has been stopped. it is not so. The work has not 

been stopped. The work in domestic terlYlU\aJ at Ahmedabad 
airport is in progress. We will be opening It shortly and 

I wilt invite him for that. I want to say very vehemently that 

the eartier design was not to my satisfaction. We went to 

great lengths to get a much cheaper terminal for 

Ahmedabad which was the need of the day. I am sure that 

at the cost of a lew months delay. in the long term interests 

of Ahmedabad. you would be happy to have a better 

terminal. which is something on which we cannot 

compIOmise. 

The new Ahmedabad terminal is being designed by 

a company which has designed the Singapore Airport. It 

is a wortck\aSS ailpOf1 tetmmal which is going to come 
up. As It involves cost. naturaDy it will go up. It needs PIB 

and other clearances. which will also be obtained. There 
is nothing for you to worry about Ahmedabad and also for 

Koikata. I can tel you that the AetoAm De Parry (AOP). 

which has deeigned the Paris and various oIher good 
atrpomI, has alIeady come up with a design lor KoIcaIa. 

As far as the wori( and other issues about traffic 
congestion is concerned. yes. I do agree and we atl agree 
that traffic has grown phenomenally in the last year and 
as a result. we are all experiencing delay • as much as 
you do. I do also. But having said that. there WIll be some 
lime before we are able to upgrade the infrastructure. 

InfrastNclure carmot be upgraded oveJnllht. We have not 

put capital ewpenditure in Mumbai and· Delhi. thanks to 
your Government. Since 1999. there has been no c:apitaI 
expenditure which has been put in Murftbai and Defhi. It 

is only after we have come that we have taken this up 

as a priority. I assure you that in the days to come or in 

the years to come we will ... able to improve upon the 

situation. 

SHRt HARIN PATHAK : The work has been pmvented 
now for Ahmedabad. Once the work has been .... ed. 

could you assure me that it .ouId be done wIhin a couple 

of years? ... (Interruptions) 

MR. SPEAKER : We want more airfiIIea and shorter 

answers. 

(Interruptions) 

MA. SPEAKER : This is the benefit of haYIng a Patel 

as a Minister. But I went more air aervices IWd less. shorter 
answers. 

{English] 

SHRI RAJARAM PAL : Mr. Speakef'. SIll noticed that 

everybody ellpf888ed their concern in the House about big 
cities but I would like to tcnow from the hon. Ninlster 

whether the Government propose ao sart regular air 

services from the cities like Kanpuf. Agra. Banaras. 

Alahabad. Jhanai and lucknow in Uttar Pradesh. whictt 

is the biggest slate. by upgrading airports in these cities? 

SHRI PRAFUL PATEL: Mr. Speaker. Sir. I agree with 

the obeeNation of the han. Member Ultar Pradesh is the 
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biggest state and the trequenr.v of air seMces is quite few 

as compan!d to other btg cities ..•. {IntemJptions} 

MR. SPEAKER: This is not coned. h" is supporting 
you and you are intemJpting him. 

IEngl'~'11 

SHRI PRAFUl PATEL: How win I speak? ... (1ntemJp-

'ions} 

[Translation] 

Taking mspiration from han. Jaiswalii. the air S8fVices 

so KanplJr whICh har oeen discontinued lor the last many 

year::. has been slarted again. (interruptions) 

MP SP[ AKER . Nothing will be recorded. 

(Interruptions) • 

[Translation} 

SHRI PRAFUL PATel: With his inIIpiration and with 

your cooperation. we win try to increase connectivity 01 rest 
of the &dies in future also. 

fEngII$h] 

tAR SPEAKER . You have every airport in mind. 

{Translanon} 

SHRt PRAFUl PATEl: The responsibility to connect 

all the cities can not be fulfilled by Indian Airlines alone. 
tau will also agree withit. Keeping in view the increasing 

population and expectation of the people we cannot fullH 

our responsibilities with the help of one airline alone. 

[English] 

MR SPEAKER: Reserve all your issues for the next 

time. 

[Translation,' 

SHRI PRAFUL PATEL: Therefore. we are trying to 

'Nol recorded. 

increase the share 01 private airlines in air services 
keeping in IIiew the fact that entry 01 private companiM 
has led to increase In the quality of air services as has 
been the case In the mobile and telephone aervices. 
Increase in the number of air lines. and ofptanes Will 
definitely solve problem in the long run, it not in the short 
run. 

MR. SPEAKER :;vou. pJease sit ·down. You are not 

Dhindsa Saab. I have called DhIndsa. Saab. 

SHRI SUKHOEV SINGH DHINDSA : Mr. Speaker. Sir. 
I have ~ through the repty given by the Han. MinIfIter. 
He has accepIed that there is a 101 of congestion in the 
Mumbai and Delhi Airports. I travelled on board the flight 
of the Indian Airlines on the 18th instant from Chandigath. 
And for 70 minutes we remained In the air as our plane 
could not land due to congestion. 

{English] 

We were in the line for landing. {Translation] I want 
to know from the hon. MinIster as one year has elapsed 
and we have c:ontinuousfy been bearing that it is being 

upgraded. The airlines have been incTeasing losses due 
to heavy congestion at both the airports. The aeroplanes 
of the said DispIines have to keep hoversing around for 

thirty minutes as so resulting in wastage of fuel. WiD the 
Hon. Minisler tell us as to by when these airportswoutd 

be upgraded? 

{English} 

SHRI PRAFUl PATEl: Sir. Mumbai and Delhi. 

especially. are the busiest airports and they have single 

runway operation. However. we are designing new ATC 
procedures. We appointed a Committee to give us some 

findings on how to increase the number 01 flight 

movements pel hour. RighI now average is about 25 • 27 

flight movements an hour during peak hours. Sometimes 

it even goes up to 30 - 32 movements bul thIS can be 
increased IWo-lold II we have new procedures. We have 

already appointed a Committee. The report has come. We 

have also appointed a ConsuHant of Overseas to give 

advice to the ATC procedures In Mumbal and Delhi. I can 
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assure you that yes. it has not given the desired result as 
yet because the procedures are yet to com8 into place. 
New rapid exist taxiways. other new procedures which will 
help us to increase the number and reduce the traffIC are 

being planned. But, I can teU you one thing that unless 

double runway operations In Mumbal and Delhi are 

completed. these kind of delays cannot be completely 

avoided. 

SHRt RUPCHAND PAL : Sir. apart from the matching 

physical infr&stfUCt\lre for the increase in number of flights 
the acute shortage of pilots is also causing serious 

impediments. Apprehensions have been expressed by 

certain sections of the media that collision in the sky is 

a rare, unlikely and unimaginable event .but the traffic 

increase has happened to such an extent that important 

sections of the media has expressed apprehensions. 

Actuate shortage of trained pilots. use of untrained pilots 

and unplanned growth is causing serious apprehensions. 

What step has the Govemment taken to dispel this 

apprehension? 

SHRI PRAFUl PATEL: We are definitely facing a 

shortage of pilots. It is not because the pilots per sa are 

in shortage but it is the commanders who are in shortage. 

It is because ultimately to move from the right seat to the 

left seat in an aircraft requires a certain number of flying 

hours to be qualified. To overcome this phenomenon in the 

short-term period, we have allowed even foreign overseas 

pilots to be put here for the limited time, till such time our 

own boys are ready to take on as commanders of aircraft. 

In terms of safety, I can assure you that no compromise 

on any cou, .. in terms of safety is tolerated. DGCA has the 

strictest rules and those rules are in accordance with the 

well-known International Civil Aviation Organisation (ICAO) 

norms and al no stage, even if there is a shortage of pilots 

or whatever may be the situation, will the safety norms or 

safety rules be violated. 

MR. SPEAKER : 0.343 has been postponed till 25th. 

0.344. 

Shri Uday ~gh. 

[Translation} 

SHRt THAWAR CHAND GEHLOT (Shajapur) : Mr. 

Speaker, Sir, question 34315 more and 2 want to know 

information from the Hon. Minister. 

[English} 

MR. SPEAKER : 0.343 has been postponed till 25th. 

[Translation) 

SHRI THAWAR CHAND GEHLOT : Sir, why has it been 

done? 

MR. SPEAKER : This is the right of the speaker, you 

just except it. 

SHRI THAWAR CHAND GEHLOT : Sir, 2 was not given 

any such information. 

[English) 

MR. SPEAKER: Sorry, then it is a mistake. I am sorry. 

In future I will instruct the office. If there is any such 

adjournment or postponement, the hon. Member should be 
duly informed. t am very sorry for that. You are right. You 

are right to raise that issue. 

Anti Collision Devices 

·344. SHRI UDAY SINGH : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the Railways have installed Anti 

CoUision Devices on some of the routes; 

(b) if so, the country from which such Anti Collision 

Devices have been imported alongwith the cost and the 

terms and conditiOns thereof; 

(c) whether such Anti Collision Devices have 

proved to be ineffective in controlling train accidents; and 

(d) if so. the facts thereof and the. reaction of the 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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RAILWAYS (SHRI R. VELU) : (a) to (d) A statement. laid 
on the Table of the Sabha. 

SlafNJent 

<s) Yes, Sir. Anti Collision Device (ACe) has been 

installed on Broad Gauge section of North East Frontier 

Railway (NFR) and the Konkan Railway. 

(b) ACO is an Indian Product, developed by Konkan 

Railway Corporation Ud., s public sector unit under 

Ministry of Railways and is manufactured at their 

outsourced unit at Hyderabad using certain imported 

components and modules. The import content which is 

primarily on account of data radio modems, Global 

positioning system (GPS) receivers, Central processing 

unit (CPU) boards etc. is of the order of 25-30% of the 

manufacturing cost. The estimated cost of ACOs on NFR 

is Rs.6S.74 crores and that on Konkan Railway is RS.35 

crores. 

(c) No, Sir. The Site Acceptance Test by Research 

Designs & Standards Organisation (ROSO) have started 

from 31.7.2005. The effectiveness of the system will be 
assessed after completion of Site Acceptance Tests. 

(d) Does not arise. 

SHRI UOAV SINGH : Sir, in keeping with your 

directions. the Minister's answer is so brief that it does not 

really tell us anything. In August, 2004. in reply to a 

question, the han. Minister had infonned the House that 

90 per cent of the wortt on the Anti CoUision Device had 

taken place. When win the balance 10 per cent work be 
completed? It seems very strange that some time after we 

asked the question, on 31.07.2005 the tests have started. 

I would like to know from the Minister when these tests 

are likely to be completed, and when the Site Acceptance 

Test Report can be made known to us. That is my first 

question. 

SHRI R. VELU : Sir, the 'Anti Collision Device' (ACO) 

itseH is a new concept developed by Indian Railways, and 

no other country has developed it. The credit for it goes 

to the Indian RaIlways. First of all, the prototype was 

initiated in the year 1999. Over the last five Qf. six years. 
we have been developing and conducting. all field testa. 
etc. 

Sir, the han. Member is very right that 90 per cent of 

the work has been completed by last August, and 

subsequent trials prove that it requires fine tuning. 

Accordingly, we have been fine tuning the system. 

Sir, ACO project was und8rtaken by the North-East 

Frontier Railway (NFR). The estimated cost of about 1,736 

kilometres on MFR is Rs.6S.74. crore. We are now doing 

testing in about 609 route kilometers between Katihar and 

GuwahBti. As regards Site Acceptance Test, it has already 

been started from 31.7.2005, and it will be completed by 

this month and system will be commissioned by the next 

month, that is, September. 

SHRI UDAV SINGH : My second supplementary 

question relates to train accidents. A lot many of accidents 

happen in trains because of personal luggage. etc., that 

are being, either intentionally or otherwise, taken in trains. 

The recent bomb blast in a train is the case in point. What 

measure does the Govemment propose to take to ensure 

that dangerous materials are not taken on board so that 

these accidents do not happen? 

SHRI R. VElU : As far as the question of safety on 

board is concemed, we are tightening our security system 

and also undertaking checking of luggage, etc. I am also 

appealing to the h!>n. member and others to assist us to 

identify such people, criminals and anti-social elements. 

We are taking aU possible steps. In fact, we have added 

more strength to this kind of checking system in the 

Railways. I hope such kinds of accidents will be minimised 

after tightening the security. 

SHRI UOAV SINGH : Sir, I would like to interrupt for 

a while. The airlines are using x-ray. machines for checking 

luggage on board. I understand that the volume of 

Railways is much more. I would like to know whether the 
Government is thinking on such patterns that it will screen 

what is being taken on. 
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MR. SPEAKER : Is It po88I)Ie for you to reply this 

question? 

SHRI R. YElU : As of now, we have not introduced 

screening. The suggestion of the hon. Member is well taken 

note of, and we wi" get it examined. 

SHRI UOAY SINGH : Thank you, Sir. 

SHRI AMITAVA NANDY : Mr. Speaker, Sir, the Anti-

Collision Device (ACO) is related to the railway safety. 

Today, the railway safety is a great concem for the whole 

nation. I would like to know, through you, Sir, that even 

though most of the Safety Committees have been regularly 

calling for strengthening the infrastructure and mechanising 

the system of Signalling and Switching of Tracks, the bulk 

of the rail network still relies on outdated, dilapidated safety 

assets. It is so, then what measures have been taken as 

on date to counter these problems? 

Moreover, Sir, will the Minister of Railways justify the 

huge investments made in importing ACDs rather than 

giving more importance in solving the basic problems like 

that of signalling failure, poor state of railway bridges, 

shodf" ~afety procedures at level crossings, worn out 

railway;. :;($ which generally are the root cause of railway 

accidents and thus has been revealed by various probes? 

... (Interruptions) 

MR. SPEAKER: His question relates to railway safety 
measures. 

SHRI AMITAVA NANOY : The Khanna Committee 

Report of 1998 suggests a "Train Protection and Warning 

System· which ensures automatic application of brakes 

and forcing the Irain to a grinding halt even if the driver 

fails to respond to the caution signal within a specified time 

... (Interruptions) 

MR. SPEAKER : This is not a discussion. 

SHRI AMITAVA NANOY : What is the programme of 

the Ministry to Involve the manpower for strengthening the 

railway safety? 

SHRI R. YEW : Sir, I quite share the concern of the 

hon. Member. We have, in the Railways, a Corporate Safety 

Plan for 10 years commencing from 2003 with an outlay 

of Rs.31 ,835 crore. The hon. Prime Minister Dr. Manmohan 

Singh, on assumption of charge, has said that there would 

be a short-term strategy for five years on modemisation 
of railways so that safety· becomes the primary responsi-

bility with an outlay of about Rs.24,ooo crore. As has 

already been pointed out in the Khanna Committee Report, 

we have created a Special Railway Safety Fund 10 lhe tune 

of Rs.17,OOO crore of which we have already spent a 

svbstantial amount. We have upgraded the tracks, 

modemised the bridges, rollong stock etc. and outmoded 

tracks etc. have been replaced. 

Then, we are improving our signalling system. We 

have got an Auxiliary Waming System which we have 

implemenled in Mumbai sub-urban Section and we have 

got the Train Protection Warning system which we are 

introducing between Chennai-Gummidipoondi and New-

Delhi-Agra. 

MR. SPEAKER : Can it cover the entire network? 

SHRI R. VELU : On the Anti-Collision Device (ACO) 
Which we are talking about, we are going to cover about 

56,000 route Kms. of broad gauge line in the country and 

we are going to spend Rs.1,815 crore. So, we will take 

care of the safety aspect. The signalling will be improved 

and the waming system will be well established so that 

collision and other accidents get minimised. I would like 

to inform the House of another fact. About three years back, 

the number of accidents was 415 and last year it has come 

down to 234; what was 415 in 2000-2001 became 234 

which is a substantial reduction. Further, we are very much 

concemed about collision. About six per cent of accidents 

is due to collision, but fatality is about 33 per cent. so, we 

are concentrating more on the collision aspect and to 
prevent this we are introducing AGO • 

SHRI B. MAHTAB : Mr. Speaker, Sir, I would like to 

know whether two inherent aspects make collision 

prevention very difficult in the Indian Railways, first the 
braking distance of fast moving train is 1.3 kms. and 

second, most of the safety interlock systems used in the 
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Railways depend upon cotnJCling human action. So, what 
steps are being taken to make it fully automatic? 

Secondly, since 2001 the RaHways have got a Railway 
Safety Fund. The ACo. which is known as nJksha /cawach, 
is in no way connected with the Railway Safety Fund. The 
Railway Safety Fund is being utilised for manned and 
unmanned level crossings. road over bridges or road 
under bridges. Is the Government going to take some funds 

from the Railway Safety Fund for the ACO or ralcsha 

Icattwtch also? 

SHRI R. VELU : Sir. the first part of the question is about 
the braking distance. In fact, the ACO contemplates that 
three kms. would be the ideal distance in which the radio 
frequency operates. So, the braking distance is taken care 
of in the ACO. 

The eecond part of the question is about how we are 
going to tnanage the ACD. The Special Railway Safety 
Fund of Rs. 17,000 crore did not contemplate introduction 
of ACO because the prototype had not been developed 
at the time of creation of this fund. We have now come 
to a stage wherein we are introducing the ACO by 
Septembef this year. Our budget aHocation is about Rs.23 
crore this year for this, but we can find resources out of 
our own budget allocation. The amount of Rs.1,815 crore 
which I have mentioned is for the entire country to cover 

56,000 route kms. of broad gauge line with ACO. We can 

graduaHy find resoumces for that from our internal 
resources. So, there should be no problem of finding 
resources for the ACO. 

Manufacturing of Wheels 

*345. SHflI S.K. KHARVENJHAN : 
SHRI RAWI LAL SUMAN : 

Will the Minister of RAILWAYS be pleased to state : 

(a) the quantity and value of scrap generated by 
Railways during the last three yeBnl, year-wise; 

(b) the quantity and value of scrap recycled by the 
Railways during the said period; 

(c) whether the Railways have attained self-

sufficiency in manufacturing wheels; 

(d) if not. the reasons therefor; and 

(e) the steps taken by the Railways to attain seIf-

sufficiency in manufacturing wheels? 

THE MINISTEA OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VEW) : (a) to (e) A Statement is laid 
on the Table of the Sabha. 

SIlftement 

(a) The quantity and value of scrap generated during last three yeatS ;s given as under: 

2002-03 2003-04 2004-05 

Category Quantity Value Quantity Value Quantity Value 

(In Cr. of As.) (In Cr. of Rs.) (In Cr. of As.) 

2 3 4 5 6 7 

Rails & P. Way (MT) 729186 633 602106 752 320270 490 

Other ferrous (MT) 335845 275 299751 354 230874 339 

. Non-ferrous (MT) 11865 53 10224 46 13654 70 

Wagons (FWUs) 14489 96 12625 125 16138 270 
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2 3 4 5 6 7 

Coaches (Nos.) 1035 12 1356 23 1218 33 

Locos (Nos.) 72 4 27 130 11 

Miscellaneous 55 41 79 

Total Value 1128 1342 1292 

(b) The quantity and value of scfllP recycled by Rail Wh8eI Factory and C/IIJtanJIJjan 

Locomotives Worlc$ for last three yeats is given as under: 

Production 

Unit 

Rail Wheel Factory 

Chittaranjan Locomotives 

Works 

Total 

2002-03 

Quantity 

Recycled 

(MTs) 

91282 

4245 

99527 

Value 

(In Cr. of As.) 

83.85 

4.24 

88.09 

Quantity Value 

Recycled (In Cr. of As.) 

(Mrs) 

94no 88.37 

3641 4.00 

98411 92.37 

2004-05 

Quantity Value 

Recycled (In Cr. of As.) 

(MTs) 

83340 112.99 

3000 4.50 

86340 117.49 

Nu, MT = Metric Tonne, FWUS=Four Wheeler Units & Nos.=Numbers 

(c) No, Sir. 

(d) Railways do not normally make their full 

requirement of any item, including wheels, themselves. 
There are two manufacturing units in the country i.e. one 

at Durgapur, which is a PSU and one at Bangalore, which 

is Railway's own Production Unit. Their combined capacity 
is falling short of our requirement as the traffic, both 

passenger & freight has gone up substantially in the last 

three years. 

(e) A new wheel manufacturing plant is being set 

up near Chhapra. This is expected to increase the 
indigenous capacity suffICiently to meet the requirement of 

the Railways after it is commissioned. 

SHRI S.K KHARVENTHAN : Thank you Sir. As per the 

written answer of the hon. Minister, there are two 

manufacturing units, one at Durgapur and another at 

Bangalore. Their combined capaclty is falling short of our 

requirement. I want to know from the hon. Minister whether 

the Govemment is having any proposal to start a new 
wheel manufacturing plant is Tamil Nadu, particularly. at 

Chennai. 

SHRI R. VELU : Sir. I quite agree with the hon. Member 

that there is a gap which has arisen on account of growing 

demand of traffic now in India. The total requirement as 

of now is about 2,20,000 wheels of which we are able to 

produce 1,10,000 wheels from Rail Wheel Factory. 
BengaIore and 80,000 from the Ourgapur Steel plant. The 

gap is of about 50,000 wheels since Oufgapur Plant is not 

producing to its installed ~ We have made a study 
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of the whole phenomenon and we are going to start a unit 

at Chhapra in Bihar and the question of ••• 

MR. SPEAKER : He has asked you about Chennai. 

SHRI R. VElU : Sjr. as of now, 'no'. 

SHRI s.K. KHARVENTHAN : Sir, may I know from the 

hon. Minister whether Ihere is any time bound progranvn8 
to start the proposed new plant at Chhapra in Bihar. 

SHRI R. VElU : Yes Sir. Now the land acquisition 

process is on and you will see that the wheels will roll 
out of the factory in 2010. 

[Tnmslation1 

SHRI RAMJI LAL SUMAN : Mr. Speaker. Sir. the han. 
MinIster has stated In his reply that the Railways do not 

normally meet their requirement of any item. including 

wheels. In the last budget, the Hon. RaHway Minister had 

said that thet'a had been irregularities in the sale of scrap 
and therefore. the railways wanted to make fuR use of the 

scrap. He said that a factory would be set up at Chhapra 

very soon where scrap would be used for manufacturing 

wheels. rdl date, one and a half year have passed but the 

work has not begun for that. I want to know from the han. 
Minister of State in the Railways as to when the wheel 

manufacturing factory from the scrap would be set up at 
Chhapra and by when it would begin its manufacturing? 

Whether any time-Iimit has been fixed in regard thereto? 

(English) 

SHRI R. VELU : Sir, the hon. Member knows that I have 

already given the reply to this. We generate about 10 Iakh 
tannes of scrap a year of which we are already utilising 

about one Iakh tormes in our two factories, Raft Wheel 
Factory at BangaIore and Chlttaranjan Loco Works. How 

much is the Chhapra unit going to consume? It is going 
to consume only about 40,000 tomes. So, we have to 
necessarily find a market for this by disposing It in open 

. market thrOugh an open auction or by tender system. I have 

aInJady~ the pointed question of the han. Member. 
We have taken acIion to acquire the land and the approval 

of plan and estimate is being processed. We will see thai 

speedy action is taken to see that the factory is established 
and the wheels rollout by 2010 ... (lnterruptions) It is five 

years' time. 

SHRI KHARABELA SWAIN : Sir, the hon. Minister, in 

his answer, has said that there is a gap of 50,000 wheels 
in demand and production in India. Is the Raitway 

importing these 50,000 wheels and what is its quality? 

He has also said that in Yelahanka in Kamataka 

and In DurgaplJr, they are just manufacturing wheels 

and axles. Could the capacity in these two places be 

increased instead 01 going to set up another plant at 

Chhapra? 

SHRI R. VELU : This is a well thought out question 

and I am thankful to the hon. Member for this. Sir, on 

assumption of charge, I visited the Bangalore factory only 

to see that the capacity that could be increased is by ten 

per cent only. So, instead of 1,00,000 they have increased 

it to 1,10,000 wheels. 

We have also been motivating the PSU at Durgapur. 

Even the rated capacity of the plant is about 80.000 wheets 

but they have not reached it They are able to supply only 

about 46,000 wheels in the last four or five years. We are 

only motivating them. We are, therefore, necessarily forced 

to import from various countries. In the year 2002-03 the 

import was 8450 wheels; In the year 2003-04 it was 246 

wheels and in the year 2004-05 it was 11,793 wheels. We 

are able to manage. With whatever gap that is arising, we 

will have necessarily to take recourse to importing. I may 

tell you that import price of Wheels is 70 per cent 

more than the indigenous wheels. We are not happy with 

imports. So, we are necessarily going to step up; whatever 

marginal increase we can do with these two factories, we 

will do. 

SHRI BASU DEB ACHARIA : Special steel is required 

for the locomotive wheels. The Ministry of Railways used 

to import locomotive wheels in the past because bOth the 

units • BangaJore as well as Durgapur • were not in a 

position to manufacture locomotive wheels. 
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I would like to know from thehon. Mini8ter whether 

the locomotive wheels .are also being manufactured and 
the demand of the locomotive wheels is met by both the 
units. 

SHRI R. VELU : It is a good thinking. but as it is, all 

locomotive wheels we do not manufacture. As the Member 

knows about it. we are only importing them. Whether it 

could be possible to manufacture is a matter to be 
examined and I will get back to you. Sir, in case it is 
possible and the feasibility is available with the system. 

[Translation} 

SHRI SHAILENDRA KUMAR : Mr. Speaker. Sir. I want 

to know from the Hon. Minister of State of Railways as to 

whether all the sc~ generated by the Railways is used 

in manufacturing wheels or some scrap is sold to the 

contract mafias? For every truck load of scrap auctioned. 

3-4 truck load of scrap is embezelled by the mafia gross 
are irregularities have been noticed in the sale of Railway 

scrap resuHing in loss of revenue to the Railways. I want 

to know from the Minister of State in the Railways as to 

whether the Govemment take any step to check this theft? 

[English] 

MR. SPEAKER: You can give some inside information 

to the Member. 

SHRI R. VELU : The tirst part of the question is as to 

how much scrap we are using. I have already answered 

it. Out of 10 lakh tonnes, we are using only one lakh tonnes 

for wheel manufacture. 

As far as the second part of the question is concemed, 

we are quite aware that in the Indian conditions, whatever 

material - not necessarily scrap - but in all trades, we have 

mafias. How to get it over? What system the Railways have 

developed? Let me answer it. We have developed. what 

is called, 'reserve pricing system'. The reserve pricing 

system will take into account the maritet conditions of the 

material and also what can be the possible bid. This wilt 

be taken into consideration, and we will fix the reserve 

price. H the bid does not come upto not less then reserve 

price. we will not accept the bid. Even the mafia behind 

it, will have to necessarily bid the reaerved price and 
above. As far as Railways are concerned. they are 

realising the appropriate price i.e. reserved price and 
above. 

Procurement of LeA 

-346. DR. R. SENTHIL : 

PROF. M •. RAMADASS : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Indian Air Force is reluctant to 
place orders for Light Combat Aircrafts on Hindu81an 

Aeronautics Limited as reported in The Hindu' dated July 

10, 2005; 

(b) if so, the reasons therefor; 

(c) whether the Aeronautical Development Agency 

has not yet transferred the technology to the Hindustan 

Aeronautics Limited resuHing in delays in manufacture of 

LeA; and 

(d) if so, the measures taken to improve co-

ordination and better working of these premier institutions 

of the country? 

THE MINISTER OF DEFENCE (SHRt PRANAB 

MUKHERJEE) : (a) No, Sir. 

(b) In view of reply to part (a) above, the question 

does not arise. 

(c) and (d) Transfer of technology to the Hindustan 

Aeronautics Limited for productionisation of the Light 

Combat Aircraft is progressing in coordination with 

Aeronautical Development Agency and there are no 

problems in this regard. 

DR. R. SENTHIL : Mr. Speaker. Sir. Hindustan 

Aeronautics Limited (HAL) is one of the most prestigious 

institutions in the country. Nobody can further the role of 

the aircraft made by HAL, which had played a crucial role 

in 1971 War against Paki.ltan. This great institution seems 
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tit be in problem because the IAF aeems to be reluctant 

In placing ordeIs. 

My apec:ific question Is this. What happened to the 

announcement made by the Chief of Air Staff, Shri S.P .. 

Tyagi in last February that order wIA be placed soon for 

40 LCAs from HAL 

SHRI PRANAB MUKHERJEE : Sir, in fact, a Sub 
Coi.mittee was appointed and the Sub Committee 
submitted lis Report in January, 2005. After the initial 

completion of op8fBtion, order will be placed for 20 aircraft. 
After that, order for that additional 20 aircraft will be placed. 

The decision will be talc8n shortly. 

DR. R. SENTHIL : Sir, the hon. Minister has said in 

his reply that there is no problem with regard to the co-
ordination between I4DA and HAL. But the Media has said 

that HAL has actually criticised that ADA has not yet 

transferred lis technology and the blueprint to HAL. 

Whereas ADA has said that it has already transfened the 

. blueprint. I woufd like to reaHy know as to what is the 

problem there. 

C&AG has also made an obselV8tion that there are 

some problems in obtaining the technology. 

MR. SPEAKER : You have inside information. 

SHRI PRANAB MUKHERJEE : ADA is authorised to 

design and dcweIop the Light Combat Aircraft. This is the 

area on which we entered for the first time. Therefore, it 

took time. The role of HAL is this. Once this is fully 

developed. after the completion of the Technological 

Demollstration-I and Technological Demonstration-II, and 

after the test flights over a period, then HAL will come for 

manufacture. HAL is a manufacturing organisation. These 

two organisations are working in coordination with each 

other. There may be occasions where there have been 

differences of approach but for the Ministry, it is our 

responsibility to ensure that those differences are Ironed 

out and both these organisations were in perfect 

coordinalion with each other. 

PROF. M. RAMADASS : Sit, the Hlnduatan Aeronautics 

UmItBd In collaboration with Aeronautical Development 
Agency has already produced Tajas aircraft, Dhruv 
Advanced Light helicopter, and Intermediate Jet Trainer. 

They are now ready for use but they have not yet been 

put into operation. I would like to know, through you, Sir, 

when these aircraft will be put into operation. 

What ara the research projects that are available 

with the Defence Ministry with regard to passenger 

aircraft? 

MR. SPEAKER : Does it arise out of this Question? 

SHRI PRANAB MUKHERJEE : So far as passenger 

aircraft is concerned, we are not manufacturing any 

passenger aircraft. As I said, after the completion of the 

final operation and the tests - roughly It will be 3,000 plus 

testing hours - firm orders will be placed for the 

manufacture. 

In fact, during this period of development. seven 

prototypes were developed and various test flights 

have taken place. Under the first technological demonstra-

tion, 12 tests have been completed. After that, the 

phase " programme has been initiated. There are 

developments and at various stages, it wiN have to be 

wor1ted out. 

Implementation of Recommendations of 

AJaI Vlkram Singh Committee 

·347. SHRI E. PONNUSWArvty : Will the Minister of 

DEFENCE be pleased to state : 

(a) whether the Government has decided to imple-

ment the Ajai Vikram Singh Committee report for nOn-
offICer cadre of Army, Navy and Air Force; 

(b) if so, the details thereof; 

(c) the number of. personnel likely to be benefited 

as a resuH thereof; and 

(d) the expenditure likely to be incurred thereon? 
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THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) to (d) The Aiai Vikram Singh Committee 
Report does not contain any recommendation for the 

Personnel Below Officer Rank (non-offlcers) of the Army, 

Navy or Air Force. 

SHRI E. PONNUSWAMY : Sir, I would like to know from 

the hon. Minister whether the CommiUee itself was set up 
only for the personnel above the level of officer rank. In 

the absence of any recommendation for the personnel 

below the level of officer rank, I would like to know from 

the hon. Minister whether there is any specific plan to re-

appoint a Committee for the welfare of those personnel 

below the level of officer rank. 

SHRI PRANAB MUKHERJEE : So far as this 

Committee was concerned, it was meant only for the 

Commissioned OffICers. 

So far as POBR is concerned, to ensure their 

Assured Career Progression,· the recommendation of 

the fifth Pay Commission has been accepted by the 

Government and has been put into operation from the 7th 

August, 2003. 

SHRJ E. PONNUSWAMY : Sir, in view of the reply given 

by the hon. Minister to my first supplementary, I have no 

second supplementary. 

MR. SPEAKER : Question Hour is over. 

WRITIEN ANSWERS TO QUESTIONS 

[Translation] 

Investment In ONGC 

348. SHRI MOHAN SINGH : Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether various domestic companies and inter-

national companies have expressed interest in investing 

in Oil and Natural Gas Commission (ONGC) for exploration 

and extraction of oil; 

(b) if so, the reaction of the Government thereto; 

(c) whether the GOvernment is in favour of private 

and foreign investment in addition to Government 

investment for exploration and development of natural gas 

and petroleum products; 

(d) if so, the action being taken in this regard; and 

(e) the target of additional investment fixed by the 

Government for expanding the business of ONGC and the 

sources from which the same is likely to be met? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) ONGC are seeking strategic 

alliances with reputed exploration and production compa-

nies for their 5 deepwater blocks awarded to them on a 

nomination basis on New Exploration Ucensing Policy 

(NELP) terms. In addition, under NELP, ONGC have 

established strategic alliances with several foreign and 

domestic companies. ONGC have also offered rnarginal 

fields, both onland and offshore to domestic and 

international companies, on a service contract basis for 

development and production. 

In order to share exploration risk, secure high level 

technologies, and attract innovative geological ideas, 

ONGC have been scouting for strategic partners. This Is 

in line with the global trend of forming strategic alliances 

for technology, investment, and fresh thinking. 

(b) Government supports these initiatives, oil diplo-

macy is harnessed, where required, to ONGC's commercial 

endeavour. 

(c) and (d) India has large unexplored sedimentary 

areas requiring state-of-the-art technologies, high risk 

exploration capital and innovative geological ideas/models 

to find oil and gas. The policy of the Government has 

started yielding rich dividends as major oil and gas 

discoveries have been made by both domestic and foreign 

private companies. 

The Government have already put in place the New 

Exploration Licensing Policy (NELP) and Coal Bed 
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MeIhane (caM) Policy to atbact irMIaIrnenIs for expIotatIon 

and production of oil and gas and CBM from coal bearing 

areas. So far, the GoYemment h88 signed 90 production 

sharing contracts in the first four rooods of NELP and 16 

CBM contracts. 18 more blocks have been awarded under 
the fifth round 01 NELP (NELP-V). NELP-V received a total 

of 69 bids from 14 countries. ovedaking the performance 
in a single round of aU the four previous rounds put 

together. 

Ce) The plan outlay of ONGC during the Tenth five 

year Plan is Rs.33,41B.95 Clore. In addition, ONGC have 

a plan outlay of As. 13550 Clore for ONGC VIdeeh Ltd. 
(OVL). 

These resources are expected to be mobi1ized by 

ONGC from their own 8CCIU8Is wiIhout relying on any 
Government budgetary support. 

Import of LNG From hn 

*349. SHRI MUNSHf RAM : 
MOHO. SHAHIO : 

Will the Minister of PETROLEUM AND NATURAl GAS 

be pleased to slate : 

(a) whether Incia has signed an agreement with 

Iran for import of L.iquefied NaturaJ Gas (LNG); 

(b) if so, whether India had requested Iran for 

COIIC8ssion on purchase of LNG; 

(e) if so, the reaction of Iran in the mailer, 

(d) the estimated amount \IkeIy to be spent by the 
Govemrnent on purchase of LNG from Iran; 

Ce) whether Iran has also agreed to grant ahare 
to ONGC-Videsh Ud. (OVL) in Jufeyr and yadavaIan oil 
fields; 

(f) if so, Ihe details Ihentof and the quantity 01 oil 

likely to be extracted thef8from annuaIy; 

(g) the time by which extraction 01 01 ill .ay to 

comrt18IlCII, and 

(h) the manner In which india .. likely to be 
beneIiIed the, .... om? 

THE MINISTER OF PETROLEUM AND NATURAl 

GAS AND MINISTER OF PANCHAYATI RAJ CSHRJ MANI 

SHANKAR AIYAR): Ca) to (d) A Sale Purchase Agreement 

(SPA) for the pun:ha8e 01 5 rnIIion tonnes per annum 

(MMTPA) of LNG was signed between GAIL (india) LImIted 

(GAIl)llndian Oil CorporatIon (1OC)l8harat Petroleum 
CorporatIon Limited (BPCL) and National iranian Gas 
Export Company Limited (NIGEC) on the 13th june, 2005, 

in Tehran. The contract period is 25 years, beginning the 

last quarter of 2009. The pricing of LNG has been 
negotiated on commercial considerations and is linked to 

Brent crude prices with an appropriate floor and ~. 
On the basis of the present Brent crude prices. the amount 

payable to NIGEC for the import of 5 MMTPA of LNG would 

be around US $ 21 billion over the entint contract period 

01 25 years. 

(e) to (h) As part of the package deal tor the import 

of 5 MMTPA LNG by the Indian companies, under a 
Buybadc Contract. ONGC Videsh Limited (OYL) have been 
offered 100% rights and obligations for the development 

of the JuIeyr oIfieId, which is expected to produce 30,000 

barrels 01 oil per day, as also 10% rights and obligations 
for development of the Yadavaran oIIIIeId Iran, which Is 

expected to produce a total of 300,000 banals of oil per 

day. 

While the National Iranian Oil Company (NIOC) is In 

diIc:a.1ion with the operating c:orIII*'Y to finalize the 

development plan for yadavaran field. OVL is in discus8ion 

with NlOC to finalize the development plan for Jufeyr field. 
The comnl8l1C8ment 01 production will be taken up after 

the Master Development Plans for the fields have been 
approved by NlOC. 

Under the Buyback Contract system pntvalent in Iran, 

OVL may get a maxinun 01 15% .... of Ielum on the 

investmenI In the .development of Ihese fields. Further, as 
per the terms of the I}uybeck Contrect. OYL would .hIwe 
the right to purchase 011 from Iran equi¥aIent to lis 
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Invwtment In the project and return thereon at the 
prevailing market price. 

(English] 

·350. SHRI BASU DEB ACHARIA : WiD the MInIster 
of RAILWAYS be pIHaed to state : 

(a) whether the Rdways have iIsued any order 

for regularisatlon of coal, ash and work lhop 
handling contract IabounJra of Eastern and South Eastem 
Railways; 

(b) If so, the details thereof; 

(e) the number of labourers reguIarised; 

(d) whether a r1lIriMw of such labourers have not 

been reguIari8ed; 

(e) if so, the reasons therefor; and 

(f) the steps taken by the Government to reguIariae 
the contract labourers of the above ralways? 

THE MINISTRY OF RAIlWAYS (SHRllALU PRASAD) : 
(a) to (f) The __ of abaorptioMeguIa of contract 
labours including thoee engaged In coal and ash 
harding have been conaidered by the Hon'ble Courts 
and the Govemment. Baaed on the various judicIIII 

pronouncements end decisions of the Government. II 
hils been decided that Coal & Ash Handling contract 
labourers may be absofbed on the RaIlways subject to the 

following: 

(I) Need for recruitment that is menIIabour in the 

Railways preferably in the job In which he was 
working. 

(II) The genuineness and authenticity of each and 
every claimant for regulariaalion Ja to be 

established. 

(iii) Period of work rendered by the contract 

labourers to be reckoned for ragularisation may 
be kept as 10 years of continuous working. 

(Iv) The contract labourer is medically fit as per the 

recruitment rules. 

(v) The contract labourer has the educational 

qualification as per recruitment rules (relaxed to 

read & write in the case of Coal & Ash Handling 

Contract Labourers). 

(vi) The contract labourer is within the age limit as 
per recruitment rules after giving hit'. the benefit 

of number of days he has 88IVed the Railway 

as a contract labourer. 

On the above basis, the Railway administration have 

commenced the screening procedure to abaorblregularise 

9000 Coal & Ash Handling contract labourers. Since the 
working period of Coal & Ash Handling Contract Labourers 
is more than a decade old and since contract labourP.rs 

have to establish genuinenesa and authenticity of their 

\':orking with the Coal & Ash Handling Contractor, the 

precess of verification of their records is likely to take long 

time. 

[T.Wltllation] 

Enhance""'" of Pension for 
World War-II Sold ... 

"351. SHRI BACHI SINGH RAWAT "BACHDA" : WiN the 
Minister of DEFENCE be pleased to state : 

(a) whether the Government is aware that the 
amocn of 'Jangi-lnam' which used to be given to the 

jawans of the IncIan Army for their valour during the World 

War II has been increased from As. 1 01- per mensem to 

Rs.1001- per menaem; 

(b) if so, the total number of soIdieI8JIegaI heirs who 

are recipient of 'Jangl-lnam'; 

(e) whether the recipients of 'Jangi-'nam' have from 

time to time demanded to bring the amount provided Wlder 
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'Jangi-Inam' at par with the monthly pension provided to 

other soldiers; 

(d) if so. whether the Government proposes to take 

any decision on the aforesaid demand; and 

(e) if so. the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) Yes. Sir. 

(b) The time and effort spent in collecting this 

informatiGn would not be commensurate with the results 

sought to be aChieved. 

(e) yes. Sir. 

(d) The demand to bring the monetary benefit LWlder 
'Jangi-lnam' at par with the monthly pension provided to 
other soldiers has been considerecI by the Govemment but 

could not be acceded to. 

(e) Does not arise in view of (d) above. 

[English] 

Indo-Ornan Gas Pipeline Project 

*352. SHRI RAYAPATI SAMBASIVA RAO : WIll the 
Minister of PETROlEUM AND NATURAl GAS be pleased 

to state : 

(a) whether India has urged Oman to revive the gas 
pipeline project which was abandoned five years ago due 

to technical reasons: 

(b) If so, the details thereof; 

(c) whether any talks between India and Oman 
have been held in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAl 

GAS AND MINISTER OF PANCHAVATl RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) No, Sir. 

(b) to (d) 00 not arise. 

(Translation] 

Akaahvanl Kendra. In Rural Areas 

*353. SHRI BRAJESH PATHAK : Will the Minister of 

INFORMATION AND BROADCASTING b8 pleased to 

state : 

(a) the number of Akashvani Kendras functioning at 
present in the country, State-wise; 

(b) the number of Akashvani Kendras opened 

during each of the last three years, State-wise; 

(e) whether the Govemment proposes to set up 
more Akashvani Kendras in the country particularty in rural 

areas; 

(d) if so, the locations thereof; 

(e) th4! expenditure to be incurred thereon: and 

(f) the time by which these Kendras are likely to 

be set up? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRt S. JAIPAL 

REDDY) : (a) (Prasar Bhalati has intimated that at pI888nt 

219 racio stations are functioning In the COIAry. The details 
of "these stations are given in statemeot-I encIoeed. 

(b) Details of radio stations comrnIaaioned during 

the last three years are given as under. 

Year States Number of StatIons 

2 3 

2002-2003 Jammu and Kashmir 4 

west Bengal 

2003-2004 Kamataka 

2004-2005 Jammu and Kashmir 
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2 3 

2005-2006 Chhattisgarh 

(tiD date) Madhya Pradesh 2 

Gujarat 

(e) to (e) Yes, Sir. Ten radio stations are technically 
ready. In addition 76 new stations are proposed during the 
10th plan as per details given in statement-II enclosed. 

In addition, 150 Low Power FM trasmitters are to be 
set-up in uncovered areas of which 100 will be in the 
North-East. AIR transmitters usually cover both urban and 
Nral areas. No specific proposals are made only for rural 
areas. An amount of Rs.187 -29 crore Is likely to be incurred 

on setting up of new KendrasJtransmitters. 

(f) No precise tirne-frame for iJ11)lementation of the 
schemes can be indicated at thiS juncture as the same will 
be dependent on their approval and the availability of 
funds. 

Existing Stations of All India Radio (219) 

State No. of Stations 

1 2 

Andhra Pradesh 12 

Arunachal Pradesh 5 

10 

Bihar 5 

Chhattlsgarh 6 

Delhi 

Goa 

Gujarat 8 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Slkkim 

Tamil Nadu 

Tripura 

Uttaranchal 

Uttar Pradesh 

west Bengal 

Union Terrltorlee 

Oilman 

Port Blair 

10 Questions 42 
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11 
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17 
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3 

6 

14 

6 
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1 2 1 2 

Chant1larh 1 

1 

Karalkal 1 

Kavarattl 1 

Total 219 ......... 
Ust 01 FAKfW StaIions Proposed in 

. X Plan (76 Nos.) 

L .... FII SbIIIcwIa (73 Noe.) 

State No. of StaIiona 

1 2 

AncIwa Pradeeh 6 

An.NchaI Pradeeh 5 

Assam 3 

Bihar .. 
ChhatIiegarh .. 
Gujarat 2 

Haryana 1 

JhaJtchand 3 

Kamataka 2 

KeraIa 1 

...... Pradeeh 1 

MahaIahIr8 3 

Manipur 2 

Meghalaya 

M/zoram 3 

Nagaland 3 

Orissa .. 
Punjab 2 

Rajasthan 2 

Tamil Nadu 

Trlpura 3 

Uttaranchal 7 

Uttar Pradesh 3 

west Bengal 7 

L .... IIecIh.Rn w.v. 8IIIIIcwI (3 NoL) 

Rajasthan 1 

Tripura 1 

Uttaranchal 1 

[English] 

eomr.ct for Operation 8nd llainlill_tce 
of ONGC VeueIa 

-354. SHRI KlSHANBHAI V. MTEL : 

SHRI SUGAtB SINGH : 

WIll the Minister of PETROlEUM AND NATURAL GAS 
be pIeaeecI to state : 

(a) whether Oil and NIIIuraI Gas Commiaion 
(ONGC) has been awarding operation and maiutenance 
contracta of lis veueIs to the private parties; 

(b) If 10, the deteIIa of parties which have been 
engaged on contrw:t basis at present aIongwiIh the tetma 
and candllla,. thereof; 
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ee) the expenditure incurred thereon during each of 
the last three years; 

Cd) whether it is a fact that some of the parties have 
not been operatiJag and malntainirag the vessels as per the 
agreement; 

Ce, if 80. the details thereof; and 

(f) the action taken in the matter? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MtNISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) and (b) Yes. Sir. At present. ONGC 

has awarded operation and maintenanCe contrad8 for its 
various vessels to both private parties and Public Sector 

Undertakings. The details are given below: 

(i) MIs. South Indian Cooperation (Agencies) Ltd. 

has O&M contracts for 15 OHshore Supply 
Vessels COSVs). The terms for O&M contracts 

with the company are as under. 

Manning Cost- Rs.1.15 CroraNesseVAn-
num 

FIXed Management Cost- As.1.M Crorel 
Vessel/Annum 

Total Cost-Rs.2.79 CroreIVesseUAnnum 

Repair and Maintenance costs are borne 
by ONGC as per actuaIs. 

(II) MIs. Shipping Corporation of India has has O&M 
contract for 16 OSVs. 

In addition. SCI has O&M contracts for 3 Multi-
purpose Support Vessel (MSVs). namely. 
Samudra Suraksha (which was recently involved 

in the MHN accident) Samudra Prabha and 
Samudra Sevalc. as well as for the seismic 
survey vessel • Sagar Sandhini'. 

SCI are beirag paid on a cost plus basis for these 
vessels. 

(e) EJcpendilure incurred during the lui 3 yeIIIS in 
respect of O&M contracts with private ~ are as 
under: 

IRs. In Crores) 

2002-03 2003-04 2004·05 

MSV 40.74 

OSV 36.27 92.91 82.9 

S. Sandhinl 6.06 4.25 788 

* Managed by SCI. a PSU, and not by private party 

(d) to (f) The contracts awarded to M'" Ganesh 

Benzoplast Ltd. for O&M of MSVs Samudra Suraksha & 

Samudra Prabha and to Mis. Ganesh Anhydride limited 

for Samudra Sevak. for three years were tennlnated 

bEIcause of non-performance and thereafter awarded to the 

Shipping Corporation of India Ltd. 

Defence Airports 

*355. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI RAVI PRAKASH VERMA : 

Will the MinIster of DEFENCE be pleased to state : 

(a) the name of the Defence Airports from where the 

ciYiIIan flights are being operated at present: 

(b) the revenue eameet by the Defence authorities 

therefrom annually; 

(c) whether there is any proposal to allow civilian 

aircraft operaIioIw from Defence airfields; 

(d) H 80. the details thereof; and 

(e) the steps taken by the Government to ensure the 

safety of IW Force installations? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) to (e) At present scheduled civil flights 

are opet'8ling from 24 Def8nce airfields. The names of 

these airfields are enclosed as statement. 

The revenue eameet from these airfields during the 

yea- 2004-2005 was Rs.68.96 crores. 
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The proposals relating to allowing civilian aircraft to 

operate from any Defence airfield is considered on the 
basis of proposals received from operators in accordance 

with extant guidelines. 

In order to ensure the safety of the Air Force 

installations due to the operation of civil aircraft from 

Defence airfields, separate isolated enclosures are 

developed and managed by the Airports Authority of India 

for the operations of these aircraft. Besides, the security 

of Air Force installation is ensured through the following 

steps:-

1. 

2. 

3. 

4. 

5. 

6. 

7. 

(a) Restricted entry to the campus, regulated by 

check of identity by Indian Air Force (IAF) Police 

and Defence Security Corpos (DSC) 

(b) Point security through armed Air Force 8I.J DSC 

guards. Use of mobile patrols for perimeter and 

area security. 

(c) Watch towerslobservation posts on the perimeter 

along with armed guards. 

(d) Contingency reaction by armed Quick Reaction 

Team of Air Force personnel available on a 24 

hours basis. 

(e) Optimum utilization of security equipment held 

with the IAF. 

StMement 

Chandigarh IAF 

Jammu IAF 

Leh IAF 

Pathankot IAF 

Srinagar IAF 

Thoise IAF 

Bhuj IAF 

8. Jamnagar IAF 

9. Jodhpur IAF 

10. PUfl8 IAF 

11. Bagdogra IAF 

12. Jorhat IAF 

13. Kurnbhigram IAF 

14. Tezpur IAF 

15. Agra IAF 

16. Allahabad IAF 

17. Gwalior IAF 

18. Kanpur IAF 

19. Gorakhpur IAF 

20. Goa (DaboIim) Indian Navy 

21. Visakhapatnam Indian Navy 

22. Port Blair Indian Navy 

23. Bangalore HAL 

24. Ozhar HAL 

Maintenance of Protected Monuments 

·356. SHRI KHARABELA SWAIN : Will the Minister of 

CULTURE be pleased to state : 

(8) the details of protected monuments where ticket 

system is in vogue for viewing them; 

(b) the total revenue eamed from the sale of tickets 

during each of the last three years; and 

(c) the expenditure incurred on the upkeep and 

maintenance thefeof during the said period? 

THE MINISTER OF INFORMATION AND BROAD-
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CASTltONOMINISTEROF CULTURE (SHRI S. JAIPAl 
REDD'f) : (a} A list of the cenInIIIy.. protected; tid!8ted 

(b) The detaIIa of revenue earned from the sale of 
ticIIiets, during each of the last '.three .yeal1l is enclosed as 

statement-II. 

(c) The expenditure incurred on upkeep and 
rneintenance of ticketed monuments during the last 3 years 

is encloeed as statement-III. 

1. NIB Fort,.fiqaJ> 

2. Taj Group of Monuments, Agra. 

3. AIltahpur Sikhri. 

4. Group of Monuments at Rambaugh. 

S. 1tJnIId.ud.OauI'. Tomb, N"a. 

6. AIcbaI'r Tomb; Sikandara. 

7: Mariam's Tomb, Sikandaraf. 

8. MehIab Bagh on river bank facing Taj, Agra. 

1. Rock> cut cave& at Ajanta. 

2. Rock cut caves at Ellora. 

3. Rock cut Caves at Elephant&. 

4. Daulatabbad Fort, Daulatabad, 

S. Bibi-ka-Maqbara, Aurangabad. 

6,' Kanheri Caves. Mumbai. 

7. A1ibagh fort 

8. F<& ... Raigad. 

9. Pandeva Caves. Lena. 

10. Juanar Caves & Inscriptions. .lunar. 

11. Cave Temples. Karla. 

12. Shaniwarwade, Pune. 

13. Old Fort, Solapur. 

14. Aurangabad Caves, Aurangabad 

15. Bhaja Temples & Inscriptions, Bhaja 

16. Aga Khan Palace, Puna 

1. Tippu Sultan's Palace, Bangalore. 

2. Daria Daulata Bagb. Srirangapatna 

3. Keshava Temple, Somnathpura, Mysore. 

4. Vitthala temple, Venkatapuram 

S. Zanna Enclosure, Kamalapura 

6. Chitradulg8' Fort, Benary 

7. Bellary Fort;; Bellary.-

Bhopal Circle 

1. Buddhist· Monuments. Sanchi, Distt. Reisen 

2. Westem. Group of Monuments Khajuraho, 

3. Distt. Chhatarpur 

4. Royal Complex, Mandu, Disft. Dhar 

5. Hoshang Shah Palace, Mandu 

6. Buc:kthlst Caves. Bagh, Distt. Dhar 

7. Bhojshala and Kamal Maula's mosque, Dhar .• 
Distt. Dhar 

8. Monuments at Gwalior Fort, Distt. Gwalior 
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9. Fort, . Burhanpur. Oistt., 8lwhanpuf 

10. Monuments at Sirpur. Oiatt. Mehsamand 

BhubanHhwllr Circle 

1. Sun Temple. Konarka. 

2. Raja Rani Temple 

3. Udaigiri & Khandagiri. 

4. laIitgiri Monuments. Lalltgiri. 

5. Group of MoIuMnII (Luman Temple). Sirpur. 

6. Ratnagiri Monuments 

KoIbta Circle 

1. Coach Behar Palace, Coach Behar. 

2. Bishnupur Temple. Bishnupur. 

ChancHprhCIrcIe 

1. Rock Cut Caves. Masur. 

2. Fort. Kangra. 

3. Surajkund Muonry, lMIrpur. 

4. Sheikh Chilli's Tomb. Thaneawar. 

Chen'" Circle 

1. Group of Monuments. Mahabalipuram. 

2. Fort. Dindugul 

3. Fot. Thirumayarn. 

4. Rajagiri & Krishnagiri Fort, Gingee. 

5. Moovar Koil J<odumbaIur. 

6. Aock Cut Jain Temple. Slttannavasal. 

7. Natural Cavern with stone Beds & Brahmi & Old 

Tamil 

8. Inscriptions called Etadipattam. a Siltannav ..... 

JDiIhI Circle 

1. Humayun's Tomb. 

2. Qutab Archaeological Area. 

3. Purana QiIa, New Delhi. 

4. Safdarjung Tomb. New Delhi 

5. Red Fort. Delhi 

6. Jantar Mantar. New Delhi 

7. Rahim Khan-e-Kh8ne iomb. Delhi 

8. Sultan Gami. DeIhl 

9. Kotla Feroz Shah with remaining waDs. bastions 
& gateways & garden. the old MoIque. weH and 
other ruined Buildings It contain, Delhi. 

10. Tughlakabad Fort 

DMrwad Circle 

1. Group of Temples at Paltadaldeal. 

2. Durga Temple complex. Aihole. 

3. Jaina & VIShnu Caves. Badami, 

4. GoIgumbaz. Bijapur. 

5. Ibrahim Aouza. Bijllpur. 

6. Temple and Sculpture GaIIary. Lakundi. 

GuwllhIIti Circle 

1. Ahom Rja's Palace. Gargaon 

2. Ka,.,.". Palace. Jayaaagar 

3. Aa". Pavilion, Jayaaagar 

4. Vishnudol. Jayasagar 

5. Gr~ of Four Maidams Charaideo 

1. Golconda Fort. Hyderebad 

2. Channinar. Hyderabad 
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3. Chandragiri Fort, Chittoor Oistt. 

4. Maha Stupe Amaravatt Guntur Distt. 

5. Nagarjuna Konda. Guntur Did. 

8. Guntupalli C .. .,.., West Godavari Oistt. 

7. Undavalli Caves, Guntur DisH. 

8. Warangal Fort. Warangal Disa . 

....,.., CIrcle 

1. Fort of KuInbhaIgarh. Dislt. Rajaamand 

2. ChIItorgam Fort, Chittorgarh 

3.' Deeg Shawan Deeg. Distt. Sharatpur 

LucIcnow CIrcle 

1. Jhllfl8i Fort, Jhansi 

2. Rani Mahal. Jhansi 

3. Residency. Lucknow 

4. Sahet. Srava&ti 

PatNl CIrcle 

1. Excavated site, Kumrahar 

2. Excavated site. KoIhua 

3. Excavated site, Nalanda 

4. Sher Shah Suit's tomb. Saearam 

5. Ancient Site. Antichak. Vlluamshila 

6. Excavated site. Samalh 

7. Man MahaI. Vanmasi 

8. Shahi Fort. Jaunpur 

9. Lord Cornwallis Tomb. Gazipur 

SriN .... Circle 

1. Group of Temples. Kiramchi 

2. Ramnagar Palace. Ramnagar. 

3. Avantiswaraswamy Temple. Vantipura. 

4. Leh Palace, Leh.· 

Thriaur Circle 

1. Bekal Fort, PaUikere. 

2. Mattancherry Palace, Kochl 

VIIdodara Circle 

1. Sun temple. Modhera. 

2. Rani-ki-vav. Pattan. 

3. Asokan.rock (edict). Junagadh. 

4. Buddhist caves. Junagadh. 

5. Saba Pyare Khapra 

6. Champaner Monuments. Champaner. 

Details of Revenue from Sale of Entry Tickets at Centrfllly ProtflCted Ticketed M<Jnuments 

Name of the 

Circle-

Number of Ticketed 

Monuments (Centrally 

Protected Monuments) 

2 

8 

Revenue earned during each of last 3 years (In rupees) 

2002·03 2003·04 2004·05 

3 5 

13.21.92.992 17.36.09,595 23.83,14.568 

54 
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2 3 4 5 

Aurangabad 16 2.98.07,617 2,98,29,344· 18,41,88.749 

Bangalore 7 83.35.861 1.13.11,428 1,53.58.834 

Bhopal 10 1.07,56,139 ..2.30,33.785 . ·~.48.80.947 

;f3hubaneswar 6 1.21.78,309 1.20,70,241 M28.28.173 

Chandigarh 4 5,85.567 6.83.416 "-3,47,237 

Chennai 8 2.29.13.849 1,32.28,390 :'4.72,17,470 

Dharwad 6 ··'~79,87.615 86.63,324 '1OM,D13 

Delhi 10 8.53,90.949 9.27.45,897 "3,47;54.351 

Guwahati 5 8,76,587 6,95.755 56,875 

Hyderabad 8 54,11.961 1,13,87,259 '1,28,70,'1. 

Jaipur 3 28.16.659 37.64.347 47,89.281 

Kolkatta 2 25.99.360 25.61.795 29.94.905 

lucknow 4 26.57.243 26,50.466 29.21.303 

Patna 9 83,79.397 78,88.158 1.37.20.565 

Srinagar 4 82,718 2,35,831 . ·2.10.791 

Thrissur -2 9,48,429 11.34.699 10.97.724 

Vadodara 6 15,93.000 18,43,000 21.58.000 

Total 118 31.54.72252 39.73.96.730 65.n.48.782 .......... 
Details of expenditure incurred for upkBep and maintenance of Centrally Protected Tit:IfMId ~ 

Rupees In LaIchI 

Name of the Circle Number <II TICketed Expenditure incurred on ticketed.monumenIa dUItng 
. ,MOnUmenIS (Centrally last 3,..,. 

Prolected Monuments) 

2002-03 2003-04 2004-05 

2 3 4 5 

Agra 8 218.58 240.00 ..... 
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1 2 

AurangIIbad 16 

Bangalore 7 

Bhopal 10 

Bhubaneswat 6 

Chanclgarh 4 

Chennai 8 

Dharwad 6 

Delhi 10 

Guwahatl 5 

Hyderabad 8 

Jaipur 3 

KoIkalta 2 

Lucknow 4 

Patna 9 

Srinagar 4 

Thrissur 2 

Vadodara 6 

Total 118 

[Translation] 

HIIndi .. Over of 011 Welle to 

PrIvate Com ...... 

·357. SHRI V.K. THUMMAR : 

SHRI JlVABHAI A. PATEl : 

SRAVANA 27, 1927 (Saka) to 0I.aIi0ns 58 

3 4 5 

185.97 4B4.n 212.12 

9.96 11.78 15.09 

238.42 42.84 33.87 

25.62 36.36. 105 . ..s 

48.09 28.21 14.41 

30.87 54.81 72.11 

11.72 13.58 13.45 

207.24 277.23 271.25 

19.01 

n.3O 

28.07 

24.03 

47.61 

79.63 

23.80 

01.25 

122.19 

1399.16 

13.91 15.64 

89.73 148.59 

78.91 59.60l . 

26.94 38.89" , 

70.09 92.67 

108.39 152.82 

52.83 46.62 

09.07 10.09 

31.09 31.48 

1670.33 1821.73 

(8) wheIher SOIII8 oil wells and 01 bIoc:Ias dIaccw-
ered by 011 and Natunll Gas Commission (ONGe) and 

other public eector undertakingI are being handed 0Y8f 

to muIIinationaI and private .companies; 

(b) if 10, Ihe dIItalIs Ihereof and Ihe reeeona 
IhenIIor; 

WIIIIhe Minister of PETROLEUM AND NATURAL GAS 
bepleuedtostate: (e) wheIher theee multinationals and private com-



59 AUGUST 18, 2005 60 

paniee are not bearing the expanditule incurred on the 

diaccMtries of oil and gas by ONGC and other public sector 

undertakings; 

(d) if so, the fac18 thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 

SHANKAR AIVAR) : (a) and (b) The Government of India 

have c:ontracted 29 medium and smaH size oil and gas 
tieIds which were discovered by Oil and Natural Gas 

Corporation Ltd. (ONGC) and Oil India Ltd. (OIL) to 

private and multinational companies under two rounds of 

bidcIng for discovered fields. The details are given in the 

statement. 

In addition, ONGC have also awarded the following 

6 onIand nwginaI fields on service contracts to private 

companies:-

3 fields, namely, West Bechraji, Khambel and 

Hirapur in Gujarat State, awarded to Mis. Price 

PaboIeum Company Umited. 

3 fields, namely, Laxmijan, Bihubar and BarsHIa 

in Assam State, awarded to MIs. Assam 
Company Umited. 

In addition, 19 marginal fields in Mumbai offshore 

in 9 clusters have been offered by ONGC on 

27.12.2004 for development on service contracts. These 
fields are:-

Cluster - 1:8-178. 8-179. 8-180 

Quater - 2:B-26A. B-8O 

au.ter - 3:8-127. 8-59 

Cluster - 4:8-37. 8-134 

Cluster - 5:8-157. SHE 

Cluster - 6: WO-1S. WOoS 

Cluster - 7:B-1 i2, 8-45. WQ.24 

Cluster - 8:0·18 

Cluster - 9:8-28. B·23A 

The main reasons for offering smaH and medium 

size oil and gas fields by the Government are as 

foIlows:-

(i) Some of the fields were isolated with marginal 

economics. 

(Ii) To augment oil and gas production by bringing 

some non producing or low productivity 

fields into production with the help of private 

operators. 

(iii) To provide Enhanced Oil ReccMlry (EOR) in 

some fields. 

(iv) To tide over the problem of resource crunch, 
particularly with regard to the foreign exchange 

component being faced at that time. 

(c) and (e) The companies were not required to bear 

the entire expenditure incurred on the discoveries 01 oil 

and gas by the National Oil Companies because: 

the fields were awarded against International 

Competitive Bidding to companies offering the 

best tenns; and 

in evaluating the bids it was the total Govern· 

ment take by way of Profit Petroleum. notional 

Income Tax. statutory levies along with 

amounts pavable to ONGC by way of Slgnaturel 

production .... ~ .. paSI cost that was 

considered while firlakzing the awards of these 
fields. 

It was decided in 1999 to discontlOUe this policy of 

Govemment offering dIscovered fields for bidding to private 

parties. 
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SI. Field Name 

No. 

2 

1. Kharaang 

2. Ravva 

3. Mid & South Tapti 

4. Panna & Mulda 

5. Asjol 

6. Lohar 

7. Indrora 

8. Bekrol 

9. Wave! 

10. Dholka 

11. Baola 

, 
12. Sabarmati 

13. Cambay 

14. Bhandut 

15. Hazira 

16. Matar 

SRAVANA 27, 1927' (Salce) to au .. ,;o". 62 

Detail$ 01 Discoverfld fields Awardlld in the tst Round 

ConIortium with whom contracts signed 

3 

Gao Enpro (10%). Geopetrol (25%). Enpro (25%) and OIL (40%) 

Cairn Enet9Y (22.5%) Videocon Petroleum Ltd. (25°4). Rawa Oil 
Pte. Ltd. (12.5%) & ONGeL (40%) 

British Gas Exploration & Production India Ltd (BGEIL) (30%) 

Reliance India Ltd. (RIL) (30%) & ONGCL (40%) 

British Gas Exploration & Production India Ltd. (BGEIL) (30%) 

Reliance India Ltd. (RIL) (30%) & ONGeL (40%) 

Small size fields 

HOEC (50%) 

Gujarat State Petroleum Corporation Ltd. (GSPCL) (50%) 

Selan Exploration Technologies Ltd. (100%) 

Selan Exploration Technologies Ltd. (100"10) 

Selan ExpIoIation Technologies Ltd. (100"10) 

Larson & Toubro (L&T (50%) 

Joshi Technology Inc. (JTI) (50%) 

Joshi Technology Inc. (JTI) (100%) 

Interlink Petroleum Ltd. (100%) 

Niko (40%) & GSPCL (60%) 

Niko (33.33%) & GSPCL (66.67%) 

Niko (40%) & GSPCL (60%) 

Niko (33.33"10) & GSPCL (66.67%) 

Nlt.o (40%) & GSPCL (60"4) 

Date of Signing 

Contracts 

4 

16.06.95 

28.10.94 

22.12.94 

22.12.94 

13.03.95 

13.03.95 

13.03.95 

20.2.95 

20.2.95 

05.04.95 

·23.09.94 

23.09.94 

23.09.94 

23.09.94 

23.09.94 
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1 2 

17. PV-1 

18. Modhera 

19. Khfjisan 

20. N. Salol 

21. Kanawara 

22. AIIora 

23. Unawa 

24. N. KIdtw\a 

25. DhoIasan 

26. Sanganpur 

27. Amguri 

28.Ognaj 

29. Ratna R-,Sefies. 
Murmai Basin 

AUGUST 18.2005 

3 

Moaabacher India llC (35%). HOEC (30%)& Energy Equity 
tndia Petroleum Ltd. (EEIPL) (35%) 

Interlink P8troIeum Ltd. (100%) 

Setan &pi. Tec"lOlogiea (100%) 

GSPCl (45%). HOEC (25%). Heramac (30%) 

GSPCl (45%). HOEC (25%). Heralilec (30%) 

GSPCL (45%). HOEC (25%). Heramac (30%) 

GSPCL (45%). HOEC (25%). Heramac (30%) 

GSPCL.~). HOEC (25%). Heramac (30%) 

GSPCL (45%), HOEC (25%). Heramac (3QD4) 

HydrocaJbon Res. Dev. Co. (P) Ltd. (51%). 

Hardy (49'%) 

Assam Company lid. (4O%).'CONORQ Resources 
Ltd. (60'%) 

~ Expl. Tect~ (100%) 

Essar Oil UmiIeO-PNmier Oil Pacific 

New Scheme for ...... Scevenget. (b) if so. the details Ihereof; and 

4 

06.10.95 

23.2.2001 

16.02.04 

23.2.2001 

23.2.2001 

23.2.2001 

23.2.2001 

23.2.2001 

23.2.2001 

23.2.2001 

23.2.2001' 

16.02.04 

'Nt to be signed 

·358. SHRI HARlSHCHANDRA CHAVAN : 

SHRI Y.G. MAHAJAN : 
(e) the time by which the Mid 8Cheme is likely to 

WiD the Minister of SOCIAL JUSTICE AND EMPOW-
ERMEN'f be pleased to state . 

(a) whether the Government is formulating any new 
scheme for rehabilitation of manual scavengers; 

be implemented? 

THE MINISTER OF SOCIAL JUSTICE AND EMPOW· 

ERMENT (SHRIMATI MEIRA KUMAR) : (a) to (c) A 'SeN 

Employment Scheme for Rehabilitation of Manual Scav-

engers' is in the process or formulation. The scheme inter 
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alia Includes assistance to manual scavengers in the 
form of loan. subsidy and training for their seH-
employment. 

(b) if so, the details thereof and the reasons 
therefor? 

ActIon has already been initiated for getting approval 
of the scheme 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) Yes, Sir. 

Merger of IOC SUbsidiaries (b) Indian Oil Corporation Limited (IOC) have 

planned the merger with themselves of their subsidiaries. 

Indian Oil Blending Limited (IOBl), IBP Co; Limited (IBP), 

Bongaingaon Refinery & petrochemicals Limited (BRPl) 

and Chennai Petroleum Corporation Limited (CPCl). The 

details thereof and the reasons therefor are summarized 

at the statement enclosed . 

*359. SHRI TUFANI SAROJ : Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether the Indian Oil Corporation is planning 
the merger of some of Its subsidiaries into itself; and 

Proposed merger 

(i) Merger of Indian Oil 

Blending Limited (IOBl) 
with IOC 

. 
Statflment 

Reasons given by 10C for the merger 

2 

10Bl IS engaged in blending of lubes and· 
greases against payment of fixed blending 
fees by IOC. The earnings of 10Bl have been 

decreasing due to shifting of indents to newly 
commissioned plants of IOC. The earnings of 
10Bl are not adequate to operate profitably. 

Post-merger with 10C. the losses of 10Bl 
would be off-set against the profits of 10C, 
resulting in tax benefits to 10C. 

Status of the proposal 

3 

The Board of 10Bl had decided for 
the merger of IOBl with 10C. The 
proposal was examined by the 

Govemment and approval for there 
merger conveyed to 10C on 
14.7.2005. Both the companies 
are in the process of initiating 
necessary legal formalities for the 
merger. 

(ii) Merger of IBP Co. Both IOC and IBP are engaged in the business The Boards of IOC and IBP have 

Limited (IBP) with ICO of storage. distribution and marketing of approved a Scheme of Amalgam-

petroleum products, both in the retail and direct 

consumer trade. In some of the locations. the 

infrastructure facilities of both the companies 
overlap and costs are incurred in operation and 
maintenance of these overlapping facilities. 

Similarity of businesses and possible synergies 
between IOC and IBP will resuH in higher 
efficiency, economy of scale and improved 

profits. The amalgamation of IBP with 10C is 

action of IBP with IOC. The pro· 
posal is under examination of the 
Govemment. 
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2 

expected to resun In consolidation of the 

business marketing of petroleum products in one 

entity and in sbengthening the position of the 

merged entry. vIz.. IOC. by enabling it to harness 

and optimise the synergies of the two compa-

nies. 

(iii) Merger of Bongaigaon Both tOC and BRPL are engaged in Business 

Refinery & P8troc:hemi-. of refining of petroleum products. BRPl is also 
cats limited (BRPl) engaged in the business of petrochemicals and 

with IOC Polyester Staple Fibre (PSF) products. tOC have 

also earmarked in a big way in petrochemical 

business with the setting up of linear Alkyl 

Benzene (LAB) project at Gujarat and the 

proposed Paraxylene (PX)lPurifled Terephthalic 

Acid (PTA). Naphtha Cracker Complex at 

Panipat. BRPl as a stand alone subsidiary 
company will find it difficult to face the 

uncertainties of the global oil scenario. Hence. 

to maximize the utilization of the assets and 

facilities and also to optimize the national 

resources and to reduce overheads. it would be 

appropriate to merge BRPl with IOC thereby 

facilitating intergrated. synergic and cost effec-

tive operations. 

(iv) Merger of Chennai 

Petroleum Corporation 

Limited (CPCL) with 

ICC 

Both IOC and CPCl are engaged in business 
of refining of petroleum products. CPCl is also 

engaged in the business of petrochemicals. 

IOC has also eannarked in a big way in 

petrochemical business with the setting up of 

linear Alkyl Benzene (lAS) project at Gujarat 

and the proposed Paraxylene (PX)/ Purified 

Terephthalic AcId (PTA). Naphtha Cracker 

Complex at Panipat. CPCL as a stand alone 

subsidiary company will find, it difficult to face 

the uncertainties of the global oil scenario. 

Hen.:e. to maximize the utilization of the assets 

and facilities and also to optimize the national 

to Questions 6a 

3 

The Board of IOC and BRPl heve 

given ·in principle· approval for 

the proposed merger of BRPl with 

IOC. These c~nies are In the 

process of appoiutlllent of various 

agencies with a view to working 

out a fair swap ratio for equity 

shares and also for developing a 

scheme of amalgamation. 

In CPCl, approximately 15% of 

the total equity is held by National 

Iranian Oil Company (NIOC) and 

their prior consent is essential 

before any process of merger is 

initiated as it is essential that NIOC 

holding In CPCl is first acquired 

by IOC before merger. Negotia-

tions are on with NIOC requesting 

them to off-load their equity hold-

Ing in CPCL favouring IOC. Once 

this process is complete. IOC 

would initialed necessary pro-
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2 3 

resources and to reduce overheads, it would 

be appropriate to merge CPCL with IOC 

thereby facilitating integrated, synergic and 

cost effective operations. 

posal for the merger of CPCL with 

itseH. 

[English} 

Operation Seclbhavane 

·360. SHRI BRAJA K1SHORE TRIPATHY Will the 

Minister of DEFENCE be pleased to state : 

(a) wHether small scale development and commu-

nity projects have been undertaken by the armed forces 

through 'Operation Sadbhavana' in J&K; 

(b) if so, the salient features of the Operation 

Sadbhavana'; 

(c) the details of the funds allocated for the said 

operation since its inception; and 

(d) the extent to which the Indian Army has been 

able to achieve the aims and objectives of Operation 

Sadbhavana' so far? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) to (d) The Army has undertaken small 

scale development and community projects for the 

benefit of the civilians, in the State of Jammu and Kashmir 

where troipps are deployed to combat terrorism and 

insurgency. 

Salient features of Operation (Op) Sadbhavana' are as 

follows:-

Projects which are most required by the local 

population and have the support of the State 

Government are considered. 

The programme concentrates on projects at the 

village level. The focus of attention are women-

folk and youth in village society. Maximum use 

is made of indigenous labour both skilled and 

unskilled. 

The Army generally assists in planning, exten-

sion of technical assistance, provisioning of 

material resources and supervision. 

On the successful completion of projects they 

are handed over to ·the civil administration! 

village counciViocal bodies/cooperatives for 

further operation, maintenance and upkeep. 

The details of fund allocated for 'Op Sadbhavana' 

since 1998199 are as under:-

1998-1999 Rs.4 Crores 

1999-2000 Rs.4 Crores 

2000-2001 RS.8.4 Crores 

2001-2002 RS.l0 Crores 

2002-2003 RS.11 Crores 

2003-2004 Rs.14 Crores 

2004-2005 RS.41 Crores 

2005-2006 RS.55.92 Crores 

There are inputs from the local level which suggest 

that the implementation of the civic action programme 
under 'Op Sadbhavana' has been found to have an 

extremely positive Impact on the minds of the local 

population. The programmes under 'Op Sadbhavana' have 
been widely acclaimed and have helped in mitigating the 
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hardships of a common man. The local population is 

interacting with the Army without hesitation. The projects 

under educational schemes. women empowerment cen· 

ters. adult education programmes. the IT education or the 
numerous community development projects undertaken by 

the Army have helped in generation of employment and 

transformed many lives. 

Development of Neem ContraceptIve 

3507. SHRIMATl JAYABEN B. THAKKAR : Win the 

Minister of DEFENCE be pleased to state : 

(a) whether it is a fact that DROO's Defence Institute 

of Physiology and Allied Sciences had developed neem 
contraceptives. pheromones tor dengue and 2 Oeoxy D 

Glucose as radio sensiliser for cancer treatment; 

(b) if so. the details thereof; and 

(e) the views of the Govemment on these newly 

developed technologies? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) and (b) Defence Institute of Physiology 

and allied Sciences (DIPAS). Delhi has developed two 

processes for preparation of spennicldal agents based on 

Neem. 

Detence Research and Development Establishment 

(DRDE). Gwalior has developed pheromones tor control 

of mosquito population causing dengue fever. 

Institute of Nuclear Medicine and Allied Sciences 
(INMAS). Delhi and DRDE. Gwalior have joinlly prepared 

2·oEOXY·D·Glucose for improving the radiotherapy and 

chemotherapy for cancer. 

All these medicines are in different stages of clinical 

trials and for 2·DEOXY·D·Glucose technology has been 

transferred to one of the reputed Indian Pharmaceutical 

Industries i.e. Dr. Reddy's Laboratory. 

(c) These medicines have relevance for military as 
well as civil sector. 

tc.rglJ CelebrMlon 

3508.MAJ. GEN. (RETo.) B.C. KHANoURI : Will the 

Minister ot DEFENCE be pleased to state : 

(a) whether attention of the Govemment has been 
drawn to the news item captioned: "Eye on Pal< talks. Kargil 

celebrations to be low key" appearing in Indian Express 

dated July 22. 2005; 

(b) if SO. whether the Govemment has Issued any 
directions not to celebrate Kargil Vijay DIwas; 

(c) if so. the justifICation therefor; 

(d) whether the Government is aware of the adverse 

impact of such decision on the Anned Forces; and 

(e) if so. the reaction of the Govemment thereto? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) to. (e) After Kargil operations in 1999. 

the KargH Vijay Diwas was celebrated on 26th July in 2000 

and 2001 to commemorate the victory of Indian Forces. To 

avoid duplicity. a decision was taken in 2001 by Services 

Headquarters that only Vijay Diwas will be celebrated on 

16th December every year. This has no adverse impact on 

the Armed Foroes. 

Chowldghat Bridge 

3509.SHRI M.K. SUBBA : WiU the Minister of . 
DEFENCE be pleased to state : 

(a) whether the Border Roads Organisation has 

since awarded the wort< for conducting the model study 

in respect of the Chowklghat Bridge on NH 52 to the 

Brahmaputra Board; 

(b) if so. when the wort< was assigned to the 

Brahmaputra Board; 

(c) the amount paid to Board for this study; and 

(d) the time by which the model study is li1<ely to 

be completed and construction wort< started? 
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THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) Yes, Sir. 

(b) and (c) The work was assigned and an amount 

of R&.63.80 Lakhs paid to Brahmaputra Board on 

23.11.2004. 

(d) Model Study Is expected to be completed by July 

2006. The feasibility of construction of bridge can be 

assessed on completion of Model Study. 

Transport FaeJlltlea .. Uumbel Airport 

3510.SHRI SURESH WAGHMARE : WiD the Minister 

of CIVIL AVIATION be pleased to state : 

(a) whether the Govemment has withdrawn the 

transport facilities for ferrying passengers from domestic to 

intemational airport by bus within the premises of Mumbai 

Airport; 

(b) if so, the details aIongwith the reasons therefor; 

and 

(c) the steps taken or proposed to be taken by the 

Government to provide transport facilities to the passen-
gers at the Airport? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. 

(b) and (c) Do not arise. 

(Translation] 

Renovldlon of Railway Stations 

351'.SHRI M. ANJAN KUMAR YADAV : 

SHRIMATI SANGEETA KUMARI SINGH DEO : 

Will the Minister of RAILWAYS be pleased to 

state :-

<a) the name of the railway stations where extension 

and renovation works have been undertaken in the country 

particularly in Andhra Pradesh during 2004-05; 

(b) the amount spent so far thereon, State-wise' 

(c) whether the wortcs on these railway stations 

have been completed.; 

(d) if not, the reasons therefor and the progress so 
far made in this regard; and 

(e) the time by which extension and renovation 

wortcs on these stations are likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) There are more than 8000 
railway stations on Indian Railways. Upgradation/renova-

tion/modemisation of railway stations is a continuous 

process and the same is undertaken every year in 

accordance with the laid down norms based on traffic 

growth and inter-se priorities. A large number of new wortcs 

is sanctioned every year for various stations and these 

along with the 'wortcs in progress' under Plan Head 

'Passenger Amenities' are exhibited in the Works Machin-

ery and RoHing Stock Programme, Part /I presented every 

year in the Parliament along with Budget documents. In 

addition, improvements at stations are also carried out as 

a part of 'Doublings', 'Traffic Facility wortcs', 'Gauge 

Conversions', 'Computerisation' etc. under relevant Plan 

Heads. However, the name of stations of Andhra Pradesh 

where the work relating to extension and renovation have 

been sanctioned/undertaken during 2004-05 are as 

foHows:-

Adoni, Akividu, AIer, Anantapur, Anjaneyapuram, 

Annavaram, Araku, Asifabad, Aspari, 

Bhadrachalam Road, Bakrapet, Bal/ampalli. 

Bandarupalle, Begumpet, Bellamkonda, 

Bellampa"I, Bethamcherla, Bhalki, Bhimavaram, 

Bhimavaram Town, Bhongir, Bibinagar, Bidar, 

Bisgirshareef, Bobm, Buruguahalu, ChakariapaUi. 

Chaku, Chakur, Charlapalli. Chigicherla, 

Chimidipalli, Chittapur, Chityal. Cumbum. 

Dhramavaram, Dhone, Donakonda, Domakal, 

Duvuda, Eddulaboddi, Gajulapalli, GangaipaHi. 

Garladinne, Ghanpur, Ghatkesar, Ghatnandur. 
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GiddaIur, Godemgura, Gootv, Gudipadu, Gudur, 
Gumuda, Guntakat, Guntur, Halburga, 
Hasanparthi, Manikgarh, Hastavaram, Hindupur, 
Hulburga, Hyderabad, Jakkalacheruvu, 
Jammikunta, Jangaon, Janwal, Jutur, Kaikalur, 
Kalamalla, Kalgapur, Kalghapur. Kalluru, 
Kamalnagar, Kanamallapalli, Karavadi, Kazipet, 
Kesamudram, Khammam, Koduru, Kolnur, 
Kottapalli, Kottavalsa, Krishnammakona, 
Krishnapuram, Kurkugunta, Lingamaguntla, 
Llngampally, linganenidoddi, Macherla, 
Machilipatnam, Maddikera, Madhira, 
Mahabubabad, Makudi, Malividu, Malkapuram, 
Malkhed Road, Manchiryal, Mandamarri, 
Mandapadu, Mangapatnam, Manikgarh, 
Mantapampalli Mantralayam Road, Markapur, 
Markapuram, Moula-ali, Nagarur, Nagireddipalli, 
Nalgonda, Nandalur, Nandayal, Narasaraoapet, 
Narayanapura, Narayanpet Road, Nawandgi, 
Nekkonda, Nellore, Nidadavolu, Odela, 
Ongole, Pangaon, Parti Vaidyanath, 
Parvatipuram, Pathakothhacheruw, Pedakakani, 
Pedakurapadu, Pedda""",,, Peddapafti, Pembarti, 
Pendekallu, Penukonda, Phirangipuram, 
PiduguraIta, Pindial, Potakapalli, Raghavapuram, 
Raghunathpalli, Raichur, Raigir, Rajahmundry, 
Rajamp Ramagundam, Ramarajapali, Raparta, 

Ravindrakhani, Rechni Road, Reddigudem, 
Regadipali, Renigunta, Samarlakot In., 
Sanathnagar, Santamaguluru, Sattenpalli, 
Satuluru, Savalyapuram, Secunderabad, Sedam, 
Shankarpalli, Simachalam, Siripuram, Sirpur 
Town, Sirpurkhagaznagar, Sirpurkhajnagar, 
Sitanagaram, SrikakuJam, Srlt(alahasti, 
Stuarlpuram. surareddipalem, TadepaUigudem. 
Tandur. Tanuku, Tarlupadu. Tettu, Tirupati, Udgir, 
Ulavapadu. Uppal, Uppugunduru, Vanganur, 
Venkatagiri, Vijayawada, Vikarabad. Vinukonda, 
Vlsakhapatnam, Vishnupuram, Vizianagaram, 
Wangapalli, Warangal. Whirgaon, Wirur. Yadgir, 
Yasantapur, Yerragudipadu, Yerraguntla and 

Zahirabad. 

(b) The Railway Budget is prepared RaIlway zone-

wise and not State-wise. Hence, the approximate 8lCpen-
dilure zone wise under Plan head "Passenger Amenities" 
during 2004-05 and up to June 2005 is as under:-

Railway Expenditure 
2004-05 (Approx) 

Central 15.36 

Eastem 12.46 

Northem 27.79 

North Eastem 10.15 

Northeast Frontier 11.88 

Southem 20.69 

South Central 41.35 

South Eastem 7.00 

Westem 18.42 

East Central 19.88 

East Coast 4.16 

North Central 6.11 

North Westem 6.75 

South East Central 8.37 

South Westem 4.67 

West Central 7.22 

Metro 0.50 

Total 222.76 

(In Rs. Crore) 

Expenditure upto 

June200S 
(Approx) 

3.33 

1.54 

S.64 

1.81 

2.69 

4.54 

6.1.2 

2.96 

1.69 

2.59 

1.10 

1.06 

1.17 

2.36 

1.41 

1.62 

o 

41.63 

(c) to (e) No. Sir. As extension and renovation of 

railway stations is a continuous process, a general target 
for completion cannot be fixed. 
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[English} 

Allotment of Petrol Pumps by IBP 

3512. SHRI G. KARUNAKARA REDDY : Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state : 

(a) the number of petrol pumps allotted by IBP 

Company InKamataka during the last one year. 

(b) the number of cases in which No Objection 

Certificates for setting up of Petrol Pumps were sought from 

the District Collectors in Kamataka; 

(c) whether the IBP has complied with the marketing 

plan; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) During 2004-2005, IBP Co. Umited 

(IBP) allotted 38 retail outlet dealerships (petrol pumps) in 

the State of Karnataka. 

(b) During this year, the Company sought 'no 

objection certificates' (NOCs) from District Collectors in 

the State for setting up retail outlets at four locations. For 

the remaining locations. for which Letters of Intent 

have been issued by the Company, NOCs would be 

sought on finalization of the land for setting up the retail 

outlets. 

(c) and (d) IBP have finalized their State-wise retail 

marketing plan for the period 2003-05. The company have 

made and have been making. allotments of retail outlets 

in accordance with this marketing plan. The details of the 

plan are available with the Director (Marketing) of the 

Company. 

Railway Projects 

3513.SHRI JASHUBHAI DHANABHAI BARAD : Will 

the Minister of RAILWAYS be pleased to state : 

(a) whether a number of proposals in respect of 

Gujarat are pending with the Western Railway; 

(b) if so, the details thereof; 

(c) whether the Government of Gujarat has 

requested for early clearance of these railway projects; 

and 

(d) if so, the time by which these proposals are likely 

to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Pending projects 

are considered as those projects which have been 

included in the budget but clearances are awaited. No 

such project falling fully/partly in the State of Gujarat is 

pending. However, 02 new line, 05 gauge conversion and 

01 doubling projects faDing fuHy/partly in the State of 

Gujarat are in various stages of progress. 

(e) and (d) Do not arise. 

[Translation] 

Scholarship to OBC 

3514.SHRI CHANDRABHAN SINGH: Will the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 

to state: 

(a) whether any proposal seeking 50 per cent 

contribution of the Union Government uncler the SCholar-

ship scheme for the students of Other Backward Classes 

and construction of hostels for them in Sagar. Rewa, 

Morena and Uliain districts of Madhya Pradesh IS under 

consideration of the Union Government; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) to (c) Government 

of Madhya Pradesh has not fonrarded the proposal 
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seeking 50% contribution of the Union Government under 

the scholarship scheme for the students of Other Backward 

Classes. Howewr, Govamment of Madhya Pradesh has 

forwarded a proposal seeking central assistance amount-

ing to Rs.120.00 Iakhs for construction of 4 hostels at 

Sagar, Rewa, Morena and Ujjain Districts for OBC students 

during the year 2005-06 and the case is under process 

in the Ministry. 

Airstrip at K1shangarh 

3515. PROF. RASA SINGH RAWAT : WiD the Minister 

~ CIVIL AVIATION be pleased to state : 

<a) whether the Government proposes to develop 

the existing Airstrip at Kishangarh; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a> No, Sir. 

(b) Does not arise. 

(e) Due to non-commitment or demand from any 

aiItine to extend their seNices through existing airstrip at 
Kishangarh, Airports Authority of India (MI) has no 

proposal at present to develop it. 

Expanelon of Bhhnnl MaIntenance Yard 

3516.SHRI KULDEEP BISHNOI : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the Government is contemplating to 

expand Bhiwani maintenance yard in order to reduce load 

on Delhi Station; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Gover-Irnent for reducing 

load on Delhi Station? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to «:) There is no plan 

to expand Bhiwani maintenance yard. 

(d) To decongest the Delhi Junction,the 

following trains have been extended to Delhi Sarai Rohilla 

Station:-

560915610 Guwahati-OeIhi Awadh Assam Express. 

4041/4042 Oehractun-Oelhi Mussorie Express. 

501315014 Kathgodam-Oelhi Ranikhet Express. 

{English1 

Exploration of 011 and Gas In Yemen 

3517.SHRI ASADUDDIN OWAISI : Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether State run oil companies have shown 

keen interest In exploration of oU and gas in Yernen and 

modernization of Aden refinery; 

(b) if so, the details thereof; 

(c) whether a joint Technical Committee has been 

formed for this purpose; and 

(d) if so, the progress made so far in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) and (b) Indian Public Sector Oil 

companies have shown Interest in exploration and 

production blocks in Yemen, modernisation of the Aden 

Refinery Project, the proposed Hydrocracker Project, 

sourcing of natural gas from Yemen, and LNG liquefaction 

plants in Yemen. 

(c) and (d) During discussions held at the 5th session 

of the Indo-Yemen Joint Committee meeting in Sana's 

between 15-17 January. 2005, it was decided. inter alia, 

to form a Joint Technical Committee (JTC) to discuss co-
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operation In the hydrocarbon sector. The JTC Is being 

constituted inc:onsultation with the authorrues concerned of 

the Government of yemen. 

Procurement of Centrifuge 

3518. SHRI TATHAGATA SATPATHY : Will the Minister 

of DEFENCE be pleased to state : 

(a) whether the Indian Force has recently pur-

chased high performance centrifuge for the training of 

pilots; and 

(b) if so. the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) and (b) The Government have 

concluded a contract for the procurement of a High 

Performance human Centrifuge to be installed at Institute 

of Aerospace Medicine. Bangalore. 

[Translation) 

Decline In Profit of HPCL 

3519.SHRI AVINASH RAI KHANNA: 

SHRIMATI KIRAN MAHESHWARI : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether the profit of the Hindustan Petroleum 

Corporation Ltd. has declined during 2004-05 as com-

pared to 2003-04; 

(b) if so. the details alongwith the reasons 

therefor; 

(c) whether the Company has taking any steps to 

increase its profit. during 2005-06; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 

SHANKAR AIYER) : (a) Yes. Sir. 

(b) The profit. after tax of Hindustan Petroleum 

Corporation Limited (HPCL) decreased from Rs. 1904 crore 

during 2003-04 to Rs.1277 crore during 2004-05, a 

decrease of about 33%. The decrease in profit is mainly 

attributable to higher undeHecoveries during the year on 

the sale of petrol. diesel. PDS kerosene and Domestic 

LPG. as compared to those in the previous year. 

consequent upon non-revision of retail selling prices in line 

with international prices. The under-recoveries of oil 

marketing companies. including HPCL. on account of the 

aforesaid products are being partly compensated by the 

upstream companies. 

(c) and (d) Though. the company has incurred a net 

loss of Rs.SOB crore during the first quarter of the current 

financial year essentially on account of under-recoveries 

on petrol, diesel, PDS kerosene and domestic LPG. HPCL 

contemplate to take the following steps towards containin~ 

their costs:-

(i) Optimizing the crude· cost by maximizing pro-

curement of high sulphur crude. which is 

relatively cheaper to low sulphur crude. and 

reducing crude transportation costs. 

(ii) Energy conservation/reduction in fuel & loss! 

yield maximization. 

(iii) Optimising product distributionltransportation cost 

through ·technology-sawy syste~ 

(iv) Saving in interest cost by using innovative 

financial instruments for borrowing 

(v) Saving in insurance cost 

(vi) Close monitoring of working capital includinr 
inventory management. 

(English) 

Air Cargo Facility at Madurai Airport 

3520.SHRI A.K. MOORTHY : Will the Minister of CIVIL 

AVIATION be pleased to state : 
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<a) whether the Government proposes to set up air 

cargo facility at Madurai airport; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. 

(b) Does not arise. 

(c) Due to insufficient cargo traffic, there is no 

proposal at present to set up air cargo facility at Madurai 

airport. 

[Translation) 

. 
Rail Over Bridge (ROB) In 5ahar8npur 

3521. SHRI RASHEED MASOOD : Will the Minister 

of RAILWAYS be pleased to state : 

<a) whether any proposal to construct a rail over 

bridge at Sharda Nagar Chowk in Saharanpur, Uttar 

Pradesh is under consideration of the Govemment; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (c) Yes, Sir. The 

construction of a Road Over Bridge at Sharda Nagar, 

Sharanpur in lieu of existing level crossing No.86-B, Km. 

181110-11 has been sanctioned in the Railway's Works 

Programme of 2005-06 on cost sharing basis with 

Railway's share of cost Rs.420 lakh and State Govemmenrs 

Rs.453 lakh. Railway shall construct bridge proper Le. 

bridge across the Railway track and approach work by 

State Govemment. General Arrangement Drawing and 

Estimate for approach portion is awaited from State 

Govemment. All efforts shan be made by Railway to 

complete its portion of. work along with approaches by 

State Govemment. 

[Tran$lation} 

Air ServIces from Aurangab8d-
Jalpur-lJdalpur Route 

3522. SHRI CHANDRAKANT KHAfRE : Will the 

Minister of CIVIL AVIATION be pleased to state : 

(a) whether the Govemment proposes to re-start the 

Allragabad-Jaipur-Udaipur air services in view of the 

tourism potential of Aurangabad; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to re-start? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) 

Govemment has laid down Route Dispersal Guidelines 

with a view to achieve better regulation of air transport 

services taking into account the need for air transport 

services of different regions 01 the country. It is however, 

up to the airlines to provide air services to specific places 

depending upon the traffic demand and commercial 

viability. As such, the airlines are free to operate anywhere 

in the country subject to compliance of Route Dispersal 

Guidelines issued by the Govemment. Indian Airlines has, 

however, no plans to re-start air services on Aurangabad-

Jaipur-Udaipur route as the aircraft in Its fleet are fully 

committed in the operation 01 services in the existing 

schedule. 

Radio StatIon In Ujjaln 

3523. DR. SATYANARAYAN JATIYA : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether any decision has been taken to 

establish RadiO Station in Ujjain, Madt:ya Pradesh; 

. '"'\l.<~ ....... il so, the details thereol; 
' ..... 

(c) whether the Radio Station has been established 

In Ujjain; 

(d) if so, the details in thiS regard: and 
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(e) if not. the reasons for the delay and the time by 
which it is likely to be established? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 
REDDY) : (a) to (e) Yes, Sir. A 5 kW FM transmitter i!> 

proposed to be set at Ujjain during the Tenth Plan period. 
The site for the RadiO Station has been acquired in 
December 2004. It will take about two years to complete 
the Station, subject to availability of funds. 

Reservation Centres at Neemach 
Railway Station 

3524. DR. LAXMINARAYAN PANDEY: Will the Minister 
of RAILWAYS be pleased to state : 

<a) whether there is only one computerised reser-

vation centre at Neemach Railway Station of Western 
Railway; 

(b) if so, whether there is any demand to increase 

the number of computerised reservation centres at this 
station; 

(c) if so, the details thereof; and 

(d) the details of the action taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d) Do not arise. 

[English] 

Dabhol LNG Terminal 

3525. SHRIMATI ARCHANA NAYAK : Will the Minister 
of PETROLEUM AND NAnJRAL . GAS be pleased to 

state: 

(a) the present status of Dabhol Liquefied Natural 

Gas Terminal; 

(b) the time by which it is likely to be completed; 

(e) whether the Gas Authority of India has re-
constituted the original Engineering Procurement arid 
Construction (EPC) consortia for the Dabhol tenninal; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR) : (a) and (b) The plan for restructuring 
and revival 01 Dabhol project including Liquefied Natural 
Gas (LNG) terminal envisages the formation of a Project 
SPV consi!>t,ing of GAIL, NTPC and Indian lenders with an 
equity infusion of Rs.sao crore each. Accordingly, the 
Project SPV, called the Ratnaglri Gas and Power Ptivate 
Limited (RGPPL), has been formed and incorporated by 
GAIL and NTPC as a 50:50 joint venture. RGPPL is to take 
over the assets of the Dabhol Project free from all 
encumbrances through the Debt Recovery Tribunal (DRT)I 

Court process and thereafter complete, commission and 
operate the project. RGPPL will be undertaking completion 
of the balance work at the LNG terminal. Though RGPPL 
is targeting completing of the LNG tenninal by July 2006, 

a more definitive and accurate tie schedule will be chalked 
out IJnly on completion of the Assessment Study. 

(c) and (d) In view of the non-availability of 

engineering drawings, documents and Contracts for the 
Dabhol Project, GAIL approached the Indian and Foreign 
companies which were implementing the LNG terminal 
and Marine facilities when work stopped at Dabhol in June 
2001, to seek their interest in undertaking the completion 
of the remaining tasks at the Dabhol Project. These 
companies have expressed their willingness to undertake 
assessment and completion of the LNG terminal and 
marine facilities. Since the project SPV, viz., RGPPL has 
now been fonned, any decision to engage the original EPC 
consortium would be taken by them. 

Return Journey Booking Facilities 

3526. SHRI G.M. SIDDESWARA : Will the Minister of 
RAILWAYS be pleased to state : 

(a) the details of railway stations and city booking 
offices in Kamataka where retum journey tickets through 
computerised booking facilities are available; 
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(b) whether the Railways propose toincreaae the 
number 01 such office$ in the State; 

(c) if so. the detaHs thereof; 

(d) the time by which these offICes are likely to be 
opened; and 

(e) . if not. the reasons therefor? 

THE MtN'3TER OF STATE IN THE MINISTRY OF 
RAIlWAYS (SHRI R. VELU) : (a) A Ust of locations where 

~erised booking facility has already been provided 

in Kamataka is given at statement-I enclosed. (a) The 
facilities for return journey reservatiOns are available at all 

the computerised reservation centres on Indian Railway~. 

(b) to (d) Yes, Sir. A list 01 locations where 

con.,uterised reservation facilities are sanctioned but yet 
to be commissioned in the State of Karnataka is aI80 given 
:. statement-II enclosed. 

Expansion of Computerised Reservation facilities is a 

continuous & on-going process. These facilities are 

sanctioned at a number 01 new locations every year 
depending upon the availability 01 funds. technical 

feasibility & State Government providing free accommoda-
tion in the ~ of norHBilhead Oistt. Head Quarters. As 

such, it is not possible to set up a defmite time frame for 

compIetionIcommissioning of sanctioned Passenger Res-
ervation Centre. 

(e) Does not arise. 

SIlItement-l 

. List of Computerised Booking Offices Worlcing 
In Kamdtaka State 

As ori 15.8.2005 

S.No. Location 

2 

1. Austin Town 

1 2 

2. BanaBankari (Bangalore) 

3. BangaIore Airport 

4. Bangalore cantt 

5. Bangalore City 

6. Bangatore Indiranagar 

7. Bangarapet 

8. Belgaum 

9. Betlary 

10. Bttadravati 

11. Bidar 

12. Bijapur 

13. Chitradurg Rly. Stn. 

tll .. Davangere 

15. Dharwar 

16. Gadag 

17. Ghataprabha 

18. Gulbarga 

19. Hassan 

20. Haveri 

21. Hospet 

22. Hubli 

23. Jayanagar (SBC) 

24. K R Market Bangalore 

25. Kankanadi 

26. Karwar 

88 
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,. "". 
2 

27. Kengeri 

28. Koppel 

29. Koramangala (Bangalore) 

30. Madikeri 

31. MaHeswaram 

32. Mandya 

33. Mangalore 

34. Mysore 

35. Raichur 

36. Seram 

37. Shimoga Town 

38. Tumkur 

39. Vijayanagar (SBC) 

40. Wadi 

41. Whitefield (Bangalore) 

42. Yadgir 

43. Velahanka 

44. Yeshwantpur 

Statement-ll 

List of Sanctioned but yet to be Commissioned Com-

puterised Booking Offices '.'1 Kamataka State 

S.No. Location 

2 

1. Arsikere 

2 

2. Bagalkot 

3. Bijapur City 

4. ClI.Rekere Rly. Stn. 

5. Chamrajnagar 

6. Chicianagalur 

7. Electronic City Bangalore 

8. Inc:I Road Railway -?tBtion 

9. Kadur 

10. Kolar 

11. Londa 

12. Mangalore Satellite 

13. Maracara 

14. SSPN RaHwaystation 

15. Torangallu 

Setting up of. Village Reaource CentreS 

3527.SHRI RAVICJ:lANDRAN SIPPIPARAI : Will the 

Minister 01 PANCHAYATI RAJ be pleased to state: 

(a) whether the Government proposes tv set up of 
village resource centre to provide better service; 

(b) if so. the details thereof; 

(e) the time by which these are likely to be set up; 

(d) whether the locations of the proposed centres 

have been identified; and 

(el if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NAT;JRAL 

GAS AND MINISTER OF PANCHAY,6Jl RAJ (SHRI MANI 
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SHANKAR AIYAR) : <a) to <e) In its first report to the Union 

Agriculture Minister submitted on the 29th December, 

2004, the National Commission on Farmers, has made 

several recommendations, including setting up RuraV 

Vilage Knowledge Centres to harness Information C0m-
munication Technology and other to~ of communication 

for village and rural development. In the Seventh Round 

Table of Ministers in charge of Panchayatj Raj held in 

Jaipur from 17·19 December, 2004, vide para-8 of the 

conclusions, it was resolved that the Community Service 

Centres being rolled out by the Ministry of Information 

Technology at the Centre may be located in the Panchayat 

offices so that Panchayat se~ices C$n also be delivered 

through the Common Service Centres. The number and 

location of the Centres, the extent to which these Centres 

wiD be heIpfuJ to the village Panchayats and the financing 

i~tion of establishing them will be known only after 

the Convnission's recommendations have been processed 

and passed by Govemment. 

The Ministry of Panchayat Raj is also preparing a 

mission mode Project for e-Govemance at the Gram 

Panchayat level under the National e-Govemance Plan. It 

is envisaged that this will enable all Panchayats in the 

country to progressively obtain the benefits of Information 

Technology in implementing e-Govemance solutions with 

reference to identified services delivered at the Panchayal 

level. This is a new initiative. A lew Panchayats in the 

States have been implementing pilots for e-Govemance at 

the Panchayat level under initiatives of the States 

concerned. However, it is under the Central Plan thaI 

common standards and benchmarks will be developed so 

as to ensure the integrated application of Infoonation 

Technology to further good govemance at the Panchayat 

level. 

Cultural TIes with Russi. 

3528.SHRI ANANTA NAYAK Will the Minister 01 
CULTURE be pleased to state ; 

(a) the names of the countries. with which cultural 

ties have been established by the Govemment; 

(b) whether the Government has any proposal to 

establish cuttural ties with Russia; and 

(c) if so, the steps taken in this regard. 

THE MINISTER OF INFORMATION AND BROAD· 

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) The Government of India has established 

cultural ties with many countries through Cultural Agree-

ments, MoUs and mixed Cultural Commissipn. Cultural 

Agreements have been signed with 115 Countries 

(statement enclosed). We have a Mixed Cultufal Commis· 

sion with Japan. 

(b) and (e) The Government h;os established warm 

Cultural relations with Russia. The Cultural Agreement with 
Russia was signed in 1993. The last Cultural Exchange 

Programme between India and Russia was signed in 2000. 

Efforts are underway to sign a fresh Cuttural Exchange 

Programme for 2005·2008. Currently the Govemment is 

going to hold 'Days of Indian Culture' in Russia from S;Pt. 
25th to October 04, 2005. 

St.tement 

Cuffuraf Agreements with Various Countries 

S.No. Name of the Country Date of signing 

2 3 

1. Afghanistan 04.01.1963 

2. Algeria 01.06.1976 

3. Argentina 28.05.1974 

4. Aonenia 14.12.1995 . 
5. Australia 21.10.1971 

6. Bahrain 08.01.1975 

7. Bangladesh 30.12.1972 

8. Belarus 14.05.1993 
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2 3 2 3 

9. Belgium 21.09.1973 34. Greece 22.06.1961 

10. Belize 15.06.1994 35. Guyana 30.12.1974 

11. Benin 17.07.1986 36. Hungary 03.03.1962 

12. Bolivia 08.12.1997 37. Indonesia 29.12.1955 

13. Bosnia & Herzegovina 20.092002 (Yugos) 38. Iran 10.12.1956 

14. Bo1swana 14.05.1997 39. Iraq 19.04.1973 

15. Brazil 23.09.1969 
40. Israel 18.05.1993 

16. Bulgaria 02.02.1963 
41. Italy 12.07.2004 

17. Burkina-Faso 12.12.1983 
42. Jamaica 05.10.1992 

18. Cambodia 31.01.1996 
43. Japan 29.10.1956 

19. Chile 13.01.1993 
44. Jordan 15.02.1976 

20. China 28.05.1988 
45. Kazakhstan 22.02.1981 

21. Columbia 22.05.1974 
46. Kenya 24.02.1981 

22. Croatia 05.03.1999 
47. Kuwait 02.11.1970 

23. Cuba 21.07.1976 
48. Kyrghystan 14.03.1992 

24. Cyprus 24.10.1980 

49. Laos 17.08.1944' 
25. Czech 11.10.1996 

SO. Latvia 01.09.1995 
26. Djibouti 31.01.1989 

51. Lebanon 07.04.1997 
27. Egypt 25.09.1958 

28. Estonia 15.10.1993 52. Lesotho 05.10.197A 

29. Ethiopia 09.02.1983 53. Libya 24.08.1985 

30. Finland 10.06.1983 54. Lithuania 20.02.2001 

31. France 07.06.1966 55. Luxemburg 10.09.1996 

32. Germany 20.03.1969 56. Madagascar 17.06.1997 

33. Ghana 12.10.1981 5i. Malaysia 03.03.1978 
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1 2 3 2 3 

58. Maldives 07.09.1983 82. Rwancta 04.07,1~75 

59. Malta 14.01.1Q92 83. Russia· 28.01.1993 

60. MauritlU$ 06.02.1976 84. Sen9 21·05.H~75 

61. Mexico 23.07.1975 85. Serbia .. Montenegro 20.09.2002 (Yugos) 

62. Moldova 19.03.1993 86. Seychelles 22. t2. 1987 

63. Mongolia 09.02.1978 87. Singapore 05.02.1993 

64. Morocco 12.01.1981 88. Slovak 11.03.1996 

65. Mozambique 09.02.1978 89. Slovenia 16.12.1996 

66. Myanmar 25.01.2001 90. Somalia 02.04.1979 

67. Namibia 25.01.1991 91. South Africa 04.12.1996 

68. Netherlands 24.05.1985 92. South Korea 12.07.1974 

69. Nicaragua 09.09.1986 93. Spain 16.09.1982 

70. Nigeria 14.09.1982 94. Sri Lanka 29.11.1977 

71. North Korea (DPRK) 02.07.1976 95. Sudan 28.11.1974 

72. Norway 19.04.1961 96. Suriname 22.09.1992 

73. Oman 03.08.1991 9,. Syria 13.11.1975 

74. Pakistan 31.12.1988 98. Tanzania 17.01.1975 

75. Panama 02.02.2001 99. Tajikistan 15.02.1993 

76. Peru 25.01.1987 100. Thailand 29.04.1997 

77. Poland 27.03,1957 101. Trinidad & Tobago 13.03.1987 

78. Portugal 07.04.1980 102. Tunisia 24.06.1969 

79. Phitippines 06.09.1969 103. Turkey 29.05.1951 

SO. Qatar 04.06.19SO 104. Turkmenistan 20.04.1992 

81. Romania 03.04.1957 105. United Arab Emirates (U.A..E.) 03.01.1975 
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2 3 

106. Uganda 24.11.1981 

107. Ukraine 27.03.1992 

108. Uzbekistan 17.08.1991 

109. Venezuela 13.09.1984 

110. Vietnam 18.12.1976 

111. Yemen 22.07.1999 

112. Zaire 04.07.1978 

113. Zambia 26.01.1975 

114. Zimbabwe 22.05.1981 

115. Nepal 30.09.2004 

Specla' Package to HMT, Sri nagar 

3529.SHRI ABDUL .RASHID SHAHEEN: Will the 

Minister of HEAVY INDUSTRIES AND PUBLIC ENTER-

PRISES be pleased to state : 

(a) whether the Govemment proposes to provide 

special package to HM!, Srinagar; 

(b) if so, the details thereof; 

(c) whether the State Govemment has made any 

request in this regard; and 

(d) if so, the details thereof and the reaction of the 

Union Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEAVY INDUSTRIES ANI.J PUBLIC ENTERPRISES (SHRI 

SONTOSH MOAHN DEV) : (a) and (b) The Government 

proposes to commission a feasibility study to examine the 

options for revival of HMT Chinar Watches Ltd. and 

diversification of its activities. 

(cl and (d) Yes. The State Government requested for 

revival and diversification to be explored with a view to 

generate fresh employment. 

The Govemment is proposing to carry out a study to 
examine the options for revivaVdiversification of the 
company's activities. 

Grievances Aedressal Camps 
at State Capitals 

3530.SHRI M. APPADURAI : Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the National Commission for Minorities 
has started for holding grievances redressal camps at 
State capitals; 

(b) if so, the details thereof and the reasons for 
holding such camps at State capitals; 

(c) the number of cases pending due to the reports 
from State Govemments; and 

(d) the efforts made the Govemment to speed up 

the reports from the State Govemments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN) : (a) No. Sir. 

(b) Does not arise. 

(c) and (d) National Commission for Minorities held 
Review Meetings with State Govemments at the State 
Capitals of Andhra Pradesh. Bihar. Gujarat, Himachll 
Pradesh .. Maharashtra. Orissa, Rajasthan, Uttar Pradesh." 
Tamil Nadu & West Bengal and Union Territory of 
Pondicherry since August, 2004 and settled 146 out of 287 

pending cases. 

Launderettes at Petrol Pumps 

3531.SHRI E.G. SUGAVANAM : 
SHRI S.K. KHARVENTHAN : 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state : 
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(a) whether the "Government proposes to set up 

launderettes in various petrol and diesel outlets in the 
country; 

(b) if so, the details thereof and the locations 

identified therefor; and 

(c) the time by which the facility is likely to be 
provided at the outlets? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR): (a) to (c) BPCL have launched laundry 

services at the following four retail outlets in Mumbai to 

begin with : 

(i) Mis. Autopet, Santacruz (West) 

(ii) MIs. Charkop Petroleum, Kandivali (West). 

(iii) Mis. Vtkhro/i Automobiles, Vlkhroli 

(iv) Mis. Bahri Auto Service, Chembur 

Market studies for introducing this facility elsewhere 

are in progress. 

HPCL have started laundry services at the following 

three retail outlets in Delhi as an experiment : 

(i) MIs. Highway Service Station. 

(ii) MIs. Rajiv Service Station. 

(iii) MIs. Panchshaf Service Station. 

IOCL and lBP have no pIansIproposaJ& at present to 
set up laundry services at their retails outJets. 

Violation of Indian Sea Boundarlea 

3532. SHRI MANORANJAN BHAKTA: Will the MInister 

of DEFENCE be plaased to state : 

(a) whether some foreign vessels have violated the 

boundaries of Indian Andaman Sea; 

(b) if so, the number of such incidents noticed 

during the last one year; 

(c) the action taken by the Coast GuerdslSecurity 

Forces in the matter; and 

(d) the remedial measures taken by the Government 

to prevent such incidents in future? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) No violation of Indian Andaman Sea 
by foreign Y8888ls has been reported. However, some 
instances of foreign fishing vessels straying into the Indian 

Exclusive Economic Zone have been noticed. 

(b) and (C) During the last one year, 19 foreign fishing 

vessels were apprehended for fishing illegally in the 

territorial waters of AncIaman and Nicobar islands. 

(d) Regular surface and air surveillance of the 
Indian Exclusive Economic Zone around Andaman and 

Nicobar islands is being carried out by the Indian Armed 

Forces, including the Indian Coast Guard. 

{Translation} 

RaIl 0verbrkIge On Rau-Peetampur 
RoecI In IIedhye PnIdHh 

3533. SHRI GANESH SINGH : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the Railways have received any request 
from the Government of·· Madhya Pradesh regarding 

construction of reilway overbridge on Rau-Peetampur 

road; 

(b) if so, the action taken by the Raitways thereon; 

and 

(e) the time by which the construction work is likely 

to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

, RAILWAYS (SHRI R. VELU) : (al and (b) Railways construct 
Road Overlunder bridges (ROBIRUB) In lieu of eKisting 

level crOSSIngs (LCs) on cost sharing basis if the traffic 
density at the LC is found one Lakh or more TVUs (TVU 
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• A unit obtained by multiplying the number of trains wHh 
the number of road vehicles passing over the leve: 

crossing in 24 hours); otherwise on deposit terms. 

PropoaaIa in both cases have to be sponsored by State 

GovemmentILocal Authorities duly fuffilling certain prelimi-

nary pre-requisites viz. undertaking to bear their share of 

cost, closure of LC on completion of ROB, advance action 

for acquisition of land etc. Railways construct bridge proper 

across tracks and approaches are constructed by State 

Government. Every effort is made by the Railway to 

complete their portion of work simuhaneous/y with the work 

of approaches done by State Govemment. A request has 

been received from Madhya Pradesh Rajya Setu Nirman 

Nigam Ltd. Bhopal for constructing Road over bridge in 

letu of level CI'088ing No.256 at Km.505f1-2 in Rau Yard 

on cost sharing basis. The traffic density at the LC is more 

than 3 Iakh TVUs and it qualifIeS for construction on cost 

sharing basis. Howewr, a complete proposal as enumer-

ated above has not yet been received from the 

Govemment of Madhya Pradesh. 

(c) Does not arise. 

{English} 

EIectrlflcatlon of Rail Unes 

3534. KUNWAR MANVENPRA SINGH 

Minister of RAILWAYS be pleased to state: 

Will the 

(a) the total length of rail lines in Uttar Pradesh; 

(b) the percentage of the length of rail lines in the 

State which is electrified; 

(c) the length of rail lines in the State proposed to 

be electrified during the Tenth Five Year Plan and the 

amount allocated for the purpose; 

(d) the length of rail lines electrified so far during 

the Tenth Plan and the expenditure incurred thereon; 

and 

(e) the measures taken or proposed to be taken for 

strict adherence to the time schedule in this regard? 

THE MINISTER OF· STATE IN THE MINISTRY 

OF RAILWAYS (SHRI R. VELU) : (a) and (b) The total 

length of rail lines in Uttar Pradesh as on 31.03.2004 

is 8566 route kilometres, out of which 16.90% is 

electrified. 

(c) The PlanslTargets for Railway Electrification are 

not confined to the State boundarias. 

(d) In the first three years of the 10th Plan, 54 route 

kilometres have been electrified in Uttar Pradesh. 

Expenditure incurred on railway electrification is not 

maintained State-wise. 

(e) The progress of the work is monitored closely 

at various levels for timely completion of the projects. 

Stoppage of Utlcal and Geetanjali 

Expresses at Kalunga 

3535. SHRI JUAL ORAM : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the Govemment has any proposal to 

provide stoppage of Utkal Express and Geetanjali Express 

at Kalunga near Rourkela; 

(b) if so, the details thereof and the time by which 

the decision is likely to be taken in the matter; 

(c) whether better passenger amenities are pro-

posed to be provided at Kalunga by constructing a full-

fledged platform; and 

(d) if so. the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) No, Sir. Stoppage 

of 847718478 Puri-Haridwar Kalinga Utkal Express and 

285912860 Howrah-Mumbai Geetanjali Express at Kalunga 

has been examined but not found commercially justified 

at present. 

(c) and (d) No, Sir. All amenities including medium 

level platform required as per norms are available at 

Kalunga railway station. 
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Permission to PSUs to 0ff.I0ad 
erosa Holdings 

3536. SHRI BADIGA RAMAKRISHNA: wm the Minister 

of PETROlEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Govemment has permlHed oil PSUs 
to off-load cross holdings; 

(b) If so, the details thereof. company-wise; and 

(c) the methodology likely to be adopted for off-
loading and its Hkely impact on the financial status of the 
companies? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR A1YAR) : (a) to (e) ONGC holds 9.11% of total 

equity in ICC and 4.83% in GAIL ICC in tum holds 9.6% 
of total equity in ONGC and 4.83% in GAIl. Similarly, GAIL 

holds 2.4% of total equity in ONGC. At present, no decision 
has been taken to off-load the eross-holdings of these Oil 

PSUs. 

[Translation} 

Funds for Construc:tlonlllalntennce 
of RaIlway quarten 

3537.SHRI HEMl.Al MURMU : Wi" the Minister of 
RAILWAYS be pleased to state : 

(a) whether the Government provides funds for 

constructionImaiIltenanCe of quarters for railway employ-
ees, drainage system and laying road; 

(b) if so, the total funds allocated and released to 
each division during each of the fast three years and 
current year; 

(e) the amount actually spent by each Division 
during the said period; 

(d) whether the inner roads in railways quarters of 
Danapur division are in critical conditions and facing water 
logging problems during rains in the absence of proper 

drainage system; and 

(e) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU) : (a) Yes, Sir. 

(b) and (c) The funds for construction and maintenance 
of quarters, roads and drainage system are allotted under 
relevant Plan Heads of ·Staff Quarters· and ·Amenitles for 
staff:· and also under Revenue Demands. The funds 
allotment/expenditure for their maintenance are providedl 
spent from different sub-heads of various Revenue 
Demands of Zonal Railway. Construction of quarters is 
done under Plan Head ·Staff quarters· and construction 
of roads and drainage for colonies etc. is normally done 
under Plan Head "Amenities for Staff. Funds allotted/spent 
in the past 3 years and the current year under the Plan 
Heads (Zoanl RaHway-wise, since DIvisIon-wise not 
maintained) are as under: 

Staff Ouatters 

(FIgures in crore of As.) 

Year 2002-03 2004-05 2005-06 

Railway Revised Expenditure Revised Expenditure Revised Expenditure Budget Expenditure 
allotment allotment allotment Grant up to 

June'OS 

2 3 4 5 8 7 8 9 

Central 7.99 5.39 3.42 2.47 2.11 1.31 3.40 0.41 
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2 3 4 5 6 7 8 9 

Eastern 1.86 2.60 1.39 0.75 2.05 1.19 2.92 0.28 

Northern 8.89 9.12 7.62 6.01 7.13 5.76 6.92 0.89 

North Eastern 1.66 3.09 1.15 0.96 1.17 1.58 1.97 0.27 

North East 5.45 5.53 7.32 4.44 7.26 4.88 11.23 1.00 
Frontier 

Southern 6.12 4.54 6.56 3.82 5.42 3.09 6.86 0.46 

South Central 3.35 3.n 3.78 3.44 5.65 5.38 3.35 0.82 

South Eastern 7.45 5.72 3.45 2.04 3.07 2.48 3.18 0.36 

Western 20.26 14.14 123.29 6.10 9.19 5.67 14.40 1.15 

East Central 3.39 0 2.96 1.92 3.03 1.89 4.08 0.65 

East Coast 0 0 3.26 1 .. 92 2.57 1.93 - 1.81 0.92 

North Central 0 0 3.74 2.72 2.28 2.23 2.21 0.60 

NMorth Western 0.78 0 5.41 3.78 3.25 2.94 5.55 0.65 

South East Central 0 0 1.39 0.79 2.99 1.15 7.52 0.22 

South Western 0 0 1.69 0.94 2.16 0.97 1.59 1.23 

West Central 0 0 1.96 1.96 3.04 2.02 1.04 0.36 

Chitt8ranjan 0.60 0.25 0.45 0.14 0.85 0.63 0.20 0.11 
Loc:omotiw works 

Diesel Locomotive 0.12 0.10 0 0 0 0 0 0 
Works 

Intergral Coach 1.68 1.44 0.81 0.66 0.36 0.25 0.35 0.01 
Faclory 

Rail Wheel 0.07 0.07 0.70 0.17 0.85 0.46 0.75 0.11 
Factory 

DIeeet Locomotive 0.46 0.34 0.55 0.56 0.11 0.11 0 0 
Modernisation 

Workshop 
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2 3 4 5 6 7 8 9 

Hail Coach 0 0 0 0 0.90 0.12 0.80 0.82 
Factory 

Railway 0.50 0.39 0 0 0 0 0 0 
Electrification 

Amenities for Staff 

(Figures in crore of Rs.) 

Year 2002-03 2003-04 2004-05 2Q05.06 

Railway Revised Expenditure Revised Expenditure Revised Expenditure Budget Expenditure 

allotment allotment allotment Grant up to 

June'05 

1 2 3 4 5 6 7 8 9 

Central 5.26 7.38 3.99 3.11 3.01 3.26 3.15 0.84 

Eastern 5.83 5.31 5.03 3.99 5.51 5.21 9.82 0.42 

Northern 10.31 8.77 5.60 4.72 4.25 5.60 7.31 1.36 

North Eastern 3.01 3.35 2.24 2.57 2.25 2.52 1.93 0.54 

North East Frontier 8.73 7.07 9.14 6.52 10.30 11.29 10.45 1.09 

Southern 3.23 4.17 8.37 6.48 4.20 3.99 3.12 0.87 

South Central 3.86 3.44 3.90 4.06 6.57 7.32 4.32 2.18 

South Eastern 7.66 6.42 4.70 3.37 4.47 4.50 5.08 1.06 

Western 13.43 9.47 6.92 4.29 6.71 5.36 10.38 0.71 

East Central 2.26 0 4.30 2.08 4.15 2.79 8.97 0.76 

East Coast 0 0 2.10 1.22 1.32 1.08 2.72 0.11 

North Central 0 0 1.45 0.86 1.43 1.16 1.06 0.20 

North Weslern 4.34 0 5.38 . 5.29 5.62 3.99 7.38 1.11 

South East 0 0 0.98 1.20 4.53 3.53 9.77 1.09 

Central 
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1 2 3 4 

SouIh Western 0 0 1.68 

West Central 0 0 4.04 

Chittaranjan 0.56 0.27 0.28 

Locomotive works 

Diesel Locomotive 0.10 0.07 o.n 
Works 

Intergral Coach 0.20 0.13 0.28 

Factory 

Rail Wheel 0 0 0 

Factory 

DIeeeI Loc:omotive 0 0 0 

Modernisation 
Workshop 

Rail Coach 0.22 0.09 0.17 

Faceory 

Railway 0 0 0 

Electrification 

(d) and (e> No. Sir. The roads are not in critical 
condition. However, works related to Improvements of 

drainage and road system at a cost of As.1.4 crore 

approximately have been sanctioned. 

(English] 

Upgl'llCllllJon of 130 UM Gun. 

3538. SHRI RAGHURAJ SINGH SHAKY A : Will the 

MInister of DEFENCE be pleased to refer to the reply 

given to the Unstarred Question No.3313 on March 

24. 2005 regarding upgradation of 130 MM gun and 

state : 

(a) whether the investigation by the CBI into the 

alleged irregularille& commiUed by MIs. SoItam in the 

5 6 7 8 9 

1.17 1.12 1.15 2.59 0.61 

3.97 3.75 2.35 0.69 0.66 

0.12 0.30 0.20 0.63 0 

0.25 1.45 1.60 1.51 0.32 

0.26 0.69 0.35 1.61 0.05 

0 0 0 0 0 

0 0 0 0 0 

0.12 0.37 0.23 0.30 0.01 

0 0 0 0 0 

contract for upgradation of 130 MM ::"guns has been 
compfeted; 

(b) if so, the findings thereof; 

(c) the action taken by the Government thereon; 

and 

(d) if not, the time by which the investigation is likely 

to be completed? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) No, Sir. 

(b) and (c) Does not arise. 

(d) No time frame has been given to Central Bureau 

of Investigation (cal) for completing the investigation. 
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Computation of DuIers Commission 

3539. S~RI AOHIR CHOWDHURY ; Will the Minister 

of PETROLEUM A' JD NATURAL GAS be pleased to 
state : 

Ca) the details of the recommendations made by the 

Committee of Directors of Oil Marketing Companies 

looking into the issue of computation of dealers commis-
sion; 

(b) whether the Government has examined the 
recommendations: 

(c) if so, the details of the recommendations 
implemented by the Government; a~ 

(d) H not. the time by which the recommendations 

are likely to be implemented? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR A1YAR) : (a) to (d) A Committee of Directors' 

(Mafketing) of Public Sector Oil Marketing Companies 

(0Mes) was constituted to study various aspects of the 
dealers' commission on petrol and diesel. The recommen-
dations of the Committee were examined in consultation 

with the industry. Government have accepted the recom-

mendations of the Committee to increase dealers' 

commission from Rs.707IKL to Rs.848IKL for petrol and 
from Rs.425JKL to Rs.509IKL for diesel, and 0MCs have 

been advised acc:ordingly. 

Air Connectivity from State 
Cepltals to DeIhl 

3540.SHRI SANAT KUMAR MANDAL : Will the 

Minister of CIVIL AVIATION be pleased to stale : 

(a) the names of the State Cepltals which are not 

connected by air to Delhi so far; 

(b) the steps taken or proposed to be taken by the 
Union Government to connect them by air route; and 

ec) the time by which these 8f8 likely to be 

connected by air? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) At 
present, following state capitals are not directly connected 
by scheduled air services to Delhi: 

Agartala, Itanagar, Aizwal. DimapurlKohima. Shillong, 

Gangtok and Shlmla. 

However. Agartala. Aizwal, Dimapur and Shillong are 

connected by SCheduled air services to Koikata from 

where convenient scheduled air services are available 

to Delhi. 

Mis Jagson Airlines Ltd., a non-scheduled operator 

is operating air services on Delhi-Shimla-DeJhi 

sector. 

Government has laid down Route Dispersal Guide-

lines with a view to achieve better regulation of air 

transport services taking into account the need for air 

transport services of different regions of the country. 

It is. however. up to the airlines to provide air services 

to specific places depending upon the traffic demand 
and commercial viability As such. the airlines are free 

to operate anywhere in the country subject to 

compliance of Route Dispersal Guidelines issued by 
the Government. 

Airline tor N.E. Region 

3541.DR. ARUN KUMAR SARMA : Will the Minister 

of CIVIL AVIATION be pleased to state : 

(a) whether there is any proposal for setting up a 

dedicated airline for the North Eastern Region (NER); 

(b) if so, the details thereof; 

(c) the time by which it is likely to be set up; and 

(d) the other measures taken by the Union 

. Government for strengthening the infrastructure as well as 
connectivity in NER? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVil AVIATION (SHRI PRAFUL PATEL) : (a) to (d) The 
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North Eastem Council has considered a proposal for 

setting up of a dedicated airline for the North Eastem 

RegIon by promoting a joint venture airline as a Public 
Private Enterprise. The Council has gillen a 'in'prlnciple' 

approval for pursuing the matter with the concerned 
Ministries. The details of the proposal are yet to be worked 
out by the North Eastem Council. 

Appointments under Sports 
Quota In Indian Airlines 

3542. SHRI AJOY CHAKRABORTY : Will the Minister 

of CIVIL AVIATION be pleased to state : 

(a) whether the Government has received 

any complaints regarding irregularities in appointments 

under sports quota in Indian Airlines during the last five 

years; 

(b) if so, the details thereof; 

(c) whether any inquiry has been conducted in the 

matter; 

(d) if so, the details thereof and outcome thereof; 

and 

(e) 

guilty? 

the action taken against the officials found 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (e) Yes, 
Sir. The matter is under examination of the Government. 

[T ransilttiOil } 

Railway Une from SultanganJ to Deoghar 

3543. SHRI SUSHIL KUMAR MODI : Will the Minister 

of RAILWAYS be pleased to state : 

(a) whether the Government had cleared the 

proposal for laying rail line from Sultanganj to Deoghar 

in Bihar in 2000; 

(b) if so, the progress so far made on the said 

project; 

(c) the expenditure to be incurred on the project till 

date; and 

(d) the time by which the project is likely to be 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. The project was 

included in Budget 20Q0.(11 Bank-Barahat and banka-

Shilla Road have als' been approved as part of the 

project. 

(b) and (c) Banka-Barhat section is targeted for 

completion during 2005-06. On Deoghar-Sultanganj sec· 

tion, final location survey has been completed. land 

acquisition and other activities have been taken liP. An 

expenditure of RS.SO.57 crore has been incurred on the 

project up to 31.03.2005. An outlay of Rs.S crOTe has been 

provided for the work in Budget 2005.06. 

(d) The target for completion of the project has not 

been fixed. 

[Eng/ish) 

Utilisation of ManPower in GRSE 

3544.SHRI RAGHUNATH JHA : Will the Minister of 

DEFENCE be pleased to state : 

(a) whether the labour of Garden Reach Shipbuild-

ers and Engineers Ltd. (GRSE) remains idle: 

(b) if so, the details of idle mandays and the cost 

of idle man-days during each of the last five years together 

with the reasons therefor; 

(c) whether it is also a fact that while the 

management failed to utilize the available mandays 

resulting in idleness on the one hand. it continued to allow 

considerable overtime on the other hand, and 

(d) if so, the expenditure incurred by the company 

on payment of overtime to its employp.es during the said 

period? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIOUE) : 

(a) to (d) Garden Reach Shipbuilders & Engineers ltd. 

(GRSE), KoItalta, is a labour intensive industry. 86% of the 

value of production constitutes the shipbuilding orders of 

Indian Navy and Coast Guard. The activities of plate 

cutting, fabrication and erection (constituting the steel 
throughput) of the hutt production is dependent on the 

ships on order. Utilisation of manpower for the stated 

activities are, therefore, order dependent. 

2. During the period 1999 to 2002 GRSE did not receive 

any new Shipbuilding order and hence the percentage 

utilization of available manpower at main works was 
limited. Details of idle man-days and cost of idle man-days 

at main works during the last five years are listed beIow:. 

Main Wortcs 

Year 

2000-2001 

2001-2002 

2002-2003 

2003-2004 

2004-2005 

Idle Mandays due 

to lack of order 

91262 

98888 

37671 

12989 

6145 

·Considering Wages only 

Cost of idle 
Mandays· 

(As. In Crore) 

2.00 

2.17 

0.83 

0.28 

0.135 

3. Utilisation of manpower in shipbuilding is dependent 
on the trade structure. The structural work is pre-dominant 

at the pre-launch stage while outfitting work is at post· 

launch stage. Because of the trade structure, cross 
utilisation of manpower between the pre and post launch 
activities has limitations. With the launching of the last 

frigate Vd No.301l in November 2000. the structural work 

at main works was "Nil" resulting in idle man days as 

shown in Para (2) above till receipt of order for four fast 
attack crafts and start of production being November 2003. 

On the other hand manpower utilization at Fitting Out 
Jetty (FOJ) remained 100% with the post launch 

activities of Corvettes (GASE Yard No.2039, 2041 & 2042) 
and frigates (GRSE 'rllrd No.3009& 3010). To meet 

the committee detivery schedule, overtime had to be 
resorted to at FOJ on need basis during trials· and handling 
phases of ships in spite of idle manpower existing at 
main wortts due to limitation in cross utilization as stated 

above. 

4. Details of overtime and expenditure incurred on 

the same at FOJ for the last fMt years are indicated 

below: 

Year Idle Man-

days due 

to lack 

of order 

2000-2001 Nil 

2001·2002 Nil 

2002·2003 Nil 

2003-2004 Nil 

2004-2005 Nil 

Overtime 
% 

13.80 

16.90 

12.60 

19.00 

15.10 

OT 
Expenditure 

(Rs. In Crore) 

3.15 

3.28 

2.43 

3.39 

2.55 

AlrchIef .......... Vlait to France 

3545. SHRI REWATI RAMAN SINGH: WDI the Minister 

of DEFENCE be pleased to state : 

(a) whether the Airchief Marshal visited France 
re::ently; and 

(b) if so, the outcome of the discussion held with 

the French officials during the said visit; 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) Air Chief Marshal SP Tyagi visited 
France during June, 2005. 

(b) During this routine bilateral visit the Chief of Air 

Staff interacted with the French Chief 0' Air Staff and visited 
their operational and training establishments. He also 
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visited Istres Allba8e (France) to interact with the ongoing 
IfIdo.:French Exercise "GARUDA-II". 

Commercial Utilisation of Railway Land 

3546.SHRI MADAN LAl SHARMA : 
SHRt ANANT GUDHE : 

Win the Minister of RAILWAYS be pleased to state : 

(a) whether the Railways have formulated any 

action plan for commercial utilisatiion of surplus railway 

land; 

(b) if 80, whether General Managers of Zonal 
Railways have been given diacretionarypowers to release 

such land; 

(c) if so, the details thereof; and 

(d) the criteria fixed for utilisation of such land? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a> Yes. Sir. Railways have 
been using its vacant land for various uses till such time 
such land is required for Railways operational works. 

These uses are commercial licensing connected with 
railway working (e.g., Commercial plots for loading! 

unloading, bulk 011 installationsete.), Plantation, Grow 

More Food, Pisciculture, ete. Some vacant land parcels 

where potential exists are also taken up for property 
development through transparent bidding process. The 

land is also given on long lease to Govemment 
departments/Public Sector Undertakings. 

(b) and (c) Yes, Sir. Powers have been delegated to 

General Managers of the zonal Railways to commercially 
use railway land upto 1000 square metres. General 

Managers have also been given fuM powers for commercial 
licensing of land for the purposes connected with railway 

like commercial pIoIs, Bu1k 011 depots etc. 

(d) Mark~t feasibility study of th& sites identified is 

undertaken to ascertain the various possible options for 

commercial use of land and its potential. The end use of 

the land is however left to the developer selected through 

transparent bidding process. 

Angamall-Erumely Railway Line 

3547.SHRI LONAPPAN NAMBADAN: Will the Minister 

of RAILWAYS be pleased to state : 

(a) whether the Government tlas leceivedproposals 

from the Government 01 Kerala lor Kottyam-Erumely and 

Angamali-Sabarimala new rail lines; 

(b) if so, the details in this regard; 

(C) whether the Railways have acquired the land 
required for these lines; 

Cd) rfso. the detailslhereof; 

(el the total expenditure so far incurred on these 

projects; and 

(f) the present status of the projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (al Yes, Sir. 

(b) State Govemment has requested for dropping of 

Kottayam-Erumeli new line project due to sllff resistance 

from the local public. Early completion of Angamali-

Sabarimala new line project has also been requested. 

(c) No, Sir. 

(d) Does not arise. 

(e) An expenditure of Rs.S.97 crore has already 

been incurred upto March. 200S. on these projects. 

(t) Final Locallon survey 01 Angamah·Sabarimala 

(Azhutha) new line has been. completed and land 

acquisition processed. Work on Kotlayam-Erumeli new line 

has been stopped. 

[T-anslalion] 

Information Centres for Mentally 

Challenged ChUdr&n 

3548. SHRI SUNIL KUMAR MAHATO : 

SHRI M. ANJAN KUMAR YADAV 
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Will the Minister of SOCIAL JUSTICE AND EMPOW-
ERMENT be pleased to state . 

(a) whether the Government is aware that there is 
neither any Government facility nor any IOfonnation centre 

for mentalty challenged children or to inform the people 

about proper upbringing of such children; 

(b) if so, the reaction of the Government in this 
regard; and 

(c) if not. the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN) : (a) to (c) The Govern-
ment has enacted National Trust for the WeHare of persons 

with autism, Cerebral palsy. Mental Retardation and 
Multiple Disabilities Act. 1999. The National Trust, in 

addition to its office at Delhi, has 22 State Nodal Agency 
Centres and 13 Infonnation Centres in 13 States, which 
provide traiOlng and awareness to benefICiaries, parents 
and siblings. The details of the locations, etc., are given 

at the website: www.nationaltrust.org.in. 

The National InstiMe for Mentalty Handicapped 

(NIMH), set up in 1984, inter-alia, provides training to 
rehabilitation professionals and parents. The website of the 
NIMH IS: nimhindia.org. 

[English} 

Modernisation of Central Ordnance Depots 

3549. SHRI BRAJA KISHORE TRIPATHY : 
SHRI KISHANBHAI V. PATEL : 

Will the MInister of DEFENCE be pleased to state : 

(al whether the Government has decided to 

mo.Jernise the Central OrdnarlCe Depots: 

(b) if so, the details of Central OrdnarlCe Depots in 
respect of which the project reports have been finalised 
by the Government so far; 

(c) the details of the. Ordnance Depots, which have 

been taken up for modernization and the funds eannaJtted 
for these projects; and 

(d) the time by which project reports of the 

remaining OrdnarlCe Depots are lIkety to be finalized and 
taken up for modemlsation? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (al and (d) The Government of India has 
taken up modemization of Ordnance Depots ina phased 

manner. Preparation of Detailed Project Reports in respect 
of Central OrdnarlCe Depot, Agra and Central OrdnarlCe 
Depot. Jabalpur was entrusted to MIa Metallurgical and 
Engineering Consultants (India) Umited (ME CON), a 
Government of India Enterprise. The Detailed Project 
Reports have now been completed by MECON and 

submitted to the Govemment for approval. The moderniza-
tion of COO Kanpur, involving an approved expenditure 
of Rs.187 crores, is at an advarlCed stage of completion. 
Definite time frame, by which project reports ot the 

remaining OrdnarlCe Depots are likely to be finalized and 
taken up for modemization. cannot be given. 

[Translation] 

Re .. rvatlon Syatem In Atr india 

3550.SHRI M. ANJAN KUMAR YADAV : 

SHRI MANSUKHBHAI D. VASAVA : 

WiD the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether some travel agents are using multi· 

access reservation booking system of Air India: 

(b) if so, the fact thereof; 

(c) whether it is permiAible under the rules: 

(d) if nOi. the reasons lor allowing the travel agents 
to use the said system; and 

(e) the action taken against the offICIAls responsible 
for allowing it? 
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THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (e) There 

is no preferential treatment being given to any travel agent 

or any Computer Reservation System (CRS). The reser-

vation system of Air India is available to all travel agents 

connected to the CRS. 

Internal ReSOurcel for Development 

and Expanlion of ProJectI 

3551. SHRI KAMLA PRASAD RAWAT : Will the Minister 

of RAILWAYS be pleased to state : 

(a) whether the Railways have made any efforts to 

generate internal resources for the development and 

expansion of Its projects; and 

(b) if so, the details alongwith the results achieved 

as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes, Sir. Efforts 

are being made to generate internal resources by 

increasing the earnings and managing the expenditure. As 
regards increasing the earnings, the initiatives taken under 

freight business segment include plans to improve 

throughput through increased productivity and efficiency, 

reduction In wagon tum around time, simplification and 

rationalization of preferential traffic schedule, electrification 

of diesel sidings, engine-on-Ioad scheme, tenninal incen-

tive scheme, introduction of electronic payment gateway 

facility, simpHfication and rationalization of goods tariff, new 

premium registration scheme, wagon investment scheme, 
development of private sidings through cost sharing 

integrated warehouse complexes, etc. Initiatives under 

passenger and parcel business segments include exten-

sion of Passenger Reservation System (PRS) and 

Unreserved TICketing System (UTS) facilities to more and 

more locations, speeding up of trains, review of trains with 

low patronage, deployment of additional coaches in well 

patronized trains. additional leasing of parcel space in 

certain nominated trains, leasing of vacant compartment 

of guard in front of SLR coach, etc. 

Similarly, it has been a constant endeavour on the part 

of the Railways to avoid wasteful expenditure and control 

the growth of the non-plan expenditure. The Railways have 

been taking a number of austerity/economy measures such 

as improving staff productivity by better man-power 

planning, asset utilization, inventory management, fuel 

consumption etc. to keep the expenditure under control. 

These efforts have resulted in increased intemal 

resource gel"eration of the Railways and the sarna 
facilitated an increased appropriation to various funds by 

RS.1861 cr. over the budgeted figure of RS.l0140 cr. in 

2004-05. It also enabled the Railways to discharge the 

deferred dividend liability by Rs.483 cr. Further, the 

Operating Ratio for 2Q04.05, which broadly indicates the 

financial health of the system, improved to 90.98% as 
against budgeted projections of 92.58%. In the first quarter 

of current fISCal also, earnings show a substantial growth 

of As.7oo cr. vis-a-vis proportionate targets. indicating a 

healthy growf!! of 16.7% over the corresponding period of 

the previous year. 

[English] 

Acquisition of Domler Aircraft 

3552. SHRIMATI MANORAMA MADHAVRAJ : Will the 

Minister of DEFENCE be pleased to state : 

(a> whether the Indian Navy had acquired some 

Domier aircraft from Hindustan Aeronautics Limited for 

maritime reconnaissance and anti-submarine warfare: 

(b) if so, whether the decision to equip the aircraft 

with indigenous role equipment which is still under 

development at DRDO is causing any delay in their 

commissioning; 

(c) if so, the reasons therefor: and 

(d) the steps taken by the Government in this 

regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) Yes, Sir. 
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WiD the Minister of SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased to state 

(a) whether the Govemment is aware that there is 

neither any Govemment facility nor any Information centre 

for mentany challenged children or to Inform the people 

about proper upbringing of such children; 

(b) if so, the reaction of the Government in this 

regard; and 

(c) if not, the steps taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) to (c) The Govern-

ment has enacted National Trust for the Welfare of persons 

with autism, Cerebral palsy, Mental Retardation and 

Multiple Disabilities Act, 1999. The National Trust, in 

ac:lditJon to its office at Delhi, has 22 State Nodal Agency 

Centres and 13 Infonnation Centres in 13 States, which 

provide training and awareness to beneficiaries, parents 

and siblings. The details of the locations. etc., are given 

at the website: www.nationaItrust.org.in. 

The National Institute for MentaHy Handicapped 

(NIMH), set up in 1984, inter-alia, provides training to 

rehabilitation professionals and parents. The website of the 

NIMH IS: nimhindia.org. 

JEnghsh} 

Uoc:Iemlsatlon of Central Ordnance Depote 

3549.SHRI BRAJA KISHORE TRIPATHY : 

SHRI KISHANBHAI V. PATEL : 

Wilt the MlOister of DEFENCE be pleased to state . 

(a) whether the Government has decided to 

mo.Jemise the Central Ordnance Depots; 

(b) If so, the details of Central Ordnance Depots in 

respect of whICh the project reports have been finalised 

by the Government so far. 

(c) the details of the Ordnance Depots, which have 

been taken up for modernization and the funds earmarked 

for these projects; and 

(d) the time by which project reports of the 
remaining Ordnance Depots 818 lifceIy to be finalized and 
taken up for modernisation? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) and (d) The Government of India has 
taken up modernization of Ordnance Depots in a phased 

manner. Preparation of Detailed Project Reports In respect 

of Central Ordnance Depot. Agra and Central Ordnance 

Depot, Jabalpur was entrusted to MIs MetaUurgiCal and 

Engineering Consultants (India) Umlted (ME CON). a 
Government 01 India Enterprise. The Detailed Project 

Reports have now been completed by MECON and 

submitted to the Government for approval. The moderniza-

tion of COD Kanpur. involving an approved expenditure 

of Rs.187 crores, is at an advanced stage of completion. 

Definite time frame, by which project reports of the 
remaining Ordnance Depots are likely to be finalized and 

taken up for modernization, cannot be given. 

[Translation} 

Re..",etIon Sy...." In Air india 

3550.SHRI M. ANJAN KUMAR YADAV : 

SHRI MANSUKHBHAI D. VASAVA : 

Will the Minister of CIVil AVIATION be pleased to 

state: 

(a) whether some travel agents 818 using multi· 

access reservation booking system of PJr india: 

(b) if so, the fact thereof; 

(e) whether it is penni8$ible under the rules; 

(d) if not, the reasons for. allowing the travel agents 

to use the 88Id system; and 

(e) the action taken against the officials responsible 

for allowing jf? 
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THE MINISTER OF STATE OF THE MINISTRY OF 

C1VIL AVIATION (SHRI PRAFUL PATEL) : (a) to (e) There 

is no preferential treatment being given to any travel agent 

or any Computer Reservation System (CRS). The reser-

vation system 01 Air India is available to all travel agents 

connected to the CRS. 

Internal Rnources for Development 
and expansion of Projects 

3551.SHRI KAMLA PRASAD RAWAT: Will the Minister 

01 RAILWAYS be pleased to state : 

(a) whether the RaUways have made any efforts to 

generate intemaI resources for the development and 

expansion of its projects; and 

(b) if so, the details aJongwith the results achieved 

as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. YEW) : (a) and (b) Yes, Sir. Efforts 

are being made to generate intemal resources by 

increasing the earnings and managing the expenditure. As 
regards increasing the earnings, the initiatives taken under 

freight business segment include plans to improve 

throughput through increased productivity and efficiency, 

reduction in wagon tum around time, simplification and 

rationalization of preferential traffic schedule, electrification 

01 diesel sidings, engine-on-Ioad scheme. tenninal incen-

tive scheme, introduction of electronic payment gateway 

facility, simplification and rationalization of goods tariff, new 
premium registration scheme, wagon investment scheme, 

development of private sidings through cost sharing 

integrated warehouse complexes, etc. Initiatives under 

passenger and parcel business segments include exten-

sion of Passenger Reservation System (PRS) and 

Unreserved Ticketing System (UTS) facilities to more and 

more locations, speeding up of trains, review of trains with 

low patronage, deployment 01 additional coaches in well 

patronized trains. additional leasing of parcel space in 

certain nominated trains, !eaSing 01 vacant compartment 

of guard in front of SLR coach, etc. 

Similarly, it has been a constant endeavour on the part 

of the Railways to avoid wasteful expenditure and control 

the growth of the non-plan expenditure. The Railways have 

been taking a number of austerity/economy measures such 

as improving staff productivity by better man-power 

planning, asset utilization, inventory management, fuel 

consumption etc. to keep the expenditure under control. 

These efforts have resulted in increased intemal 

resource gel'eration of the Railways and the same 

facilitated an increased appropriation to various lunds by 

Rs.1861 cr. over the budgeted figure of RS.10140 cr. in 

2004-05. It also enabled the Railways to discharge the 

deferred dividend liability by RS.483 cr. Further, the 

Operating Ratio for 2004-05, which broadly indicates the 

financial health of the system, improved to 90.98% as 

against budgeted projections of 92.58%. In the first quarter 

of current fiscaJ also, eamings show a subs1antial growth 

of Rs.700 cr. vis-a-vis proportionate targets, indicating a 

healthy growt~ of 16.7% over the corresponding period of 

the previous year. 

[Eng/ish1 

AcqulsHlon of Domler Aircraft 

3552.SHRIMATI MANORAMA MADHAVRAJ : Will the 

Minister of DEFENCE be pleased to state : 

(8) whether the Indian Navy had acquired some 

Domier aircraft from Hindustan Aeronautics Limited for 

maritime reconnaissance and anti-submarine warfare: 

(b) if so, whether the decision to equip the aircraft 

with indigenous role equipment which is stiD under 

development at DRDO is causing any delay in their 

commissioning; 

(c) if so, the reasons therefor: and 

Cd) the steps taken by the Govemment in this 

regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) Yes, Sir. 
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(b) to (d) There was no delay in the commissioning 

of aircraft. The ten aircraft were inducted in the Navy during 

the period from February 1998 to December 1999. 

The aircraft are being exploited for maritime SUNei!-

lance and anti-submarine warfare role. 

[Translation] 

Changes In VAS tor PSU Employees 

3553.SHRI SITA RAM SINGH: Will the Minister of 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state : 

,,1) whether the Government has reviewed the 

Voluntary Retirement Scheme (VRS) introduced for Public 
Sector Undertakings (PSUS); 

(b) if so, the response of the PSU's employees 

associations thereto; 

(c) whether the Government proposes to make any 

changes in the VRS; 

(d) if so, the details thereof; and 

(e) the steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 

SONTOSH MOHAN DEV) : <a) to (e) Voluntary Retirement 

Scheme (VRS) was first introduced in Central Public Sector 

Enterprises (CPSEs) in the year 1988. This was reviewed 
and the revised VRS guidelines dated 5th May 2000 were 

issued. The Government further reviewed and modified it 

through guidelines dated 6th November. 2001 and 26th 

October, 2004. As per available data as on 31.3.2004 

approximately 5.33 lakh employees of various CPSEs 

have availed VRS since inception of the scheme. 

[EngliSh] 

Demand and Supply of CoachealWagons 

3554. SHRI ANANTH KUMAR : WiH the Minister of 

RAILWAYS be pleased to state : 

(a) the present status of demand and supply of 

coacheslwagons for passengers and goods traffic. zone-

wise; 

(b) the action proposed by the Railways to meet the 

growing demand; 

(c) whether the shortage of wagons has resulted in 

loss of freight revenue during 2004-05; and 

(d) if so. the details thereof, zone-~se? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) The zone-wise require-

ment and availability of coaches (as on 01.04.06) is given 

statement enclosed. Regarding wagons, the information is 
being collected and will be laid on the Table of the Sabha. 

(b) Coaches and wagons are manufactured every 

year keeping in view requirement subject to availability 01 

fund and production capacity of production units. 

(c) and (d) The information is being collected and will 

be laid on the Table of the Sabha. 

StIt'emen' 

Railway Coaches 

Requirement Availability 

2 3 

Central 2854 2868 

Eastern 3049 3095 

East Central 2093 2142 

East Coast 1210 1242 

Northern 4152 4200 

North Central 649 632 

North Eastern 1334 . 1465 

North East Frontier 1412 1474 
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2 

North Westem 1075 

Southern 4243 

South Central 3080 

South Eastem 1885 

South East Central 824 

South Westem 1727 

Westem 2857 

West Central 745 

[Translation] 

EJectrlftc:.uon of Una-Churudu 

RaIl SectIon 

3 

1122 

3962 

3131 

2051 

569 

1650 

2951 

692 

3555. SHRI SURESH CHANDEL : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether Una-Churudu rail section has been 

electrified; 

(b) if not, the reasons therefor, and 

(c) the time by which the electrification of the said 

railway section is likely to be carried out? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAIlWAYS (SHRI R. VELU) : (a) .No, Sir. 

(b) Due to relative priority for electrification of other 

high density routes. there is at present. no proposal to 

electrify Una-Churudu rail section. 

ec) Does not arise. 

Budget-Allocation 'or Handicapped 

3556.SHRI BAPU HARI CHAURE : Will the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 

to state: 

(a) whether the Government proposes to enhance 

the budget allocation for the handicapped persons in 

proportion to their population; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGAOEESAN) : (a) No, Sir. 

(b) Does not arise. 

(c) Enhancement of budget allocation for the 

persons with disabilities depends on the overall availability 

of funds. 

[English] 

Railway Claims Tribunal 

3557.SHRI PRALHAD JOSHI: Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether Railway Claims Tribunal's benches are 

functioning and located in the Head Quarters of respective 

Railway zones in the country; 

(b) if so, the details thereof; 

ec) if not, the reasons therefor, 

(d) whether there is any proposal to shift the RCT 

Bench at Bangalore to Hubli; and 

(e) if so, the time by the same is likely to be shifted? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (c) There are 21 

benches of Railway Claims Tribunal at 18 places. Out of 

these, 12 Benches are located at the Zonal Railway Head 

Quarters. The locations 01 the Railway Claims Tribunal 

Benches have been decided in consultation with the Zonal 

Railways keeping in view the convenience of the claimants 

i.e. proximity to the important trading centres and Court 

where a large number of cases were filed. 
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(d) No, Sir. 

(e) Does not arise. 

Construction of Headquarters BuIlding 
In Bhuba ....... 

3558. SHRI ARJUN SETHI : Will the Minister of 

RAILWAYS be pleased to state : 

(a) the funds allocated and spent for construction of 

East-Coast Railway headquarters Building at Bhubaneswar; 

(b) the progress of work done so far on the building; 

and 

(c) the time by which construction work is likely to 

be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. YELU) : (a) Construction of headquar-

ters Building is being done as a part of creation of 

infrastructure for New Zone. Funds are not allocated 

separately for the Headquarter Building. The funds 
allocated so far upto 2005-06 on creation of infrastructure 

for new zone at Bhubaneswar is Rs.40.12 crore. Out of 

this, Rs.32.oo crore approx. has been spent. 

(b) Progress of Headquarters Building is 50%. 

(c) The work is targeted for completion by 

31.12.2006. 

Dlsposel of BSeL'. Anet. 

3559. SHRI CHANDRA SHEKHAR DUBEY : 

SHRI MAHBOOB ZAHEDI : 

wtu the Minister of HEAVY INDUSTRIES AND PUBLIC 

ENTERPRISES be pleased to state : 

(a) whether the Union Government has allowed 

Bum Standard & Company Ud. (BSCl) to dispose of its 

assets; 

(b) if so, whether the Union Government has sought 

permission to this effect from BIFR; 

'c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRt 

SONTOSH MOHAN DEV) : (a) to (d) BSCL was referred 

to BIFR in 1994, which is a quasi judicial authority. Once 

a company is referred to BIFR under Section 22 of Sick 

Industrial companies (Special Provisions) Act (SICA), no 

property of the company can be disposed off without 

approval of BIFR. Accordingly, the company has ap-
proached BIFR in June, 2005 for fresh approval to sell its 

idle assets at Jabalpur, KoIkata and other locations of 

closed units. 

(Translation) 

KluanSevaKendra 

3560.SHRI CHANDRA MANI TRIPATHI : 

DR. LAXMINARAYAN PANDE : 

SHRI JOACHIM BAXLA : 

SHRI PRABHUNATH SINGH : 

SHRI VIKRAMBHAI ARJANBHAI MADAM : 

SHRI RATILAL KALIDAS VARMA : 

SHRI HARISHCHANDRA CHAVAN : 

SHRI C. KUPPUSAMI : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether the Indian 011 Corporation Limited (IOC) 

is contemplating to set up retail outlets in rural areas under 

the name ·Kissan Seva Kendra·. 

(b) "so, the details thereof; 

(c) the number of such retail outlets proposed to be 
set up during the current year, State-wise; 

(d) the total expenditure likely to be incurred 

thereon; 

(e) whether IOC has drawn up any plan to create 

awareness in the rural areas about the Kendras; and 
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(f) H SO, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 

SHANKAR AIYAR) ~(a) Yes, Sir. 

(b) to (d) Indian 011 Corporation Umited (IOC) have 

initiated steps to set up Iow-cost retail outlets in rural areas 

under the name 'Kisan Seva Kendra'. They plan to develop 

around 1,000 such outlets throughout the country during 

the current year 2005-06. However, the setting up of these 

outlets, as also State-wise allocation, will depend on 
various factors like availability of land, viability of locations, 

obtaining statutory approvals, etc. Besides supplying diesel 

and other petroleum products, these outlets are proposed 

to provide for non-oil facilities like the sale of fertilizer. 

seeds, pesticides, items of daily need like flour, soap, etc., 

and facilities like banking,· internet kiosk, communication 

facilities, etc. It is estimated that setting up of each such 

outlet would cost around Rs.5 lakh. 

(e) and (f) The various steps taken by IOC to create 

awareness In the rural areas about the Kisan Seve 

Kendra, include advertisements in local newspapers, 

display of notice/copy of advertisement in panchayat 

offices and writing letters to SarpancheslPresidentsl 

Adhyakshas of Village Panchayats. 

{English] 

Monitoring of cable Network Companies 

3561.SHRI P.S. GADHAVI : WiU the Minister of 

INFORMATION AND BROADCASTING be pleased to 

state: 

(a) the tolal income generated by the Government 

from various private cable network companies during each 

of the last three years; 

(b) whether the Govemment has any monitoring 

agency to check and Inspect the Modus operandi of these 

cable network companies; 

(c) if 80 .. the detans thereof; 

(d) if not, the reasons therefor; and 

(e) the corrective measures taken/proposed to be 

taken in this regard? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) No such record is maintained by the Ministry 

of Information 7 Broadcasting. 

(b) and (c) The Cable Television Networks (Regula-

tion) Act, 1995, aimed to regulate the operation of Cable 

Television Networks in the country and for matters 

connected therewith or incidental thereto, provides that the 

Dis~riet Magistrate or a Sub-Divisional Magistrate or a 

Commissioner of Police will act as authorized officers 

within his local limits of jurisdiction for the purpose of 

enforcement of the provisions of the said Act. 

(d) and (e) Dc not arise. 

Regularisatlon of Temporary 
Employees In Railways 

3562. SHRI SUBRATA BOSE : Will the Minister of 

RAILWAYS be pleased to state : 

(a) the number of temporary employees working in 
the Railways, zone-wise; 

(b) whether any action plan has been prepared by 

the Government to regularize them; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (d) The information is 

being collected and will be laid on the Table of the Sabha. 

{Translation} 

Royalty on Crude 011 

3563. SHRI PUNNA LAL MOHALE : Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to state: 
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(a) whether the committee constituted to fonnulate 

a new royalty scheme with regard to crude oil has 

submitted its report; 

(b) if so, the details thereof; and 

(e) the follow-up action taken by the Govemment? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) and (b) yes. Sir. An Inter-Minlsterlal 

Committee was constituted by the Government to evolve 

a new scheme lor royalty on crude oil w.e.f. 1.4.1998 in 

view of the phased dismantling of the Administered Pricing 

mechanism (APM). The Committee consulted all stakehold-
ers. including the State Governments in major oil and gas 
producing areas. National Oil Companies (NOCs), and 

expert opinion from the National Institute of Public Finance 
and Policy (NIPFP), an eminent autonomous body 

supported by the Ministry of Finance. The Committee 
submitted is report to the Government in November, 2001. 

The main recommendations of the Committee were as 

under: 

(i) Royalty on crude oil be fixed on ad-valorem 

basis. 

(ii) The Crude price to be considered for detennin-

ing royalty should be the market driven price 
obtainedlobstainable by the PfOducers under the 

deregulated price regime. 

(iii) Royalty calculations should be made on a 

monthly b3Sis. 

(iv) A deduction of 7.5% and 10% of the crude oil 

price as a post weD head cost be allowed for 

offshore and onshore areas respectively to 

arrive at the well-head price of crude for the 

purpose of levying royalty. 

(v) Royalty rates should be graduaUy reduced to 

align with rates applicable under the New 

ExpIoI:ation Licensing Policy (NELP). 

(vi) For heavy crude oils of 25 degree API and Jess, 
the royalty rate should be lower by 2.5% than 

thaose applicable for normal crude oils. 

(vii) The recommendations would be applicable for 

areas given to NOCs on nomination basis, 

Production Sharing contracts where NOCs are 

licensees and onland discovered fields to be 
awarded to PYtIJoint Venture companies. 

(c) Based on the recommendations of the Commit-

tee, the Government notified a new scheme of royalty on 

the 17th March. 2003. 

Privati_lion of Defence projects 
and Ordnance Factories 

3564.SHRI HANSRAJ G. AHIR : 

SHRt RAKESH SINGH: 

WHI the Minister of DEFENCE be pleased to state : 

(a) whether the Government has taken any decision 

to privatize the defence projects and Ordnance factories; 

(b) if so, the details thereof; 

(e) whether any time schedule has been fixed for 

implementing the said decision; and 

(d) If so, the details In this regard? 

THE MINISTER OF STATE IN THE MlN.STAY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTAY 

OF PARUAMENTARY AFFAIRS (SHRIBUOV HANDIQUE) : 

(a) No, sir. 

(b) to (d) Do not arise. 

{English} 

Stray Animal. at Airports 

3565. SHRI N. JANARDHANA REDDY : Will the 

Minister of CIVIL AVIATION be pleased to state : 

(a) whether most of the airports in the country are 
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facing problems of stray animals coming on to the runways 

and turning them into a major safety hazard; 

(b) if 80. the action the Government has taken for 

the safety of the runways which are vulnerable; 

(c) whether the Airports Authority of India (AAI) has 

installed electrified perimeter fences around large and 

sensitive airpors; 

(d) if so, the details of those airports and how far 

these arrangements have proved successful in warding of 

the stray animals; 

(e) whether the encroachment -on the airport 

land at some places are responsible for these hazards; 

and 

(f) if so, the steps taken by the Government to clear 

those encroachments? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) No. 

Sir. However, as a precautionary measure Airports 

Authority of India (MI) hes erected boundary wall around 

the operational areas at most of the airports. Security 

guards have also been posted at the access gates. 

(c) No, Sir. 

(d) Does not arise. 

(e) Sometimes, encroachment on or near the airport 

land at some airports is one of the factors which could be 
responsible for causing hazards. 

(f) Airport Directors coordinate with local authorities 
to remove encroachments and also employ legal proce-

dures under the MI Act. 

flight From Rajkot to DeIhl 

3566.DR. VALLABHBHAI KATHIRIA : Will the Minister 

of CIVIL AVIATION be pleased to state : 

(a) whether any survey has been conducted to start 

direct flight between Rajkot and Delhi; 

(b) if so, the details thereof; 

(c) whatherthe Government plans to start direct 

flight from Rajkot to Delhi; and 

(d) if so, the time by which it is likely to be 

introduced? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) 

. Government has not got any survey conducted in the 

recent past, for gauging the traffic potential between Rajkot 

and Delhi. 

(c) and (d) At present, no scheduled operators 

including private scheduled operator is operating any air 

service on Rajkot-Delhi sector. 

Govemment has laid down Route Dispersal Guide-

lines with a view to achieve better regulation of air 

transport services taking into account the need for air 

transport services of different regions of the country. It is, 

however, up to the airlines to provide air services to 

specific places depending upon the traffic demand 

and commercial viability. As such, the airlines are free 

to operate anywhere in the country subject to 

compliance of Route Dispersal Guidelines issued by the 

Govemment. 

ROBs In Punjab 

3567.SARDAR SUKHDEV SINGH LIBRA wm the 

Minister of RAILWAYS be pleased to state : 

(a) whether proposals for construction of railway 

over bridges at lalheri Road Phatak near railway station 
Khanna and Brahmin Majra near Sirhind railway station 

in Punjab are pending .with the Railways; 

(b) if so, the present status of these projects; 
and 

(c) the time by which these proposals are likely to 
be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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RAILWAYS (SHRI R. VELU) : (a) to (c) The works ot Road 

over bridges at Lalheri Road Phatak near Railway Station 

Khanna in lieu of Level Crossing (LC) No. 1558 at Km. 

332/17-19 and 8rahmin Majra near Sirhind Railway 

Station in lieu of' LC No.1458 at Km.314113-15 in Punjab 

are sanctioned works of 2003-04. These works are to be 
executed on cost sharing basis i.e. Railway will execute 

wort< on bridge proper across the track$ and State 

Government will execute wort< of approaches. The detailed 

Estimates for approaches and General Arrangement 

Dra,,!,ng (GAD) in both cases are awaited from State 

Government. Railways will make all efforts to complete its 

portion. of work alongwith wort< on approaches by State 

Government. 

[Translation] 

Investment In Aeflnery By ONGC 

3568. DR. CHINTA MOHAN : 

SHRI RAJIV RANJAN SINGH aLAl.AN" : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether the Oil and Natural Gas Corporation 

(ONGe) proposes to invest Rs.4,OOO crore in .. reIinefy in 
Kakinada; 

(b) if so, the facts in this regard; 

(c) whether the ONGC is mainly entrusted with the 

responsibility of oil exploration and oil production in the 

coootry; and 

(d) if so, the reasons for investing in oil refining 

sector? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) and (b) Oil and Natural Gas 

Corporation Ltd.(ONGC) have entered into a Memorandum 

of Understanding (MOUI with Kakinada Sea Ports Ud. 

(KSPL) and Infrastructure Leasing and Financial Services 

(IL&FS) for the development of a Port-b1l8ed Special 

Economic Zone (SEZ) at Kakinada adjacent to the 
Kakinada Deep Water Port. The objective of the MOO is 
to boost economic and industrial growth in the Coastal 

region of this State through accelerated development of 
the SEZ at Kakinada. ONGC have proposed to make 
investments in an export-oriented refinery project at 

Kakinada. 

(c) and (d) In addition to their areas of core 

competence, ONGC have been exploring options for the 

diversification of their activities by forward and backward 

integration. In this endeavour, ONGC have been advised 

to explore the feasibility of setting up of the export-oriented 

refinery at Kakinada through Mangalore Refinery & 

Petrochemicals Ltd. (MRPL), one of ONGC's subsidiaries. 

{English] 

Export of Petroleum Products 

3569.SHRI G.V. HARSHA KUMAR: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state : 

(a) whether the Government has set any target for 

Export of Petroleum Producta during 20QS.06; 

(b) if so, the details thereof; and 

(c) the actual export earnings during the first quarter 

of the current financial year? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) and (b) The estimated export of 

petroleum products during 2005-06 is 13.305 MMT worth 

Rs.20374.0 -crore. 

(c) The actual export earnings during the first 

quarter of 2005-06 amounted to Rs.8962.0 crore. 

Schoole Run by RailwaY' 

3570. DR. K. DHANARAJU : 

SHRI RAGHURAJ SINGH SHAKYA : 

Will the MIni8ter of RAILWAYS be pleased to state : 
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(a, the number of schools being run by RaIlways 

In different parta of the country, zone-wise; 

(b) whether most of the schools run by the Rai~YS 
are up to Eighth standard; 

(c) if so, the reasons therefor; 

(d) whether there is any proposal to upgrade some 
of the schools to Senior Secondary level; 

(e) if so, the detaHs thereof, ZOFl8-wise; and 

(f) the time by which these schools Bra 'Iley to be 

upgraded? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) A statement is attached. 

(b) Yes, Sir. 

(c) Provision of educational facility is primarily the 

responsibility of State Govemment I Central Govemment. 

However, within the constraints of resources, schools upto 
8th standard have been provided as a welfare measure 

where there is concentration of RaIlway employees and 
educational facilltles provided by other agencies are found 

quite Inadequate. 

(d) No, Sir. 

(e> and (f) Do not arise. 

S"""'ent 

The d6taJIs of number of Schools b8ing run by 
Railways In different parts 01 the cdUntry is as under: 

Railway Zonel 
Production UnIts 

Central Railway 

Eastern Railway 

Number of 
Schools 

2 

19 

52 

Schools upto 
8th standard 

3 

15 

45 

2 

Northem Railway 12 

North Eastem Railway 5 

North East Frontier 

Railway 

Southem Railway 

28 

13 

South Central Railway 40 

South Eastem Railway 33 

Western Railway 37 

North Westem Railway 18 

East Central Railway 53 

East Coast Railway 11 

South Western Railway 5 

West Central RaIlway 15 

North Central Railway 9 

South East Central 14 
Railway 

Rail Wheel Factory 

Diesel Component 

Works 

Diesel Locomotive 

Works 

Nil 

Nil 

3 

Integral Coach Factory Nil 

Rail coach Factory NU 

Chittranjan Locomotive 22 

Works 

Total 389 

to Questions 138 

3 

10 

20 

2 

22 

20 

32 

14 

49 

9 

3 

12 

7 

09 

Nil 

Nil 

2 

Nil 

Nil 

17 

289 
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Modemiution of Kharagpur 
A8Uway Workshop 

3571. SHRI PRABODH PANDA : wm the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Government is considering to 

modernize the Kharagpur Railway Workshop in West 

Bengal: 

(b) if so, the details thereof; 

(e) the number of employees wortdng at present in 

the WOI1cshop; 

(d) whether several wortlmen witl lose their jobs due 

to the modemizatiion; 

(e) if so, the estimated number of employees likely 

to be affected; and 

(f) the steps takenlproposed to be taken by the 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a> No, Sir. Inputs shall, 

however, be provided in a need based manner as part of 

on going process for aU workshops including Kharagpur 

Railway workshop. 

(b) Does not arise. 

(c) Total number of employees working in the 

workshop at present is 9517. 

(d) No, Sir. 

(e) and (f) Do not arise. 

(Translation] 

OpenIng of PetrollDieael 

Outlets In Rajasthan 

3572. SHRI JASWANT SING BISHNOI : Win the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state : 

(8) the details of the petroIIdiesel retail outlets 

proposed to be opened in Rajasthan during 2005-2006. 
location-wise; and 

(b) the details of the outlets opened till data, 
location-wise? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) and (b) The public sector oi1 
marketing companies (OMes) have set up 31 retail outlet 

dealerships in the State of Rajasthan during the period 

April to June, 2005. Location-wise details of these letail 

outlets are given in the statement enclosed. The 

commissioning of retail outlet dealerships has to undergo 

various stages, I.e., advertisement of tocations, selection 

of deaJers as per the prescribed guidelines, field 

verification of the selected candidates, issue of Letters of 

Intent to dealer-selects, acquiring suitable land for the 

outlets, obtaining necessary statutory approvalsllicences, 

construction, etc. Thus, the number of retail outlets that 

would come-up in the State in the remaining part of the 

year would depend on these factors. 

Retail outlets (ROs) commission8d by the public 

sector oil marlcBting Companies (OMCs) in 

the State of Rajasthan during the 

period April to June. 2005. 

S. Name of OMC ROs commissioned at 

No. Location 

1 2 3 

A. indian 011 Corpol'lltlon 

Umltecl 

1. 

2. 

Seruna 

Anadra-

Gulabganj 

District 

4 

Bikaner 

Sirohi 

3. Sankhla Phata Blkaner 
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2 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

B. IBP Co. Umlted 

22. 

C. Bhem Petroleum 

Corporation UmJted 

23. 

3 

Rithola 

Nindar 

Mangrol 

Mawal 

MP Border 

NH·79 

Korti Mod 

Khatoli 

Mallah 

Behaj 

Jhunjhunu 

4 

Chittorgam 

Jaipur 

Chittorgarh 

Sirohi 

Chittorgam 

Tonk 

Kota 

Bharatpur 

Bharatpur 

Jhunjhunu 

Gangapur City Sawai 

Antela 

Bachrain 

Oaadlya 

A;mer 

Bye-Pass 

Mehar Kalan 

Khimsar 

Madhopur 

Jaipur 

Bharatpur 

Slkar 

Ajmer 

Jaipur 

Nagaur 

Shamboopura Chittorgam 

Hanumangam Hanurnangam 

Bagot Nagaur 

2 

24. 

25. 

26. 

27. 

28. 

3 

Jhadoli 

Pachgaon 

Patel Circle 

Station Road 

Kishangam 

Ajmer 

Pachgaon 

4 

Sirohi 

Oholpur 

Udaipur 

Ajmer 

Oholpur 

D. Hindus"" Petroleum 

CorporatIon umlted 

29. Kapren Bundi 

30. Hindoli Bundi 

31. Makrana Town Nagaur 

(WML) 

NetionIII Comm .... on for beckwIIrd CIaues 

3573.SHRI GIRIDHARI YADAV : 

SHRI HARIKEWAL PRASAD : 

Will the Minister of SOCIAL JUSTICE AND EMPOW· 

ERMENT be pleased to state : 

(a) whether the National Commission for backward 

Classes (NCBC) examines all the requests received for 

inclusion of any class of citizen as a backward class in 

the central list of OBCs; 

(b) if so, the details thereof alongwith the details of 

requests received and cleared during the last one year, 

StateJUT·wise; 

(c) the details of lequests pending with the 

Commission at present. StateJUT·wise; 

(d) the time by which the pending requests are IikeiV 

to be examined; 
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(e) whether the Govemment has reviewed the 

functioning of the said Commission; and 

(f) If so. the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF· 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGAOEESAN) : (a) Yes Sir. 

(b) and (c) A statement giving details regarding 

re:jU88ts received by NCBC during the last one year. the 

cases cleared and the cases pending with the Commission 

Is enclosed. 

(d) Since information is awaited from State 

Govemmen~, it Is not possible to give a time limit in the 

.natter. 

(e) and (f) No Sir. 

Statement 

The nutrtJer of requests/Cases received, cleared and pending during :he /ast one year 

S. StataIUT 
No. 

1 2 

1. Anciaman & Nicobar 

2. Andhra Pradesh 

3. Bihar 

4. Delhi 

5. Himachal Pradesh 

6. Jhartchand 

7. Kamataka 

8. Orissa 

9. RaJasthan 

CastesICommunit 
Synony~Su~es 

3 

1. Ranchls 

2. Karens 

1. DaJW&h (Faqeer) 

1. Shah 

1. RawatJRajput Rawat 

1. JatlJaat 

1. Teli-Malik (Muslim) 

1. Nadar 

2 .. Kunchitiga 

1. Badhel 

2. Kurum 

1. Mev 

Date of Case 

RegisteredlPending 

4 

08.04.2005 

08.04.2005 

09.06.2005 

29.11.2004 

03.03.2005 

20.05.2005 

08.06.2005 

29.11.2004 

12.01.2005 

01.07.2005 

30.11.2000 

Status (Date of Advice 

Tendered to (001) 

5 

Public Hearing held. 

-do-

Information/Reply to 

Questionnaire awaited from 

State/Rep. 

-do-

-do-

-do-

-do-

Advice tendered on 26.10.2004 

Information/Reply to 

Questionnaire awaited from 

Stale/Rep. 

·do· 

-do-
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2 

10. Tamil Nadu 

11. Uttranchal 

S. StateIUT 
No. 

2 

1. . Daman & Diu 

3 

2. MoyIaIMusia 
(Msulim Kumhar 

3. Nagaurl (Muslim) 

4. Sindhi Musalman 

5. Deshwali Muslim 

6. Charaniya 

1. GajuIa Balija 

1. Rai Sikhs (Mahtams) 

2. Rawanlata Jaunpuri 

Community 

4 

28.03.2005 

28.03.2005 

28.03.2005 

28.03.2005 

13.07.2005 

14.10.2004 

16.08.2004 

29.06.2005 

5 

-do-

-do-

-do-

-do-

-do-

-do-

Public Hearing held. 

InformationIReply to 

Questionnaire awaited from 

StatelRep. 

(Request received from StatelUT Govt. fop inclusion of castes/communities 

aspearing in the State List not in the Central List. 

CasteslCommunitiesl 

SynonymslSub-castes 

3 

1. Luhar (Panchal) 

2. Kansara 

3. Kumbhar (Prajapati) 

4. Danam Goswami Gosain 

5. Rana 

6. Kapdi 

7. -Khatri (V8nkar) 

8. Khatri (Rangara) 

9. Mangela 

10. Baria 

Date of Case 

Registered/Pending 

4 

12.05.2005 

Status (Date of Advice 

Tendered to (GOI) 

5 

Information is awaited from UT. 
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2 3 4 5 

11. Sorthi 

12. Soni, Sonar 

13. KoIi Patel 

14. Koli Machhi 

15. Koli Kacia 

16. Koli Khania 

17. Mali 

18. Kasbati (Muslim) 

19. Mansuri (Muslim) 

20. Darji 

21. SaIat 

22. Bhoi 

23. Vanza 

24. Kharva 

. 25. Khatki (Buecher) 

26. KureshI (Muzavar), 
Mogel. Thapania, 
VachI (MuIIim) 

27. Mir 

28. Fakir 

29. KhaIifa (Nei) 

2. West Bengal 1. Banshi Barman 29.08.2005 Information Ie awaited hom State. 

2. Bharbhuja 

3. Gangol 

4. Dewan 

5. Patidar 

6. Pashadia·MusIim 

7. Rai (including ChamJing) 
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1 2 3 4 5 

3. Assam 1. Mann. Newar (Nepali 07.07.2005 Information is awaited from State. 

Community) 

2. Khaund (Ex-Tea Garden 

LabountrslTribes ) 

3. Swar (Tea Garden and 

E~ Tea Garden Tribes) 

4. Madhya Pradesh 1. .... Bargahi. Bargah. 06.07.2005 Information is awaited from State. 

Gowari. Mahakul (Raut). 

Mahakul • 

2. .... Asada 

3. . ... (Vaishnava) 

4. . ... Dawej 

5. Wari 

6. . ... Tharwar 

7. . ... Jamrnalondhi 

8. . ... Madhav 

9. .. .. (Kashyap. Nishad. 
Batham). Singraha. 
jalari (Jalamalu in Bastar 

Dist.) 

10. Panwar 

11. Bhopa, Manbhav 

12. .. .. batthi. Baretha. Rajak 

13. Mlna (Rawat). Meena 
(excluding Sironj Tehsil of 

Vidisha. Latahri Tehsil) 

14. .... Dhariya. D~oshi. 
(Gadariya). (Pal. Bahel) 



151 

2 

AUGUST 18, 2005 

3 

16 ..... Koshkatl (Lmgayat). 

Dukar. KoIhati 

17. . ... 0h0Ii. DamIImi 

18. . ... Nunga. Lohar. Lahar 

19 ..... Harldas 

20. . ... Jhhani. Son! (Swamkar) 

21 ..... Koyri 

22. . ... JoshI (8MdcIM), 
Dakocha, Dakota 

23 ..... Ctari. Garhwa. Jhariya 

24. . ... Khathiya. Kafer 

25 ..... Kunn-Vanshi. Chandrakar. 
Chandra Nahu. Kumbhi. 
Slrwi 

26 ..... Dudsena 

27 ..... KaIotha 

28 ..... Usrete 

29. ...... 

30. Kisri. Kasri 

31. Voverviya 

32 ..... NahaJ 

33. ~ 

34 ..... «Tanwar) 

35. Mower 

36. Agharlya 

37 Tloor. Toori 

to OuHtions 152 

4 5 
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2 3 4 5 

38. But, Sarthi 

39. T ....... Tilga 

40. Rajbh8r 

41. 881'81" 

42. GoIIIn. Gawalan. Gaulan 

43. RIiIIdl,RajhacIl 

44."""'" 

45. o.yur/Pardhanlya 

46. Kudml 

47. v.v. MMraIKau8haI. 
Vaya 

48. VIIIopIl 

49. Anja,. 

5O."TIIoM 

51. Aew8rI 

52. RUIIIa'RoheIa 

53. . ... Shah. Sai. Kabrakotu 

54 ..... Kankar 

55 Seeahg.r 

56 GoII 

57. Rajgeer 

58. Dafall 
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1 " 2 3 

61. s.ntna KhanIdI 

KaIMIIgIIr 

62. SheIkh MehIar 

63. 1IukerI, Makarani 

64. Bel ....... 

65. v.nI 

66. Bishnol Jet 

67. AMhore JaIl 

Loan to 1'I8dItIoneI Backward 
ArtI.-. by N8CFDC 

3574.PROF. MAHADEORAO SHIWANKAR : 

SHRI NARENDRA KUMAR KUSHAWAHA : 
SHRI MOHO. TAHIR : 

Will the ..... er of SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased 10 state : 

Ca) whether the Government has assessed the 

statua of the traditional b:&Ckward artisan through the 

National Backward Classes FIfl8nC8 and Development 

CorporaIioin as appeared in the Dainik Jagran dated July 

25, 2005; 

(b) if 80, the details thereof and measures taken to 

Improve their status; 

(e) the totaJ number of beneficiaries betonging 

to traditional backward artisans who have been 

provided loans aJongwith the total funds disbursed to 

them during each of the last three years. StatelUT-wise; 

and 

(d) the total number of beneficiaries proposed 

to be provided loans aIongwith the funds disbursedlto 

4 5 

be the disbursed during the current year, StatellJT-

wiSe? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMIJAGADEESAN) : (a> to (e) The Govern-

ment have not undertaken any assessment of the status 

of the traditional backward artisans through National 

Backward Classes Finance and Development Corporation 

(NBCFDC). However, castes/communities from amongst 

traditional beckwaad artisans which have been included 

in the Central List of 0BCs are eligible for availing 

fmancial assistance from NBCFDC at concessional 

interest rate for undertaking various income generating 

activities. A statement regarding number of beneficiaries 

provided loan by NBCFDC during the last three years is 

enclosed. 

(d) NBCFDC approves Annual Action Plan (AAP) for 

States/UTs on the basis of AAP submitted by the State 

Channelising Agencies (SCAs), the past performance of" 

the SCAs and availability of funds with the Corporation. 

"A sta~ement-II showing AAP for StateslUTs approved by 

NBCFDC and the number of beneficiaries proposed to be 

provided loans during the current financial year is 

enclosed. 
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St.tement-l 

National Backward Classes Finance & Development Corporation Statewise DIsbunIBment and No. of 'Other Back-
ward Classes' Benelicianes assisted during the last thffHI years and IIpIo 11.08.2005 

S. Name of States. 2002-03 2003-04 2004-05 

No. Disbursement Beneficiaries Disbursement Beneficiaries Disbursement Beneficiaries 

As. Lacs Nos. As. Lacs Nos. As. Lacs Nos. 

2 3 4 5 6. 7 8 

1. Andhra PradHh 17SO.OO 41917 11SO.OO 24065 250.00 135 

2. Assam 327.44 241 95.68 274 80.20 220 

3. Bihar 175.00 180 7.SO 10 170.00 523 

4. ChhattIsgarh 101.SO 203 25.00 40 108.19 137 

5. Chandigarh (UT) 0.00 0 15.00 25 24.70 72 

6. Delhi (UT) 100.00 200 50.00 55 SO.OO 78 

7. Gujarat 2210.42 3136 350.00 615 3SO.00 880 

8. Gos 122.56 72 46.87 28 28.45 15 

9. Haryana 0.00 0 200.00 940 175.00 769 

10. Himachal Prade8h 199.75 176 182.84 256 250.00 SOO 

11. Jammu and KaahmIr 100.00 40 15.00 30 40.60 97 

12. Jhartchand 0.00 0 270.30 540 0.00 0 

13. Kamataka .1200.98 9278 1690.n n57 1000.00 6528 

14. Kerala 3133.40 17635 3068.SO 11900 1697.SO 5362 

1.5. Madhya Pradesh 275.50 993 492.50 1292 148.75 S07 

18. Menipur 0.00 o . 0.00 0 0.00 0 

17. Maharuhtra 1169.65 3088 2684.00 5570 1950.00 5941 

18. 0ri8aa 5.00 50 50.00 105 SO.OO 495 

18. Punlab 100.00 196 43.00 629 200.00 321 
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2 3 4 5 6 7 8 

20. Pondicherry (UT) SO. 00 170 SO.OO 173 SO.OO 176 

21. Rajasthan 199.75 397 114.68 278 293.40 792 

22. Sikkim 60.00 230 125.00 170 257.90 300 

23. Tamilnadu 325.00 2146 1075.00 28717 800.00 297g9 

24. Tripura 0.00 0 0.00 0 99.03 190 

25. Uttar Pradesh 700.00 1894 5SO.OO 1138 616.00 4770 

26. Uttranchal 0.00 0 9.00 40 52.75 74 

27. West Bengal 377.00 2442 7SO.OO 1675 600.00 2857 

Total 12592.95 84682 13109.44 86320 9342.47 61538 

StaIfIment-il 2 3 4 

National Backward Classes Fmance and 

DeIlfllopmBnt Corporation 9. Karnataka 1005.00 8066 

Annual Action Plan (AAP) Approved till 11.8.2005 and 10. Kerala 9SO.OO 4164 

No. of Beneficiaries. 
11. Madhya Pradesh 300.00 777 

S. Name of AAP Approved No. of 
12. Maharashtra 1200.08 3076 

No. the states (Rs. In Lakhs) Benet. 

13. Orissa 369.56 1090 
1 2 3 4 

14. Punjab 300.00 651 
1. Andhra Pradesh 400.00 13718 

15. Rajasthan 400.00 867 
2. Bihar 957.48 2146 

3. Chhatisgarh 150.00 343 
16. Tamil Nadu 8SO.OO 25850 

4. Goa 100.00 104 17. Uttar Pradesh 2000.00 8298 

5. Gujarat 690.73 2027 18. west Bengal 882.25 31SO 

6. Haryana 300.00 1299 UnIon Terrttorlea 

7. Himachal Pradesh 200.00 326 1. Delhi 50.00 122 

8. JarMlU and Kashmir 100.00 243 2. Pondicherry 49.96 161 
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1 2 3 4 

North e.a. (10% of TotaliAilocetton) 

1. Assam 150.QO 299 

2. Tripura 150.00 276 

Total 11555.06 77053 

Closure of PSUS 

3575. SHRI HARIKEWAL PRASAD : 

SHRI MANSUKHBHAI D. VASAVA : 

WiD the Minister 01 HEAVY·'NDUSTA,ES AND PUBLIC 

ENTERPRISES be pleased to state : 

(a) the details of the public sector undertakings 

which the Government proposes to close down or wind 

up soon; 

(b) whether the Government has made any scientific 

valuation of the properties of these PSUs; 

(c) if so, the details thereof; and; 

(d) H not, the reasons thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC f,NTERPRISES (SHRI 

SONTOSH MOHAN DEV) : (a) to (d) As on 31 .3.2005, the 

Board for Industrial and Financial Reconstruction (BIFR) 

has recom.mended winding up of 29 CPSEs. Action for 

closurelwiding up, as well as valuation/disposal of assets 

etc. of Central Public Enterprises (CPSE) is taken by the 

concerned administrative MinistriesIDepartments on case-

to-case basis from. time to time. However, the information 

in this regard is not maintained C8Atrally.· 

{English] 

Ult,a Sonic Flaw Detectors 

3576. SHRI . PRABHUNATH SINGH : Will the Minister 

of RAILWAYS be pleas~ to state : 

(a) whether the ultra sonic flaw' detectors and 

self propelled ultra sonic rail testing cars for detection of 

hidden flaws in rails/welds are not available in adequate 

numbers; 

(b) if so, the reasons therefor; and 

(c) the steps taken/proposed to.be .taken to acqUIre 

these equipments in sufficient numbers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. The Ultrasonic 

Raw Detection of raiVwelds Is being done with the help 

of manual Ultrasonic Flaw Detection (USFD) equipment. 

as per the prescribed frequency. These equipments are 

available with the Railways in adequate numbers. 

However. SPURT Car is used as an additional tool to 

detect defect in rails in the track at faster speed and reduce 

the workload of manual testing. In this system. confirmation 

of defects noticed by the SPURT Car will be confirmed by 

the manual testing. One SPURT Car was procured In the 

year 1987. which was condemned in the year 2004·2005. 

as it was beyond repair. 

A Purchase order for procurement of two Self 

Propelled Ultrasonic Rail Testing (SPURT) Cars has 

already been placed and the trial run of this car is expected 

to begin in September 2005. Further procurement of three 

more SPURT Cars on purchase/operatinal lease basis. at 

an estimated cost of RS.60 crore is included in Green Book 

2002·03 under the head ·Special Railway Salety Fund" 

(SRSF). With these arrangements ultrasonic testing 

potential of rails on Indian Railway track will be enhanced 

even further. 

(b) and (c) Do not arise. 

Railway Employees Affected by HIVIAIDS 

3577.DR. M. JAGANNATH : Will the Minister of 

RAILWAYS be pleased to. state : 

(a):whether a large number of railWays employee 

are affected by. H\\f/AlOS as reported '.in . the Asian Age: 

dated June 7. 2005; 
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(b) Iso, whether the GoYemment has asseseed the 

reasons therefor; 

(c) if so, the details thereof; and 

(d) the measures initiated to contain its spread and 
to rehabilitate the persons affected by this di8eUe? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) and (c) Do not arise. 

(d) Measures are being taken as per National Aida 
Cc;Intn:II Organisation guidelines to conIain the spread and 
to rehabilitate the persons affticted by this dialill 

[Translation} 

ContrfbutIon of PSUa In GOP 

3578. SHRIMATI SANGEETA KUMARI SINGH OEO : 

SHRI JIVABHAJ A. PATEL : 

Will the MinIster of HEAVY INDUSTRIES AND PUBLIC 

ENTERPRISES be pleased to &tate : 

(a) the contribution of the Public Sector Undertak· 
ings In the Gross Domestic Product (GOP) of the country 

during each of the last three years; 

(b) the reasons for lower contribution in proportion 

to the inYeIItmenta made therein; and 

(c) the remedial steps taken by the Government in 

this regard? 

. 
THE MINISTER OF STATE OF THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 

SONTOSH MOHAN DEV) : (a) to (e) The share 01 Non 
Departmental Commercial Undertakings (NOCUs) of 

Public . Sector in Gross Domastic Product (GOP) and in 

investment in tanna. of Gross FIXed Capital Formatidh 
(GFCF) is 88 follows: 

(As. in crore) 

Year AI Incia Share 01 % 01 NOCUs All India Share of % of NOCUs 
GOP NOCUs in GOP in GOP 

2000-01 1902999 213157 11.2 

2001-02 2081474 244589 11.7 

2254888 281219 12.5 

(EngbIt) 

3579.SHRI VlKRAMBHAI ~ MADAM: WlI 

the ....... 01 DEFENCE be pIeMed to refer to the repty 
given to lJnItarNd Q .... llon No.3D daI8d Decembel23, 
2004 regarc:Iing MIbng ..., of producIion unit In GutInI dttd ..... : 

GFCF NOCUa in GFCF in GFCF . 
498179 83938 16.8 

513543 72287 14.1 

810288 71610 11.7 

(al whether the Government has examined the 
report of the Talc Force; 

(b) if so. the details Thereof; 

(c) whether any decision has been taken for Mtling 
up the production unit in Gujarat: 

(d) if so, the details ., this regard; and 

(e, If not. Ihe re .... for delay? 
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THE MINISTER OF STATE IN THE MINISTRY OF OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARUAMENTARY AFFAIRS (SHRt BIJOV HANDIOUE) : 

(a) Vas. Sir. 

(b) The ordnance factories are set up to meet the 

sustained Iong-tenn demand of arms and ammunition and 

other military stroes of the Armed Forces. The existing 

capacity of the Ordnance ~ is more than sufficient 

to meet the existing requirement of the Armed Forces. 

(e) In view of the above, there is no proposal for 

setting up of a production unit. 

(d) Does not arise. 

(e) Does not "iirise. 

[Translation] 

AppoIntment on Compeulonate Grounds 

3580. SHRI DEVIDAS PINGLE : Will the Minister of 

DEFENCE be pleased to state : 

(a) the number of civilian employees passed 

away in DeoIaIl Cantonment Board during the last three 

years; 

(b) whether employment on compassionate grounds 

has been given to the next of kin of the deceased families; 

(c) if not. the reasons therefor; 

(d) the number of cases for appointment of 
compassionate ground pending; and 

(e) the time by which dependents of the deceased 
employees are likely to be appointed on compassionate 

grounds? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) FIVe. 

(b) and (c) Yes, Sir. employment has been given to the 

next of kin of two deceased employees on compassionate 

grounds. In one case, the next of kin of the deceased 

employee has not applied. In two cases, complete 

documents have not been received. 

(d) No case of appointment of compassionate 

grounds is pending in DeoIaH Cantonment Board. 

(e) Does not arise. 

Supply of Gas to Dholpur 

Power Plant 

3581.SHRI. SRICHAND KRIPLANI : Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether the GAIL (India) Ltd., has entered into 

an agreement with . Rajasthan Vldyut Utpadan Ltd. for 

supply of LPG to the proposed Dholpur Combined Cycle 

Gas Power Plant. 

(b) if so, the details thereof; and 

(c) the time by which the gas will be made available 

to the said power plant? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) to (c) No, Sir. However, GAIL and 

Rajasthan Ra;ya Vidyut Utpadan Nigam Limited (RRVUNL) 

have entered into a Heads of Agreement (HoA) for 

transmission of 1.7 Million Standard Cubic Metre per day 

(MMSCMD) of natural gas to the proposed Dholpur plant 

of RRVUNL. The salient features of HoA are: 

Detivery point of gas - HaziralDahej 

Quantity - 1.7 MMSCMD 

Commencement date - To be indicated later. 

The sourcing of gas has to be done by RRVUNL 

directly from the supplies. 

Survey on Promotion of Education 
among SC Girls 

3~~.SHRI MODH. TAHIR: 

SliRI NARENDRA KUMAR KUSHAWAHA : 
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Wit the Minister of SOCiAl JUSTICE AND EMPQW. 

ERMENl be pleased to state : 

(a) whether the Government has conducted any 

survey for promotiion 01 education among Scheduled 
Caste girls during 2004-05; 

(b) if so, the details thereof; 

(c) the details of those States who have lowest 

literacy rate among SC gitSl; 

(d) whether the Government has launched any 
scheme for setting up 01 educational complexes for the SC 

girts in these States; 

(e) if so, the details thereof and the States in 

which the said scheme has already been launched; 

and 

(f) the expenditure to be incurred on the said 

scheme during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE ANt) EMPOWERMENT (SHRIMATI 

SUBBl'1 AKSHMI JAGADEESAN) : <a) No Sir. 

(b) Does not arise. 

(c) A statement showing the literacy rate of SC 
females in the various StateslUTs as per 2001 census is 
enclosed. 

(d) There is no scheme for setting up educational 

complexes exclusively for SC girls. 

(e) and (f) Does not ari!'le. 

Statement 

StatelUT wise literacy rate of SC female 

S.No. StateslUTs Female 

. 1 2 3 

1. Andhra Pradesh 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

to Questions 168 

2 3 

Arunachal Pradesh 55 

Assam 57.1 

Bihar 15.6 

Chhattishgarh 49.2 

Goa 62.1 

Gujalat 57.6 

Harvana 42.3 

Himachal Pradesh 60.4 

Jammu and Kashmir 47.5 

Jharkhand 22.5 

Kamataka 41.7 

Kerala 77.6 

Madhya Pradesh 43.3 

Maharashtra 60 

Manipur 63.0· 

Meghalaya 45.2 

Mizoram 92.2 

Nagaland NSC 

Orissa 40.3 

Punjab 48.3 

Rajasthan 33.9 

Sikkim 55.7 

Tamil Nadu 53 

Tripura 67.2 
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28. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 3 

Uttar Pradesh 30.5 

Uttaranchal 48.7 

West Bengal 48.9 

Andaman and Nicobar Island NSC 

Chandigarh 57.2 

Dadar "and Nagar Haveli 67.1 

Daman and Diu . 75.8 

Deihl 59.1 

Lakshadweep NSC 

Pondicherry 60 

Source : census of India 2001: Provisional 

'Excludes Mao Maram, Paomata and purul sub 
division of Senapati district of Manipur 

NSC·No Notified SC 

{English] 

Rail CorrIdors 

3583.SHAI M. SHIYANNA : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the constructiion of North south corridor 

from Jayanagar to Yeshawanthpur and East·West corridor 

from ByappanahaUi to Vljayanagar has started; 

(b) if so, the details thereof; 

(c) the total expenditure likely to be incurred on 

these projects; 

(d) the share of costs to be borne by the Union 

government and State govemment on these projects; and 

(e) the time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. YELU) : (a) No, sir. There ate no such 
corridors. 

(b) to (e) do not arise. 

3584.SHRI LALIT MOHAN SUKLABAlDVA : WiI the 

Minister of RAILWAYS be pleased to sIal8 : 

(a) wheIher the Government is .... that fJIIeq 

year rail service is delayed/suspended monsoon 

season due to landslides in between BMdeItchaI and 

Darnchhera on chaining Lumding-Badarpur rail section of 
NF Railways; 

(b) whether the Railways have taken any .,."... 

nent remedial action for protecfion of the aforesaid stretch 

from landslides instead of clearing spencing huge amount 

is debris every year. and 

(c) if so, the details alongwith the time frame of its 

implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. YELU) : Ca) Yes, Sir. The Lumding-

Badarpur Hill section on Lurnding Division of North East 

Frontier Railway is prone to landslides in monsson season, 
which often results in the suspension of rail" traffic in the 

region: 

(b) and (c) The Lurnding-Badarpur section is sanc· 

tioned for Gauge conversion and targeted for completion 

by March 2009. In this Gauge conversion work, necessary 

precautions, as per the advice of Geological Experts. is 

being taken to prevent/minimize landslide on the proposed 

alignment. 

Till such time suitable precautionary measures like 

clearing of drains & waterways before onset 01 monsoon 

and other protection works at critical locations are being 

taken to reduce the chances of such landslips and 

minimize traffic disruption. 
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3585. SHRI P.C. THOMAS : Win the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state : 

(a) the amount given as productivity incentive to the 

management and non management ~ry of employ-

ees. separately in the public sector oil companies during 

each of the last three years. company-wise; 

(b) the justification for such a scheme without 

concern . fn. the economic realities of the country; 

(c) whether the Govemment plans to extend this 

scheme; and 

(d) if so. the details thereof and the reasons 

therefore? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) The amount spent by the major 

P\tiic Sector Oil Companies towards Productivity Incentive 

to the management and non-management category of 
eJ1l)loyees company-wise is given in the statement 

enclosed. 

(b) The purpose of the performance-linked incentive 
scheme is to motivate employees. to improve ofg8niza-

tiona! performance. attract and retain talent in the oil 
companies and achieve periodic targets in the face of 

global chaflenges. 

(c) and (d) Based on the recommendations of the 

Justice Mohan Pay Committee, the Department of Public 

Enterprises (OPE) issued guidelines on the revision of pay 

scales etc. for Board-Ievel and below Board-level execu-

tives in PSUs vide their OM No. 2(49)198-DPE(WC) dated 

25.06.1999. These guidelines. inter-alia, included perfor-

mance-related payments. which should not exceed 5% of 

the distributable profit 0' the enterprise The revised pay 
scales were to be applicable from Q1.01.1997 for a pe,":d 

of 10 years. 

sr.t.ment 
(Rs. in erore) 

2002-03 2003-04 2004-05 

Name of Manage- Non- Total Manage- Non- Total Mana ... '- Non- Total 

the oil PSU ment Management ment Management ment Management 

Category Category Category Category Category Category 

ONGC 224.11 120.68 344.79 212.20 114.27 326.47 Not yet paid 

OIL 3.35 9.09 12.44 4.J6 12.53 17.09 Not yet paid 

IOC 41.27 48.49 89.76 46.04 48.87 94.91 Not yel paid 

GAil 16.19 5.59 21.78 18.19 5.36 23.55 19.18 4.92 24.10 

HPCL 14.28 15.39 29.67 17.06 18.33 35.39 Not yet paid 

BPCL 15.67 22.73 38.40 18.73 2213 40.86 Not yet paid 

Ell 7.92 0.92 8.84 7.82 0.97 8.79 7.98 0.83 8.81 
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Bogue RIIII TIcket Refund Scam 

3586. SHRIMATI NIVEDITA MANE: Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether a scam of bogus railway ticket refund 

hall been unearthed in the Westem RaIlway; 

(b) if so. .u. details thereof and the extent of 

revenue loss to the Railways; 

(c) whether any inquiry has been ordered in this 

regard; 

(d) if so, the outcome thereof and the action taken 

against the persons/officials found guilty; and 

(e) the preventive measures to be taken to avoid 

such irregularity? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) .... Sir. A scam 

of bogus railway tickets was detected by Raitway 

Protection Force. Vadodara Oivlsion. Westem Railway lor 
which a case was registered vide Crime No.1612004 under: 
sectior\ 3 & • of Railway Property (Unlawful Posseuion) 
Act, 1966 on 29.12.2004. 

In . this case • railway ~ aIongwiIh two 
. ouIeiders we ... arrested end 139 forged railway reservation 

tieIs. 8 impropet1y printed fake railway reservation 

1ick8Ie. Re.S.OOOI- in cash and the CoqUer system used 

for this were recovered. totally valued at Rs .•• 49.6181-. 
Hot4l8ll8f. the exact Ios8 Incurred is not known as enquiry 

.. yet to be completed. 

(c) and (d) .... Sir. Railway Protection Force. 

v.dodata, w.tem Rdway was conducting inquiry under 

aectIIone 3 and " of the Railway Property (Unlawful 

PoeeeaIon) Act, 1986. In this case 4 railway employees 

..... two 0UIeidIte were atI'8st8d. Howewr, due to the 
chc:tioI. of the Hon'ble High Court of Gujaral Inquiry into 

lie cue hu been hIIIted. 

(e) Piew8l1tive ch8I::Ica .... condUcted by the Vigi-

lance Department to unearth such scarTIl'. based on the 

experience gained during these checks, suggestions for 

further preventive measures and system improvement are 

sent to the Commercial Directorate for examining the 

feasibility of their enforcement 

Folowing measures have been taken:-

(1) Checks on refunds have been intensified. 

(ii) Passenger Reservation System (PRS) is being 

modified to eliminate the possiblhty 01 such 

frausds to the extent possible. 

Setting up of New Airbases 

3587.SHRI S.K. KHARVENTHAN : Will the Minister of 

DEFENCE be pleased to state : 

(a) whether the Indian Air Force proposes to set up 

new airbases in the country; 

(b) If so, the details thereof, State-wise: 

(c) whether the Govemment is facing any problems 

in land acquisition for setting up these airbases: 

(d) if so, the details thereof; and 

(e) the time by which these airbase art' likely to be 

set up? 

THE MINISTER OF DEFENCE (SHHI PRANAB 

MUKHERJEE) : (.) 10 (e) Setting up of Air bases in the 

coootry is based on operational necessity of each location. 

This evaluation is an on-going process. 

3588. SHRI G. KARUNAKARA REDDY : Will the 

MInisIer of PETROLEUM AND NATURAL GAS be pleased 

to .... : 

(a) whether the Gov3tnm8nl is aware that large 

number of petroleum depots a... located in the thickly 

pop!"l II ..... in varioue parle of the country: 
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(b) if so, whether the Govemment proposes to 

ftII'noY8 such Depots to safer places; 

(c) if so. the detail thereof; and 

(d) if not. the reasons Iherafor? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AlYAR) : (a) to (d) lnitlaiiy. the Oil Marketing 
Companies (0Mes) generally select the sites for Petroleum 

Depots away from populated areas. However. because of 
the growth and expansion of Citiesltowns. a few of them 

are not located in populated areas in various parts of the 

country. The position is being constantly reviewed by the 
0MCs and actiOn taken either to resite or to close down 

such Depots. The list of depots that have been closed! 

resitedlsupplies shifted in the recent past by IOC. BPCL 

and HPCL is enclosed as statement. 

S. Name of Oil 
No. Marketing 

Stlltement 

Depots Closed/ResitedI 
Supplies Shifted 

Companies (OMCs) 

1 2 3 

1. IOCL Amritsar 

2. IOCL Meerut 

3. IOCL Palam 

4. IOCL Jhansi 

5. IOCL Saharanpur 

6. IOCL Goralchpur 

7. IOCL Agra 

8. .. IOCL Jaipur 

9. tOCL Balasore 

10. IOCL Khandwa 

.. 

11. 

1~. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32 . 

33. 

34. 

176 
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tOCL Satna 

IOCL Bhadli 

IOCl Gulbarua 

IOCL Belgaum 

JOCL Rajahmundry 

IOCL Tadepalli 

IOCL Erode 

BPCL Agra 

BPCL Almer 

BPCL Byapanhalli (Bangalore) 

BPCL Chandrapur 

BPCL Coimbatore 

BPCL Ernakulam 

BPCL Gorakhpur 

BPCL Gwalior 

BPCL Hubli 

BPCl Indore 

BPCL Jaipur 

BPCL Jalandhar (Old) 

BPCL Jodhpur 

BPCL • Khandwa 

BPCL Mftdurai 

8PCL 

BPCL Mlzamabad 



1.77 

2 

35. BPCL 

36. BPCL 

37. BPCl 

38. BPCL 

39. BPCL 

40. BPCL 

41. BPOL 

42. BPCL 

43. HPCL 

44. HPCL 

45. HPCL 

46. HPCL 

47. HPCL 

48. HPCL 

49. HPCL 

so. HPCL 

51. HPCL 

52. HPCL 

53. HPCL 

54. HPCL 

55. HPCL 

56. HPCL 

57. HPCL 

3 

Patlala 

Ralpur 

Rajahmundry 

Saharanpur 

Sankri 

Solapur 

Sural 

Trichy 

Balasore 

Bareilly 

Moradabad 

Patiala 

Gunmkal 

Sanatnagar 

Belgaum 

Gulbarga 

Hubli 

Combatore 

TadepalH 

Solapur 

Raipur 

Manmad 

Madurai 

SRAVAHA 27, 1927 (Saka) to Questions 

Allotment of Petrol Pumps 

to FNedom fighters 

178 

3589.SHRI JASHUBHAI DHANABHAI BARAD : Will 

the Minister of PETROLEUM AND NATURAL GAS be 

pleased to state : 

Ca) the policy for allotment of petrol pumps/gas 

agencieslkerosene depots to freedom fighters; 

(b) the number of petrol pumpslgas aenciesl 

kerosene depots allotted to freedom fighters during each 

of the last three years. State-wise/eompany-wise; 

Ce) the number of applicJtions of freedom fighters 

pending with the Govemment tor allotment of petrol pumpsl 

gas agencieslkerose.,e depots at present; and 

(d) the steps taken by the Govemment for speedy 

disposal of applications? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) Based on certain broad parameters 

advised by the Govemment to the public sector oil 

marketing companies (OMCs). the latter have framed their 

respective guidelines for the selection of retail outlet 

dealerships/ (petrol pumps). LPG distributorships (gas 

agencies) and SKO-LDO dealerships. and have been 

making selectionslallotments in terms of these guidelines. 

These guidelines contain a provision for reservation of 2% 

in allotment of dealerships! distributorships to Freedom 

Fighters. Persons applying for dealerships/distributorships 
reser\led for the Freedom Fighters category. are required 
to attach a certificate or Tamrapatra or an attested copy 

of the Pension Order issued by the Accountant General 

10 pursuance of the sanction letter from the Ministry of 

Home Affairs, Govemment of India of their having been 

Freedom Fighters. The selection is made by the selection 

committees of the OMC concerned on the basis of 

evaluation of the suitability of the candidates vis-a-vis 

certain laid down pardmeters and weightages. 

(b) and (c) OMC-wise position of the number of retail 
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coltlet 4ealerships and LPG cI8trlbutorship allotted to 

Freedom Fighters during each of the last three years. i.e., 

2002-03 to 2004-05. are given in the statement. There has 

been no allotment ofSKO-LDO dealerships under this 

category during this period. The State-wise details of such 

allotments and the number of applications received from 

the Freedom Fighters for allotment of dealerships! 

distributofships are available with the Director (Marketing) 

of the OMCs. 

(d) The selection of dealersldistributors, including 

those under Freedom Fighters category, involves various 

stages like formulation of selection committees, interview 

of the candidates. capability of the selected candidates to 

arrangt: for infrastructure. field verification. issue of Letters 

of Intent, obtaining suitable land/necessary statutory 
approvalsllicences. construction, etc. The OMes are being 

advised to expedite the disposal of pending applications 

of Freedom Fighters. 

Statemen' 

Allotment of mail outlet (RO) dealerships and LPG 

distributorships (LPG) by the public Sector Oil 
marlceting Companies to the Freedom 

FighteTs during the years 2002-03, 
2003-04 and 2004-05. 

Oil Marketing Year Number of 
Company aHotments 

made in 

respect of 

RO LPG 

2 3 4 

Inciial Oil Corporation 
UmIted 

2002-03 7 

2003-04 4 7 

20r4-05 15 5 

2 3 

BheratPetroieum 
Corporation Umlted 

2002-03 0 

2003-04 0 

2004-05 6 

Hlnduatant Petroleum 
Corporation LImited 

2002-03 2 

2003-04 5 

2004-05 18 

IBP Co. Umlted 

2002-03 0 

2003-04 4 

2004-05 12 

Total 73 

[Translation} 

Centrally Protected Monumenta 

In ~than 

4 

2 

2 

2 

0 

0 

23 

3590. PROF. RASA SINGH RAWAT : Will the Minister 

of CULTURE be pleased to state : 

(a) the details of centrally protected monuments in 

Rajasthan; 

(b) the amount spent on construction, preservation 

and maintenance of these monuments during each of the 

last three years; and 

(c) the revenue earned by the Govemment from 

these monuments during the said period? 



181 SRAVANA 27, 1927 (Saka) 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) There .8,. ... 160 centratty protected monu-
menta/sites in Rajasthan. A list of the monuments is 

enclosed . as lltatement. 

(b) The amount spent on conservation, preservation 
.and maintenance. of centrally protected monuments/sites 

during the last three years is as under: 

Rupees in Lakhs 

2002-03 Rs.186.04 

2003-04 Rs.341.34 

2004-05 Rs.279.97 

(c) The revenue earned from the centrally protected 

monuments in Rajasthan during the said period is as 

under: 

2002-03 Rs.30,38,972.00 

2003-04 Rs.40,04,03O.0C 

2004-05 . Rs.56,51 ,943.00 

Statem."t 

List of Centrally Protected MonumenVsites Under 

the Jurisdiction of Archaeological Survey . 
S. Locality 

No. 

2 

Almer District 

1. Ajmer 

2. Ajmer 

3. Ajmer 

of India In Rajasthan 

Name of monument/site 

3 

Adhai Din-ka-Jhonpra 

BadShahi Haveli 

Delhi Gate consiStIng of one 

Archway 

2 

4. Ajmer 

5. Ajmer 

6. Ajmer 

7. Ajmer 

8. Ajmer 

9. Ajmer 

10. Ajme, 

11. -00-

12. -do· 

13. Chatn 

14. Chatri 

15. Ghugra 

16. Hushiara 

17. Hushiara 

18. Kair 

19. Khanpura 

to Questions 182 

3 

Gateway of Taragarh Hill 

The Marble Pavilions and Balus-

trade on the Anasagar Bund and 

the Ruins of the Marble Hamam 

behind the Anasagar Bund 

Saheli Bazar Buildings in Oaulat 

Bagh 

Tombs of Abdulla Khan and his 

wife 

Tomb of Allauddin Khan knoWn 
as 'Sola Thamba' 

Tripolia Gate 

Kos Mmar erected by Emperor 
Akbar 

Kos Minar erected by Emperor 

Akbar 

Baori on Jaipur-Ajmer road 

Kos Minar erected by Emperor 

Akbar 

Sarai 

Kos Minar erected by Emperor 

Akbar 

Kos Minar erected by Emperor 

Akbar 

Kos Minar erected by Emperor 

Akbar 

Kos Minar srected by Emperor-

Akbar 

Kos Minar erected by Emperor 

Akbar 
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1 2 3 1 2 

20. Pushkar MahaI Bedshahi 39. Bayana 

21. Pushkar Brahma Temple 40. Bharatpur 

41. Bharalpur 

22. Bhangarh Ancient Site 42. Bharatpur 

23. Neetkanth Siva Temple 

24. Pandrupol Ancient Remains 43. Bharatpur 

25. rJiara Lal Masjid 

44. Bharatpur 

45. Brahmabad 
26. Arthuna Siva Temple end Ruins 

46. Brahmabad 
27. VdhaI Deva Ancient Remains 

47. Deeg 

28. AtrulGaneshganj Ruins 01 Temples 
48. Deeg 

29. Badva 

30. Baran 

31. Krishna Vilas 

32. Shergarh 

....... Dlatrict 

33. Sayana 

34. Bayana 

35. Bayana 

36. Bayana 

37. Bayana 

38. Bayana 

Yupa Pillars 

Temple (12th century) 

Ancient Ruins end Structural 
Remains 

Old Temple. Statues and lnscrip-
tions 

Akbar'. Chhalri 

Ancient Fort with Its monuments 

Jahangir's Gateway 

Jhajri 

LocI1i'. Minar 

49. Deeg 

50. Kaman 

S1. Malah 

52. Noh 

53. Noh 

54. Rupvu 

56. Bijolia 

56. Bijolia 

57. Bijolia 

58. Khadipur 

184 

3 

Usa Mandir 

Delhi Gate out aide the fort 

Fateh Burj near Anah Gate 

Fortwalls including . Chowburja 
gate and Approach Bridge at the 
Chowburja and Aahtadhatu Gate 

Jawahar Burj and Ashtadhatu 

Gateway 

Moat sunoundlng the fort wall 

Ic:tgah 

Islam Shah's gate 

Deeg Bhawans 

Looled Gun 

Marble JhooIa 

Chaurasi Khamba Temple 

Ancient Mound 

CoIoaIl Image 01 Yartcsha 

LaI MahaI 

Mahakat and two other ....... 

Rock lnacription (12th c:enIUry) 

Rock Inscription within the 
Paraavanath Tempte compound 
(1211 Cent. AD) 

AncIenI T.". known _ Kaner-

JU..PuIII 
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BIIutner DIatrIct 

59. Bikaner 

60. Mortmana 

BundI DIatrIct 

61. Bundi 

3 

Bhanduar Jain Temple 

Jain 18mpIe of SuaanI goddess 

WaD pa1nting8 of Har-do-ti School 

in the Palace 

82. Keshavraipatan Ancient Mound 

63. Nalnwa 

64. Badoli 

65. Badoll 

68. Badoll 

67. Badoli 

68. Badoll 

69. Badoll 

70. Saooli 

71. Badoll 

72. Badoll 

73. Chittaurgarh 

74. Menal 

75. Nagari 

76. Napri 

n. NiIodhIJeora 

Ancient Mound 

Ghate8hwar Temple 

Kund 

Shringar Chawri 

Temple of Ashtamata 

Temple of Ganesh 

Temple of Seshashayan 

Temple of Sh/va and Kund 

Temple of Triroorti 

Temple of Vamanavatar known .. 

Narad Temple 

Fort as a whole 

Mahanal Temples and Math 

Ancient SIte and Remains 

Hathiwada encIoeure with Inscr1>-
lion 

Archaeological SItes and Re-

mains 

Dauu District 

78. Abaneri 

79. Abaneri 

BO. Abaneri 

81. LaIsot 

82. Maheshra 

83. Ranlwas 

84. Sikrai 

DhoIpur DIstrIct 

85. DhoIpur/Jhor 

86. Sone-ka-Gurja 

87. Dholpur 

86. Baroda 

89. Dev Sotmath 

GMpnepr District 

90. Baror 

91. Bhannertheri 

92. BinJor 

93. Chak 86 

94. Mathula 

95. Rang MahaI 

96. Tarkhanwala 

Dare 

to Questions 186 

Ancient Mound 

Baori 

Harsat Mata-ka-Mandir 

Banjaron-ki-Chhatri containing 

pillars similar to the railing pillars 

of Bharhut Stupa 

Ancient Mound 

Ancient Mound 

Ancient Mound 

Babur's Garden 

Jogni Jogna Temple 

Shergarh Fort 

Jain Temple Inscription 

Somnath Temple 

Ancient Mound 

Ancient Mounds 

Ancient Mounds (2) 

Ancient Mound 

Ancient Mounds (2) 

Ancient Mounds 

Ancient Mound 
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97. Ba-do-pal 

98. Bhadrakali 

99. Dhokal 

100. Hanumangam 

101. Kalibangan 

102. Manak 

103. Munda 

104. Peer Sultan 

105. Pilibangan 

Jaipur District 

106. Amber 

107. Amber 

108. Amber 

109. Amber 

110. Bairat 

111. Brahmpuri 

112. Galtaji 

113. Sambhar 

Jaiaatmer District 

114. Jaisalrner 

115. Lodruva 

3 

Ancient Mounds 

Ancient Mounds 

Ancient Mounds 

Ancient Mounds 

Ancient Mound 

Jama Masjid 

Laxmi Narainji's Temple 

Sri Jagat Siromaniji's Temple 

Sun Temple 

Excavated site 

Punderikji-ki-Haveli-Paintings in 

a room 

Temple containing Frescro Raint-
ings 

Excavated site 

Fort including Ancient Temples 

Anciens Site 

2 

JhalWar Dlatrict 

116. Blnn.yega 

117. Blnnayagag 

118. Oalsagarh/ 

Gangadhar 

119. Oudhaliya 

120. Hathiagor 

121. Jhalrapatan 

122. Kolvi 

Jodhpur DIstrict 

123. Mandor 

Karaull Dlstrtct 

124. Karauli 

Kote District 

125. Charchoma 

126. Dara 

127. Kanawa 

RalMmand Distrtct 

128. Gilund 

129. Kumbhalgarh 

130. Navchowkl 

Rajsamand 

131. Balicha 

to Q.Jestions 188 

3 

B~ Caves and Pillar 

Caves of Niranjanietc. 

Ancient Ruins 

Ancient Ruins 

Buddhist Caves 

Old lemples near the, 

Chandrabhaga 

Buddhist Caves, Pillar, I-oo-Is 

Fort 

Wall painting in the Palace of 

Maharaja Gopal Lal 

Siva Temple and two unpublished 

Gupta InIcriptions 

Temple; Fortwall and Statues 

Temple with Inscription 

Archaeological Site and Remains 

Fort as a whole 

Ghat with Inscriptions, Pavillions 

and Toranas 

Chetak Samadhi 
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132. Kh,mnor Badshahi Bagh 

133. Khamnor Haldlghatl 

134. Khamnor Raldll Talai 

SewIII Medhopur DIatrIct 

135. Ranlhambhor 

136. Alanpur 

137. Alanpur 

8Itcer District 

138. Harshnath 

Tonk District 

139. Bisalpur 

140. Bundwali 

doongrl 

Fort 

Jain Temple 

Persian lnecription In a Baori 

Harshnath Temple 

Biaal deoii'. Temple 

Ancient Mound 

141. GariagarhlNewai Ancient Mound 

142. Jhalai Oevapura Barodia Mounds 

143. KheralKakor Hathi Bhata 

144. Nagar Ancient Mound 

145. Nagar Excavated SIe 

146. Nagar Mend Kite Tal Inscription 

147. Nagar Yupa Pillans in Bichpuria Temple 

148. Nagar Inscrlption8 in folt 

149. Panwar Inscription 

150. RairhiNewai Excavated site 

151. Todaraisingh Kala Pahar Temple 

152. Todaraisingh Kalayenraljl'. Temple 

1 2 

153. TOdaraiaingh laKmi Narainjl's Temple locally 

Mown as Gopinath Temple 

164. Todaralslngh 

155. Todaralslngh 

156. Kalyanpur 

157.Nagda 

158. Chavand 

159. V8efpura 

(Jaleamand) 

160. Veerpura 

(Jalsamand) 

[English] 

Old Baories IocaIy known as' 
Hadi-Rani-ka-Kund 

PM's TeqIIe 

Ancient Ruins 

Sas Bahu Temple 

Ruind Palace of Maharana Pratap 

Hawa MahaI known as Roothi 

Rani ka MahaI 

MahaI known as Haws Mahal 

Gauge Conversion of HIsur-
Jaipur Rail Une 

3591.SHRI KULDEEP BISHNOI : Will the Minister of 

RAILWAYS be pleased to state : 

• (a) whether the Govemment has any plan to convert 

Hiss8r-Sadalpur-Churu-Slkar-Ringus-Jaipur meter gauge 

Una into broad gauge; 

(b) if so, the details thereof; 

(c) the steps taken by the Govemment for early 

convel'lion of this line into broad gauge; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Out of Hissar-

Sadalpur-Churu-Sikar-Ringus-Jaipur, only the work of 

gauge conversion of Hissar-Sadalpur section has been 
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sanctioned. For the remaining section, updating 8Utvey tor 
gauge ClOIMNSion has been taken up. 

(c) The work of gauge conversion of Hisser-
SaduIpur section, which is a sanctioned work, is 

progra_lng as per availllbili1y of resources. A number of 

initiatives have been taken to mobilize other than normal 
budgetary resources to expedite completion of ongoing 

projects. 

(d) Does not arise. 

Export of Locomotives 

3592.SHRI ASADUDDIN OWAISI : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the Railways are exporting locomotives 

to foreign countries; 

(b) if so, the number of locomotives exported during 

the last three years, country-wise; 

(c) the total foreign exchange earned therefrom 

during the said period; and 

(d) the steps taken or being taken by the Govern-

ment to export more locomotives? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. However, Public 

Sector Undertakings under the Ministry of Railways namely 

RITES Ltd. and IRCON International Ltd. are exporting! 

leasing locomotives abroad. 

\b) RITES has supplied 5 locomotives to Vietnam 

and 3 locomotives to Bangladesh during 2003-04 and 4 

locomohves to Sudan in 2004-05. IRCON International Ltd. 

has temporarily exported Melre Gauge (MG) locomotives 

to MalaYSIa on lease-cum-maintenance basis during the 

last three years. Presently, IRCON International Ltd. has 25 
MG locomotives working in Malaysia. 

(c) RITEs Ltd. and IRCON International Ltd. have 

earned foreign exchange of US$ 3.13 million and US$ 

19 9 rniUion respectively during the last three years. 

(d) Public Sector Undertakings under the MinIstry of 

RaIlways are exploring international market tor exporting 

more 1ocomotive8. 

3593.SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 

to state : 

(a) whether the Oil and Natural Gas Corporation 
(ONGC) has launched Sagar Samricldhi Project for 

Deepwater Exploration; 

(b) If so, the details thereof; and 

(c) the achievements made 80 far in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) and (b) In August, 2003, Oil and 
Natural Gas Corporation Ltd. (ONGC) launched a mega 
campaign caUed "Sagar Samricldhi" for accelerated 

exploration of oil and natural gas in deepwater areas off 

the East and West Coasts of India where they hold 29 

deepwater acreages. 

In addition to its own drillship, "Sagar Vijay' 

capable of drilling upto 900 meters, ONGC have hired 2 

drillships namely, 'BeHor Dolphin' owned by Mis. Dolphin 

Drilling Ltd., U.K. with the capacity to drill upto 3000 meters 

and 'Discoverer Seven Seas" owned by MIs. Transocean 

Inc., USA capable of driHing upto 1800 meters water depth. 

(c) Under 'Sagar Samrlddhi", ONGC have drifted 

18 deepwater wells as on 1.4.2005, of which 3 are 

hydrocarbon bearing. The intensive exploration efforts 

have resulted in 2 gas finds, G-4 and Vashista in Krishna 

Godawari deepwater establishing 33.48 million tonnes of 

oil equivalent of gas (OEG) of in place hydrocarbons as 

on 1.4.2005. 

Trull for 011 Companies 

3594. SHRI A.K. MOORT'"IY : Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state ; 
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(a) whether the Government proposes to create a 

Trust for 011 companies; 

(b) if so. the details thereof; and 

(c) the time by which the final decision is likely to 

be taken in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 

SHANKAR AIYAR) : (_> and (b) The Advisory Committee 

on Synergy in Energy t.~ded by Dr. V.Krishnamurlhy has 

submitted its report with hJ.::ommendations on policy and 

structural changes and has also suggested certain 

management solutions for i~lo' ad performance of the oil 

companies in the public sector. One of the major 

recommendations of the Committee is the setting up of a 

National Shareholding Trust. modeled after Temasek of 

Singapore and Khazanah of Malaysia. but with the 

modification that oil Public Sector Undertakings (PSUs) 

joining the Trust will continue to retain their PSU character 

and the Trust will function as a non-profit Trust set up under 

the Societies Registration Act or under the Companies 

Act or as a statutory body. The Board of the Trust will 

comprise eminent personalities from Govemment. Public 

Sector and Private Sector. The Committee expects that 

greater autonomy to the Trust would ensure synergy in 

operations. 

(c) The recommendation is under consideration of 

the Government. 

Opening of Petrol Pumps and 

LPG Agencies In Ueharashtra 

3595. SHRI CHANDRAKANT KHAIRE : Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) the petrol pumps/LPG agencies proposed to 

be ~lIottad in Maharashtra during 2005-06, location-wise; 

and 

(b) the time by which LPG/Petrol/Diesel agencies 

are likely to be set up at these places? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) and (b) Allotment of retail outlet 

dealerships (petrol pumps) and LPG distributorships by the 

public sector oil marketing companies (OMCs) in different 

parts of the country, including in the State of Maharashtra, 

has to undergo various stages, i.e., advertisement of 

locations where such dealerships/distributorships are to be 

set up, selection of dealer/distributors as per the prescribed 

guidelines of the OMCs, field verification of the selected 

candidates, issue of Letters of Intent to dealer-selects. etc. 

Further, setting up of the allotted dealerships/distributor-

ships depends on factors like acquisition of suitable land, 

obtaining necessary statutory approva~icences, construc-

tion, etc. Thus, the number of retail outlet dealerships and 

LPG distributorships that would be allotted and set up in 

the State during the current year. i.e., 2005-06. would 

depend on these factors. However, the details of locations 

identified for setting up retail outletslLPG distributorships 

in various States, including in the State of Maharashtra. 

are available with director (Marketing) of the OMCs 

concemed. 

Promotion of Regional Language Films 

3596.SHRI ANANTA NAYAK : Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether the Govemment has any proposal to 

promote regional language films; 

(b) if so. the details thereof; and 

(c) the steps taken by the Government in this 

regard? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRt S. JAIPAL 

REDDY) : (a) to (c) According to the Constitution of India. 

'cinema' is a State subject, except certification of films. 

which is on the Union Us!. However, the Central 

Govemment has taken several supportive measures lor 

the growth of cinema, including regional cinema. through 
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the National Film Development Corporation Ltd., which 

extends finance to regional cinema; through the Children's 

Film Society of India which produces children's films in 

various languages, including regional languages, through 

Doordarshan, which exhibits such cinema and through 

National Film Awards and the Indian Panorama section of 

the International Film Festival of India by recognizing the 

best of regional cinema. 

flight between Kolkata and Japan 

3597.SHRI SUNIL KHAN : Will the Minister of CIVIL 

AVIATION be pleased to state : 

(a) whether the Government proposes to start flight 

between Koikata and Japan; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MtNlSTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) Airlines 

are free to choose their routes as per their commercial 

judgement. There is no proposal by any Indian carrier for 

starting flights between KoIkata and Japan at present. 

{Translation} 

Supply of Gas from HBJ Pipeline 

3598.SHRI GANESH SINGH : Will the Minister 

of PETROLEUM AND NATURAL GAS be pleued to 

state: 

(a) whether the Union Government had received 
any proposal from the Government of Madhya Pradesh for 

supply of natural gas to industries in Madhya Pradesh from 
HBJ pipeline; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) Chief Minister, Madhya Pradesh 

has written to this Ministry for committing gas supplies 

to the proposed 150 MW power plant of the Madhya 

Pradesh State Industrial Development Corporation 

(MPSIDC) and the allocation of Administered Price 

Mechanism (APM) gas for CNG projects at Indore, UDain 

and Gwalior. 

(b) and (c) A Gas Cooperation MoU has been signed 

i-.etween GAIL and MPSIDC on 5.5.2005. Two major gas 
pipelines are in the process of Implementation in Madhya 

PradeSh viz., Jagoti-Pltampur Pipeline and, Kailaras-

mal<npur Pt~lne to supply gas to various industries, As 
there is a eon •• traint on the availabDity of domestic natural 

gas at preseni.3AIL is exploring the possibility of meeting 

the gas requirements In the region through the imported 

LNG route. Accordingly, GAIL officials are in contact with 

MPSIDC to adJress ~ requirements of new ex>wer 

r''ljects and other industries based on Regaslfled LNG 

pricing and the availability of R~NG. GAIL are In the 

process of forming a Joint Venture with Hindustan 

Petroleum Corporation Umlted (HPCL) to Implement city 

g3S projects and CNG if: the State of Madhya Pradesh. 

It is envasaged that the Joint Venture Company would 

create the required infrastructure for the supply of natural 

gas to the transport, domestic, commercial and industrial 

sectors of Indore and later expand to other cities of Madhya 

Pradesh such as UDain and Gwalior. 

(English) 

Recruitment of Tradesmen 

3599. MAJ. GEN. (RETO.) B.C. KHANDURI : Will the 

Minister of DEFENCE be pleased to _e : 

(a) whether tradesmen like Mess Waiters and 

Masalchi etc. are enrolled in the 'Non-Matric' category In 
the Army; 

(b) if so, the name of various trades which are 

included in this category; 

(c:) whether the r8CNitment for these posts is carried 

out at the respective Regimental Centres; and 
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(d) if not, the presont system of recruitment and 
when was it introduced? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE) : (a) Yes, Sir. 

(b) The names of the various Trades which are 

Included in this category are:-

(i) Balber (ii) Blacksmith (iii) Capenter (iv) Cook 

(Hospital) (v) Cook (Mess) (vi) Cook (Special) (vii) Cook 

{Unit) (viii) Equipment Repairer (ix) kennelman (x) 

MasaIchi (xi) Musician (xii) Painter (xiii) Saddler (xiv) Satai 

Karamchari (xv) Syce (xvi) Tailor (xvii) Tin Smith (xviii) 

Waiter Mess (xix) Washerlnan. 

(c) Recruitment for these categories is carried out 

at both the Branch Recruiting Offices and the Regimental 

Centres. 

(d) Does not arise in vieW of (c) above. 

Pipeline between Peradlp end Renchl 

3600. SHRI JUAL ORAM : WiN the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state : 

(a) whether a proposal to commission of pipeline 

between Paradip and Ranchi was under the consideration 

of the Government; 

(b) if so, the progress so far made in commissioning 

of this project; 

(c) the estimated cost of said project; and 

(d) the .arget date set for completion of the 

project? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) to (d) A feasibility report on the 

proposal for laying a product pipeline from Paradip to 

Ranchi was prepared by Indian Oil Corporation Limited 

(IOCL) in 1996. Govemment advised 10CL in 1997 that the 

proposal be processed through the pipeline holding 

company, Petronet India Umited (PIL). PIL have not 

implemented the project. 

However, IOC is at present examing an alternative 

proposal to lay a product pipeline from Paradip to Raipur 

via Rengali, including a branch pipeline to Bund~ (near 

Ranchi) for evacuation of products from the proposed 

Paradip refinery. The proposal is at the conceptual stage 

and preliminary studies have been undertaken. It is linked 

to the commissioning of the Paradip Refinery project, 

which is likely to be completed in 2009-10. 

Lack of Publicity trom AUMCO 

3601. SHRI MANORANJAN BHAKTA: WiJlthe Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 

to state: 

(al whether the Govemment is aware that wide 

pllblicity is lacking from Artificial Limbs Manufacturing 

Corporation of India (ALIMCO), Kanpur; 

(b) if so, the reasons thereof; and 

(c) the remedial measures adopted by the Govern-

ment to give wide publicity for the sake of general public 

and to increase the production by three folds? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) to (cl Artificial Limbs 

Manufacturing Corporation of India (ALIMCO) carries out 

wide pUblicity in respect of its products and services by 

conducting assessment/distribution camps in remote areas 

of most of the districts of the country including in the North 

Eastern States. The Corporation has increased its 

production base by establishing auxiliary centres at 

Bhubaneswar (Orissa), Bangalore. (Kamataka), Jabalpur 

(Madhya Pradesh) and Chanalon (Punjab). 

Impact of Flood, on Airlines 

3602. SHRI SUGRIB SINGH: Will the Minister of CIVIL 

AVIATION be pleased to state : 
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(a) whether the Government has made any assess-
ment of the damagelloss suffered to the Airtines industry 

clue to recent flQQd in the eountJy; 

(b) if so, the details in this regard; 

(e) the number of flights cancelle<Vsuspencled due 

to flood; 

(d) the loss suffered by various airlines as a resuh 

thereof; and 

(e) the steps taken by the Government to deal With 
such situation in Mure? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (e) The 

information is being eonected and will be laid on the table 
of the Sabha 

Expansion of l18durai Airport 

3603.SHRI E.G. SUGAVANAM : Win the Minister of 

CIVIL AVIATION be pleased to state : 

for operation of International air services tolfrom 

Madurai. No foreign airline from Sri Lank or other countries 
have evinced interest for operation to/from MaduraL 

Therefore, Government has no proposal at present to 

declare Madurai airport as international airport. The 

existing traffic demand at Madurai is adequately catered 

by various airlines and there is no sufficient traffic 

potential to warrant more direct flights to domestic sectors 

Including Delhi. HOW8II8f', IndianAirfines already operates 

direct international flights to Gulf and South East 
Asian countries from Chennai, TrIchy, CoImbatore, Koohi 
and Trivandrum airports which are in the vicinity of 
Madura!. 

Reservation for Handicapped 
In Higher Education 

3604.SHRI SANAT KUMAR MANDAl : WIll the 
Minister of SOCIAL JUSTICE AND EMPOWERMlNT be 
pleased to state : 

(a) whether the reseJVatlon for handicapped in 

admission for higher education has been abolished; 
(a) the present status of expansion of Madurai and 

airport; 

(b) whether there is any demand to covert the 
Madurai ,irport into an international airport and to also 

introduce a direct flight from Madurai to New Delhi and 
Sri Lanka; and 

(e) if so, the action taken by the Government 

thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) The work of 

strengthening and extension of runway and aasocia1ed 
works is in progress and likely to be completed by July, 

2006. 

(b) and (e) There have been demands to declare 

Madurai airport as international airport and also to 

introduce flights from Madurai to domestic and Intema-

tIonaI sectors especially Gulf and South East Asian. 
countries. No sufficient traffic potential 18 anticipated 

(b) It so, the details thereof and the reasons 

therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMf JAGADEESAN) : (a) No, Sir. Section 39 
of the Persons with DisabilIties (Equal Opportunities. 
Protection of Rights· and Fun Participation) Act, 1995 

provides that aU Government educational institutions and 
other educational institutions receiving aid from the 

Govemment, shall reserve not less than three percent 

seats for pet'8OmI with disabilities. 

(b) Does not arise. 

Installation of DTH Sets 

3605. PROF. M. RAMADASS : Will the Minister of 

INFORMATIOfN AND BROADCASTING be pleased to 

state : 
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(a) whether the Govemment has any proposal to 

instal DTH sets free of costs in public institutions; 

(b) if 50, the details thereof; and 

(c) the number of DTH sets 10 far installed, State-

wise? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAiPAL 

REDDY) : (a) and (b) Provision for distribution of DTH 

receive units, free-of-c:ost to Public institutions viz. 
Anganwadis, Schools, PublicHeaHhcl Centres, Panchayats, 

Youth Clubs, Cooperative societies etc. in the states of 
Himachal Pradesh, Chhatlisgarh. Karnataka, Madhya 

Pradesh, Rajasthan, Uttaranchal, Gujarat and NoIth-East 
raglon was approved, as part of DooIdarshan's Ku-Band 

(DTH) project. 

(c) State-wise number of DTH sets installed, so far, 

is as under: 

Name of the State No. of DTH 

. sets installed 

1. Chhattisgarh 524 

2. Gujarat 1,242 

3. HImachal Pradesh 94 

4. Kamataka 1,500 

5. Madhya Pradesh 1,901 

6. North East Region 170 

7. Rajasthan 1,926 

8. Uttaranchal 280 

{Translation] 

Bofors CUe 

3806. SHRI MOHAN SINGH : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether in the Bofors case, Delhi High Court has 

quashed all proceedings against the accused Hinduja 

brothars and Bofors company; 

(b) if so, the details thereof; 

(c) whether the Government is contemplating to file 

Special Leave petition (SLP) in Supreme Court against the 

said order; and 

(d) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) and (b) The High Court of Delhi vide 

its Judgement dated 31.5.2005 has quashed all proceed-

ings against the accused Hinduja brothers and the Bofors 

Company and discharged them from the case. 

(c) and (d) The Judgment dated 31.5.2005 of the 

High Court of Delhi is being examined by CBI and, if 

considered appropriate, the Govemment would be re-
quested by CBI for filing SLP in Supreme Court against 

the order. 

(English] 

NatIonal Conference on Disability 

3607.SHRI E. PONNUSWAMY : Will the Minister of 

SOCIAL JUSTICE AND EMPOWERMENT be pleased to 

state: 

(a) whether National Conference on Disability was 

held on June 23, 2005; 

(b) if so, the details of discusaions held and its 

outcome; 

(c) whether the Govemment has received any 

recommendations from the National Human Rights 

CommissiOn for disabled persons; 

(d) if so, the details thereof; and 

(e) the action taken or proposed to be taken by the 

Govemment thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN) : (a) Yes, Sir. 

(b) The Conference on Disability was organized by 

the National Human Rights Commission (NHRC) and 

recommendations of the Conference are available on their 
website nhrc.nic.in. 

(c) No, Sir. 

(d) and (e) Do not arise. 

ConstrucUon of Luxury Hotels 

on RaIlway Land 

3608.SHRI RAVI PRAKASH VERMA : 
SHRI ANANDRAO VITHOBA ADSUL : 

WIH the M"mlster of RAILWAYS be pleased to state : 

(a) whether the Railways are considering to enter 
the hospitality sector as reported in the Tames of India 

dated July 24, 2005; 

(b) if so, the name of the sites identified for 
construction of luxury hotels; 

(c) whether there is also any proposal uncler the 
consideration of Railways to construct market complexes 
and malls on the railway land; and 

(d) if so, the details thereof alongwith the sites 

selected for the above purposes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) Incfaan Railways are 
already in the hospitality sector and are presently 

operating Rail Yatri Niwas and retiring rooms. Indian 

Railways now plan to build budget hotels at selected 

locations. 

(b) Sites have been identified for budget hotels at 
six places viz. Madurai. Bangalore Bhopal (Habibganj). 

Chandigarh. Sealdah. and Secunderabad. Indian Railways 

are not constructing lUXUry hotels. 

(c) and (d) There is no specific proposal under 

consideration to construct rnaIket complex and maJIs on 
Railway land. However. commercial development of land 

undertaken by Railway includes various end uses of land 

detennined through market feasibility study of the site(s). 

Such end use of land may also include marketing complex. 

malls etc. 

Behaviour of Staff at Airports 

3609.SHRI AVTAR SINGH BHADANA : wm the 

Minister of CIVIL AVIATION be pleased to state : 

(a) whether It has come tolhe notice of the 

Government that behaviour of the staff of different 

agencies partlcularty Airports Authority of India. Bureau of 

Civil Aviation Security and Immigration Department 

posted at the international airports is not courteous and 

efficient and they are. not prompt in dealing with the 

passengers; 

(b) if so. the number of complaints of aforesaid 

nature received during the current year so far; and 

(c) the steps taken by Government in this regard? 

THE MINISTER OF STATE OF THE MINiSTRY OF .. 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Service of 

offICials deployed by various state agencies at the airports 

are by and large satisfactory. However. occasional 

complaints are received. 

(b) 21 complaints were received by Foreigners 

Division of Ministry of Home Affairs and 6 complaints by 

Airports Authority of India. However. no complaints were 

received by Bureau of Civil Aviation Security. 

(c) Staff of Airports Authority of India working at 
the airports are imparted special training in ·Custoi,",or 

Care and Passenger Handling". Regular in-house training 
programmes are also conducted by NIAMAR. Delhi 

and at airport for personnel involVed in custorr"r care. {\AI 

also c;onducts orientation programmes on customer C ire 

for CISF personnel working at airports. Ministry of 
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Home Affairs, Foreigners Division organises special 

training workshops for the immigration staff to bring 

improvement in the behavioral aspects. Immigration 

Checks Posts have been computerized for faster clearance. 

At some airports, passport reading machines have 

been instaned for faster immigration clearance. CCTV 

cameras have also been installed in Immigration area. 

Checking from the video recording helps in verifying the 

allegation against the counter officer Complaints received 

are enquired into and immediate a :':!on is taken against 

the erring officials. 

Poaching of Pilots end Technical Staff 

3610. SHRI BALASAHEB VIKHE PATll : 

SHRI KHARABELA SWAIN : 

SHRI KUlDEEP BISHNOI : 

SHRI ASADUDDIN OWAISI .: 

WHI the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the Govemment is aware that the 

private ailflnes are poaching the pilots and technical staff 

of the public sector airlines; 

(b) if so, the number of pilots and technical staff left 

the public sector airlines during the last two years and the 

CUI1'8f1t year; 

(c) whether the Govemment has chalked out any. 

plan to check poaching of pilots and l*hnicaJ staff by the 

private alrtInes; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 

OF CIVIL AVIATION (SHRI PRAFUl PATEL) : (a) Yes, 

SIr. 

(b) During the last two years and the current year 

a total of 17 pilots and 32 technical staff left from Air India 

limited Including Air India Express, 7 pilots and 11 

technical staff left from Indian Airlines limited, 75 pilots and 

43 technical staff left from Alliance Air and 10 pilots and 

4 technical staff left Pawan Hans Helicopters limited. This 

figure include those who opted for vohJntary retirement 

also. 

(c) and (d) Meetings were held in the Ministry of Civil 

Aviation with a view to find out a solution to the poaching 

of pilots and airlines were asked to finalise a code of 

conduct among themselves to ensure that flights are not 

suddenly disrupted causing inconvenience to the passen-

gars. 

Stolen 10 Cards 

3611. SHRI UDAY SINGH : 

SHRI ADHIR CHOWDHURY : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Govemment is aware that 10 cards 

of a large number of army personnel have been stolen 

in trainslbuses or robbed by mllitantslterrorists in the past 

faw months; 

(b) if so, whether the militantsfterrorists are using 

such stolen/robbed 10 cards in Defence establishments 

and in general public; 

(c) if so, the facts thereof; and 

(d) . the strategies to be adopted to check such 

stolen/robbed 10 cards of army personnel are not 

misused? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) to (d) A few cases of loss of Identity 

(10) cards are reported from time to time. AN ID Card is 

an accountable document the loss of which is taken 

seriously and investigated by a Court of Inquiry and 

suitable action taken against the personnel who lost it. No 

case of militants using stolen 10 Cards has cvme to light, 

so tar. However, following measures have been taken to 

guard against the loss of an 10 Card by Army personnel 

while traveling in trainslbuses: 
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Warning messages against the threat of drug-

ging, on Close Circuit TVs and audio equipment 

at Railway Stations and Bus Terminals. 

Displaying suitable posters on the subject at 

the Qffice of Movement Control Officer (MeO). 

Troops are also informed about various safety 
precautions that they require to take during the 

move. 

Education of troops during Sainik Sammelans 

including issue of leave certificate with 

suitably worded warning against the threat of 

drugging. 

Wherever possible unitsIHead Quarters have 

been directed to ensure that troops carry packed 

food and water tor the journey period so that 

incidents of drugging are minimized. 

Instructions have also been issued to carry out 
selective patrolliing of sensitive Railway Sta-
tionsIBus Terminals. 

The to Cards bear a phtograph, signature and thumb 

iq)ression of the holder which is checked before entry to 

the Defence Establishment. The Identity Card is laminated 

and the Photograph is duly authenticated with the office 

seal before issue to the anny personnel. Any attempt to 

remove the lamination and falsify the Identity Card will 

cause damage to the Card and it is unlikely that the stolen 

10 Card will be falsified and misused. 

[Translation] 

Development of Stations •• 
Model StatIona 

3612.SHRI MUNSHI RAM; 

MOHO. SHAHID : 

SHRI RATILAL KAUOAS VARMA : 

SHRI HARIBHAU RATHOO : 

SHRI MODH. TAHIR : 

PROF. MAHAOEORAO SHIWANKAR : 

wm the Minister of RAILWAYS be pleased to state : 

(a) the number of Railway stations fisted for 

development as 'Model Stations', zone-wise: 

(b) the number of stations so far deve!Qped as 

Model Stations, zone-wise: 

(c) whether the Railways have identified the 

stations proposed to be developed as 'Model Stations' 

during the current financial year: 

(d) if so, the details of thos~ stations; 

(e) whether the Railways haWl fixed .any time frame 

for completion of works on the totations listed for the 

development as 'Model Stations': and 

(f) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRl A. VELU) ; (a) The number of stations 

selected as model stations for the purpose of providing 

upgraded passenger amenities zone-wise are as under: 

Central- 17, Easter - 41, East Central - 29, East Coast-

17, Northem - 40, North Central - 10, North Eastern-

16, Northeast Frontier - 31, North Western - 9, 

Southem • 31, South Central - 14, South Eastem • 21, 

Southeast Central - 3, South Western - 8, Westem -

24, West Central - 11 and Konkan Railway Corpore-

tion Ltd. - 1. 

(b) 101 ~ have been developed as model 

station so far. Railway wise position is as follows: Central-

14. East Central - 2, East Coast - 10, Northern - 11, North 

Central - 4, North Eastem • 11, North Western - 2, Southem 

- 13, South Central· 10, South Eastern· 2, South East 

Central - 3, South Westem - 6, Westem - 5, West Central 

- 7 and Kookan Railway Corporation Ltd. - 1. 

. (c) to (f) Development of Model Stations is a 

continuous process. For development of 319 stations 

selected upto 2004-05, target date of March, 2008 has 

been fixed. 
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{Engli$h] 

DT" App1lcatlon of ~. S" TV Ltd. 

3613.SHRI AAVAPAtl SAMBASIVA oRAO : Will the 
MiniSter of INFORMATtON AND BROADCASTING be 
pleaSed· to state : 

(a) whether the Govemmenthas given approval to 

the DTH application of Mis Space TV Ltd.; 

(b) if so, the details alongwith the terms and 

condi!ions thereof; and 

(c) if not, the reasons for the delay? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) Yes, Sir. The Government has issued Letter 

of Intent (LOI) to Mis Space TV Ltd. on 17th May, 2005. 

(b) The LOI has been issued as per the term and 

conditions specified in the guidelines for operating DTH 

seNice in India, which are available on Ministry's website 

(www.mib.nic.in). 

(c) Does not arise. 

[Translation] 

Closure of Units of Directorate 
of F=ield Publicity 

3614. MOHO. SHAHDI : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

PROF. MAHADEORAO SHIWANKAR : 

SHRI Y.G. MAHAJAN : 

SHRI RAJNARAYAN BUDHOLIA : 

SHRI SUNIL KHAN : 

SHRI MOHD. TAHIR : 

Will the Minister of INFORMATION AND BROADCAST-

ING be pleased to state : 

(a) whether the Govemment has decided to close 

down some units of Directorate of Field Publicity as 

reported in the Rashtriya Sahara dated July 24, 2005; 

(b) if so, the details of those units; 

(c) the estimated number of employees of these 

units to be aecommodated to other places; 

(d) whether employees associations have been 

consulted before taking the decision of their closure; 

and 

(e) if not, tile reasons therefor? 

THE MINfStEA OF INFORMAflON AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) Yes, Sir. I pursuance of the decision taken 

by ttie Committee of Secretaries and in partial implemen-

tation of Expenditure Reforms Commission's recommenda-

tions, the Govemment has decided to close down 22 

(Twenty Two) Field Pub/icity Units of Directorate of Field 

Publicity. 

(b) The details of the 22 (Twenty Two) Field Publicity 

Units is enclosed as statement. 

(c) 75 (Seventy Five) employees presently working 

in these 22 units have been accommodated in other units 

of the same region of Directorate of Field Publicity where 

they were working. 

(d) and (e) There is no registered Employee's Union 

in DFP. 

Statement 

List of Field Publicity Units to be closed 

Units Region 

1 2 

1. Muzaffarpur Bihar 

2, Ahmedabad Gujarat 

3. Bangalore Kamataka 

4. Thiruvananthapuram Kerala 

5. Calicut Kerala 
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2 

6. Bhopal Madhya Pradesh 

7. Pune Maharashtra 

8. Mumbai Maharashtra 

9. 0eIt\i-1 North West 

10. Delhi-II North West 

11. Chandigarh North West 

12. ludhiana North West 

13. Ambaia North West 

14. Bhubaneshwar Orissa 

15. Dhenkanal Orissa 

16. Jaipur Rajasthan 

17. Chennai Tamil Nadu 

18. lucknow Uttar Pradesh 

19. Kanpur Uttar Pradesh 

20. Muzaffamagar Uttaranchal 

21. Koikata-I West Bengal 

22. KoIkata-II West Bengal 

Special Courts on OftOt Atrocities 

361S.SHRI BRAJESH PATHAK: Will the Minister of 

SOCIAL JUSTICE AND EMPOWERMENT be pleased to 

state: 

(.l) whether the Union Govemment provides Central 

assistance to the State Governments and Union Territory 

Administrations under the CentraHy sponsored scheme of 

Implementation of Protection of CivIl Rights Act. 1995 and 

the Scheduled Castes and the Scheduled Tribes (Preven-

tion of Atrocities) Act. 1989; 

(b) if so, the purpose thereof alongwith the central 

ass~ allocated and released to them under the said 

sch8me during each of the last three years and the currtnt 
year, StatelUnion territory-wise; 

(c) the details of utilization of central assistance by 

the each State GovemmentlUnion Territory Administration 

during the said period; 

(d) the details of StateslUnion Territories in which 

Exclusive Special Courts have been set up to ensure 

early prosecution of cases under the SCs and STs (PO-

A) Act, 1989 aIongwith their numbers. StatelUnion Territory-

wise; 

(e) the name of StateslUnion Territory in which such 

Exclusive Special Courts have not been set up so far 

alongwith their reasons; and 

(f) the measures taken by the Union Government 

for early setting up of such courts in these StateslUnion 

Territory? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRlMATI 

SUBBULAKSHMI JAGADEESAN) : (a) to (c) Yes. Sir. Under 

a Centrally Sponsored Scheme, central assistance is 

reteased to SIatasIUnion Territories on the basis of their 

proposals. A statement containing detai18 of assistance 

released and utilized during the years 2002-06 (as on 16th 

August. 2005) is enclosed. 

(d) to (f) There is no specific provision under the Act 
to set up Exclusive Special Courts. However. for speedy 

trial and disposel of cases, StateslUTs have been 

requested to set up Exclusive Special Courts. Exclusive 

Special Courts have been set up in the States of Andhra 

Pradesh (08 courts), Bihar (11 courts). Chhat~rh (07 

courts), Gujarat (10 courts), Kamataka (07 courts). Madhya 

'Pradesh (29 courts). Rajasthan (17 courts). Tamil Nadu. 

(04 courts), and Uttar Pradesh (40 courts) which usually 

account for about 90"10 of total number of cases of 

atrocities. 
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S""ment 

Details of Central Assistance releaseda.nd utilisation thereof under the Centrally Sponsored Scheme for 
implementation of the Protection of Civil Rights Act. 1955 and the Scheduled Castes and 

the Scheduled Tribes (Prevention of Atrocities) Act, 1989 for the year 2002·03, 
2003-04, 2004-05 and 2005-06 (as on 16.08.2005). 

(As. in Iakhs) 

S. StateIUT 2002'()3 2003-04 2004·05 2005·06 
No. 

Central Central Central Central Central Central Central 
assistance assistance assistance assistance assistance assistance assistance 
released utilised released utilised released utilised released 

(as on 
16.08.2005 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 328.13950 382.89500 464.41500 433.46500 615.75500 200.02000 117.00000 

2. Bihar 65.00000 58.92000 85.82000 29.28128 0 32.86250 13.00000 

3. Chhattisgarh 88.27000 30.59500 30.09500 46.09000 71.74500 48.88000 16.00000 

4. Goa 0 0.35000 0.72500 0.50000 1.00000 0.35000 0.10000 

5. Gujarat 226.62109 244.31500 256.63792 253.43500 337.79000 33.44500 88.19500 

6. Haryana 27.27950 27.14000 22.23000 18.37525 14.84450 13.35400 9.46025 

7. Hil'T18<:hal Pra(lesh 4.72000 20.71212 0 36.745720 37.00000 NR 0 

8. Jharkhand 105.97500 8.54500 0 8.54500 0 NR 0 

9. Kamataka 567.0500 353.66000 0 300.62500 531.17350 NR 92.00000 

10. Kerala 73.15350 42.42535 43.69575 45.03250 30.39700 87.29036 117.52020 

, 
11. Madhya Pradesh 435.98000 613.64000 1280.97000 517.94000 314.96500 774.38500 820.01000 

12. Maharashtra 772.52261 114.08010 150.40000 217.95901 343.49000 0 

13. Oriss 0.81200 0.89200 4.95000 0.08750 08.18000 2.08913 1.20000 

14. Punjab 0 33.85000 40.43300 0 57.50000 0 

15. Rajasthan 19.28500 24.14500 33.67844 54.28500 200.00000 21.00000 

16. 5ikkim 1.90500 1.45000 0.95000 0.95000 1.50000 1.25000 1.75000 
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2 3 4 5 6 7 8 9 

17. Tamil Nadu ' 336.66680 152.78000 124.61000 184.62500 218.34000 172.5700 160.72000 

18. Uttaranchal 22.42000 16.02000 0 12.39500 22.00000 NR 0 

19. Uttar Pradesh 886.64000 927.78000 1030.22000 570.20450 610.70000 553.10500 210.00000 

20. Dadra and Nagar 26.32510 29.02000 33.42000 32.39646 30.00000 30.00000 12.00000 . 
Haveli 

21. Pondicherry 29.23102 33.71265 34.63000 30.88924 28.62000 31.26457 37.94500 

Total 4017.99612 3116.92722 3637.88011 2793.82643 3475.00000 1981.76556 1717.90045 

Note: 1. The unspent central assistance as well as arrears of central assistance of the previous financial year are 

adjusted while considering releasing central assistance for the' current financial year. 

2. NR-figures not received 

3. Other State GovemmentslUnion Territory Administrations have not submitted proposal for central assistance under 
the Scheme. 

{English] 

Global PosHlonlng System 

3616. SHRI KISHANBHAI V. PATEL : 
SHRI SUGRIB SINGH : 

Will the Minister of PETROLEUM AND NATURAl GAS 
be pleased to state : 

(a) whether Oil and Natural Gas Corporation 
(ONGC) had produced and commissioned the Global 
Positioning System - Assisted Improved Navigation System 
during 1998; 

(b) if so. the expenditure incurred on procurement 
and commissioning of the system; 

(c) whether ONGC has been using the system at 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRt MANI 

SHANKAR AIYAR) : (a) Yes Sir. 

(b) ONGC has incurred and amount of 

Rs.3,74,89,849 on procurement and Commissioning of its 

G:obal Positioning System - Assisted Improved Navigation 

System. 

(c) Yes Sir. 

(d) and (e) Does not arise in view of the reply of 
question (c) above. 

Recluctlon In landing Charges on 
Non-Metro Airport 

present; 3617.SHBI ANANDRAO VITHOBA ADSUL ; 

(d) if not. the reasons for not using the system 
effectively; and 

(e) the action taken against the persons responsible 
for such lapses? 

SHRI RAVI PRAKASH VERMA : 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the air traffic is growing at the rate of 
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25 per cent yearly and the burden on metro airports is 

increasing pheflOmenany; 

Cb) if so, the facts thereof; 

Cc) whether the Government PJOpOIM8 to give 

some incentives to airlines to make ,oon-metro cities their 

hubs; 

(d) if so, the details thereof; 

Ce) whether there is any proposal to reduce the 

landing charges on non-nietro airports; 

(f) if so, the details thereof; and 

(g) the time by which the final decision is likely to 

be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION CSHRI PRAFUL PATEL) : Ca) and (b) The 

tolal annual growth of international and domestic passen-
gers in the year 2004-05 over the previous year was 
21.5"10. Some metro airports are experiencing capacity 

constraints on terminal and airside. 

(c) and (d) Requests have been received from 

Domestic Scheduled Operators for concessions on parlcing 

charges at Non Metro Airports, which are under examina-

tion. 

(e) No, Sir. 

(f) and (g) Do not arise. 

Illegal Manuf8Cturing of MIni LPG CylInders 

3618.SHRI RAGHURAJ SINGH SHAKY A : Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) whether the Govemment is aware of illegal 

manufacturing of mini LPG cylinders in various States: 

Cb) If so, the details thereof and the number of cases 

noticed during the last two years; 

Cc) whether any check has been exercised to stop 
manufactUring of these cylinders; and 

Cd) if so, the detaUs thereof and the action taken 
against the erring persons? 

THE MINISTER OF PETROLEUM AND NATURAl 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : Ca) and Cb) This Ministry has not 

received any complaint in this regard in the last two years. 

Also, the Public Sector Oil Marketing Companies COMCs) 

have not come across any such instance during the last 
two years while procuring mini LPG cylinders in the 
country. 

Cc) and Cd) OMCs procure LPG cylinders from cylinder 

manufacturers having valid licences from the Bureau of 

Indian Standards (BIS), Chief Controller of Explosives 

CCCOE) and approved by the Oil Industry Technical 

Committee. These cylinders are manufactured under the 

close supervision of BIS. besides, OMCs have instituted 

stringent measures and inspection procedures to ensure 
that only genuine cylinders are filled at bottling plants and 

distributed in the market. 

Rail Unk Between Indian and Bangladesh 

3619. SHRI AJOY CHAKRABORTY : Win the Minister 

of RAILWAYS be pleased to state : 

(a) whether the Govemment is considering a 

proposal for re-opening of rail link between India and 

Bangladesh for passengers movemenl through Petrapol 

Border; 

(b) if so, the details in this regard; and 

(c) the time by which the decision is likely to be 
taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS CSHRI R. VELU): Ca) No. Sir. 

Cb) and ec) Do not arise. 
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3820. SHRIMATI MCHANA NAVAl< : WIll the Minister 

of INFORMATION AND BROADCASTING be pleased to ... : 
(a) whether the Government has taken any decision 

to 8Iart new regional AIR news channels in the country; 

(b) II so, the deIaIIa thereof; 

(c) the steps taken by the Government to implement 

the decision; and 

(d) the time by which these channels are likely to 

be started? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND M1NISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) No Sir. 

(b) to (d) 00 not arise. 

cargo hub at Nagpur 

3621.SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : 

SHRI SURESH PRABHAKAR PRABHU : 

SHRI SUBODH MDH/TE : 

Will the Minister of CIVIL AVIATION be pleased to 

state : 

(a) the estimated cost of the proposed cargo hub 

at Nagpur: and 

(b) the financial assistance provided or likely to be 

provided by the Union Govemment for the said project? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION ,SHRI PRAFUL PATEL) : (a) Q,,-vemment 

of Maharashtra (GeM) has already formed a Special 

Purpose Vehicle (SPV) in the name of Maharashtra Airport 

Development Company (MADe) to develop a multi-modal 

International Passenger and Cargo Hub airport at Nagpur. 

The cost of the project is to be firmed up through inter-

governmental consultations. 

(b) No decision has been taken by the Govemment 

on the question of flMl'lCiaI assietance to the project. 

cancellation of flights 

3622.SHRI NIKHIL KUMAR: 

SHRI AOHIR CHOWDHURY : 

SHRI RAGHURAJ SINGH SHAKYA : 

SHRI KUNWAR MANVENDRA SINGH : 

Will the Minister of CIVIL AVIATION be pleased to 

state : 

(a) whether the Government is aware that a number 

of flights have been cancelled due to non-availability 

of piiotsico-pilots in Air India, Indian airlines and Alliance 

Air; 

(b) if so, the number of flights of Indian Airlines/Air 

India/Alliance Air cancelled during the last six months, 

month-wise; 

(c) the reasons for not having the reserve pilots/co-

pilots In these airlines; and 

(d) the losS suffered by the Indian Airlines/Air India! 

Alliance Air due to cancellation of flights as a result 

thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) Air 

India and Indian Airlines have not cancelled any flight due 

to non-availability of pilots. However, Alliance Air, a 

subsidiary of Indian Airlines has been experiencing 

shortage of operating crew since January, 2005. Accord-

ingly, curtailment/adjustments have been made in the 

schedule in order to maintain regularity of services within 

the resources available. 

(c) Airlines constantly endeavour to maintain Pilot 

aircraft ratio as per the industry norms and as per the 

requirement of schedule for the network. 

(d) The estimated loss to Alliance Air dunng the last 

six months is Rs.SO lakhs. 
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[Translation] 

Allotment of STDIISDIPCO 
Booths At Stations 

3623. SHRI KAMlA PRASAD RAWAT : Will the Minister 
of RAILWAYS be pleased to state : 

(a) whether the Government has formulated any 
policy to allot STDIISD/PCO booths at railway statlonsJ 
platforms; 

(b) if so, the details thereof; 

(c) the percentage of commiasion being fixed for 

these STDIISDIPCO booths allotted through tender system; 
and 

(d) the steps being taken for the security of STDI 
ISDIPCO booths being run by handicapped, Scheduled 

Castes and Scheduled Tribes allottees? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : <a) Yes, Sir. 

(b) The PolIcy guidelines for allotment of STDIISDI 
PCO booths at railway stations/platforms stipulate the 

number of booths to be provided at each railway station, 

vertical and horizontal reservation in allotment for dHferent 
categories of persons, eligibility criteria for selection of 

booth operators, procedure for selection, licence fee and 

other charges to be realised etc. 

(c) The percentage of commission payable to the 

Railways under the tender system is a minimum of 10% 

subject to maximum of 100"10 as payable to the booth 

operator by the authorised service provider. 

(d) Instructions have been issued to extend the 
STDIPCO booths contracts of physically handicapped 

persons till 27.4.2007, subject to their working being 

satisfactory. Instructions have also been issued that the 

contracts of booths holders other that physically handi-

capped persons, whose total period of contract as on 

27.4.2005 is less that 10 years be extended till such period 

when their total period of contract comes to 10 years or 

till 27.4.2007, whichever Is earlier, subject to certain 
condiIions. 

(English] 

3624.SHRIMATI MANORMA MADHAVARAJ : 
SHRI PRAlHAD JOSHI : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Permanent Mission of India in New 

York in its Peacekeeping Mission account held around 
As.400 crore during' 2003-2004 in bank without long tenn 
investment; 

(b) if so, the facts thereof; and 

(c) the estimated loss of eamingslinterest there-
from? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE) : (a) and (b) A sum of As.505 crore 
(approximately) was held during 2003-2004, in the 
Peacekeeping Mission Accounts,. being operated by the 
Permanent Mission of India (PMI). New York, on behalf of 
Ministry of Defence. 

(c) There was no loss of eamingsJinterest. since the 

balances were kept in these accounts to meet the regular 
requirement of money for disbursement of overseas 
allowances to the troops deployedllo be deployed in 
various Un:ted Nations Missions. These accounts earned 
interest on a monthly basis. 

[Translation] 

Setting up of Military Station at Avert 

3625.SHRI SURESH CHAN DEL : Will the Minister 

of DEFENCE be pleased to refer to the reply given 
to Unstarred Question No.2573 on 16.12.2004 
regarding setting up of New Military Station at Averi and 

state: 

(a) the progress so far made regarding the setting 

up of MIlitary Station at Averi in Himachal Pradesh; and 
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(b) the time by which the Military Station Is likely to 

be set up? 

THE MINISTER OF DEfENCE (SHRI PRANAB 
MUKHERJEE) : (a) Land measuring 1259 Bighas, 16 

Biswas for Military Station, Averi has been acquired and 
handed over to army authorities on 18.12.1998. Govern-

ment sanction for a surn of Rs.1,47,54,1501- 'or transfer of 

'orest land measuring 261 Bighas, 10 Biswas has been 
accorded on 31 st March, 2005. This amount has been 

deposited with the Divisional Forest Officer. Formal transfer 

of the forest land by the forest authority is awaited. Zonal 

plan for Military Station, Averi woutd be finalized after 
taking possession of forest land from the State Govern-

ment. 

Work relating to re-alignment of high tension power 
line has been sanctioned for Rs.170.S1 lakhs. 

(b) Setting up of the Military Station is a long 

term project which is dependent on availability of 
infrastructure and funds. No time frame can be stipulated 
for the same. 

[English} 

Vacancies of Presiding Officer In RCT 

3626. SHRI PRAlHAD JOSHI : Will the Minister of 

RAILWAYS be pleased to state : 

(a) the details of vacancies of the presiding officer 

in each Railway Claims Tribunal as on date; 

(b) whether the Government is aware that the post 

of presiding officer in RCT, Bangalore has not been filled 
for the last four years which has resulted in delay in settling 
the claims; _ 

(c) if so, the reasons therefor; and 

(d) the time by which the post is likely to be filled 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) There is no post of 

'Presiding Officer' as such in Railway Claims Tribunal 

(RCT). Each RCT Bench consists of a Judicial Member and 
a Technical Member who elC8lCise powers vested in them 

under the provisions of Railway Claims Tribunal Act, 1987. 

At present, the posts of Judicial Members are vacant at 
KOIkata (two benches), Guwahati, Patna, Chennal, Banga-

lore ~nd Nagpur and that of Technical Members are vacant 

at Delhi, Ghaziabad, Gorakhpur, Lucknow, Kolkata, patna 

and bangalore benches of the Railway Claims Tribunal 

(RCT). 

(b) and (c) The post of member (Judicial) and that of 

Member (Technical) at Bangalore Bench of RCT have 

been vacant since 7.5.05 and 21.5.04 respectively and not 

for the last four years. The respective vacancies have 

arisen due to transfer. As regards settlement of claims, 
where the posts of Members are vacant, Circuit Benches 

are held by the Members from other benches of RCT as 

nominated by the Chairman, RCT from time to time. 

(d) To fill up the vacant posts of member (Technical), 

including that of Bangalore bench of RCT, the recommen-

dations of the Selection Committee are awaiting approval 

of the Competent Authority. Regarding the vacant posts of 

member (Judicial), including that of Sangalorebench of 

RCT. selection process has been initiated by notifying the 

vacancies. 

[Translation] 

Air Services from Ranchl to Mumbal 

3627.SHRI HEMLAL MURMU : wm the Minister of 
CIVIL AVIATION be pleased to state : 

(a)· whether the Govemment proposes to increase 

the frequency of flights on Murnbai·Delhi-Ranchi route; 

(b) If so, the cletaHs thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) 

Govemment has laid down Route Dispersal Guidelines 
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with a view to achieve better regulation of air transport 

services taking into account the need for air transport 

services of different regions of the country. It is, therefore, 

upto airlines to provide air services to specific places 

depending upon the traffic demand and commercial 

viability. Indian Airlines, however, has no plans to increase 

frequency of its operation on Mumbai-OeIhi-Ranchi Route 

since aircraft in its fleet are fully committed to operation 

of services in the existing scheduled. 

{English] 

Redesigning of EMU 

3628.SHRI M. SREENIVASULU REDDY Will the 

Minister of RAILWAYS be pleased to state : 

(a) whether the Railways are aware that passen-

gers are facing problems due to lack of toilet facilities in 

EMUs; 

(b) if so, whether there is any proposal for 

redesigning of eMU; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAtLWAYS (SHAI R. VELU) : (a) to (c) EMUs are used for 

short distance commuter traffic. As per policy trains running 

upto 180 Kms. or for journeys upto four hours are pennitted 

without toilets. Toilets are however available at stations. 

There is no proposal to redesign EMUs i(l respect of toilet 

provision. 

Allotment of Goods Bogies 

3629. SHAI ADHIR CHOWDHURY : Will the Minister 

of RAILWAYS be pleased to state : 

(a) whether a scam was unearthed by the Railways 

in 2003 in which foodgrains exporters were found using 

take credit letters and bank endorsements allegedly in 

connivance with Railways and FCI officials to allot goods 

bogies; 

(b) if so, the facts thereof; 

(c) whether any inquily has been conducted into the 

matter; 

(d) if so, the outcome thereof; ~nd 

(e) the action taken by the Railways against the 

erring officials/persons found gUilty? 

THE MINISTEA OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. No such scam 

was unearthed by the Railways in 2003. 

(b) to (e) Do not arise. 

{Trans/ation] 

Fellowship to SCIST Students 

for Higher Studies 

3630.SHRI CHANDRA MANI TRIPATHI : 

SHRI HANS RAJ G. AHIR : 

Will the Minister of SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased to state : 

(a) whether students belonging to SCIST are 

provided fellowship for higher studies; 

(b) if so, the details of the fellowship provided to 

such students during 2004-05 and 2005-06, StatelUT-wise; 

(c) whether the Govemment has imposed some 

new conditions for receiving fellowship; 

(d) if so, the details thereof; 

(e) whether the Govemment is aware that SCIST 

students are facing diffICulties in getting fellowship due to 

imposition of new conditions therein; and 

(I) if sO, the steps being taken by the Govemment 

to remove the aforesaid diffICulties? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCJAL . JU$TICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKS.HMI JAGADEESAN) : (a) Yes Sir. The 

University Grant Commission (UGC) and Council of 
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ScientifIC and Industrial Research (CStR) provides fenow-

ship to SCiST students to undertake advanced studies and 

research leading to M.PhillPh.D degrees under the 

scheme of Junior Research Fellowship (JRF) in Humani-

ties, Sciences and Social Sciences and JRF in Engineer-

ing and Technology. 

(b) The information is being collected and will be 

laid on the Table of the House. 

(c) No sir. 

(d) to (f) Do not arise. 

[English) 

Performance of AIR and Doordarshan 

3631.SHRI P.S. GADHAVI : Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 

state : 

(a) whether the Govemment has recently reviewed 

the performance of Doordarshan and AIR network in the 

country in the context of growing competition from private 

channels; 

(b) it so, the details thereof; 

(c) whether any strategy has been formulated in this 
regard; 

(d) if so, the details in this regard; and 

(e) the steps taken to ensure effective coordination 

beIween AIR and 00 to take on chaRenges of the private 

channels? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) to (d) Prasar Sharati has informed that the 

performance of DO and AIR network in the country is 

continUousIyRMewed by Prasar Bharali Board keeping in 

view the growing competition from private channels. 
However, the mandate of Prasar BhatatI is that of a PublIc 
Service Broadcaster as against the commercial focus of 

private channels. In order to strengthen Prasar Sharati 

various steps have been taken as part of long term strategy 

which are as follows:-

(i) A Committee under the Chairmanship of Secre-

tary of the Govemment of India, Ministry of 

Informatioin & Broadcasting. with e.xperts has 

been set up to evolve a viable financial structure 

for Prasar Sharali. 

(ii) Prasar Bharati has constituted Policy and 

Executive Committees as well as Management 

Committee to review the performance of DO 

and AIR and t. such policy and other 

decisions as are required to Improve their 

functioning. 

(iii) Prasar Bharati has also established six Market-

ing Division to improve its performance in terms 

of ~mercial eamings. 

(iv) Commercial Rate Gards are being rationalized 

for both AIR and DO from time to time to facilitate 

fuller utilization of time slots available. 

(v) Special attention is being paid to the require-

ments jof Jammu and Kashmir and the North 

East and additional allocations being made for 

the purpose. 

As a resu" of these measures the revenue eaming 

of DO has increased to Rs.665.27 crores during 

2004-05. 

(e) Effective co-ordination between AIR and DO is 

being done through cross promotion of AIR by DO and 

DO by AIR of ita programmes and utilization of airtime 

through good packaging as also by putting them together 

on the OTH platform of Prasar Sharali. DO Direct Plus is 

- the only free-ta-air channel in the DTH platform, which 

presently has 33 TV channels and 12 Radio Channels 01 

AIR without the subscribers having to pay any recurring 

cost whatsover. 
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Shllpagrem Project 

3632. DR. ARUN KUMAR SARMA : Will the Minister 

of CULTURE be pleased to state : 

(a) whether the Government has taken up the 
Shilpagrarn project at Guwahati; and 

(b) if so. the progress of far made and the target 

set for commissioning of the project? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) Yes. Sir. The Government has already taken 
up the Shilpagram Project at Guwahati through North East 

Zone Cultural Centre. 

(b) The construction of Shilpagram Project at 
Guwahati is nearing completion. Major portion of construc-

tion wort<s are completed. Landscapinglbeautification and 

furnishing of building components are in progress. The 
North East Zone Cultural Centre is targeting to commission 
the Shilpagram Project shortly. 

Electrlflcetlon of Railway Line between 
Pondlcherry and Vlllupurem 

3633. DR. K. DHANARAJU : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Government proposes to electrify 

the Railway line between Pondicherry and Villupuram; 

(b) if so; the details thereof; and 

(c) the time by which the work is likely to be started 

and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes. Sir. 

(b) Electrification work of Villupuram-Pondicherry 
section of Southem Railway has been sanctioned at a cost 
of Rs.OB.SO crore, as a material modifICation to gauge 

conversion estimate. 

(c) Work since started and targeted for completion 

in the current financial year. 

011 and Gas Dlscoverl .. 

3634.SHRI BADIGA RAMAKRISHNA: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) the details of new oil and gas discoveries 

announced during the last three yeas both in off-shore and 

on-shore by various public sector oil companies, company-

wise; 

(b) the total investment madellikely to be made by 

these companies, project-wise; 

(c) the estimated oil and gas likaly to be produced, 

project-wise; and 

(d) the impact thereof on the domestic availability 

and import bill? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 

SHANKAR AIYAR) : (a) The details of oil & gas discoveries 

made by Oil & Natural Gas Corporation Limited (ONGC), 

Oil India Limited (OIL) and Private/Joint Venture Compa-

nies during last three years i.e .• from April, 2002 to March, 

2005 are given in the statement enclosed. 

(b) The total investment made on exploration 

activities by ONGC and OIL in the last three years is given 

below: 

(figures in Rs. Crore) 

2002-03 2003-04 2004-05 

ONGC 1927.61 2542.3 3277.69 

Oil 276.1 314.9 327.75 

ONGC and OIL have a 10th Five year Plan Outlay of 

Rs.33,41B.95 crore and RS.5,OOO crore respectively. In 

addition, Mis Cairn Energy (India) Ply. Ltd. has planned to 

invest US $1.44 biUion for the development of .. 

discoveries declared as commercial in the State of 
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Rajasthan. The approved investment plan for development 

of gas discoveries made in the Krishna Godavari Basin 

by Reliance 1ndustries· limited (Rll) consortium is about 

US $ 2.5 bRIion. 

(c) "may be noted that after a discovery is made, 

it Is appraised to establish its commefCialityon the basis 

of I'8S8fV8S and, later, techno-economic feasibility. 

Once commeICiatity is established, a development and 
production plan is prepared to exploit the oil and gas 

reserves. 

From the oil discoveries made in the Rajasthan block 
operated by Caim Energy India Pvt. Ltd., oil production is 

expected to commence during the year 2007-08 and may 

peak at 6 Million Metric Tonnes per Annum. 

From the gas discoveries made in the Krishna 

Godavari deepwater block operated by Reliance Industries 

Limited, gas production is expected to commence during 

the year 2008-09 with a plateau production rate of 40 
MiRion Standard Cubic Metre per Day (MMSCMD). 

(d) Any increase in domestic oil and gas production 

helps in reducing the import dependence of the country 

to that extent. 

Slstement 

Discoveries made by ONGC, OIL and Pvt.lJV Compa-
nies in 2002-03 ONGC (6 discoveries) 

Sli: Name of the discovery 
No. 

1. Chinnewala Tibba (Rajasthan) 

2. GS-49 (KG Offshore) 

3. GS-KW (KG Offshore) 

4. BanmaIi (Assam) 

5. Laipling gaon (Assam) 

6. Vasai West (Mumbai Offshore) 

Type 

Gas 

Gas 

Oil & gas 

06 

Oil 

Oil & gas 

OIL (5 discoveries) 

S. Name of the discovery 

No. 

1. Matimekhana (Assam) 

2. East Deohal (Assam) 

3. North Dikom (Assam) 

4. Matimekhana-II (Assam) 

5. Baghjan (Assam) 

Type 

Oil & gas 

Oil & gas 

Oil & gas 

Oil & gas 

Gas 

PvtJJV companies (7 discoveries) 

S. Area/State Operator Name of 

No. Discovery 

1. Rajasthan Cairn Rageshwari· 

(RJ-ON-90-1) 

2. Dhirubhai-l 

3. Eastem Offshore Dhirubhai-2 

4. (KG-DWN-9813) RIL Dhirubhai-3 

5. Dhirubhai·4 

6. Bhima-l 
Gujarat 

7. (CB-ONN-200012) Niko NS 

ONGC (6 discoveries) 

S. Name of the discovery Type 

No. 

2 3 

1. G-4 (KG Offshore) Gas 

2. Sonamura (Trlpura) . Gas 

232 

Type 

Oil 

Gas 

Gas 

Gas 

Gas 

Gas 

Gas 
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2 3 

3. NMT (Mumbai Offshore) Gas 

4. Sitarampuram (Andhra Pradesh) Oil -& gas 

5. Degam (Gujarat) 

6. East Lakhibari (Assam) 

OIL (3 di.covertes) 

S. Name of the discovery 

No. 

1. Mechaki-1 (Assam) 

2. North Chandmari (Assam) 

3. East Rajali (Assam) 

Oil 

Oil & gas 

Type 

Oil & gas 

Oil & gas 

Oil & gas 

PYtJJV companies (7 dlscoveri .. ) 

S. Area/State 

No. 

1. Rajasthan 

2. (RJ-0N-9011 ) 

3. 

4. 

Operator Name of 

Discovery 

Cairn 

Mangla 

Greater 

Rageshwari 

(GR-F) 

Kameshwari 

NA-

(Aishwarya) 

Type 

Oil 

Oil 

Oil 

Oil 

5. Westem Offshore Cairn 

«CB-OS-2) 

CBX Structure Gas 

6. 

7. 

Eastern Offshore 
(KG-DWN-9813) 

RIL Dhirubhai-5 Gas 

Dhirubhai-6 Gas 

Discoveries made by ONGC. OIL and Pvt.lJV 

companies in 2004-05 

ONGC (4 discoveries) 

S. Name of the discovery 
No. 

1. Tiphuk (Assam) 

2. Wamaj (Gujarat) 

3. 0-33 (West Coast Offshore) 

4. Vashishta (East Coast 
Offshore) 

OIL (3 discoveries) 

S. Name of the discovery 
No. 

1. North TInali (Assam) 

2. West Zaloni (Assam) 

3. Samdang (Assam) 

Type 

Oil & gas 

Oil 

Oil & gas 

Gas 

Type 

Oil & gas 

Oil & gas 

Oil & gas 

PYtJJV companies (12 discoveries) 

S. Area/State 
No. 

1. 

2. 

2 

Rajasthan ,_ 
(RJ-ON-9011 ) 

Operator Name of 
Discovery 

3 

Cairn 

4 

NC 
(Shakti) 

NV 
(Bhagyam) 

Type 

5 

Oil 

Oil 

3. Vijaya (NR-l) Oil 

4. Vandana (NR-2) Oil 

5. Gujarat GSPC PK#2 Oil 
(CB-ONN-200011 ) 
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2 3 4 5 

6. Eastern Offshore RIL Dhirubhai-7 Gas 

7. (KG-DWN-9813 Dhlrubhai-8 Gas 

8. Dhirubhai-16 Gas 

9. Eastern Offshore 
Dhirubhai-9 Gas 

10. (NEC-OSN-97/1 ) Dhirubhai-l0 Gas 

11. Dhirubhai-ll Gas 

12. Dhirubhai-15 Gas 

[Translation] 

Violation of RPSAR. 1985 
and RTAR. 1980 

3635.SHRI HARIKEWAL PRASAD: 
SHRI SIR SINGH MAHATO : 

Will the Minister of RAILWAYS be pleased to state : 

(a) the salient features of the Railway Passenger 
Service Agent Rules, 1985 and Railway Tourism Agent, 

Rules 1980; 

(b) whether the Government is aware that these 
rules are being violated; and 

(c) if so, the number of complaints received with 

regard to the violation of these rules during the last three 
years and the action taken by the Government against the 
persons found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) The salient features of Rail 
Travellers' Service Agents (RTSA) Rules 1985 and Rail 
Tourist Agents (RTA) Rules 1980 are enclosed as 
statement. 

(b) and (c) Some complaints as and when received 
regarding violation of these Rules, are duly investigated 
and necessary action is taken. Separate statistics of such 

complaints is, however, not maintained. 

Statement 

The salient features of Rail Travellers' Service Agents 

(PTSA) Rules, 1985 and Rail Tourist Agents (RTA), 1980 

are as under:-

1. Rail Travellers' Service Agents (RTSA) Rules. 1985 

(i) The conditions for appointment of RTSAs 

are: 

(a) Applicant should be in possession of 

the latest Income Tax Clearance Certifi-

cate. 

(b) Applicant should be having office and 

premises properly maintained with ad-

equate conveniences and amenities in the 

city so as to accommodate the visit of 

sufficient number of customers. 

(c) Applicant should not be convicted in a 

criminal case involving moral turpitude. 

(ii) The security deposit on furnishing of which the 

licence is issued Of renewd is Rs. 15,0001- in 

cash and a Sank Guarantee for Rs. 40,000/- in 

addition. 

(iii) For the service rendered by the RTSAs. they will 

realise prescribed service charges from their 

clients. 

2. Rail Tourist Agents (RTA) Ru .... 1980 

A person applying lor appointment as RTA on railway 

must satisfy the following conditions/requirements. 

namely:-

(a) shoud possess a trade licence from. the 

competent authority to carry on the business of 

a tourist agent in India; 

(b) must be financially sound and should possess 

the latest income tax clearance certificate from 

the Income Tax Authority of India. 
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(c) should have obtained recognition to act as 

travel agent from the Government. 

(d) should have. been carrying out the business 

of a travel agent for a minimum period of one 

year; 

(e) should possess a money changers licence from 

a competent authority to deal withlhandle the 

foreign exchange in India; 

(1) must have an office and the premises properly 

maintained with adequate conveniences at the 

central place of the city as as to accommodate 

the visit of sufficient number of customers and 

to provide them with the reasonable conve-

niences. 

[English] 

Excess baggage on Indian Airlines 

3636. DR. M. JAGANNATH : Will the Minister of CIVIL 

AVIATION be pleased to state : 

(a) whether Indian Airlines allows excess baggage 

to certain category of passengers on its flights; 

(b) if so, the criteria for allowing excess baggage 

to such passengers; 

(c) the average excess baggage allowed to such 

passengers; and 

(d) the steps taken to regulate excess baggage on 

Indian Airlines flights? 

THE MINISTER OF' STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Yes, Sir. 

(b) and (c) The details are as under:-

(i) For members of Frequent Flyer Programme 

(FFP), it is based on the following membership 

tiers, 

Normal FFP members - 10 kgs actciitional 

baggage allowance on the Indian Airlines 

domestic and international sectors. 

Silver Edge Club members - 20 kgs additional 

baggage allowance in domestic sectors and 10 

kgs extra baggage allowance on the Indian 
Airlines international sectors. 

Golden Edge Club members - 20 kgs additional 

baggage allowance on the Indian Airlines 

domestic and international sectors. 

However, additional baggage allowance is not 

available for Golden Edge/Silver Edge/FFP 

members on all flights operating with AT'R-42 

and Domier-228 aircraft due to loading regula-

tions. 

(ii) For Indian Airlines - American Express and ABN 

AMRO bank co-brand cardholders: 10 kgs 

additional baggage allowance (if the passenges 

are also a Flying Return member, then this is 

not applicable). 

(d) The passengers are charged at pre-fixed rates 

when they are carrying baggage in excess of their 

allowance. 

{Translation] 

Construction of Railway Junctions 

3637.SHRI DEVIDAS PINGLE : Will the Minister of 

RAILWAYS be pleased to state : 

(a) the criteria laid down for construction of new 

railway junctions; 

(b) the numbE!r of new juctions constructed on the 

basis of the above criteria during the last five years 

indicating the number of the Proposals pending for 

clearance; 

(c) whether the Government proposes to convert 

the Nasik road railway station into a Railway Junction; 

and 
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Cd) if so, the time by which construction work is likely 

. to be started for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) A Junction, in the context 

of rail transport, is a point at which a branch line or 

separate route diverges from the main line. There is no 

criterion for construction of new railway junction in 

isolatiion. 

(b) Does not arise. 

(c) No. Sir. 

Cd) Does not arise. 

[English} 

Doubling of Rail Une from 

Vll1Imgam to RaJkot 

3638. DR. VALLABHBHAI KATHIRIA : Will the Minister 

01 RAILWAYS be pleased to state : 

(a) whether the Govemment has any proposal to 

double the rail line from Viramgam to Rajkot; 

(b) if so, whether any survey has been conducted 

in this regard; 

ec) if so, the details thereof; and 

(d) the time by which construCtion work on the 

project is likely to be commenced? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAilWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) to (d) Do not arise. 

Alang ShIp Recycling Yard 

3639,SHRI VIKRAMBHAI ARJANBHAI MADAM : Will 
the Minister of PETROLEUM AND NATURAL GAS be 

pleased to state : 

(a) whether the Union Govemment has received 

any proposal from the Govemment of Gujarat for opening 

of a separate office of the Explosive Department at Alang 

ship Recycling Yards in Gujarat; 

(b) if so, the details thereof; and 

(c) the actiion taken by the Govemment thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) to (c) Govemment have received 

a suggestion from the Government of Gujarat to amend 

Rule 43 of the ·Petroleum Rules, 2002 to Include ship 

breaking activities so thllt Inspectiion of ships after 

beaching is done by the Explosive Department. The 

Govemment of Gujarat has also requested the opening of 

a separate office of the ExplOSives Department at Alang 

Ship Recycling Yard in Gujarat. 

This Ministry is in the process of cOf\S1Jlting the 

MinistriesJOepartmenl concerned for their views on the 

proposed amendment in the Petroleum Rules. 2002. 
An appropriate view on opening a separate office 01 

the Explosives Department at Alang Ship Recycling 

Yard might be considered after the deciSion on the 

proposed amendment in the Petroleum Rules, 2002 has 

been laken. 

Telecasting of Bengali News 

3640.SHRI LALIT MOHAN SUKLABAIDYA : Will the 

Minister of INFORMATION AND BROADCASTING be 

pleased to state : 

(a) whether there is any demand from the·peopte 

of Barak V~ for lelecasting daily news in Bengali from 

silchar Doordarshan Kendra; 

(b) if so. the details thereof;!lnd 

(c) the action taken by the Govemmentthereon? 

THE MINISTER OF INFORMATION AND BROAD· 

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) :.{a) to (c) Pras81 Bherati haye informed·that they 
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had received requests to this effect last year but due to 

shortage of manpower, infrastructure and resources, 

Doordarshan has not been able to start such bulletins so 

far. 

Fare Structure 

3641. SHRI G. KARUNAKARA REDDY : Win the 

Minister of CIVIL AVIATION be pleased to state : 

(a) whether there is any proposal to change the fare 

structure of airlines to attract more customers; and 

(b) if so, the details thereof? 

THE MJNISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) No, 

Sir. Government has no proposal in this regard. After repeal 

of Air Corporation Act, 1953, domestic air fares are not 
regulated by the Govemment. 

Steam Heritage TOUrism 

3642.SHRI KULDEEP BISHNOI : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the Govemment has identified certain 

routes to run steam locomotives as part of its drive to 

launch steam heritage tourism; 

(b) if so, the details thereof and the routes identified 

for the purpose; and 

(c) the special care taken by the Government to see 

that pollutants from the steam locomotives are absorbed 

or to shift from· coal based fire to an oil based one to 

prevent soot? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : <a) Yes, Sir. 

(b) Presently, following sections have !;Ieen identi-

fied for running of trains with steam locos:~ 

(i) FairyOueen Service between Delhi Cantt. and 

Alwar. 

(ii) New Jalpaiguri-Darjeeling on Darjeeling Hima. 

layan Railway 

(iii) Mettupalayam-Uthagamandalam on Nilgiri Moun-
tain Railway 

(iv) Simla-Kanda Ghat on Kalka·Simla Railway. 

(v) Neral-Matheran on Matheran Light Railway. 

(vi) Pathankot-PaJampur on Kangra Valley Railway. 

(c) Exploratory efforts are being made to shift from 

coal based fire to an oil based one. 

Expansion of Cuttack-Dubrl and 
Naupada-Gunpur Rail Lines 

3643.SHRI ANANTA NAYAK : 

SHRI JUAL ORAM : 

Will the Minister of RAILWAYS be pleased to state : 

<a) whether the Govemment has received any 

proposal from the Govemment of Orissa for expansion of 

Cutakc·Dubri and Naupada-Gunpur rail lines; 

(b) if so, whether the Rail Vikash Nigam Ltd. has 

prepared a report in this regard; 

(c) if so, the details thereof; 

(d) whether any plan has been formulated by the 

Rail Vrkash Nigam ltd. for speedy completion of Daitari· 

Banspani and Haridashpur-Paradip rail lines; 

(e) if so, the details thereof; and 

(f) the action taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : <a) Proposal has been 
received from the State Govemment of Orissa for railway 

infrastructural deveJopment in order to cater to the 

anticipated upsurge i~ traffic generation and movement in 

view of the upcoming steel plant of MIs POSCO and other 

plants in Orissa. The proposal includes doubling of Oaitari· 



243 Written AnswBrs AUGUST 18. 2005 to Questions 244 

Sanspani and Haridaspur-Paradeep and also early 

completion of Angul-Sukinda new line and extension of 

Naupada-Gunupur line up to Theruvali. 

(b) and (c) Yes, Sir. The Rail Vikas Nigam Limited 

(RVNL) has prepared a Concept Paper in this regard. The 

traffic likely to be generated on the four projects have been 

analyzed keeping in view various Memoranda of Under-

standing (MeV) signed by Orissa Govemment with the 

Industry. The cost of development of infrastructure and 

other assets to deal with the projected traffic has also been 

wOrl<ed out. 

(d) to (f) Daitari-Banspani is targeted for completion 

by 31/0312007 and Haridaspur-Paradeep by 31/0312008. 

On Daitari-Banspani new line, formation worl<s are in 

advance stage of completion and tender for balance worl<s 

is under process. For Haridaspur-Paradeep new line. land 

acquisition and bridgeworl<s have been taken up and 

formation of Special Purpose Vehicle (SPV) is under 

process. 

Ticket COUnter 

3644.SHRI SUNIL KHAN : WiD the Minister of 

RAILWAYS be pleased to state : 

(a) whether any ticket-counter is available at the 

Halt station between Panagarh and Mankar in Eastern 

Railway; 

(b) if so, the details theNOf and If noI, thereaaons 

therefor; 

(c) whether the Government is aware that -in the 

absence of a TICket Counter at the said Han station. the 

passengers are facing a lot of difficunies; and 

(d) if so, the steps taken by the Government to open 

a ticket counter at the said Halt station? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) to (d) Since there 18 no 

han station between Panagarh and Mankar stations over 

Asansol 0Msi0n of Eastern Railway, the question of 

providing a ticket counter does not arise. 

Vehicle careC.nt .... 

3645. SHRI JUAL ORAM : Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state : 

(a) whether there is any proposal to set up vehicle 

care centres at petroVdiesel retail outlets; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government in this 

regard? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AlYAR) : (a) and (b) Oil Marl<eting Companies 

(OMCs) provide various types of vehicle care facilities at 

their retail outlets. The vehicle care facilities include 

Authorized Service Centres, General Vehicle Service 

Centres. Spare Parts Shops, etc. which are provided and 

maintained by retail outlet dealers. These facilities are 

provided by retail outlets depending· on the requirements 

of the local area. 

(c) These facilities are _provided by the OMCs in 

accordance with their commercial considerations. 

Pancheyatl Raj Training Centr.s 

3646. SHRI MANOAANJAN BHAKTA : Will the 

Minister of PETROLEUM AND· NATURAL GAS be pleased 

to state: 

(a) whether any proposal of Andaman and Nicobar 

Admit~istration is pending with the Union Government for 

estabfis!1ment of new Panchayati Raj training Centres at 

Port Blair; 

(b) If SO. the details thereof; and 

(c) the time by which the proposal is likely to be 

cleared? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : <a) No, Sir. There is no proposal 
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pending with the Ministry of Panchayati Raj for the 

establishment of new Panchayati Raj. training centres at 

Port Blair. 

(b) and (c) The Ministry of Panchayati Raj supports 

capacity building training programmes for newly elected 

representatives of Panchayats so that they can effectively 

carry out their duties and responsibilities as envisaged in 

the Constitution. For this purpose, the Ministry has 

earmarked a total of Rs.29.40 crores for the current 

financial year, 2005-06. 

PetroUDlesel Retail Outlets 

on Contract Basis 

3647.SHRI SANAT KUMAR MANDAL : Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) whether various pubiic sector oil companies are. 

running their petroVdiesel retail ouUets on contract labour 

basis; 

(b) if so, whether the Union Government has issued 

any guidelines to oil companies regarding appointment of 

labour contractors; 

(e) if so, the tolal number of such retail outlets where 

there was a long gap between appointment of labour 

contractors and the duration of agreements with oil 

companies; and 

(d) the action being taken by the Union Government 

in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) The public seertor oil marketing 

companies (OMCs) are running some of their retail outlets 

on a Company Owned company Operated (COCO) basis 

under the supervision of an officer of the oil company 

concerned with labour assistance provided by labour 

contractors, till regular dealers are appointed. 

(b) The Government have advised the OMCs to 

fo:mulate their own policy and procedure for. operating 

retail outlets on a COCO basis, including the procedure 

for the appointment of labour contractors. 

(c) and (d) The commencement of the agreement with 

the labour contractor is from the date of his appointment 

and, hence, there is no gap between the appOintment and 

duration of the contract. 

Violation of Indian A/t'space 

3648. SHRI UDAY SINGH : 

SHRI BRAJESH PATHAK 

SHRI ADHIR CHOWDHURY 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Govemment is aware v; violation of 

India's airspace by some countries; 

(b) if so, the details of violations of airspace reported 

during the last three years so far; and 

(c) the action contemplated by the Government to 

check such violation? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) Yes, Sir. 

(b) The details of violation of the Indian airspace by 

other countries during the last three years are enclosed 

as statement. 

(c) The required Air Defence measures are continu-

ously reviewed and assessed depending upon the 

exigencies of situation. Protests are also lodged with the 

concerned country through diplomatic channels at appro-

priate levels. 

Statement 

The details of violation of the IndianaKspace by other 

countries during the last three years lind the current year 

(upto 10th August, 2005) are as fo"ows:~ 



247 Written Answers AUGUST 18, 2005 to Questions 248 

S. Name of the 

No. Country 

Year of violatiion 

1. 

2. 

3. 

4. 

Total 

2002 2003 2004 2005 Total 

7 5 

Nil 

Nil 

Nil 3 

8 9 

3 

Nil 

Nil 

4 

(upto 

10.8.2005) 

3 

2 

Nil 

Nil 

5 

New RaIl Una between 

PalankhamraJ Nagar 

18 

4 

3 

26 

3649.SHRI S.K. KHARVENTHAN : WiR the Minister of 

RAILWAYS be pleased to state : 

(a) whether any demand for construction of a new 
rail line between Palani-Chamraj Nagar vta 

Satyamangalam-Gopichettipalayam is pending with the 

Government; 

(b) if so, the details thereof; and 

(c) the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) Demand for construction of new line connecting 

Chamrajanagar and Palani via Satyamangalam, 

Puliampattl, Annur, Avanashi, Palladam & Dharapuram 
was received. 

(c) Final location survey for construction of new line 

from Chamrajanagar to Satyamangtam as a part of·. 

BangaIont-Satyamanglam new line project and survey for 

construction of new line from Erode to Palani via 

Dharapuram has been taken up. 

[Translation} 

Sharing of Pension 

3650. SHRI KAILASH MEGHWAL : Will the Minister of 

DEFENCE be pleased to state : 

(a) whether the widows of the martyrs of Indian 

Army are getting the amount of life insurance, compensa-
tion amount, pension and other benefits like allotment of 

agricuhure land, house etc.; 

(b) if so, whether it is also a fact that after some time 

several such widows get married and settle with their new 

hubsnads after getting all these benefits with the resu" that 

the parents of the martyr are left without any means of 

livelihood during their old age; 

(c) if so, whether the Government is considering any 

proposal for making provision for shaimg pension between 

the widow and the parents; 

(d) if so, the details thereof and the lime by which 

it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE) : 

(a) Widows/nominees as per nomination made by the 

m8~ get life insurance benefits, liberalised family 

pension, death gratuity, ex·gratia, etc. 

Agricuhure land, houses, etc. are give!' by the State 

Govemments based on their respective policies. 

(b) Widows of martyrs are entitled to fuH liberalised 

family pension even after their marriage if they look after 

their children after remarriage. In case of Personnel Below 

Officer Rank (PBOR), the .liberali&edfamily pension can 

~ given to parents as first award if nomination elCists in 

their favour. 

There is a provislion for division of liberalised family 

pension on demand by the dependent parents. 

(c) and (d) A proposal to grant a ahare of liberaHsed 



249 Written AnswelS SRAVANA 27, 1927 (Saka) to Ouestions 250 

family pension to the parents Of the martyrs is under 

consideration. No definite time frame can be indicated. as 

the proposal is required to be examin~ in consultation 

with other concemed agencieslMinistry/Oepartments. 

Funds for Ahmadnager-Beed-Parll 
New Rail Unas 

3651.SHRI CHANDRAKANT KHAIRE Will the 

MiniaterOf RAILWAYS be pleased td state : 

(a) the progress 80 far mede on construction of 

Ahmadnagar-Beed-Parli-Baijnath new rail line; 

(b) the funds allocated for Ahmadnagar-Beed-Parti 

Baijnath new rail line during the current financial year; 

(c) whether the Govemment has received any 

SHRI NARENDRA KUMAR KUSHAWAHA : 

SHRI MOHO. TAHIR : 

PROF. MAHADEORAO SHIWANKAR : 

Will the Minister of RAILWAYS be pleased to state : 

(a) whether the· Railways are aware that mele 

passengers travel unchecked in ladies coaches in 

EMUs as reported in the Dainik Jagran dated June 11. 
2005; 

(b) if so, the details thereof; 

(c) the number of such cases reported during the 

current year and the action taken thereon; 

(d) whether the Railways have launched any 

special drive to ensure security of the female passengers; 
request to increase the allocation for the said proposal so and 

that the project is completed expeditiously: 

(d) if. so, the details in this regard; and 

(e) the time by whiCh the construction work on new 

raJl line is Rkely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF . 
RAILWAYS (SHRI R. VELU) : (a) Final Location Survey 

completed. Land acquisition completed in 15 Krns length 

i.e. Ahmadnagar-Narayandoh section. 71 % earthwork 

completed in this section. 1 major and 10 minor bridges 

completed. 

(b) Rs.10.38 crore. 

(c) and (d) A letter dt.24.06.2004 was received from 

Chief Minister, Maharashtra regarding adequate budget 

provision to complete ongoing Railway Project expedi-

tiously. 

(e) No target date of completion has been fixed. 

Entry of Usle Plluen ...... In 
Ladles Coaches 

3652.SHRI MUNSHI RAM : 

MOHO. SHAHID : 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) and (b) Yes, Sir. But it is 

not a fact that male passengers are travelling unchecked 

in ladies compartment. This problem is noticed mostly in 

the suburban sectiions of Delhi, Mumbai and the big cities, 

in local suburban trains, due to excessive crowding in the 

other compartments. 

(c) Due to such drives, a total of 16,852 male 

persons were apprehended by Railway Protection Force 

while travelling in ladies compartments during the 

current year, 1st January, 2005 to 30th June 2005. out of 

which 15,990 were nprosecuted in the Courts 01 Law. An 

amount of Rs.20,99,479/- has been realised from them as 

fine. 

(d) and (e) To prevent such offences, in addition to 

the Travelling Ticket Examiners deployed on trains. special 

SurakshinifT'ejaswanilBhairavi Squads have been consti-

tuted with women ticket checking staff (where available) 

and women staff of Railway Protection Force/Govemment 

Railway Police. The ladies compartments in aft8(.,,~d 

sections are escorted by armed police personnel in the 
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night hours. Other special 'Squads are also deployed in 

the sectionsltrains, as and when required, against such 
miscreants. 

{English] 

Reforms In Military Justice System 

3653. SHRI RAYAPATI SAMBAS IVA RAO : 

SHRI IQBAL AHMAD SARADGI : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Government is aware that various 

civil courts have been intervening in the armed forces 
justice system; 

(b) if so, whether the Govemment would consider 

to make reforms in military justice system; and 

(c) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) Members of the Armed Forces have 

approached High Courts and the Supreme Court to 

redress their grievances related to personnel and 

disciplinary matters. In some such cases, the Courts have 

intervened and granted redressal. 

(b) and (c) On consideratiion of the recommendations 

made by the Hon'ble Suprement Court and the Law 
Commission of India, the Govemment have decided, in 

principle, to set up an Armed Forces Tribunal for hearing 

of appeals against orders in cases of Court Martial as also 

for adjudication of Service matters of Armed Forces 

personnel. The proposed Tribunal will have powers to 

decide questions of both Law and Fact. Legislative 
proposals are under consideration of the Government. 

Loading and Unloading of Wagons 

3654.SHRI ANANDRAO VITHOBA ADSUl : 

SHRI RAVI PRAKASH VERMA : 
SHRI ADHALRAO PAT~ SHfVAJIRAO: 

Win the Minister of RAJLWAYS be pleased to state : 

(a) whether the railway contr-=tors are responsible 

for loading and unloading the wagons within the free 

period allowed by the Railways as per the norms ot model 

tender system; 

(b) if so, whether the contractors are liable to 

pay any compensation or demurrage/wharfage to the 
Railway: 

(c) if so, whether there is no mechanismi 

practice in vogue to review the performance contractors 

periodically and fix responsibility for recovery of demur-
rages; 

(d) if so, the reasons thereof; and 

(e) the corrective measures taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELUl : (a) to (e) Consignor/ 

conSignee is responsible for loading/unloading of the 

wagon(s) within the permissible free time prescribed by the 

Railway. Demurrage charge is levied for detention of 

wagon beyond the permissible Iree lime. However. no 

demurrage is levied for detention of wagons{s) by the 

engineering Department 01 Indian Railways. 

Refinery in Lohgada 

3655. SHRI REWATI RAMAN SINGH : Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether the work on the proposed refinery in 

Lohgada near Allahabad has started; 

(b) if so, the details thereof; and 

(e) if not, the reasons lhere'·or anc;t the time by which 
the work is likely to be started? 

THE MINISTER OF. PETROLEUM AND NATURAl 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRt MANI 
SHANKAR AIYAR) : (a) and (b) land has been acquired 
and walled-off but construction is yet to .begin. 
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(c) As at present, the implementation of the refinery 

project for Uttar Pradesh is slated to be taken up after 

completion of the Central India Refinery Project at Bina 

(Madhya Pradesh). The scheduled completion of the 

Central India Refinery Project is in 2009-10. 

Special Railway Safety Fund 

3656. SHRI BRAJA KISHORE TRIPATHY : 

SHRI KIS '"iANBHAI V. PATEL : 

Will the Minister of RAILWAYS be pleased to state : 

(a) whether a non-lapsable Special Railway Safety 

Fund (SRSF) was created in October, 2001 to wipe out 

arrears of renewaVreplacement of overaged assets of 

track, bridges, rolling stock, signaling system and safety 

enhancemer:rt works; 

(b) if so, the aHocation made and the expenditUre 

incurred under SRSF in each year since its inception: 

(c) the progress of works done against the targets 

fixed for each items under the said fund; and 

(d) the time by which the remaining works are likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (d) yes, Sir. A non-

lapsable 'Special Railway Safety Fund' (SRSF) of 

(I) 2001-02 to 2004-05 

Type of Assets Physical Targets for 2001-07 

2 

Rs.170001- crore has been set up w.e.f. 1.10.2001 to wipe 

out the arrears in renewaVreplacement of overaged assets 

of track. bridges, rOHing stock, signaling gears and some 

safety enhancement works, within a fixed time trame of 6 

years from 2001-2002 to 2006-07. 

(b) The year-wise allocation expenditure (Net) from 

SRSF is as follows:-

Year 

2001-02 

2002·03 

2003-04 

2004-05 

Allocation (Net) 

1400 

(Revised Estimate) 

2310 

(Revised Estimate) 

2350.66 

(Revised Estimate) 

3645 

Expenditure (Net) 

1434.28 

2486.31 

2583.77 

3677.80 

(Provisional) (Revised Estimate) 

2005-06 3522 

(Budget Estimate) 

248.88 

(Upto May'05) 

tc) The physical targets fixed for the replacement of 

various assets and actual performance, under SRSF. is as 

follows: . 

Physical Performance from 

2001-02 upto March 05 

3 

Track Renewals 16538 Complete Track Renewal 

(CTR) kms 

11740.54 Complete Track Renewal 
(CTR) kms 

Bridge Works 

Signalling & 

Telecommunications 

2700 bridges 

1448 stations complete, 

911 statiOns casual renewals 

1681 Bridges 

Complete renewal=637 stations. 

Casual Renewal;374 
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Roling Stock 

(II) 2005-06 

Type of Assets 

1 

Track Renewats 

Bridge Works 

Signalling & Tele-
communications 

Rolling Stock 

AUGUST 18, 2005 

2 

Diesel locos 

Broad Gauge (BG-93, 

Narrow Gauge (NG)-6; 

Coaches-

Metre Gauge (MG) 520, 

Narrow Gauge (NG) 157, 

Broad Gauge (BG) 186, 

Diesel Multiple Unit (DMU) 12, 

Electric Multiple Unit (EMU) 599, 

Overhead Electric OHE inspection, 

Car 52 

Wagons 7698 (Vehicl Units) 

Self Propelled Accident Relief Trains 
(ART) 60; 

Physical Targets 2005-06 

2 

1650 CTR Kms. 

325 Nos. 

SignaUing gear renewal:-

Complete Renewal 433 stns., 

Casual Renewal 300 stns. 

NG locos • 4, 

BG Coaches 12, 

MG Coaches 20, 

to Questions 256 

68 locos, 

Coaches-

54 Metre Gauge coaches 

36 Narrow Gauge Coaches, 

330 Broad Gauge Coaches 

(including Electric Multipple Unit, 

Diesel Multiple Unit, Overhead 

Electric cars), 

3875 wagons 

Cumulative Actual Physical 
Peffonnance ApriI'05 till June'OS 

3 

324.60 CTR Kms 

56 nos. 

Complete Renewal 29 sins .. 

Casual Renewal 30 stns. 

BG Coaches 12, 

MG Coaches - 11 
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2 

NG coaches 20, 

OHE car 10, 

AC EMU 79, 

ACIDC EMU 90, 

Wagons 3095 

Restructuring of BeAS 

3657.SHRI NIKHIL KUMAR: 

SHRI BAPU HARI CHAURE : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(8) whether the Government proposes to review the 

aviation security arrangements made at airports and also 

to restructure the Bureau of Civil Aviation Security (BeAS) 
to make it more effective; 

(b) If so, the details thereof; 

(c) whether the threat perception in. the aviation 
sector has further increased in the past few months; 

(d) If so, the details in this regard; and 

3 

NG Coaches-1, 

AC/DC EMU 15, 

Wagons 565 

(c) to (e) No specific feedback has been received from 

the concerned intelligence agencies. However, to further 

strengthen security arrangements at aiiports the Govern-

ment has taken following steps:-

(i) Time bound deployment 01 Central Industrial 

Security Force (CISF) at an operational airports 

in the country. 

(ii) Deployment ·of Quick Reaction Teams at major 

airports. 

(iii) Introduction of Ladder point frisking whenever 

and wherever neoesaary. 

(iv) Deployment of Sky Marshals on all domestic 

scheduled flights of Indian Airlines, Jet Airways 

and Air Sahara on random basis. 

(v) Regular monitoring of security arrangement 
(e) . the steps taken to provide adequate security at through inspections and dummy checks; 

the airports? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) At 
all airports in the country, adequate security arrangements 
are in force according to the guidelines of Annexure 17 
of International Civil Aviation Organisation (ICAO) and 

India's National Civil Aviation Security Programme. As a 
part of the ongoing process of strengthening of aviation 
security, a proposal for. restructUring of the Buteau of Civil 

Aviation Security (BeAS) Is at preliminary stage. 

(vi) Installation of Closed Circuit Televisions (CCTVs) 

at important airports. 

(vii) Strengthening of Training of security personnel. 

Agreement with lAC 

3658.SHRI ASADUDDIN OWAISI : Will the Minister of 

CIVIL AVIATION be pleased to state : 

(a)' whether the Indian Airlines had entered into an 
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agreement with the International Aviation CorporatioQ 

(lAC) tor training its pilots on the French Jets; 

(b) if so. the details alongwilh the terms and 
condition thereof; 

(c) whether the Indian Airlines have deputed its 

pilots for training; 

(d) if not. the reasons therefor; 

(e) whether lAC has sought damages from Indian 

Airlines for alleged breach to send its pilots for training; 

and 

(f) if so. the details thereof and the reaction of the 

Indian Airtines thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHAI PRAFUl PATEL) : (a) and (b) Yes. 
Sir. The agreement which was valid for one year effective 

15th October. 2004 inter-alia. includes the foIIowIng:-

Indian Airlines to provide a minimum of 66 

trainees over the first three months. 

Payment 0 GBP 11.380 per trainee. 

In the event of cancellation of training by Indian 

Airlines more than 30 days prior to its 

COI'Ml8nC8m8f1t there will be a 50% charge for 
such training. It training is cancelled within 30 
days of the first day of the month in which it is 
scheduled to occur. payment In lull in respect 

thereof shall become due. 

(c) and (d) .... Sir. Indian Airlines deputed 10 senior 
Trainees PIlots (1st batdl) to Intemational Aviation 
Corporation (lAC) for the stild simulator training. 

(e)· and (f) lAC has claimed GBP 4.95,031 88 

cancellation charges in respect of the 56 pilots scheduled 

for training in October, November and December 2004 and 
who were not sent by Indian AiItines, plus the claim for 

interest. The maUer is presentfysubjudlce In the commer-
cial courts at London. Indian Alrtines has appointed 
Advocates to deal with the case. 

Ag .... m.nt with USA 

3659.SHRI PRAlHAD JOSHI: Will the Minister of 

CIVIL AVIATION be pleased to state : 

(a) whether the Government has decided to go for 

a comprehensive Umbrella Agreement on technical 

assistance in Civil Aviations aimed at streamlining the 

flights end airport operations with USA; 

(b) if so. the details thereof; 

(c) whether this agreement incorporates the recom-

mendations of Naresh-Chandra committee on Civil 

Aviation reforms in India. such as revamping of DGCA; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) A 

Memorandum of Agreement (MOA) in civil aviation has 

been proposed by the US Government, which provides for 

assistance in the following tieIds:-

Providing technical and managerial expertise in 

developing. improving and operation of civil 

aviation infrastructUle. standards. procedures. 

policies. training and equipment. 

Providing training for Civil aviation personnel. 

Inspection and ca/l:)ratlon of our civil aviation 

equipment and air navigation facility. 

AssIstance in airport certification in India. 

As8istance In the field of Helicopter Operational 

Safety Initiative. 

(c) No. Sir. 

(d) Does not arise. 

UnuHd AJrporta 

3660.SHRI GANESH SINGH : 

SHRI SUBRATA BOSE : 



261 Written AnswelS SRAVANA 27. 1927 (Saka) to Questions 262 

SHRI ADHALRAO PATIL SHtVAJIRAO : 

SHRI HITEN BARMAN: 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) the number of unused airports In the country at 
present, StatelUT-wise; 

(b) the expenditure incurred on maintenance of 

these unused airports during each of the last three years; 

(c) the loss suffered by the Government due to non-
utilisation of these airports during said period; 

(d) the details of unused airports made operational 
by the Government during the last two years; and 

(e) the details of the unused airports proposed to 

be made operational during 2005-067 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) The number 

of unused airports in the country at present, StatellJT-wise 

is Mahrashtra-3, West Bengal-5, Chhattisgarh-l, Jhartchand-
1, Andhra Pradesh-3, Gularat-l, Karnataka-2, Uttar 

pradesh-2. Orissa-l, Blhar-3, Tripura-3, Madhya Pradesh-

3, Arunachal Pradesh-l. Assarn-2 and Tamil Nadu-l. 

(b) The expenditure incurred on maintenance of 

these unused airports during each of the last 3 years is 
2002-03 (Rs.l.31 crores); 2003-04 (Rs.l.29 crores) and 

2004-05 (Rs.l.37 crores) respectively. 

(c) Since these are non-viable airports, loss is 

minimised due to non-utilisation of these airports and other 
economic measures taken by AAI. 

(d) The airports at Jabalpur, Hubli and Belgaum and 

the CMI Enclaves at Gwalior, Allahabad and Gorakhpur 
were made operational during the last 2 years. 

(e) Development works are planned at Cooch 
Behar airport in West Bengal and Mysore airport in 

Kamataka during 2006-07 and 2005-06, respectively, to 

make them operational. 

Running of Steam Engines 

3661.DA. K. DHANAAAJU : Will the Minister of 

RAILWAYS be pleased to state : 

(al whether the Railway Board has funJed the 

projects on the Technology Transfer of Oil Fired Steam 

Engines to run old type of steam engines; 

(b) if so, the thereof alongwith terms of the cost 
effectiveness; 

(c) whether it is profitable when compared to the 
Diesel and Electric Locos; 

(d) if so, the details thereof; 

(e) whether the old steam engines have been 
disposed of as scrap; and 

(1) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) No, Sir. However. 

Golden Rock Workshop' of Southern Railway has con-

verted steam locomotives into oil fired, which are under 

trial, Further proliferation will depend upon the success of 

trial. 

(c) and (d) Do not arise. 

(e) and (1) Steam locomotives were ineffICient mode 
of traction as compared to dieseVelectric traction. There-

fore, in view of heritage value, some of them have been 
preserved, for display and hauling trains of tourist 

attraction. Remaining condemned steam locomotives have 

been disposed off as scrap. 

PhysIcally Handicapped 
Status to Dwarfs 

3662. SHRI BADIGA RAMAKRISHNA: Will the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 

to state: 

(a) whether the government of Andhra Pradesh has 
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conferred the status of physically handicapped to dwarfs 

as reported in the Asian Age dated July 20, 2005; 

(b) if so, the details thereof and facilities/conces-

sions likely to be extended to dwarfs; 

(c) whether the Union Government has any plan to 

confer the status of physically handicapped to dwarfs and 

offer same concessions to them all over the country; 

(d) if so, the details thereof and the progress made 

in this regard so far; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKS~MI JAGADEESAN) : (a) to (e) Dwarfs in the 

country are eligible to avail facilities as persons with 

locomotor disability (orthopaedica/ly handicapped) under 

the Persons with Disabilities Act. 1995. Government of 

Andhra Pradesh through its order dated 14.7.2005 has 

extended the benefits available to physically handicapped 

persons from the State Government to dwarfs 

Stoppage of Train 

3663.SHRI JASHUBHAI DHANABHAI BARAD : Will 

the Minister of RAILWAYS be pleased to state : 

(a) the norms/criteria adopted for provking stop-

page of a train; 

(b) whether the RaIlways have received repreaen-
tations/demands from State Governments/different 

organisations for .provlding stoppage of trains In different 

stations; 

(c) if so, the number of such representational 

demands received during the last one year; and 

(d) the action takenlto IjIa taken by the Union 

Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a)· Provision of stoppages 
depends upon commercial justifJC8tion, operational feui-

bility, pattern of service and availability of alternative 

services. 

(bl to (d) Yes, Sir. Representations are received at 

various levels of Railway administration ranging from 

station to the Ministry. These are examined and action as 

found feasible and justifted is taken. The data is too 

voluminous to be compiled. 

[Translalion] 

Construction of ROB on Level Crossing 

3664. SHRI DEVIDAS PINGLE : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the Railways have received any 

proposal from Members of· Parliament for construction 

of a railway overbridge at the level c;rossing 

between Eldahara-KiI1oakar pumping station on Manmad-

Mumbai rail line under the Central Railway Division, 

Bhusaval: 

(b) if so, the details thereof; and 

(cl the action takenlproposed to be taken by the 

Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) and (e) Do not arise. 

[English] 

Amendment to Petroleum Rules, 2002 

3665.SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state refer to the reply given to Unstarred 

QuestIon No 2282 on March 17, 2005 regarding Petroleum 

Rules, 2002 and state : 

(a) whether Govemment has taken any decision to 

amend Rule 43 of Petroleum Rules, 2002 to include ship 

brealdng activities; 

(b) if 80, the detaUs thereof; and 
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(c) if not, the reasons for the delay and the lime 

by which the final decision is likely to be taken in this 

regard? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR A1YAR) : (a) to (c) Govemment have received 

a suggestion from the Govemment of Gujarat to amend 

Rule 43 of the Petroleum Rules. 2002. to include. ship 

breaking activities so that inspection of ships after 

beaching is done by the Explosives Department. 

The Ministries/Department concemed are being con-

sulted for their views on the proposed amendment. This 

Ministry would take a decision on notifying the amendment 

after taking into consideration their views. 

Special Trains 

3666.SHRI KISHANBHAI V. PATEL: Will the Minister 

of RAILWAYS be pleased to state: 

(a) whether the Railways have received requests for 

starting Special trains during 2004 and 2005; 

(b) if so, the details thereo'. zone-wise; 

(c) the number 0' Special trains sanctioned during 
the said period. zone-wise; 

(d) the criteria for sanctioning of Special trains; 

(e) the reasons for rejection of Special trains during 

the said period; and 

(f) the steps taken/proposed to be taken for starting 

more Special. trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes. Sir. 

Representation 'or special trains are received at various 

level of Railway administration ranging 'rom station to the 

Ministry level. These are examined and action as found 

feasible and justified is taken. The data is too voluminous 

to be compiled. 

(c) The details of the special trains run during 2004 

and 2005 are as under: 

Railway 2004-05 2005 (1.4.2005 to 

30.6.2005) 

Central 1028 574 

Eastern 282 127 

East Central 173 130 

East Coast 91 125 

Northern 1029 691-

North Central 250 Nil 

Nt)rth Eastern 1334 594 

North East Frontier 76 93 

North Westem 61 36 

Southern 1702 504 

South Central 716 57 

South Eastem 185 59 

South East Central 12 Nil 

South Western 2288 1031 

Western 1758 365 

West Central 819 59 

Grand Total 11804 3845 

(d) to (f) Running of special trains is an ongoing 
. . 

process which is based on demand, operational feasibility 

including availability of coaching stock and commercial 

viability to clear the extra rush of traffic. 

Barabatl Fort In Cuttack 

3667.SHRI ANANTA NAYAI< : Will the Minister 01 

CULTURE be pleased to state : 
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(a) whether the Government has undertaken to 

excavation of Barabati Fort at Cuttack in Orissa: 

(b) if so, the progress so far made in this regard; 

(c) whether the excavation work has now been 

discontinued; and 

(d) if so, the reasons therefor? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) and (b) Yes, Sir. The Archaeological Survey 

of India has carried out excavations at the Barabati Fort, 

District Cuttack, Orissa during the years from 1989-90 to 

1996-97 and 2003-2004. The excavation revealed remains 

of a palace in the middle of the fort, a temple, numerous 

architectural fragments, pieces of pillar members besides 

valuable antiquities dating from circa 13th cemury A.D. to 

18th cen1ury A.D. 

(c) and (d) The excavation at the Barabati Fort could 
not be continued owing to the presence of Govemmem 

Quarters at the site. The District Administration haS been 

requested to remove the same to enable ASI to take up 

further excavation. 

Doubling of Veshwanthapura 

Tumkur Rail Unes 

3668. SHRI S. MALLIKARJUNIAH : Will the Minister of 

RAILWAYS be pleased to' state : 

(a)' the present status of doubling of rail line from 

Yeshwanthapura to Tumkur; 

(b) the total expenditure so far incurred on the 

project; and 

(c) the time by which it is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (cl Major bridges have 

already been completed and earthwofk, minor bridges, 
Road over bridges and ballast collection have been 

taken up on this project. Work on Yeshwanthapur-Gollahalli 

(26 kms) is targeted for completion during 2005-06. 

Target date for completion of balance section is not 

fixed. 

Rs.48.76 crore has been incurred upto March 2005. 

AIR StatlonaIDD Kendra. In West Bengal 

3669. SHRI SANAT KUMAR MANDAL : Will the 

Minister of INFORMATION AND BROADCASTING be 

pleased to state : 

(a) the number 01 AIR stationsIDD Kendras function-

ing in West Bengal; 

(b) whether any proposal of digitalization of these 

Kftndras is under consideration of the Government: 

(c) if so, the time by which it is likely to be' 

completed; and 

(d) the amount sanctioned by the Govemmem for 

this purpose? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) Prasar Bharati has informed that currently, 

six A.I.R. stations and three Doordarshan Kendras are 

functioning in West Bengal. 

(b) to (d) Yes, Sir. Digitalization of Kendras for 

improving performance is an on-going process. In West 

Bengal (W.B.), while A.I.R. production facilities in two 

locations, namely, Murshidabad and Siliguri, are fully 

digitalized, radio stations at Kolkata and Kurseong, are 

partly digitaJised. All stations in W.B. are expected to be 

digitalised by 2006-07. 

Doordarshan Kendra (DOK) at Kolkata has already 

been fully digitalised. DOK at Jalpaiguri is expected to be 

digltalised partiaRy by 2006 at an estimated cost of Rs. t 7 

crore for both. Digitalisation of DDK at Shantlniketan would 

depend upon future availability· of resources. 

Seem In 'Rake-for-Aent' 

3670.SHRI UDAY· SINGH : Will the Mi~ister' of 

RAILWAYS be pleased to state : 
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(a) whether the ~Ilways have busted a scam 

'Rake-for-rent' in 2003; 

(b) if 50, the detailS thereof; 

(c) whether the Railways have conducted any 

inquiry into the matter; 

(d) if so, the details and outcome thereof; 

(e) the action taken by the Railways against 

offICials/persons found guilty; and 

(f) the corrective steps taken to check recurrence 

of such Incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. No such scam 

was detected by the Railways in 2003. 

(b) to (f) 00 not arise. 

Creation of • New DIvision 

3671.SHRI S.K. KHARVENTHAN : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether any demand for creation of a new 
division with Coimbatore or Erode as its headquarters is 
pending with the Railways; 

(b) if 50, the details thereof; and 

(c) the action taken by the RailWays thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRt R. VELU) : (a) No, Sir. 

(b) Does not arlee. 

(c) New Divisions are set up keeping in view the 

factors like size, workload, acceSSibility, traffic patterns and 

other operating/administrative requirements etc. consistent 

with the needs of economy and efficiency without any 

regional considerations. The proposal for creation of a new 

railway division at Coimbatore or Erode, when seen in the 

light of these considerations, has not been found 

operationally feasible. The demand received at times from 

various VIPs/Forums as such has been replied in negative 

accordingly. 

Bilateral Air Service Agreement 

3672. SHRI E. PONNUSWAMY : 

SHRI G.V. HARSHA KUMAR: 

SHRI RAVICHANDRAN SIPPIPARAI 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

. (a) whether any bilateral Air Service Agreements 

have been made during the last three months; and 

(b) if so, the details of the agreements made with 
the countries? 

THE MINISTER OF STATE' OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL> : (a> and (b) Yes, 

Sir. Bilateral air services consultations were held with 

Qatar, Netherlands, Belgium; Germany, Canada. Bhutan, 

Philippihes and BrazillSouth Africa during the last three 

months for enhancement of existing air services operation. 

Details of additiQnaI capacity granted alonQwith 

additional point of call during the above bilateral talks are 

as under;:-

Name of the 

Country 
Date of 

bilateral talks 

Additional capacity 

Granted per week 

Additional 

point of call 

2 3 4 

Qatar 12.5.2005 2500 seats Delhi and Nagpur 

+ 7 frequencies to Nagpur 
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2 

Netherlands 17.5.2005 

AUGUST 18, 2005 

3 

7 services from winter, 

05 and another 

to Questions 272 

4 

Hyderabad & Cochin 

7 services from Summer 06 

Belgium 18.5.2005 

Germany 25.5.2005 

Canada 3.6.2005 

Bhutan 6.7.2005 

Philippines 21.7.2005 

BrazillSouth Africa 26.7.2005 

[Translabon] 

SettIng up of Airports In Hili Areas 

3673.SHRI MUNSHI RAM : 
MOHO. SHAHIO : 
SHRI NARENORA KUMAR KUSHAWAHA : 

• PROF. MAHADEOAAO SHtWANKAR : . 

8400 seats 

8400 seats 

35 services 

37 services 

7 services 

14 services 

Murnbai & Chennal Instead of 

Mumbai or Chennai 

Hyderabad, Goa and COChin 

Bangalore, Kolkata, Chennai and 

Hyderabad 

Chennai, Mumbai and Guwahati 

Mumbai, Delhi, Chennai and 

Kolkata 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) Yes. 

Sir. GoVemment has plans for setting up neW greenfield 
!: 

airport at Pakyong near Gangtok" in Sikkim and Chiethu 

near Kohima in Nagaland which are in preliminary stages. 

(c) Construction of airports would depend upon 

• WiH the Minister of CIVIL AVIATION' be pleased to 

state : 

availability of funds, required land and statutory clearances 

from various agencies. The execution period will be 

approximately 30-36 months from the date of commence-

ment. (a) whether the Government proposes to set-up 
airports in the hiUy areas of the country; 

(b) if so, the details thereof, location-wise; 

(c) the time by which the construction work is likely 

to commence; 

(d) whether the Government proposes to purchase 
50 seater aircraft for the hilly areas; 

(e) if so, the detaHs thereof; and 

(f) the time by which these aircraft are likely to be 

purchased? 

(d) to (f) Indian Airlines proposes to obtain 6 AlR 42-

320 Aircraft on dry lease from France for which several 

rounds of discussions have been held. Current validity of 

the offer is 2nd September 2005. 

{English} 

Permission to foreign Airlines 

3674. SHRI BRAJA KlSHORE TRIPATHY : 

SHRI BADIGA RAMAKRISHNA : 
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Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether designated airlines of Sri Lanka and 

ASEAN countries have been permitted to operate their 
fJights to 'Various tourist places in ;jndia; 

(b) if so, the details thereof; and 

(c) the time by which these airlines are likely to start 

their flights to the said destinations? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : <a) and (b) The 

designated airlines of all the 10 ASEAN countries and Sri 
Lanka have been offered unlimited access to 18 tourists 

gateways in India namely Patna, Luclmow, Guwahati, 

Gays, Varanui, Bhubaneshwar, Khajuraho, Aurangabad, 

Goa, Jaipur, Port Blair, Kochi, Calicut, Thiruvanantha-

puram, Amritsar, Visakhapatnam, Ahmedabad and 

Tiruchirapalli. 

(c) While some services on these routes have 
commenced actual operations by a foreign airlines are 

guided by their commercial judgement. 

Conversion of Defence Land 

Into Revenue Land 

3675. SHRI MANORANJAN BHAKTA: Will the Minister 

of DEFENCE be pleased to state : 

(a) whether the Govemment has given any 

assurance to convert the defence land into revenue land 

after the Tsunami devastation in Andaman and Nicobar 
Islands; 

(b) if so, the details thereof; and 

(c) the further action taken by the Govemment in 

this regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE) : (a) No, Sir. 

(b) and (c) 00 not arise. 

Prior perml •• lon for Foreign 

TV Channel. 

3676. SHRI ASADUDDIN OWAISI : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 

alate : 

(a) whether it is a fact that foreign television 

channels require prior permission to cover natural 

calamities; and 

(b) if so, the details thereof? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) and (b) The uplinking guidelines stipulates 

that the use of all equipmentlplatforms for collection of 

footage/news by channels uplinked from outside for 

specific programme(s)/events(s) of temporary duration wHI 

be entertained on recommendation from the PIB and 

permitted in consultation' with the Ministry of Home Affairs 

and other MinistriesIDepartments concemed. 

Further, the request of foreign channels, which are 

uplinked from outside, are considered for grant of 

temporary permission for live upllnking of specific events 

including natural calamities for a short duration on a case 

to case basis. 

expenditure on Indo-Iran Gas PlpeUne 

3677.SHRI PRALHAD JOSHI: 

SHRI RAM KRlPAL VADAV : 

SHRI V.G. MAHAJAN : 

SHRI DALPAT SINGH PARSTE : 

SHRIMATI KIRAN MAHESHWARI : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) the estimated cost of Indo-Iran Gas pipeline 
project; and 

(b) the details of the total investment already made 

by the Govemment on the said project? 
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THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) and (b) The proposal for a gas 

pipetine from Iran to India through Pakistan is at an initial 

stage of discussion. Cost estimates of the project will be 
known after the detailed feasibility report has been 

prepared. No Investment has been made by the 
Govemment so far on this project. 

Cargo Handling Faclllttes 

3678. SHRI GANESH SINGH : 
SHRI ADHALRAO· PATIL SHIVAJIRAO : 

SHRI AX MOORTHY : 

WiN the Minister of CIVIL AVIATION be pleased to 

state : 

<a) the name of airports in the country having cargo 

handling facilities at present; 

(b) whether the Government is considering to make 

available cargo facilities In some more airports; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Airports 

Authority of India has established cargo handling facilities 

at KoIkata, Mumbai, Chennai, Delhi, Guwahati, Lucknow, 

Nagpur and Coimbatore airports. 

(b) and (e) Yes, Sir. Airports Authority of India has 

provided cargo handling facilities at Amrit&ar, Jammu and 

Indore airports. 

3679. DR. K DHANARAJU : 

SHRI G. KARUNAKARA REDDY ; 

Will the ~ of CIVIL AVIATION be pleased to 

state: 

(a) the fleet strengIh of Indian Airlines, Air India and 

Alliance Air separately at present; 

(b) the number out of them which are flight worthy 

and are running on regular flights; 

(e) the reasons for which the remaining aircraft are 

not made flight worthy; and 

(d) the steps the Govemment proposes to take to 

repair these aircraft and make them fit for flights? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (d) The 

details of fleet strength of Air India, Indian Airlines and 
Alliance Air are as under:-

Air IncHa IncludIng Air India Expres. 

Aircraft type Total fleet 

A310-3OQ 20 

8"147·300 02 

8747·400 11 

8747-400 (Combi) 01 

87n-2oo ER 03 

8747·200 02 (phased out & 
awaiting disposal) 

8737-800 03 

Indlan AIrlines Including Alllenee Air 

A300 03 

A320 47 

8737 11 

ATR-42 04 

00·228 02 

The entire fleet of Air India, Indian Airlines and 
Alliance Air aircraft is maintained in airworthy condition 
and is deployed in the operation .of regular flights on the 

network as per the schedule. 
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3680. SHRI JASHUBHAI DHANABHAIBARAD : Will 

the Minister of RAILWAYS be pleased to state : 

(a) whether Railways have approached the World 

Bank for funding projects under the National Rail Vikas 

Yojana; 

(b) if so, the details of these projects; 

(c) whether the Wortd Bank has agreed to provide 

funds for these projects; , 

(d) if sO,the details thereof; and 

(e) the time by which the funds is likely to be 

provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) to (e) Do not arise. 

Rev'va' of HCL 

3681.SHRI JUAL ORAM : Will the Minister of HEAVY 

INDUSTRIES AND PUBLIC ENTERPRISES be pleased to 

state: 

(a) whether the Government has any proposal to 

revive the Hindustan Cable Ltd. (HCL); 

(b) if so, whether the techno-viability study report of 

the revival of HCL has been prepared; 

(c) if so, the details thereof; and 

(d) the further action taken/proposed to be taken by 

theGovemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 

SONTOSH MOHAN DEV) : <a) to (d) HCL is a sick PSU 

registered with BIFR since November 2002. The Operating 

Agency (lOBI) prepared a Draft Rehabilitation Scheme 

(DRS) of Rs.1448 Crore. The DRS was based on 

unrealistic assumptionS retating to demand of Polythene 

Insulated Jelly Filled cables. 

liT Kharagpur was also commissioned to conduct a 

technical study of HCL which submitted its report in 

November, 2004. The technical study report recommended 

di"lEIrsiflCation in related and unrelated products. The report 

also recommended additional cash infusion of Rs.195 

crores in addition to the Rs.1448 crores suggested in the 

DRS. The report had mentioned the names of the 

ahemative products without conducting any study on 

issues related to feasibility and marketability of the 

recommended products. 

In the absence of any appropriate recommendation, 

no decision could be taken. 

The company has now engaged MIs. Tata Consultancy 

Services ""Ltd. for a detailed techno economic study. 

The report, after examination, wIH be placed before the 

Board for Reconstruction of Public Sector EnterpriseS 

(BRPSE) for advice. A final decision regarding the 

company will be taken on the basis of the recommendation 

of the BRPSE. 

Resource Crunch In Railways 

3682. SHRI ANANDRAO VITHOBA ADSUL : Will the 

Minister of RAILWAYS be pleased to state : 

(a) whether the Railways are facing resource 

crunch despite its largest network in the country; 

(b) if so, the reasons thereof; 

(c) whether the Railways have examined the 

reasons for such resource crunch; 

(d) if so, the details and findings thereof; and 

(8) the steps taken by the Railways to overcome the 

situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : <a) to (8) While Railways 

are not facing any resource crunch for meeting their 
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non-pIan requirements, there will always be a need for 

more resources to take care of its continuing devetopmen-
tal and expansion programmes covered by plan invest-

ments. 

Efforts are being made to further increase the 
availability of resources for plan finance, be It through 

intema1 resources or budgetary support. Innovative 
measures like cost sharing with other CentralGovemment 

Departments, State Governments and Public-Private 

partnerships have also been adopted. Certain identified 
works under ~ational Rail Vikas 'Ybjna" 8f8 also being 

provided funds through Rail VikasNigam limited, a 

Special Purpose Vehicle (SPy), especially set up for this. 

In the Budget 2005-06, Ministry of Finance has proposed 

establishment of an Spy to finance infrastructure projects 
in specified sectors. Certain railway projects have also 

been identified for posing before this SPY for tuhding. The 
Government has also declared four projects, pertaining to 

development of Jammu & Kashmir and North East (NE) 

Region, as National Projects for providing additional funds 
separately. 

Improvement In RefIning process 
by IOC 

3683. SHRI ANANTA NAYAK : Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state : 

<a> whether the Indian OK Corporation has 

taken any steps to bring improvement in the refining 

process; 

(b) if so, the technologies adopted by lOG in the 

relining sector; and 

(c) the amount of investment proposed to be made 

by IOC in the new technology? 

THE MINISTER OF PETROlEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN! 

SHANKAR AIYAR) : (a) Yes, Sir. 

(b) The details of technology adopted by ·lnc1an 011 
Corporation (lOG) in the refining sector is given beIow:--

1. F1uidised catalytic Ct1lCkIng 

2. Hydrocraking 

3. Diesel Hydrotreatment 

4. Resid Fluidised catalytic Cracking 

5. Catalytic lso-Dewaxing 

6. Wax Hydrofinishlng 

7. Solvent Oewaxing.1)eolling 

8. Hydrogen Generation 

9. Sulphur Recovery 

10. ISO$IV 

11. Soaker Visbreeking 

12. Delayed Coking 

13. Catalytic Reforming 

14. lsomerisation 

15. INOMAX 

16. Hexane Hydrogenation 

17. N-Methyl 2-PyroIidone(NMP) Extraction 

18. Res/dum Oil Supercritical Extraction-Propane 

Deasphalting 

19. Fluidised Catalytic Cracking (FCC) Gasoline 

desulphurisation 

(c) The anticipated cost· towards RoyaltylLlcense 

fees and Basic Engineering fees for acquiring new 

technologies proposed to be employed by IOC in the 

refining sector is Rs.155 crore (approximately). 

3684.SHRI E. PONNUSWAMY : 

KUNWAR MANVENDRA SINGH : 
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Will the Minister of PETROlEUM AND NATURAL GAS 

be pleased to state : 

(a) whether ONGC has signed an agreement with 

Mittal Group of Companies to explore oil and gas as 

reported In the 'Hindustan Times' dated July 24. 2005; 

(b) if so, the details thereof; 

(e) the areas specified lor. their wortdng; and 

(d) the work-plan drawn for their implementation 

and the benefits likely to be achieved? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 

SHANKAR AIYAR) : (a) and (b) On 23.7.2005, Oil and 

Natural Gas Corporation Ltd. (ONGC) and its wholly owned 

subsidiary. ONGC-Videsh Ltd. (OVL) , have signed two 
Memoranda of Understanding (MOUs) with the Mittal 

Group of Companies. with the intention of synergising 

their mutual strengths in the pursuit of energy security 

by working together in identified regions. especially 

Central Asian and West African countries which are rich 

in oil and gas resources and where Mis. Mittals have a 

strong presence through their successful global steef 

business. 

(e) and (d) The MOUs, which are subject to the 

approval of the Boards of Directors of the respective 

Companies as well as the Govemment. set a framework 

to identify areas of mutuaf interest in the hydrocarbons 

sector and establish modalities for the parties to synergise 

their respective strengths in pursuance of common 

objectives. The" MOUs envisage joint participation in 

the hydrocarbon business in identified territories. With 

these objectives in mind. the parties have agreed to 

set up two joint venture companies. namely. (i) ONGC-

MiHal Energy Ltd.; and (Ii) ONGC - Mittel Energy Services 

Ltd. 

Progl'llmme.tSernlnar. by NIAMAR 

3685.SHRI BRAJA KISHORE TRIPATHY : 

SHRI BADIGA RAMAKRISHNA : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) the details of the programmes/courses/seminars 

organised by the National Institute of Aviation Management 

and Research (NIAMAR) during 2004-05; 

(b) the names of the countries participated in each 

programme/course/seminar during the said period; 

(c) the number of officials of various organisa-

tions participated in such programmes/courses/seminars; 

and 

(d) the extent to which such programmes/courses! 

seminars are able to improve the functioning of Indian 

aviation industry? 

THE MINISTER OF STATE OF THE MINISTRY 

OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) The 

National Institute of Aviation Management and 

Research (NIAMAR) organised programmes/courses/semi-

nars during 2004-05 on various subject like ISO 

certification, Airport Terminal Management. COIT'.puter 

Programmes. Management Development, Project 

Management. General and Personnel Management. Works 

and Accounts. Aeronautical Information and Survey. 

Aviation Security. Dangerous Goods and Public Griev-

ances etc. 

(b) Besides representatives from India. participants 

from Sri Lanka. Tanzania, Uganda and Maldives also 

attended the programmes during the period. 

(c) Total 1435 participants from various organisations 

participated in such programmes/courses/seminars during 

the period. 

(d) The training programmes/courses/seminars 

conducted by NIAMAR contribute by improving efficiency 

in job performance as the training enhances the three main 

components of job performance I.e. skills. knowledge and 

attitudes required to perform the job. 
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Aviation Traffic 

3686.SHRI GANESH SINGH: 

SHRI ADHALRAO PATIl SHIVAJIRAO : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the civil aviation sector in India is facing 

5. Granting permission for building new Greenfield 

airports with publicJprivate pannelShip. 

Meeting with oac Railway. 
Employees Organlsatlons 

3687.DR. K. DHANARAJU : Will the Minister of 

RAILWAYS be pleased to state : 

crisis; (a) whether It was decided to hold periodical 

(b) if so, whether the share of India in total world 
avi8tion traffic continues to remain minuscule; 

(c) if so. the reasons therefor; and 

(d) the specific steps being taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. There 

is no crisis in Indian Civil Aviation sector since the air traffic 
is registering a growth of about 17%. 

(b) The tatal scheduled traffic of the world is about 

1.7 biHion passengers out of which Indian's share is about 

36 million. 

(c) The developing countries all around the world 

have lower vofumes of air traffic c:orJ1)8fed to developed 

world because of their overall economic conditions. 

(d) Some of the measures taken include, inter 
s/ia:-

1. Granting of permission to new Indian domestic 

carriers to start operations. 

2. Granting of enhanced capacity entitlements to 

foreign carriers under the bilateral ASA's. 

3. Designation of private Indian carriers on inter· 

national sectors to increase India's utiflzation of 

bilateral entitlements. 

4. Upgrading airport infrastructure and improving 

ATC capacity. 

meetings with Other Backward Classes (OBC) Railway 

Employees' Organisatiions to monitor the implementation 

of reservation as well as to redress the grievances of OBC 

Employees; 

(b) if so, the number of meetings held in this regard 

during ~05; and 

(c) the steps taken by the Govemment to ensure 

that periodical meetings are heid? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (c) yes, Sir. Informal 

meetings, not more than twice a year are held with the 

OBC Federation/Association at different levels to discuss 

their demandslgrievances, subject to a request made in 

this regard. As such, during the year 2004-05, 15 informal 

meetings have been held at the Zonal Headquarters'! 

Production Units and 39 meetings on the respective 

Divisions. 

[English} 

ConceslJional Tickets to Delegates 

3688. SHRI SUSHIL KUMAR MODI : Will the Minister 

of RAILWAYS be pleased to state : 

(a) whether the delegates arrived to attend the 

Conference of a religious organisation called • Jamait 
Ulama-i-Hlnd" held recently in New Delhi were given 

concessional tickets by the Railways; 

(b) if so, the whether such facility was ever given 

to the delegates participating in the Conference of a 

religious organiaatiion before that so far; 
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(c) if not, the justifICation of giving the said facility 

to this organisation; and 

(d) whether the Government proposes to extend 

such facility to other religious organisation in future; 

and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) concession was granted 

to delegates attending the 28th general session of Jamait 

Ulama-i-Hind held at Delhi in May, 2005. 

(b) and (c) In the recent past, concession to delegates 

of Jamait Ulama-i-Hind was granted in the years 1983, 

1986, 1991, 1993, 1995 and 2000. Concession was also 

granted to other organisationslinstitutions, including ones, 

for example Sant Nirankari Mandai, Sree Swaminatha 

Swami Seva Samaj, Mata Amritanandamayi Math. Kanchi 

Kamakoti Peetadhipathi, Catholic Bishop Conference of 

jlndia, etc. 

(d) and (e) Concessions are not given as a matter of 

routine except those which are mentioned in the Indian 

Railway Conference Association CoaChing Tariff Part I 

(Vol./I). In aH other cases, concession requests are dealt 

on case to case basis irrespective of caste, religion or any 

particular sect. 

[English] 

Revlvel of HMT Factory. Tumkur 

3689. SHRI S. MAUIKARJUNIAH : Will the Minister of 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 

pleased to state : 

(a) whether the Government proposes to revive 

HMT factory, Tumkur; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Government to clear to 

outstanding wages of the employees? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI 

SONTOSH MOHAN DEV) : (a) to (c) A revival plan for HMT 

Watches of which HMT Watch Factory, Tumkur is one of 

the manufacturing unit is being prepared for consideration 

of the Government. 

(d) The Government has provided financial assis-

tance of Rs.22.10 crore to HMT Watches Ltd. as loan to 

clear the outstanding wages of employees of all its units 

including unit at Tumkur. Wages upto 31.03.2005 have 

been disbursed. 

Shortage of Petroleum Products 
in car Nlcobar 

3690. SHRI MANORANJAN BHAKTA: Will the Minister 

of PETROLEUM AND NATURAL GAS be pleased to 

state: 

(a) whether the Government is aware that there is 

an acute shortage of petroleum products in Car Nicobar 

area of Andaman and Nicobar Islands; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by the Govemment to 

ensure adequate supply of petroleum products in the said 

area to meet t~e requirements of the consumers? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) to (c) Supplies of Petroleum 

Products to the Car Nicobar area of the Andaman 

and Nicobar Islands are made by the Indian Oil 

Corporation Limited (IOC). 10C have reported that there is 

no shortage of Petroleum Products in this area. They have 

further reported that the Andaman and Nicobar Adminis-

tration have requested ICC to construct storage tanks 

at Car Nicobar and other islands for storage of High 

Speed Diesel for the Electricity Department. The project 

is expected to be completed by the end of December. 

2005. 
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PostlngITransfer Policy for Doctors 

3691.CHAUDHARY BlJENORA SINGH Will the 

Minister 0' RAILWAYS be pleased to state : 

<a) whether thete is a postingltransferpolicyfor the 
00ct0Is working in the hospitals/dispensaries/centres in 

the North Eastem Railway; 

(b) if so. the details thereof; 

(c) whether there are some Doctors who have been 

woOOng in the same Railway hospitaVcentre for more than 

20 years in the North Eastem Railway; and 

(d) if so. the details aJongwith the reasons 

therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes. Sir. 

(b) Each doctor is assessed regularly for hislher 

perfonnance. utility and popularity and then a decision is 

taken regarding hislher transfer/posting etc. 

(c) Yes, Sir. 

(d) Seven Doctors of North Eastem Railway have 

been working in the same Railway hospitaVcentre for more 
than 20 years Which is covered as per the policy 

mentioned above. 

Proddtlonlllanufacturtng Units 

3692.SHRI SANAT KUMAR MANDAL 

Minister of RAILWAYS be pleased to state : 

Will the 

(a) the number of productionlmanutacturing units in 

the Railways; 

(b) whether Union Government proposes to provide 

more autonomy to these production/manufacturing units; 

and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) There are six production 

units under the Ministry of Railways. Names of the units 

and their locations are as under:-

1. Chittaranjan Locomotive Works, Chlttaranjan. 

West Bengal. 

2. Diesel Locomotive Works. Varanasi. U.P. 

3. Integral Coach Factory, Chennai. Tamil Nadu. 

4. Rail Coach Factory, Kapurthala. Punjab .. 

5. Rail Wheel Factory, Bangalore. Karnataka. 

6. Diesel Loco Modernisation Works, Patlala, 

Punjab. 

(b) Yes Sir. 

(c) A revised Memorandum of Understanding (MOU) 

has been processed, to be signed between the Production 

Units and the Ministry of Railways. This specifies 

performance indicators for the Production Units and 

enhanced powers devolved to the General Managers of 

the Units. to achieve these indices. This revised MOU has 

been sent to General Managers of an Production Units for 

acceptability of the same, so that formal MOU can be 

processed for signature. 

Shortage of Spare Parts 

3693. SHRI RAVI PRAKASH VERMA: Will the Minister 

of DEFENCE be pleased to state : 

(a) whether Indian Armed Forces are facing 

shortage of spare parts since the division of erstwhile 

USSR; 

(b) whether Indian and overseas companies in the 

defence sector have set up a joint venture to maintain 

equipment supply to the Indian armed forces; 

(c) if so, the details thereof; and 

(d) the other steps taken by the Govemment to meet 

the shortage of spares parts? 
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THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : (a) to (d) There have been problems in 

obtaining spares and equipment of Ex-Soviet origin after 

the division of the Union of Soviet Socialist Republics 

(USSR). Some of the equipments of Russian origin 

have become obsolete and their spares are not being 

produced. 

To overcome the shortage of spares and equipment 

of erstwhile USSR origin, the Govemment of the 

Russian Federation has set up an Indo-Russian 

Joint Venture Company under the name of 

ROSOOeronservice (India) at Mumbai under the Indian 

Company Act, 1956. This Joint Venture is designed to 
provide complete range of Life Cycle Product support 

service in India, in respect of all Russian Military 

equipment. 

The non-availability of certain spares is being 

addressed through in-house manufacture and indigeni-
zation in India. Fresh acquisition contracts stipulate a 

commitment from the Russian side for the lifetime 

support of the equipment and giving advance notice to the 

Indian side if an Original Equipment Manufacturer (OEM) 

wishes to stop further production of the equipment to 

enable the Indian side to procure lifetime spares for 

support of the equipment. The Government had taken up 

the matter with the Govemment of the Russian Federation 

requesting for allowing direct interaction with the Original 
Equipment Manufacturers for better product support. The 

Russian side has so far allowed such interaction with 21 

original equipment manufacturelS. 

[Translation] 

LPTIHPT Telecestlng Centres 

In Rajasthan 

3694. PROF. RASA SINGH RAWAT : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the places where Low Power TransmittelS (LPT) 

and High Power Transmitters (HPT) telecasting centres are 

located in Rajasthan at present; 

(b) the steps being t~n by the ,Govemmept to 
increase their capacity; 

(c) whether the Government has received 

any complaints regarding the poor quality at reception 
of telecast from Doordarshan and various other 
channels; 

(d) if so, the details thereof; and 

(e) the corrective steps taken in this regard? 

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 
REDDY) : (8) The details of High Power Transmitters (HPTs) 

and Low Power Transmitters (LPTs) located in Rajasthan 
are given in statement enclosed. 

(b) The existing LPT at Bikaner is envisaged to be 
replaced by a HPT, with an augmented power capacity 
from 1 kW to 10 kW by 2006-07. LPTs (100 W) at 
Banswara, Chittaurgarh, Dungarpur, Hanumangarh, 
Jhalawar, Jhunjhunun, Nagaur, Pali, Sikar, Sirohi, 

Ganganagar and Udaipur are envisaged to be replaced 
with automode LPTs (500 W) in phases during the 
remaining Tenth Plan period. 

It has been the constant endeavour of Govemment to 
expand the coverage of Doordarshan (DO) to uncovered 
and underserved areas, including backward and rural 

areas. With this end in view, the Ku Band transmission 
service (free-to-air DTH) of Doordarshan, with a 
bouquet comprising thirty-three T. V. and twelve Radio 
channels. was launched on 16th December. 2004. This 
~rvice can be received anywhere in the country (except 
A&N Islands), with the help of a small sized dish receive 
system. 

(c) to (e) The quality of Doordarshan telecasts both 
in terrestrial and satellite modes has been generally found 
to be satisfactory. However, complaints ,about reception 

~ :. 
when received are attended to promptly. 
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. Ajmer 

Ajmer (00 News)· 

Barmer (interim) 
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sr.tement 

TV Transmitters in Rajasthan 

Bundi Jaipur 

Bundi (DO News) Jaipur (DO News) 

Jaisalmer 

Low Power Transmitters (LPTs) 

A1war Anupgarh Bali 

Baran Bari Sadri Banner 

8hadra Bharatpur Bhilwara 

Blkaner Chirawa Chittaurgarh 

Deeg Oungarpur Ganganagar 

Hanumangarh Hindaun Jaisalmer 

Jhalawar Jhunjhunun Karanpur 

Kesriaji Khetri Kishnagarh-Vas (Alwar) 

Kushalgarh Makrana Mount Abu 

Nagaur Nathdwara Navalgarh 

Nohar Nokha Pali 

Pilani Pirawa Pratapgarh 

Rajgarh (Churu) Ratangarh Rawatsar 

Salumber Sardarshahr Sawaimadhopur 

Sikar Sirohi Sojat 

Sujangarh Suratgarh Taranagar 

Udaipur Vallabhnagar A1war (DO News) 

• Bikaner (DO News) Udaipur (DO News) 

to Questions 292 

Jodhpur 

Jodhpur (DO News) 

Banswara 

Basava 

Bhinmal 

Churu 

Gangapur (Sawaimadhopur) 

Jalore 

Karauli 

KotpUUi 

Nagar 

Nimaj 

Phalodi 

Raisinghnagar 

Sagwara 

Shahpura 

Srldungargarh 

Tonk 

Banal (DO News) 
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{English} 

s.ttlng up of R.flnerl.. by ONGC 

3695. SHRI RAGHURAJ SINGH SHAKYA : Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) whether the Oil and Natural Gas Corporation 

(ONGC) proposes to set up refineries in the country; 

(b) if so, the locations identified for this purpose; 

(c) the amount allocated for each refinery and the 

lime by which the work on these refineries is likely to be 

started; 

(d) whether any survey was conducted before the 

decision was taken to set up these refineries; and 

(e) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR) : (a) and (b) At present Oil & Natural 

Gas Corporation Limited (ONGC) has indicated its interest 

in setting up a refinery in Rajasthan and an export-oriented 

refinery in Kakinada. This could be done through, or in 

association with Mangalore Refinery Petrochemicals 

Limited (MRPL), which IS a wholly owned subsidiary of 
ONGC. 

(c) These projects are at a very initial phase of 

appraisal. 

(d) and (e) Based on oil discov!!ries made by the Caim 

Energy consortium in Barmer disirict of Rajasthan, the 

ONGClMRPL have expressed interest in setting up a 

refinery with a capacity of 7.5 million Metric Tonne per 

annum. Two other Oil Public Sector Undertakings, namely, 

Indian Oil Corporation Limited (ICO) and Hindustan 

Petroleum Corporation Limited (HPCL), have also ex-

pressed interest in setting up a well-head refinery at the 

site in Rajasthan. These companies have approached 

Govemment to designate them as the Govemment 

nominee for purchase of crude oil under the Production 

Sharing Contract (PSC) for the bfoek RJ-oN-9OI1. 

Any investment plan for such a refinery can only be 
firmed up after Govemment have designated their nominee 

for the purchase of crude oil under the PSC. 

As a part of the MOUs signed between ONGC, 

Kakinada Seaports Limited (KSL) and Infrastructure 

Leasing and Financial Services (IL&FS) for the develop-

ment of a port-based special economic zone at Kakinada, 

deepwater ~rt, ONGC propose to make investments in an 

export-oriented refinery project. ONGC have been advised 

to explore the feasibility of setting up such a refinery 

through its subsidiary MRPL. 

Medicine Sto .... In HospftaUDi.pensari .. 

3696. CHAUDHARY BIJENDRA SINGH : Will the 

Minister of RAILWAYS be pleased to state : 

(a) whether medicine stores in the Railway hospi-

tals/centres/dispensaries are managed by qualified phar-

macists; 

(b) if so, the details thereof; 

(c) whether some of the medicine stores in the 

hospitals/dispensaries/centres are not being managed by 

the pharmacists in the North Eastem Railways; 

(d) if so, the details a10ngwith the reasons therefor; 

(e) whether the medicine store in the Kathgodam 

Railway hospital in North Eastem Railway is managed by 

a pharmacist; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) In all Railway Hospitals/Oispensaries except few 

rare exceptions, there. is a post of pharmacist who looks 

after the medicine store. 
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(c) No. Sir. Except one railway dispensary, at 

Kathgodam. ell Railway Hospitals and Railway dispensa-
ries of North Eastem Railway have a pharmacist who 

manages the lTtedical store. 

(d) 0c!Iy Railway dispensary/Kathgodam. North 

Easter Railway does not have the post of pharmacist. The 

post of pharmacist has been surrendered about 5 years 

back. 

(8) No, Sir. 

(I) The medicine store in Railway dispensary 

Kathgodam. North Eastem Railway .. is not managed by a 

pharmacist as the post of a pharmacist does not exist. It 

is being managed by a nurse. 

12.00 hrs. 

RULING BY THE SPEAKER 

Re:Question of PrIvilege 

{English] 

MR. SPEAKER: Hon. Members. on 12th August 2005, 

Shri Ramji LaISuman. han. Member,gave notice of a 

question ()f privilege under rule 222 of the Rules of 

Procedure and Conduct of Business in Lok· Sabt1a against 

one Swapan Dasgupta. the correspondent of the newspa-

per 'The Pior:eer, whleh carrieclan article published on 

7th August 2005 titled "Speaker asks for trouble". In his 
. . 

notice, Shri Ramji L3I Suman stated that the article was 

highly objectionable, as it had adversely commented on 

the prestige and dignity of the high office of the Speaker, 

and as it had raised doubts on the motive .of the Speaker 

and tried to drag him into controversies. A copy of the 

relevant publication was enclosed to his notice. 

Hon. Members Shri Oevendra Prasad Yadav, Shri ~ 

Sitaram Singh.· Shri Ram KripaI Yadav. Sbri Ganesh Prasad 

Singh and SOO Raghunath Jha also gave notas of 

privilege against the earlor and printer of the newspaper 

and the said correspondent regarding the same publica· 
tion on the ground that the impugned article questioned 

the impartiality of 'the Speaf<er and tJleyf~r contended 

that it was a calculated attmpt to defame the House and 
" .. " 

the high office of the Speaker. . 

Shri M.P. Veerendra Kumar also gave a notice of 

privilege against the correspondent in view of the contents 

of the above Article. 

":fter hearing Shri Ramji Lal Suman who raised the 

matt~r on the floor of the House, I made the following 

observations: 

"I am thankful to you for taking up this matter jln(:l. for 

raiSing it. Now, let me conduct this. You have made 

your observation.ldo not want to linger this. I have 

alreadV read that. I feel ttIat there are some· people 

who pay lip service to parliamentary democracy but 

try their best to denigrate this great institution. We need 

not ~ake notice of all irresponsible. and immature 

\Jtterances made out of frustration and Qesperation. I 

tr~at all the motivated institutions with the contempt 

they deserve and I close the matter.· 

.. Thereafter, several other hon. Members, namely, Prof. 

S.P. Singh Baghel, PrOf. Ram Gopal Yadav, Shri Oevendra 

Prasad 'Yadav, Prof. V1jay Kumar Malhotra, Shri Prabhunath 

Singh, Shri Mohd. Salim and Shri N.N. Krishnadas made 

submissions on the issue and because of the interruptions 

in the proceedings, I adjoumed the. House at 12.26 p.m. 

and held a meeting with the leaders in my room. The 

House reassembled at 12.47 p.m. when Shri Devendra 

Prasad Yadav made submissions on·the issue and I 

observed that I would give my ruling ,next week. 

Pursuant thereto, I wish to give my ruling asfollow~:-
. .. 

In the impUgned article, it has been alleged,' amongst 

others, that the present Speaker of Uik Sabha has extra-

territorial loyafty, that he is a committed Speaker, that he 

is partisan and that he has no sense of prestige. that he 

is highhanded·· il'this ·behaviour and· has no sense Of fair 

play. 
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It is well estabUshed. that the .speeches and writings. 

which cast reflection on the character and impartiality of 

the Spsaker in .. thedischarge of his duty. constitute breach 

of privilege and contempt of the House (KauJ and 

Shakdher-practice and Procedure of Parliament ,(5th 
Edition) Pages 279-280). 

In May's Parliamentary Practice (20th Edition) at page 

159, it has been observed that the reflections on the 

character of the Speaker and the accusations of partiality 

in the discharge of his duty have· been held to constitute 

breaches of privilege or contempt At page 235 of the same 

edition of May's Parliamentary Practice. it has been 

observed that "reflections upon the character or actions 

of the Speaker may be punished as, breaches of privilege, 

His action cannot be criticized incidentally in debate 

or upon any form of proceeding except a substantive 

motion." 

According to me, the position in law is beyond any 

doubt and to anyone concerned with the parliamentary 

system. it is clear that the impugned article not only reeks 

of malice but is highly contumacious in its conception and 

in its contents as it deliberately accuses the Speaker of 

partiality and reflects on :his character and actions as 

Speaker, which amounts to gross breach of privilege of the 

Speaker and alSo oftha House. 

It has been contented by some han. Members on the 

floor of this House that journalists enjoy the freedom of 

Press and that one is entitled to criticize the Speaker. The 
present Speaker has not claimed any immunity from any 

bona fide criticism, which no doubt has also to take note 

of the privileges of this great institution. 

Freedom of Press, a cherished fundamental right in 

our country, is subject to reasonable restrictions. as 

contemplated by the Constitution itself, and cannot and 

does, not comprise of deliberately tendentious and 

motivated attacks on the great institutions of this R~ublic 

and their, officers and functionaries. The freedom of, Press 

does not also contemplate making of rec~less allegations, 

devoid of truth and lacking in bona fides. In the name of 

exercising freedom of Press, there cannot be trial by the 

press in which it plays the role of . both the accuser and 
the judge. 

Freedom of Press also encompasses fundamental 

duties of the Press. which call for showing respect lor 

others and responsible behaviour and cannot permit 

denigration of the constitutional bodies and the institutions 

and their important segments. 

It should be noted that although the Presiding Officer 

of this House is publicly accused of improper behaviour 

and of partisanship. he cannot join in any public 

c( ntroversy. A most disquieting development is that when 

the matter has been raised in the House and the Speaker 

has reserved his ruling. there are open discussions in the 

Electronic Media as also in the same newspaper where 

the concerned correspondent and his Editor have tried to 

justify the allegations and thereby. in my opinion. have 

aggravated the breach of privilege. Significantly, the 

Speaker can only be a viewer of the so-called discussion 

and not a participant. The Speaker has to depend on the 

commitment of the han. Members of this House. who are 

keen to preserve the dignity and the status 01 this great 

institution. Precisely, lor this reason. I had expressed my 

thanks to those han. Members, who raised the matter on 

12th August, 2005 on the floor of this House. because only 

by such reference. the exposure of the contumacious acts 
could be made. I have no manner of doubt that if, such 

serious accusation of partisanship and libellous allega· 

tions had been against the judiciary. it would have been 

glaring examples of contempt of Court. 

While reiterating my view 01 the allegations. I wish 

particularly to refer to some deliberately factual misstate· 

ments made in the impugned article in an .a\tempt to make 

out a case, so that the han. Members and the country may 

be aware of the truth. 

The impugned article refers to the so-called. c:onfiict 

between the Chair and one hon. Member over Parliamen· 

tary agenda and it has alleged that the said han. Member 

felt that she was being gagged and as such had staged 
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a dramatic protest. This accusation is clearly motivated. So 
tar as I. have been Informed, the hon. Member attended 

the House only on one day in the current Monsoon 

Session. She had given a notice of Adjournment Motion 

on an issue identical with the one, which had been fully 

discussed for several hours as an Adjournment Motion 

only on 26th July last and as such could not be allowed 

under rule 58 (V) to be raised again in the same Session. 

She had not participated in the discussion and no other 

notice and I repeat, no other notice, or any intimation was 

ever submitted by the hon. Member to Lok Sabha nor to 

the office of the Speaker of her intention to raise any other 

matter or issue. Thus, there was no occasion for 

disallowing any matter, which the hon. Member wanted to 

raise during the whole of the Fourteenth Lok Sabha. In 

spite of this fact, baseless allegations of gagging one 

particular Member have been made and the motive is 

clear. 

Further. it has been alleged in the impugned article 

that on an occasion, charges of highhanded behaviour 

(Tanashahi) had been made by some hon. Members 

directed at the Speaker, when it was categorically stated 

by the hon. Deputy Leader of Bharatiya Janata Party that 

the slogans raised by some hon. Members of his Party 

were directed at the Government and not at the Speaker. 

Such statement was given wide publicity and there is no 

reason to assume that the correspondent and others did 

not know of the same yet made the most scurrilous 

allegations against the Speaker. 

Further. it has been alleged that in the Monsoon 

Session. 34 Calling Attention Motions had been admitted. 

of which 22 have been raised by the Left parties and that 

14 of the 21 Short Duration Debates under Rule 193 have 

been initiated by the Left. These are nothing but imaginary 

particulars and I have no manner of doubt that this has 

been deliberately concocted with a view to bolster up the 

contrived attempt of alleging partisanship against the 

PreSiding Officer. Anyone believing in truth or exactitude 

could not have made such reckless and tendentious 

allegations, which have only compounded the contuma-

cious conduct. 

In this circumstance, when the contents of the 

impugned artiCle, on their face. are grossly libellous and 

amount to contempt 0' the Presiding Officer 0' the House 
and thereby of the entire House and of the hon. Members 

thereof, what should be done? One wonders what is the 

dignity and prestige of this august House, when it has a 

Presiding Officer with such vices and negative attributes 

as has been depicted in the impugned article? I ask myseH: 

"Does the publication even enhance the prestige of the 

Media in this country?" I yield to none in my regard for 

the Media and its right to discharge its functions in a bone 

fide and constructive manner. 

Since assumption of this high office. I have been 

regularly meeting with the Editors and the leading 

Correspondents of the Media and have sought their c0-

operation and valuable suggestion. The Press is rightly 

described as the Fourth Estate, because without a free and 

responsible Press. alive to its duties and believing 

in truth and honesty. this democratic system would almost 

collapse. I only hope that the fraternity to which the 

Correspondent belongs would consider the matter in its 

proper perspective. 

As to the action to be taken, I have already made my 

observations on 12 August, 2005. which I reiterate with all 

the emphasis' in my command. I believe that the 

disapprobation by large sections of this hon. House 01 

the contents of the impugned article. clearly indicates 

their opinion that the publication is grossly contumacious 

and a deliberate affront to this hen. House, whereby 

gross breach of privilege has been committed. 

Submission has been made with considerable force and 

ju.;tification for reference 0' the matter of the Committee 

of Privileges. 

However, to my mind, in view of the condemnation on 

the floor of the House, and as it would be beneath the 

dignity of this great institution to take further note of the 

motivated imputations In the impugned article, I do not give 

my consent as requested and I treat this matter as closed. 

0' course, with the observatiolT that in future reckless and 
contumacious conduct indulged in by whosoever may be 
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would be dealt with in the appropriate manner 80 as to 

preserve . and enhance the dignity of the highest public 

forum in our country. 

12.12 ·hr •• 

PAPERS LAID ON THE TABLE 

{English1 

THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : Sir, I beg to lay on Table a copy of the 

Coast Guard Discipline (Amendment) Rules, 2005 (Hindi 

and English versions) pu~lished in Notification No. S.A.O. 

33 in weekly Gazette of India dated 15-21 May, 2005, 

under sub-section (3) of section 123 of the Coast Guard 

Act, 1978. 

[Placed in Library, See No. LT 2640/05] 

THE MINISTER OF ENVIRONMENT & FORESTS 

(SHRI A. RAJA) : Sir, on behalf of Shri S. Jaipal Reddy, 

I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of section 619 

A of the Companies Act, 1956:-

\ 
(a> (i) Review by the Govemment of the working 

of the National Film Development Corpo-

ration Umited, Mumbai, for the year 2002-

2003. 

(ii) Annual Report of the N.ational Film· 

Development Corporation Umited, Mumbai, 

for the year 2002-2003, alongwith Audit.ed 

Accounts and comments of the Comptrol-

ler and Auditor General thereon. 

(iii) Statement (Hindi and English versions) 

showing reasons for delay in laying the 

papers. 

[Placed in Library, See No. LT 2641/05] 

(b) (i) Review by the Government of the working 

of the National Film Development Corpo-

ration Umited, Mumbai, for the year 2003- . 

2004. 

(ii) Annual Report of the National Film 

Development Corporation Umited, Mumbai, 

for the year 2003-2004, alongwith Audited 

Accounts and comments of the Comptrol-

ler and Auditor General thereon. 

(iii) Statement (Hindi and English versions) 

showing reasons for delay in laying the 

papers. 

[Placed in Ubrary, See No. LT 2642105] 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : Sir, I beg to lay 

on the Table a copy each of the follOWing Notifications 

(Hindi and English versions) under section 14A of the 

Aircraft Act, 1934:-

(1) The Aircraft (First Amendment) Rules, 2005 

published in Notification No. G.S.R. 330 (E) in 

Gazette of India dated the 20th May. 2005, 

together with an explanatory note. 

(2) The Aircraft (Second Amendment) Rules, 2005 

published in NotifICation No. G.S.A. 400 (E) in 

Gazette of India dated the 16th June, 2005, 

together with an explanatory 'note. 

(3) The Aircraft (Third Amendment) Rules, 2005 

published in Notification No. G.S.A. 401 (E) in 

Gazette of India dated the 16th June, 2005,' 

together with an explanatory note. 

(4) 

" [Placed in Ubrary, See No. LT 2643105) 

A copy of the Annual Report (Hindi and English 

versions) of the Chief Commissioner of Railway 

Safety, Lucknow, for the year 2003-2004, under 

section 10 of the Railways Act, 1989. 

[Placed in Ubrary. See No. LT 2644/05) 
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THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : Sir. I beg to lay on the Ta~e a copy 

each of the following statement (Hindi and English 

versions) showing action taken by the Govemment on the 

assurances. promises and undertakings given by the 

Ministers during various sessions of Twelfth. Thirteenth and 

Fourteenth Lok Sabha. 

Twelfth Lok Sabha 

1. Statement No. XXIX Third Session. 1998. 

(Placed in Library, See No. LT 2645105) 

2. Statement No. XXXII Fourth Session. 1998. 

[Placed in LIbrary. See No. LT 2646/05) 

Thirteenth Lok Sabha 

3. Statement No. XXXI Second Session. 1999. 

(Placed in Library. See No. LT 2647/05) 

4. Statement No. XXXII Third Session, 2000. 

(Placed in Library, See No. LT 2648105] 

5. Statement No. XXVII Fourth Session. 2000. 

[Placed in Library, See No. LT 2649/05] 

6. Statement No. XXVI Rfth Session, 2000. 

(Placed in Library, See No. LT 2650105] 

7. Statement No. XXV Sixth Session. 2001. 

(Placed in Library, See No. LT 2651/05) 

8. Statement No. XXXIII Seventh SeSSion, 2001. 

(Placed in LIbrary. See No. LT 2652105] 

9. Statement No. XX EIghth Session. 2001. 

1 ~. Statem'ent No. XVTerlth Session. 2002. 

(Placed in Library, See No. LT 2655105) 

12. Statement No. XIII Eleventh Session. 2002. 

(Placed in Library, See No. LT 2656/05] 

13. Statement No. XI Twelfth SeSSion. 2003. 

(Placed in LIbrary, See No. IT 2657/05) 

14. Statement No. VIII Thirteenth Session, 2003. 

. (Placed in Library. See No. LT 2658105) 

15. Statement No. VII Fourteenth Session, 2003. 

(Placed in Library. See No. IT 2659/05) 

Fourteenth ·Lok Sabha 

16. Statement No. V Second Session. 2004. 

(Placed in Library. See No. LT 2660105) 

17. Statement No. III Third Session. 2004. 

(Placed in Library. See No. IT 2661/05] 

18. Statement No. I Fourth Session. 2005. 

(Placed in library. See No. LT 2662105) 

THE MIN'STER OF STATE IN THE MINISTRY OF 

SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGAOEESAN) : Sir, I beg to lay on the 

Table-

(1) A copy of the Memorandum of Understanding 

(Hindi and English versions) between the 

National Minorities Development and Finance 

Corporation and the Ministry of Social Justice 

and Empowerment. for the year 2005-2006. 

[Placed in Library. See No. IT 2663105) 

(2) A oopyof the Forty-Second Report (Hindi and 

(Placed in Ubnlry, See No. i.T 2653105] English velSions) of the Commissioner for 

10. Statement No. XVIII Nlriih Se~ion. 2002. Ungulstic Minorities. for the period from July 
2003 to June 2004 under article 350 B (2) of 

(Placed in Ubrary. See No. l T 2654/05) the Constitution. 
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(3) t. copy of the Explanatory Note (Hindi and\ 

En~lish versions) of the Report mentioned at (2) 

above. 

[pla-:ed in Library, See No. LT 2664/05) 

12.13 hra. 

MESSAGES FROM RAJYA SABHA 
AND 

BILLS AS PASSED BY RAJYA SABHA 

{English] 

SECRETARY GENERAL : Sir, I have to report the 

following mesSages received from the Secretary-General 
of Rajya Sabha:-

(i) "In accordance with the provisions of rule 111 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 

. enclose a copy of the Hindu Succession 

(Amendment) Bill, 2005, which has been passed 
by the Rajya Sabha at its sitting held on the 16th 

August. 2005." 

(ii) "In accordance with the provisions of sub-rule (6) 

of rule 186 of the Rules of Procedure and 

Conduct of Business in the Ra;ya Sabha, I am 
directed to retum herewith the Bihar Appropria-
tion (Vote on Account) No.2 Bill, 2005. which 

was passed by the Lok Sabha at its sitting held 
on the 5th August. 2005 and transmitted to the 
Rajya Sabha for its recommendations and to 
state that this House has no recommendations 

to make to the Lok Sabha in regard to the said 
Bill." 

(iii) "In accordance with the provisions of sub-rule (6) 
of rule 186 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, I am 
directed to retum herewith the Appropriation 

(No.3) Bill, 2005, which was passed by the Lok 
Sabha at its sitting held on the 8th August, 2005 
and transmitted ·to the Ra;ya Sabha for its 

recommendations and to state that this. House 

has no recommendations to make to the Lok 

Sabha in regard to the said Bill.· 

(iv) "In accordance with the provisions of sub-rule (6) 
of rule 186 of the Rules of Procedure and 

Conduct of Business in the Rajya Sabha, I am 

directed to retum herewith the Appropriation 
(No.4) Bill, 2005, which was passed by the 
Lok Sabha at its sitting held on the 8th August, 
2005 and transmitted to the Rajya Sabha for its 
recommendations and to state that this House 
has no recommendations to make to the Lok 

Sabha in regard to the said Bill.· 

2. Sir. I also lay on the Table the Hindu Succession 

(Amendment) Bill, 2005 as passed by Rajy'a Sabha on the 

16th August. 2005. 

12.14 hr •• 

STANDING COMMITIEE ON ENERGY 

Seventh Report 

[English] 

SHRI GURUDAS KAMAT (Murnbai North East) : Sir. 
I beg to present the Seventh Report (Hindi and English 
versions) of the Standing Committee on Energy (2005-06) 
on Action Taken by the Govemment on the recommenda-
tions contained in the Forty-second Report on the subject 
"Hydro Power - A critique" (Thirteenth Lok Sabha) of 
Ministry of Power. 

12.14~ hra. 

STANDING COMMITIEE ON LABOUR 

Statements 

{English] 

SHRI SU =!AVARAM SUDHAKAR REDDY (Nalgonda) : 
Sir, I beg to lay on the Table a copy each of the following 
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statements (Hindi and English versions) of the Standing 
Committee on Labour:-

(1) Statement showing further action taken by the 

Government on the recommendations/observa-
tions contained in Thirty-Fourth Report of the 
erstwhile Standing Committee on Labour & 

Welfare (2003-2004) (Thirteenth Lok Sabha) on 
the recommendations/observations contained in 
Thirty-second Report (Thirteenth Lok Sabha) on 
Demands for Grants 2003-2004 of the Ministry 
of Labour. 

(2) Statement showing further action taken by the 
Government on the recommendations contained 
in Third Action Report of the Standing Committee 

on Labour (2004-2005) (Fourteenth Lok Sabha) 
on the recommendations contained in Arst 
Report (Fourteenth Lok Sabha) on Demands for 
Grants (2004-2005) of the Ministry of Labour and 
Employment; and 

(3) Statement showing further action taken by the 
Government on the recommendations contained 
in Fourth Action Report of the Standing 
Committee on Labour (2004-2005) (Fourteenth 
Lok Sabha) on the recommendations contained 
in Second Report (Fourteenth Lok Sabha) on 
Demands for Grants (2004-2005) of the Ministry 

of Textiles. 

12.1.w. tva. 

STANDING COMMITTEE ON HUMAN RESOURCE 
DEVELOPMENT 

One Hundred Slxty-ftfth Report 

[English} 

PROF. BASU DEB BARMAN (Mathurapur) : Sir, I 
beg to lay on the Table a copy (Hindi and English 
versions) of the One Hundred Sixty-fifth Report of the 
Standing Conwnittee on Human Resource Development 
on "The Commissions for Protection of Child Rights Bill, 

2005". 

[English} 

(Interruptions) 

MR. SPEAKER : He is entitled to make a statement. 

(Interruptions) 

SHRI SUKHDEV SINGH DHINDSA (Sangrur).: He 
should resign from the Lok Sabha itseH . ... (lnterruptions) 

[Translation} 

Hon. Prime Minister has offered apology, even then, 

he is giving justification ... (lnterruptions) 

[English} 

MR. SPEAKER : May be that is your demand. But he 

has a right. I have permitted him to make a statement. 

(Interruptions) 

MR. SPEAKER : Shri Dhindsaji, you are such a 

responsible Member. Your feerlllQS have been expressed. 

I am not deleting it. But let him make a statement under 

the rules. 

(Interruptions) 

[Translation} 

SHRI SUKHDEV SINGH DHINDSA : Alright, I and hon. 

Members of my party walk out of the House. 

12.15 hr.. 

(Shri Sukhdev Singh Dhind$a and SOtnB other Hon'ble 
Members then Isft the House) 

[English} 

MR. SPEAKER : I respect your sentiments. But he has 

a right to apeak. 

. (Interruptions) 

MR. SPEAKER : Nothing will go on record. 

(Interruptions)" 

"Not recorded. 
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MR. SPEAKER : You are not enhancing the dignity of 

the House. 

(Interruptions) 

12.15\4 Ma. 

{English] 

STATEMENT UNDER RULE 199 

Peraonal expianaUon by the Mlnlater 
regarding hla realgnation 

SHRI JAGDISH TYTLER (Delhi Sadar) : Mr. Speaker 

Sir, I sincerely thank )IOU for acceding to my request to 

allow me to make a statement in this August House, to 

bring out the circumstances which made me submit my 
unconditional resignation from the Council of Ministers led 

by the hon. Prime Minister so that the people of this country 

at large and the people of my constituency, who voted me 
to this August House, the sikh Community in its entirety, 

and those among the Sikh Community that suffered during 
the shameful riots in 1984, may come to know of the facts 
concerning me and my involvement there. I can very well 

realize the pain and sorrow and agony of the victims of 
the 1984 riots; for I have seen my own father cut to pieces 
during the exodus of partition. 

Sir, I must also be permitted to say that what happened 

in the aftermath of the assassination of Shrimati Indira 

Gandhiji on the 31st of October, 1984 has left scars which 

generetions to come will not easily forget. and I stand 

together with the hon. Prime Minister and Shrimati Sonia 

Gandhiji, in their commitment and their sincere efforts to 

assuage the feelings and compensate all those who have 
suffered. 

The subject is the allegation involving ,me along with 

those who incited those rights. Every individual goes 
through moments of introspec:tion and today, when my 
name has been dragged into it, I feel sad and hurt, 

because all along these last twenty-one years my political 

adversaries made their efforts to involve me. But the 

numerous Commissions and the inquiries including the 

investigations by the CBI, even whenever there was a non-

Congress Govemment, negated all those allegations in 

their totality. ...{Interruptions) 

SHRI HARIN PATHAK (Ahmedabad) : They have not 

said it, ... (Interruptions) 

MR. SPEAKER : He is giving his statement. You are 

not bound by it. This is not right under the rules. 

(Interruptions) 

SHRI HARIN PATHAK: He is justifying it . ... {lnterrup-

tions) It was his decision . ... {lnterruptions) 

MR. SPEAKER : You are all very senior Members. He 
is entitled to speak. How can I stop him? 

(Interruptions) 

SHRI HARIN PATHAK : He himself resigned . ... {Inter-
ruptions) 

MR. SPEAKER : Shri Jagdish Tytler, please go on. 
Nothing else will be recorded except the speech of Shri 
Jagdish Tytler. 

(Interruptions)" 

MR. SPEAKER : I am allowing him under the rules. 
Prof. Vijay Kumar Malhotra, you know very well that he is 
entitled to make a statement under the rules. 

(Interruptions) 

MR. SPEAKER : He has not said anything about the 
Nanavati Commission. I am sorry. 

(Interruptions) 

(Tt1!Inslation) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : In 
the Nanavati Commission's report ... {lnterruptions) 

MR. SPEAKER : Malhotra ji you know that I have to 
do my duty according to the rules. 

(Interruptions) 

"Not recorded. 
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[Translation] 

PROF. VIJAY KUMAR MALHOTRA : Alright, we walk 

out of the House. 

12.19 hrs. 

(Prof. VIjay Kumar Malhotra and some OItJer Hon'ble 
Members then left the House) 

(Interruptions) 

[English] 

MR. SPEAKER: Shri Haribhau Rathod, please do not 

do it. 

Nothing wiH go on record, not even one word except 

Shri Jagdish Tytler's speech. 

(IntlJrruptions)" 

MR. SPEAKER : He is entitled to make a statement 

under the rules. I am allowing him to do that. 

(Interruptions) 

SHRI JAGOISH TYTLER : Whenever the media 

reports, instigated by my adversaries. appeared jn the 
Press, instead of entering into arguments with them. I have 
always asked the concerned investigating agencies to 

bring out the truth and may I submit, Sir. that twice during 

the investigations, the Office of the Police Commissioner, 

Delhi has intimated me twice in writing that they have 

found no truth in these aDegations. 

Sir, may I avail of this opportunity to apprise you and 

through you to the nation that when the High Court in July. 

1996 issued a Show-Cause Notice to the Delhi Police on 

this very aspect. the offlC9 of the Police Commissioner, the 
OCP-Headquarters submitted a report to the High Court 

stating that I was nowhere involved in the riots, leave alone 

in any manner in inciting these riots. Even on the 26th of 

August. 1997, Justice Anil Dev Singh of the Delhi High 

Court ordered a eBI inquiry and in that report. the CBI had 

"Not recorded. 

very clearly given· me a· clean chit saying that I was not 

at all involved. 

Sir. on the day of the assassination of Shrimati Indira 

Gandhi. I was in Shrimati Indira Gandhi's parliamentary 

constituency in Raebarell along with many important 

personalities including Shri Arun Singh. tonner Minister of 

State for Defence. Shri Sanjay Singh, former Minister of 

Communications and Shri Ahmed Patel,hon. Member of 

the Rajya Sabha. 

Immediately. on my return to Delhi, I, along with others. 

got extremely pre-occupied at the residence of Shrimati 

Indira Gandhi and if I recall correctly. 1.W8S first at Akbar 
Road in the morning and the rest of the day I was at Teen 

Murti Bhavan near her body. 

All these allegations have no meaning tiH Justice 

Nanavati Commission's Report came under consideration. 

which has not basically found anything against me: but for 

reasons best known to the Commission, the Commission 

found it fit to drag my name unnecessarily, merely 10 give 

credence to baseless . and vile accusations arraigned by 

my adversaries. But surely, Sir, falsehood repeated cannot 

become truth and it is ·probably· true that the Commission 

has used the word that there is a ·probability" of my being 

invo/v~. 

Sir, the Justice Nanavati Commission Report has 

chosen to give credence ·to some submissions and ignore 

others. 

Sir, the accusations are bizarre because the blood in 

my veins is from a Sikh· Kapoor famify. My elder brother 

has married into a Sikh famify and one of the prominent 

Sikh families. of Delhi, who was my next-door neighbour, 

along with other Sikh families were at my res~nce for 

more than ten days immediately after the assassination of 

Shrimati Indira Gandhi during this very tragic period. 

The Action Taken Report of the Government laid on 

the . table of Parliament proposed to· take no further action 

as far as mv involvement In the riots wasconcemed.But. 
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a8 you .Ie 8W81e. Sir, due to the present prevalent political 

compulsions and the vociferous I9presentatlons - like you 

saw today - the hon. Prime Minister committed to the 

House that the matter would be re-investigated. My 

conscience guided me to put in my resignation so that the 

investigations are fair and any chance of embarrassment 

to the hon. Prime Minister; Shrimati Sonia Gandhi. 

leader of the UPA as well as my colleagues in the 

Congress Party. and the Parliament of which I have been 

a loyal member for the past thirty-two years and more. is 

obviated. 

Sir. I only trust and Sincerely believe that the 

investigations being ordered afresh are completed within 

a specific timeframe so that I stand vindicated. 

I would like to challenge them to do the same. Thank 

you. 

[English] 

MR. SPEAKER: Nothing more. 

(Interruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Sir. we have 

a right to speak . ... (Interruptions) 

MR. SPEAKER : No. Under the rules no debate is 

permitted. Sorry. We will take up item no. 12 - Shri Ghulam 

Nabi Azad. 

(Interruptions) 

SHRI BASU DEB ACHARIA : As per the assurance 

given by the hon. Prime Minister ... (lnterruptions) 

SHRI GURUDAS DASGUPTA (Panskura) : Sir. we are 

seriously ~rotesting. ...(Interruptions) 

MR. SPEAKER : This is very unfortunate. You are all 

very senior members. Under the rules. a Minister resigning 

can make a statement. It is expressly provided in the rules. 

No debate Is permitted on that statement. 

(Interruptions) 

SHRI GURUDAS DASGUPTA : Sir. it is no debate but 

we are commenting. ...(lnterruptions) 

MR. SPEAKER : There is no place to comment. 

(Interruptions) 

MR. SPEAKER : It will not be recorded. 

(Interruptions)" 

SHRI BASU DEB ACHARIA : We have a right to make 

a point. ... (Interruptions) 

MR. SPEAKER: This is not fair. I cannot accept it. Shri 

Ghulam Nabi Azad to make the statement. 

(Interruptions) 

MR. SPEAKER : Nothing else will be recorded. 

(Interruptions)" 

MR. . SPEAKER : I cannot be a party to the breach of 

the rules. Sorry. 

(Interruptions) 

MR. SPEAKER : It is entirely for you to accept the 

statement or not. If you have to say that. you have to say 

it elsewhere. 

(Interruptions) 

MR. SPEAKER : The hon. Minister. 

(Interruptions) . 

SHRI GURUDAS DASGUPTA : Sir. we have every right 

to make a comment under the Rules . ... (Interruptions) 

'Not recorded. 
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MR. SPEAKER : No, you are not entitled to make a 
comment. You are wrong. Show me that rule under which 

you are entitled to comment. 

(Interruptions) 

MR. SPEAKER : Sorry. Shri Acharia. you know very 

well. 

(Interruptions) 

MR. SPEAKER ; Sorry. Nothing Is being recorded. 

You are very responsible and very senior Membel'$. You 

know. 

(Interruptions) 

MR. SPEAKER : Nothing is being recorded. 

(Interruptions) • 

MR. SPEAKER : Hon. Minister Shri Ghulam Nabi 

SHRI BASU DEB ACHARIA : The Prime Minister have Azad. 

assured the House that Govemment ... (lnterruplions) 

MR. SPEAKER : He has said that his only expectation. 

(Interruptions) 

MR. SPEAKER : Kindly take your seat. 

(Interruptions) 

MR. SPEAKER : When I am on my legs, you have to 

sit down. 

(Interruptions) 

MR. SPEAKER : His only request is that the 

investigation should be expedited. What is wrong with that? 

(Interruptions) 

MR. SPEAKER : Nothing will be recorded. 

(Interruptions)" 

MR. SPEAKER : I cannot follow what you are trying 

to say. 

(Interruptions) 

MR. SPEAKER : He has not denied the right of the 

Prime Minister. He has not questioned the Prime Minister's 

decision. 

(InterruptiOns) 

*Not recorded. 

Let us proceed with the business. We have so much 

business to transact. An important Bill is there. 

12.27 tn. 

BUSINESS OF THE HOUSE 

[English} 

THE MINI.STER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 

NABI AZAD) : With your permission. Sir, I rise to announce 

that. Government Business during the week commencing 

Monday, the 22nd of August, 2005 will consist of : 

1. . Consideration of any flem of Government 

Business carried over from today's Order 

Paper 

2. Consideration and passing of the Protection of 
Women from DomestIc Violence Bill, 2005. 

3. Consideration and passing of the following Bills. 

as passed by Rajya Sabha;-

(a) The Hindu Succession (Amendment) Bill. 

2005; 

(b) The Displaced Persons Claims and Other 

Laws (Repeal) Bill, 2005; 

"Not recorded. 
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(c) The Immigration (Carriers' Liability) Amend-

ment Bill, 2005; and 

(d) The Sree Chitra Tirunal Institute for 

Medical Sciences and Technology, 

Trivandrum (Amendment) Bill, 2005 

4. Consideration and passing of the Railways 

(Amendment) Bill, 2004 after it has been passed 

by Rajya Sabha. 

5. Consideration and adoption of the recommen-

dations of Railway Convention Committee 

(2004) contained in their Second Report on 

'Rate of Dividend for 2005-06 and Other 

Ancillary Matters'. 

6. Consideration and passing of the High 

Court and Supreme Court Judges (Salaries and 

Conditions of Service) Amendment Bill, 2005. 

7. Consideration and passing of the Warehousing 

CorporatiOns (Amendment) Bill, 2005, after it has 

been passed by Rajya Sabha. 

[Translation] 

SHRI HARIKEWAL PRASAD (Salempur) : Mr. Speaker, 

Sir, the following items, which is in the public interest, may 

be included in the list of business for the next week: 

1. The Ralbhar, Bind, Mallah, Prajapati and Kawat 

castes in the eastem Uttar Pradesh are in a 

pitiable condition. Their standard of living is very 

low and they are very backward. The Uttar 

Pradesh Govemment has urged the Union 

Govemment to include these castes in the 

scheduled castes, which is pending for a long 

time. The business related to acceptance of the 

motion. 

2. There is continuous jam at the southem end of 

the Salempur Railway Station due to movement 

of more than one lakh vehicles. There is a new 
to construct an overbridge in public interest. 

{English] 

MR. SPEAKER: Next, Shri Shailendra Kumar, I admire 

your tenacity. 

[Translation] 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Speaker, Sir, 

the following items may be included in the list of Business 

for the next week: 

1. There is need to make a comprehensive 

legislation to check the increasing population 

in the country providing for punitive action 

against persons having more than three 

children. 

2. There should be an arrangement for job oriented 

education in the country. Legal (Constitutional) 

provision for providing free health and education 

should be implemented. 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora) : Sir, 

the following items may be included in the list of Business 

for the next week:-

1. Need to undertake long term measures in 

addition to immediate relief and rehabilitation 

work in view of the loss of life and property 

caused by recent heavy rainfall and floods in the 

hilly areas of the country especially in Ranthi 

area, Dharchula block and Madkot area. Munsyari 

block in Uttaranchal. 

2. Need to make adequate arrangements for 

teaching including appointment of lecturers in 

the colleges of the country especially in 

Govemment college Lohaghat. Bageshwar 

Baluakot, Gangolihat, Chaukhutiya, Manila. 

Syalade, Jaintes, Munsyari etc. in Uttaranchal 

'which is also the demand of the agitating 

student's union and the guardians of the 

students . are making such demands. 
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[English} 

SHRI BIR SINGH MAHATO (Purulia) : Sir, the 

following items may be included in the next week's 

agenda: 

(i) Laying of new railway line between Jhargram 

and Purulia, which is a tribal belt. it requires the 

railway line for the development of this hilly and 
tribal area. 

(ii) Coverage of the Purulia District. and the areas 

of West Bengal adjoining the Jharkhand State 

with Bengali Channel by Doordarshan. 

[Translation} 

SHRI PUNNU LAL MOHALE (Bilaspur) : Sir, the 

foRowing items may be included in the list of Business for 

the next week:-

1. In view of the fact that people have to pay As.SO 

to Rs. 1 00 as rickshaw and autorickshaw fare for 

going to Bilaspur from Uslapur and also 

consumer 3 hours causing loss to the tune of 

Rs.3 lakh per day as the following trains do not 

stop at UsIapur station in Bilaspur district in 

Chhattisgarh State, the following trains be 

provided stoppage at Uslapur statlon:-

UtkaI Kuliga Express. Upper Current Express, 

SamaIh Express. Hirakund Express. Ourg-

Kanpur Express. Ourg-Gorakhpur Express, 

Chhattisgarh Sampark Kranti Express. 

2. Need to undertake the work of road construction 

under Pradhan Mantri Sadak Yojana in relation 

to the roads constructed by PWO in rural areas 

which is in bad shape and to start new work on 

category - I roads also by covering them under 

Pradhan Mantri Sadak Yojana. 

SHRI TUKARAM GANPAT RAe RENGE PATIL 

(Parbl'lani) : Sir. the following items may be Included in the 

list of Business·tor the next week:-

1. Need to provide pension to the employees and 

teachers of Navodaya Vidyalaya Samiti working 

in rural areas. 

2. Need to streamline the unsatisfactory service of 

BSNL in Marathwada region and make available 

SIM-cards for mobile service of BSNL. 

[English] 

MR. SPEAKER : Shri Kanshiram Rana - not present. 

[T:ans/ation] 

SHRI HARISINH CHAVOA (Banaskantha) : Sir, the 

following items may be included In the List of Business 

for the next week in the public interest:-

1. Need to upgrade Palanpur as model railway 

station and provide necessary facilities accord-

ing as there is no model railway station in North 

Gujarat. 

2. Need to provide level crossings at Chandsar 

and Piprala in Gandhidham-Palanpur rallway 

section. 

DR. COL. (RETO.) OHANI RAM SHANDIL (Shimla) : 

Sir. the following items may be included in the List of 

Business for the next week:-

1. Need to release an additional amount of Rs.SOO 

crore from the National Calamity Contingency 

Fund to th~ Himachal Pradesh Govemment in 

order to compensate the loss suffered by the 

State due to heavy floods on 26th June. 2005. 

2. To provide funds on priority basis for immediate 

repair of the national highways in Himachal 

Pradesh damaged due to floods particularty 

National Highway 22. 

[Eng/ish} 

SHRI P. MOHAN (Madural) : The ·foIIowing Items may 
be included in ~ next week's agenda:-
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(I) There are monuments aplenty in every country 

as testimonials to their ancient cultural heritage. 

They are well protected, preserved and main-

tained as tourist spots. Our country is also 

equally rich in such wealth. But they need to be 

protected with still more care. For example, 

Madurai which is supposed to be Athens of 

South India, Varanasi, Mahabalipuram, Taj 

Mahal etc., are ideal cultural heritage spots 

while tourism is globally getting a status of an 

industry. 

(II) Our Government postula1es that every house 

shoufd invariably have a tree. Present day 

students are advised to plant tree saplings. 

Electricity Boards indulge in cuttinglfellingl 

pruning trees along power lines. So, air is getting 

polluted. Oxygen in the atmosphere is depleting 

leading to heaHh hazard and green-house 

imbalance. This needs a serious review and 

trees need total protection. 

MR. SPEAKER : We will now take up Item No.13, 

Calling Attention by Shri N.N. Krishnadas. 

Item No.14, we will take up next week. I will try to do 

it as quickly as possible, either on Monday or Tuesday, Mr. 

Gurudas Oasgupta. 

12.36 hr.. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Situation arising out of Shortage of LPG In 

the Country and steps taken by the 

Government In regard thereto 

(Engnsh) 

SHRI N.N. KRISHNADAS (Palghat) ~ Sir, I caN the 

attention of the Minister of Petroleum and Natural Gas to 

the following matter of urgent public importance and 

request that he may make a statement thereon: 

"The situation arising out of shortage of LPG in the 

country and steps taken by the Government in regard 

thereto." 

"THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR) : Sir, Public Sector Oil Marketing 

Companies (OMCs) have reported that except for some 

temporary shortages in certain areas of operation due to 

particular circumstances specific to these areas, there is 
no general shortage of supply of domestic LPG in the 

country. 

For example, in some parts of the State of Kerala, a 
backlog in LPG supplies was reported owing to a strike 

by bulk LPG transporters from 18.07.2005 to 22.07.2005 

and, thereafter, a strike called by the All Kerala Goods 

Transporters Association from 31.07.2005 to 03.08.2005. 

However, the OMCs have reported that this backlog has 
now been cleared and, at present, there is no shortfall in 

LPG supplies in the State. 

Similarty, a backlog has ~n reported in Mumbai and 
the Districts of SoIapur, Kolhapur; Sangli, Satara, Pune and 

Nasik in Maharashtra as these areas have been affected 

by heavy rain and flooding. To make up for the shortfall, 
OMCs are moving bulk LPG from Hazira, Jamnagar, 

Gandhar, vagodia, Vijapur and Kandla to LPG bottling 
plants in Maharashtra. At present, the backlog in 

Maharashtra varies from three to eight days. The situation 

is being closely monitored and normalcy is expected to 

00 restored within the next 1en days. 

There is a shortage of cooking gas with LPG 
distributors in Manipur. This has been reported on account 

of the economic blockade on National Highways 39 and 

53 by the • All Naga Students Association of Manipur" from 
19th June, 2005 to the aftemoon of 11th August, 2005. 

Although, this blockade has been temporarily withdrawn 

on the aftemoon of 11.08 .. 2005, it has been reported that 

"Also placed in Library See No.2665105. 
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[Shri Mani Shankar Alyar) 

a bandh call has been given by the "Sadar Hills District 

Demands CommIttee of Manipur" from 18.08~5 to 

21.08.2005, thereby affecting the movement'of LPG trucks 

on National Highway 39. On being alerted by the Chief 

Minister about the gravity of the situation, I asked the 

Chairman of the Indian OIl Corporation Umited to spare 

no effof1s to ensure the supply of petroleum products 

including LPG to Manipur in consultation with the State 

Government administration. The position is also being 

monitored by the Ministry of Home Affairs. At present, I 

regret to have to setf. Mr. Speaker, Sir, that the LPG backlog 

in the State of Manipur varies from 20 to 30 days. 

SHRI N.N. KRISHNADAS : Sir, I must say that the 

situation projected by the hon. Minister in his statement is, 

unfortunately, not correct. Different parts of the country are 

facing acute shortage of LPG, especially for the domestic 

purpo::es. Newspapers have been reporting everyday on 

the shortage of LPG and cooking gas. In Bangalore, a 

newspaper report appeared in July saying that for 

many days there were big traffic jams in very important 

pI8GfS of BangaIore city due to queuing up of 

thousands of vehicles tor.~ of LPG for Wlhicles. 
There is also a sarious baddog of cooking gas supply in 
Bangalore. 

Another serious report appeared in a newspaper that 
during the very important time of Amarnath 'mira, there was 
an acute and severe shortage of cooking gas in diIfeIent 
parts of Kashmir .Valley and Jammu also. Everybody, 11hink. 
has seen that news item. With regard to Kefala, the Minister 

has stated that a strike was called by the LPG transporters 

from 18th July to 22nd July, and thereafter another strike 

was called by the Kerata Goods Transporters Association 

from 31st July to 3rd August, 2005. The Minister also stated 

that there is no shortfall in the supply of LPG in the State 

at present. This is not true. In my own Constituency, that 

is Palghat, even today people are queuing up before the ' 

gas agencies for getting cooking gas. Even today, it is 
taking 2()'30 days for refilling of their cylinders. I came to 

know that there is a shortage of not only the cooking gas 

but also of the cylinders. So, what the Minister has stated 

as not true. 

I came to know that the agencies and outlets of oil 

marketing companies are indulging in some malpractice 

also. May I know from the hon. Minister whether the 

Government has implemented any serious monitoring 

system to check misappropriation or malpractice by these 

outlets? Is the hon. Minister ready to check the reports 

submitted by the oil marketing companies in order to find 

out the reality? It is a fact that even today it is taking 20-

30 days for refilling of cylinders. There is no need to say 

that in the absence of supplies of cooking gas, there is 

no other fuel available for the people for cooking purposes 

and for their livelihood. So, what is the Government going 

to do to tackle this serious situation? That is what I want 

to know through you, from the hon. Minister. 

SHRI BASU DEB ACHARIA (Bankura) : Sir, the 

statement of the Minister speaks as if there is no shortage 

of LPG in the country. 

MR. SPEAKER : Except in Manipur 

SHRI BASU DEB ACHARIA : Except in ManipUl. But 

the fact is that there is a shortage of LPG in several parts 

of our country. This Calling Attention has arisen out of the 

acute shortage of LPG in the State of Karala because there 

was transporters' strike. for a few days, Suttle has stated 

in his statement that after the strike was. called off, the 

situation has been normalised and there is no shortage 

of LPG. But it is not the fact. Even after the strike has been 

called off, there is a shortage in different parts of the State 

of Karala. 

He has also stated that in some p$rts of Mah~rashtra 

and Gujarat because of heavy rains and floods,. there is 

a short supply of LPG. He has admitted that the backlog 

in Maharaahtra veries from three to eight days. I would 

like to know from the hon. Minister this. Has the situation 

been normalised as of today? He has stated that normalcy 

is expected in the next 10 days. Would the normal supply 

of LPG be restored within 10 days in some parts Of 
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Maharashtra and Gujarat. which were affected because of 

floods? 

In Manipur. we know· because we had discussed the 

situation in Manipur in this House • that blockade was 

withdrawn on 11 th August. 2005 but Bandh was called 

from 16th August. 2005 to 21st August. 2005. So. from 11th 

August till 15th August, why sufficient arrangement was not 

made by 10C SO that crisis was not there? During the 

blockage, one cylinder was sold in both the National 

Highways for more than Rs.600 or Rs.7oo. Why was it so? 

Enough arrangement was not made during the blockade 

and when the blockade was withdrawn. I would like to 

know from the Minister of Petroleum and Natural Gas as 

to why such arrangement was not made during the one 

week when there was blockade? 

MR. SPEAKER : Please conclude. 

(Interruptions) 

MR. SPEAKER : There are some urgent matters to be 

taken up. I have to allow them. 

SHRI BASU DEB ACHARIA : People of Ladakh face 

the crisis for at least six months in a year because of 

shortage of LPG. Same is the case in some parts of 

Kashmir VaUey. One cylinder is sold at a higher price. I 

would like to know from the hon. Minister as to what 

arrangement he has made to ensure thaI there is no 

shortage of LPG in certain parts of the counlry where every 

year people of that part of the country face shortage of 

LPG. There is a crisis in the production of cylinders. There 

is shortage of cylinders. I would like to know from the hon. 

Minister as to how the Govemment propose to overcome 

the crisis in regard to the shortage of cylinder. Thank you. 

S.r. 

MR. SPEAKER : Thank you very much. 

{Tran$lation} 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Speaker. sir, 

I have to ask a question. 

{English} 

MR. SPEAKER : Please take your. seat Not today. We 

have already decided. When there is time, I will allow you. 

But today there is no time. 

{Translation] 

SHRI SHAILENDRA KUMAR : By now, I would have 

asked the question. 

{English] 

MR. SPEAKER : Every day. you have been raising 

issues. You are a very alert Member. I appreciate it. 00 not 

spoil your record! 

SHRI MANI SHANKAR AIYAR : Mr. Speaker. Sir. I am 

truly grateful to the hon. Member Shri Krishnadas for 

having raised this question and specifically for having 

drawn attention to the importance of our controlling mal· 

practices with regard to the use of domestic LPG. I am only 

sorry that he did not elaborate upon this point which is 

the CIW( of the issue before us. We found that in the last 

couple of years of the previous Govemment, there was 

such an excessive growth of demand from distributors -

I am not talking about the consumers -. for LPG supplies 

to them that it was not in consonance with the growth in 

demand of genuine consumers. To tackle this situation. il 

was decided in June of 2004 thaI wewauld start 

undertaking ... (Interruptions) 

(Translation] 

SHRI SANTOSH GANGWAR (Bareilly) : Sir. now the 

number of consumers has doubled ... (lnterruptions) 

{E:nglish] 

MR. SPEAKER : It is not permitted. I have got to allow 

this matter to be raised. Please cooperate. 

(InterruptiOns) 
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SHRI MANI SHANKAR AIYAR : It was decided in June 

of 2004 that we would start undertaking a very strict 

monitoring of the supplies made to distributors. We took 

the average mart<et consumption pattem Into account. We 

took into account the increase in customer level. We took 

into account cylinders required for releasing double bottle 

connection. We took into account additional loads that 

might be required in special circumstances or any backlog 

that might be developing with a particular distributor to 

determine the quantity of LPG that would be made 

available to that distributor. We also put under surveillance 

distributors who were reporting an abnormally high pattem 

of consumption and put in place a refiU audit for distributors 

indenting substantially more cylinders than the average 

consumption pattem would warrant. In consequence of 

this, we have succeeded simultaneously, in the quarter of 

Apirl-June 2005, in releasing an additional 14.5 lakh LPG 

connections but controlling the growth of consumption of 

LPG to a more 0.5 per cent 

Now, I believe that here we have the root of the 

dilemma. There are distributors who are in cohorts even 

with consumers who wish to divert the use of LPG 

particularty into motor cars. They are not fitted . for this 

purpose. We have an extremely dangerous situation 

developing where this kind of diversion, because I 

presume that it is paid for at a premium and is preferred 

by distributors and their nexus with certain type of 

consumers to the detriment of other consumers. So, I would 

ike to plead that there Is no shortage of supply, in any 
generic sense, of LPG to distributors. But we need the ~ 

operation of State Governments in being able to check 

unauthorised use of domestic LPG which is . made 

available only for cooking purposes. Against this back-

ground, I do submit to the hon. House that while there is 

no systemic problem of shortage of gas, episodically there 

may be shortages of gas that arise from time to time. I think, 

these are the instances ... (lnterruplions) 

[Translation] 

SHRI SUKDEO PASWAN (Araria) : LPG into motor 

cars ... (Intenuptions) 

MR. SPEAKER : Alright. he' has said that there is 

misuse. 

[English} 

SHRI MAN I SHANKAR AIYAR : These are the 

instances to which attention has been drawn by both the 

hon. Members and I would like to deal with them. 

In the month of July, we have had a five per cent 

growth es against a 0.5 per cent growth in the country as 

a whole. We had a five per cent growth in supplies to the 

State of Kamataka. 

So, there is no reason, in principle why there should 

be pile up of motor cars in front of a key distributor. and 

I think that is an issue that does need to be looked into. 

I would just like to come to that in a minute, after dealing 

with the other episodic instances that have been brought 

to our attention. 

Sir,in Ladakh, we have built up a bottling plant there 

with a 3 million tonnes capacity per annum. I am intending 

to visit Ladakh soon after the House rises following the 

Monsoon Session, and I would take up with the authorities 

there all issues relating to the supply of petroleum products 

because as the House is aware and discussed only a few 

days ago, there has also been a problem of the supply 

of petroleum products from the Ambala Depot to the Army 

stationed in leh. so, at the same time. we will take this 

uP and attempt to make correction. 

With respect to Maharashtra, I only gave a generalised 

average figure as to the period by which we would be able 

to sort it out. I am happy to provide the following 

clarifications for specifIC areas. Sir, horne delivery in 

Mumbai has been resumed by distributors to most areas 

of Mumbai. However, there is a &-day backlog in western 

suburbs in the markets between Goregaon and Dahisar, 

Kurla and Bhandup and also in VasaWtrar and Bhayande 

market areas. In other mart<ets, there is a 1-day backlog. 

With respect to Solapur. the backlog is of the order 
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of two to three days, and Kolhapur has a backlog of seven 

to eight days. In Sangli, there Is a backlog of five days: 
in Satara, there is a backlog of two to three days: and in 
Pune, there Is a backlog of seven days. In Nasit(, there 

is an average backlog of about three days. In other areas 

and districts, there is no backlog. 

The overall backlog appears to be of the order of 
3,000 metric tonnes, and with the immense arrangements 
we have made to move bulk LPG from Hazira, Jamnagar, 

Gandhar, Vogadia, Vijapur and Kandla to LPG bottling 
plants in Maharashtra as also to make import arrange-

ments for 2,000 metric tonnes through MIs. Aegis on an 
immediate basis, and within the next two months, of 8,000 

metric tonnes, we hope that we will be able to overcome 
an the shortages that have been temporarily caused by 

the rains in that area. It is in this situation that we are 

hoping to restore normalcy in Maharashtra in the next 10 

days. 

As regards Manipur, we have been trying to do all we 

can to move LPG which would not normally be earmarked 

for Manipur out of the Barak Valley through Jiribam into 
the valley areas of Manipur where the shortage appears 

to be the most acute. But owing to repeated disruptions 

and the general law and order situation in that area, with 

which the House is familiar, we have not been able to get 

things out as quickly as we desire. We estimate that the 
backlog in that State is of the amount of 1,578 metric 
tonnes, and within the next 20 to 30 days, I am hoping 
that we wiU be able to sort things out. When the problem 
with the Naga students was resolved, we really thought 
that we woWd be able to move and solve the problem, 

but in between there is this other Bandh that has come, 

and that is disrupting supplies. 

I would request the House not to consider episodic 
disturbances as systemic disturbances. I have been asked 
to undertake a special inquiry into this matter. While 

holding that some of the shortages are the result of very 
important action that we must take to control diversion, 

especially as today the subsidy being given by the 

Government and the oil marketing companies. on domestic 

LPG Is of the order of Rs.2oo a cylinder, about nearly 

Rs.200 a cylinder is the subsidy that is being paid out. I 

would request the Communist Party (Marxist) of India. as 

a proletarian party, to weight the· interests of the proletariat 

with the interests of the bourgeoisie, which is the larger 

consumer of LPG. 

I would hate, Mr. Speaker, Sir, to see the party of my 

friends Comrade Krishnadas and Comrade Basu Deb 
Acharia turned into a middle class party. Please look at 
this issue in a larger light and do help us to continue being 
able to supply larger quantities of kerosene al subsidised 
prices to the genuinely poor, even if it means some 
increase in the burden on middle class petit bourgeois 
consumer of LPG ... (lnterruptions) 

MR. SPEAKER : But they are not responsible for the 

shortage. 

SHRI N.N. KRISHNADAS : In Kerala, the entire 

working class is using cooking gas only. 

MR. SPEAKER: Okay, have you finished, Mr. Minister? 

SHRI MANI SHANKAR AIYAR : Sir, I just sal down 
because he wanted me to yield. I have actually finished 

the bulk of what I have to say. I accept the suggestion that 
in addition to what the OMC report says about its own 
performance, it is necessary for my Ministry to monitor the 

situation as well. And I have to come back 10 the House 
by the next Session with a clarification as to what further 
is being done in this regard. Thank you. 

MR. SPEAKER : II is now for Shri Acharia to respond 

to your suggestion! 

13.01 tva. 

SUBMISSIONS BY MEMBERS 

(I) Re:Reported declaration of Anti-Hijacking 
Policy bylhe Government outside the Parlia-
ment while the Hou.e I. In 88sslon 
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MR. SPEAKER : Now, we shall take up 'matters of 

urgent public importance'. Prof. Vijay Kumar Malhotra. 

(/~terruptions) 

MR. SPEAKER : Please do not disturb the leader of 

your own Party. 

Prof. Vijay Kumar Malhotra. 

(inlerruptions) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : Mr. 

Speaker, sir, I want to draw your attention towards the fact 

that. .. (lnterruptions) 

(Interruptions) 

[English] 

MR. SPEAKER : Okay, Your concern for the Left is very 

much appreciatedl 

(Interruptions) 

[Translation] 

PAOF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, 

the Parliament session is in progress and the LoSt Sabha 

is also in session since 25th July. 

Mr. Speaker, Sir, the Cabinet has taken a decision on 

the Anti-Hijacking Policy in the night of the 14th August 

instant. What is this anti-hijacking policy all about, the 

leader of the House and the Government's spokesperson 

gave information to all publicity that night. As per the rules 

if the Lok Sabha or the Rajya Sabha is in session, then 

the announcement of any policy decision should be made 

in either House of the Parliament. After the 14th August, 

the House met on 16th and 17th also and today it is 18th 

but the Govemment has not deemed it fit to infonn the 

House about this anti-hijack policy whefeaa the leader of 

the House and the spokesperson announcecLabout it in 

the public and on the lelevisiol:\ as .weli. Tttough the 

policy matters involve various consequences, so it would 

have been better for the Govemment to have consulted 

th~ leaders of all the parties in that regard. BeSides. 

it should have given full details on the matter in the 

House. I do not want to go into the merits of the policy 

...(Interruptions) 

[English) 

MR. SPEAKER : I appreciate; ordinarily it should be 

done only that way. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA : I do not want to 

go into the merits of this policy. It is stated therein that· il 

a civil aircraft is used as a missile, it would be shot down. 

There are many such things in that policy and they may 

be good in the national interest but we do not have any 

details about it. It is the privilege of the House and it is 

also a question of propriety. Therelore~ any such policy 

d&cision should first be announced· in the House 

and therBafterit should be made public. We should not 
come to know about it through newspapers or any other 

medium. 

[English] 

Sir, do you have any direction go give? 

MR. SPEAKER : I said that ordinarily policy decision 
should be announced here, during the Session; and there 

is no doubt about It. BUt I will look into the details of It. 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIOUE) : 

I will convey the feelings of the hon. Member to the Minister 

concerned. 

[English] 

SHRI GURUDAS DASGUPTA (Panskut8) : Yesterday, 
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there have been 400 blasts in 62 out of 63 districts of 

our neighbouring country, Bangladesh. People have 

been killed and a ve~ large number of people have 

been injured. The incidents are indicative of the 

emergence of fundamentalist terrorism in our neighbouring 

State. 

MR. SPEAKER : We should not comment on some 

other country. We are a friendly country. We should not go 

into their internal matters. 

SHRI GURUDAS OASGUPTA : I am not commenting 

on that. I am only saying what the Government has said 

about Bangladesh. It is indicative of emergence of 

fundamentalist terrorist forces there. It is a matter of grave 

concern to us and definitely it is a matter of grave concem 

to Bangladesh also because we have a very long land 

frontier with Bangladesh. There has been a complaint that 

there are a number of training. camps across the border 

which have been overlooked by the Government there; it 

is for them to inquire. What is my concem? My concem 

is that there may be infiltration of fundamentalist terrorists 

into India through West Bengal and Tripura. We teel 

extremely alarmed because we are coming from that State. 

The Government of that State has also expressed alarm. 

Political Parties are also alarmed. The immediate question 

is, the border needs to be well protected and for protecting 

the border, there needs to be adequate number, adequate 

contingent of security personnel provided by the Govern-

mo.nt of India. 

I have a very small but a very important complaint . 

All that has been requested all along is that the Indo-

Bangladesh border should be well protected. The 

Government of. India is not providing the adequate 

personnel to do it. After all that has happened there, we 

are all encircled by terrorists' activity. Only a few days back, 

we had seen what happened in Sri Lanka. We know what 
is happening in Pakistan? Therefore, I appeal to the 

Government of India to take note of what has happened 

yesterday in Bangladesh, draw a proper lesson and 

ensure that t8f'l'Orists' camps are abolished and border of 

India with Bangladesh along West Bengal and Tripura is 

well protected and necessary contingent of security forces 

are immediately sent there. 

MR. SPEAKER : Shri Prabodh Panda wants to 

associate with this. 

PROF. VIJAY KUMAR MALHOTRA: Sir, it is a serious 

matter. We want to associate with this matter. 

MR. SPEAKER : All the names. S/Shri Prabodh Panda, 

Lakshman Seth and Ramchandra Dome, who want to 

associate with this, will be recorded. 

(Interruptions) 

SHRI GURUDAS DASGUPTA : Sir, you may at least 

convey our feelings to the Govemment. 

MR. SPEAKER : The Government is here. 

(Interruptions) 

DR. RAM CHANDRA DOME (Birbhum) Sir, the 

Government should react. 

MR. SPEAKER : There is no scope for the Government 

to make a statement now. This is an important issue. We 

are all concerned about the security of our border. I am 

sure the Govemment takes note of it. 

(Interruptions) 

DR. RAM CHANDRA DOME : Sir, let the Government 

respond. 

MR. SPEAKER : He is enough troubled with the 

Parliamentary work. Do not add troubles for him. 

SHRI GURUDAS DASGUPTA : Sir, at least convey our 

feelings to the Govemment. 

MR. SPEAKER : Do you want to respond? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
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OF PARLIAMENTARY AFfAJRS (SHA1 BIJOY HANDIOUE) : 

Sir. this is a matter of a foreign country ... (#nlerrupNons) 

MR. SPEAKER : It is a matter of vital importance and 

that is why I have allowed it to be raised here. It is the 

Government's duty to take not of it. 

DR. C. KRISHNAN (PoUachi) : Sir, on behalf of MDMK, 

headed by our eminent leader Thiru Vaiko, I would like to 

draw the attention of the Government to the difficuhies 

faced by the coconut growers in my constituency Pollachi 

in particular and Tamil Nadu as a whole. 

For the last three years the monsoon had failed and 

there had been no rains as a resuh of which the coconut 

yield was very poor. This year, due to heavy rains the 

coconut yieJd is fine but the price of copra and coconut 

has fallen down. The coconut is sold at Rs.2 or Rs.3 per 

piece and copra is sold at Rs.30 per Kg. I went to the 

maritet to investigate the reason for this low price. I found 

that it is due to the import of de-oiled cake, which is 

imported under the brand as animal and pouhry feed. The 

de-oiled cake. which is imported, is again crushed and oil 

is extracted from that. The oil content of the de-oiled cake 

is up to 70 per cent. This way, the oil is smuggled into 

our country and as a resuh the price of the oil produced 

by our coconut growers has become very less. The coconut 

is also selling at low price. 

My request to the Government is that the import of de-

oiled cakes should be thoroughly investigated and 

regulated. 

I would request that the edible oil import should be 
restricted and export of coconut should be ~itted. 

SHRI BASU DEB ACHARIA (Bankura) : Sir, three years 

and four months ago an Inquiry Commission under the 
chairmanship of Justice Nanavati was constituted to 
inquire into the Guiarat carnage. But it has not submitted 

its report. In the meantime, the Additional Oirector-General 
of Police, Shri Kumar has filed two affidavits wherein 

he has stated that ... (Not recorded) was directly involved 

in that. 

MR. SPEAKER : It cannot be mentioned. You can say 

that he has made certain allegations. 

SHRI BASU DEB ACHARIA : He has aHeged It 
because there was a direction from the Government that 

the perpetrators of crime should be protected and no action 
should be taken against those who committed crimes and 
those who killed more than 2000 people. People were 
burnt alive. The Supreme Court of India and National 
Human Rights Commission have also indicted the 
Government of Gujarat. People of Gujarat have lost their 
relatives. A large number of children have become 
orphans. TIll date 61,000 people are still living under the 
open sky. They havt: not got justice. If justice is delayed, 
justice is denied. There should not be further delay. The 
-Commission should submit its report. People should know 
who has committed this crime and who is responsible 
for such a camage where more than 2000 people were 

killed. 

MR. SPEAKER You cannot dictate to a judicial 

commission. 

SHRI BASU OEB ACHARIA : Sir, I demand that the 
Government of India should see that the Commission 
which is inquiring into Gujarat carnage submits its report 
immediately ... (Interruptions) 

MR. SPEAKER : The Commission cannot be directed. 

I agree with you. You can only say that it should submit 
its report within the specified time. 

SHRI BASU DEB ACHARIA : The perpetrators of crime 
and persons who are responsible for such a crime against 
humanity should be punished. -

MR. SPEAKER: The House stands adjourned to meet 
at 2.10 p.m. and we wlU take up the National Rural 

Employment Guarantee BiR. 

13.12 hrs; 

The LaI< SBbha then adjoumed till ten minutes 
past Fourteen of the Clock 
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14.10 h .... 

The Lole Sabha re-ass9fflbled alter Lunch at ten 

minutes past Fourtee~ of the Clock 

(MR. SPEAKER in the Chaltf 

14.11 h .... 

NATIONAL RURAL EMPLOYMENT 
GUARANTEE BILL. 2004 

{English} 

MR. SPEAKER : The House shall now take up item 

No.15, namely, National Rural Employment Guarantee Bill. 

Dr. Raghuvanah Prasad Singh. 

Where is Dr. Raghuvansh Prasad Singh? I hope he 

is not unemployed! 

{Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARYAFFAIRS.(SHRIMATI 

SURYAKANTA PATIL) : Sir, Hon. Minister has come. 

{English} 

MR. SPEAKER : He is coming fully fortified. 

(IntBlTllplion$) 

{Translalionj 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH) : Mr .. Speaker, Sir, I beg 
to move: 

"that the Bin to provide tor the enhancement of 

livelihood security of the poor households in rural 

areas of the country by providing at least one hundred 

days. of guaranteed wage employment in every 

financial year to every household whose adult 

members volunteer to be unskilled manual work and 

for members connected therewith or incid~ntal thereto. 

be taken into consideration." 

SHRI THAWAR CHAND GEHLOT (Shajapur) : Mr. 

Speaker. Sir, in today's list of Business. the word is written 

as • Avyask" though it should be ·Vyask". I would like to 

i.,.Jite your attention to it. 

[English] 

MR. SPEAKER : Do you want to say something on 

this? 

{Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker. Sir, 

at the very outset, I.place on record my sincere thanks to 

you for giving your assent to introduce such a historic bill 

here in this House and obtaining the report after referring 

it to the standing CQI'I'Imittea and finally allowing it to be 

moved and passed in the House. Thereafter, I on my own 

behalf and on the behalf of crores of people of India 

especially 72 crores poor residing in India, thank the hon. 

Prime Minister and hon. Shrirnati Sonia Gandhiji for 

iMJ)iring, allowing and .encouraging me for bringing such 

a tandmat1t, village and pool' oriented historic legislation. 

I would also like to thank the Chairman of the 

Parliamentary Standing Committee, Shri Kalyan Singhji 

and other honourable members of the Committee for 

thoroughly examining the subject and giving recommen-

dations which helped us a lot in bringing it before the 

House and getting it passed. Sir, the leader of the house, 

Shrl Pranab Mukherjee was incharge of the Group of 

Ministers on this bill, he as wen as his colleagues of the 

G.O.M. deserved to be thanked for having serious 

deliberations on this bill for improving it further and 

this indeed, helped us in giving it the final shape, I also 

take this opportunity to place on record my heart felt 

thanks to all the leaders of lett parties for guiding and 

helping me in bringing this biH. I also thank all the allies 

of the U.P.A. as well as members of Samajwadi Party and 

SSP. 
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SHRI MOHAN SINGH (Dearia) After aU you have 

remembered us. 

DR. RAGHUVANSH PRASAD SINGH : You all have 

waited eagerty for the BiD to be presented and this Bill 

should be passed earty. I am thankful to the entire House 

for it. All the hon. Members have taken keen interest for 

its passing. AN have wished and made efforts lor 

introduction and passing 01 this Bill. 

Sir. on formation of UPA Government in May. 2004 the 

national common minimum programme was chalked out 

to fulfil the aspirations of people of country. The objective 

of this programme was to solve the problems present 

before the country. We are committed to that programme 

and that progralilme has been lauded by UNO and 

appreciated at national and international level. Our top 
priority under the said progremrne was to solve two major 

problems ·before the country i.e. unemployment and 

poverty. which are stigma on our country. Efforts have been 

made to address these problems through the said 

programme. besides efforts have been made to check 
migration from villages to cities as people migrate to cities 

in search of employment. Under the said programme at 

least hundred days guaranteed employment in a year will 

be provided to each family. This is the major &teps towards 

right to work and this national rural emp\oyment guarantee 
law wiJI be a great tool in fighting against poverty and 

~. Now in villages it is the talk that villagers 
will not have to leave village in search of employment. 

Now villagers will get employment in their viHages. The 
UPA Government has made it a law under which hundred 

days employment in a year is guaranteed to each family. 
I am going to give details in this regard. What are the 

problems of India In this regard I. would like to quote 

in the House few lines of a poem by poet Gopal singh 

Nepali: 

'Din gaya baras gaye yaatna gay! nahin. 

Rotian gerib ki pnlf1hna bani ffllhi. 

Shyam ki bansi baji. Ram ka Dhanus Chadha. 

Budh Ka bhi Gyan Badha, 

Nirdhanta gayi nahin, Nirdhanta gaya nahin." 

Sir, today what is the condition 01 India? A number 

of great people came here but poverty and unemployment 

situation is still existing in our country. There is one reason 

for this. Shri Malhotraji is sitting here. Our national poet 

Shri Dinkar has said-

'Swanon Ko Milta Doodh dahi, Bhookhe bachche 

Ithlate hain, 

Maan ki chhati se chipak-chipak Bachche Jaade mein 

Akulate hain." 

The next lines of the poem are like this-

"Doodh hi Doodh ho, Tumhara doodh khojne hum 

jaate hain, 

Hato vyom se megh panth. swarg loolne hum aate 

hain.' 

Sir. unless and until Inequality is removed and 

attention paid towards poor how poverty and unemploy-

ment can be rerrIOYed from villages? That is whY this Bill 

has been brought. There was a mention of poor household 

in our common minimum programme. Now the word 'poor' 

has been removed, We ~ve accepted people's demand 

and accepted suggestions given by the national advisory 

council and &tanding committee etc. 

Mr. Speaker. Sir, in it we have said not only the poor 

household but every household. A family member from any 

family who will seek work will be provided with work for 

hundred days guarantedly. 

In the seventh month of our coming to power Ihe food 

for work programme under our common minimum 

programme has already been started by Prime Minister 

from Ranga district 01 Andhra Pradesh on 14th November 

2004. the birth anniversary of Pandit Jawahar Lal Nehru. 

After that this historic bill has been introduced. I am calling 
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it historic because 14-15 years ago when Late Shri Rajeev 

Gandhi was Prime Minister the Panchayati Raj was sought 

to be strengthened through the 73rd Constitutional 

amendment. Through that Act holding elections for 

Panchayats were made compulsory in every five years. At 

present the number of elected representatives of Panchayati 

Raj in the country is 30 lakhs consisting of one-third 

representatives from women kind scheduled castes and 

scheduled tribes. To strengthen Panchayati Raj in India 

Article 243 of the Constitution was amended. It was the 

dream of Late Rajeev Gandhi under which the 73rd 

constitutional amendment Act was introduced, passed and 

enacted. 

Sir, I have called this bill historic because since the 

inception of the Ministry of Rural Development, this is the 

second Bill. First Bill was related to. Panchayati Raj and 

second is National Rural Employment Guarantee Bill 2004 

which has been introduced today for deliberation of the 

House. The Department of Rural Development is a 

department for the poor. There is not much scope for 

enacting law here. Therefore whatever BiH is being 

formulated is for the benefit and help of the poor and 

eradication of poverty. So, I called it a historic Bill. 

, Sir, people have demanded to· enforce it in the entire 

country. I would like to inform that food lor work programme 

is being run in the 150 districts of· the country. As many 

as 50 districts will be further added and the programme 

will be implemented in 200 districts. There are 600 districts 

in the country. In the next. five years this programme will 

be implemented in the entire country. As per the provisions 

made under this programme guarantee of employment will 

be given to the poor of the entire country. Efforts wJ1l be 

made to so that such a situation do not arise when 

unemployment allowance Will have to be paid, but in case 

such situation arises when a person comes seeking work 

and if 15 days employment can not be provided to him, 

unemployment allowance will, be paid to him. I would like 

to teH the amount of unemployment allowance which is to 

be paid. This will be equal to the wages of 100 days 

employment. Therefore, Panchayati Raj will have very 

important role in its implementation at block level and 

district level. The elected representatives are entrusted with 

the duty of registering the labourers identifying the 

schemes and sanctioning the work. A programme officer 

will be recruited to assist them. 

How much wages will be paid. The rate of wages 

widely differs throughout the country. At some places it is 

Rs.401-, Rs.50/-, Rs.6OI- and also Rs.1341- per day. The 

original Bill stipulated minimum wage prevailing in a 

particular state will be implemented. But after much 

deliberation it has been proposed to keep the minimum 

wage at Rs.60/- throughout the country. We have 

introduced an amendment to that effect and minimum 

wages will not be less than do Rs.SO/-. There will be 

uniformity in the wages throughout the country, provision 

to this. effect has been made in this. 

It was decided which works will be taken under it. Mr. 

Speaker, Sir, a Committee has been constituted under your 

Chairmanship on the issue of water. Hon. Prime Minister, 

while addressing the nation from the ramparts of the Red 

Fort had mentioned that a severe crisis is imminent in the 

country over water. Therefore, top priority has been 

accorded to water conservation, drought proofing, flood-

proofing, forestry, irrigation, construction of canals - all 

these things are included in that which will. have all kinds 

of works. Despite that if something is left out then in that 

case a new work can also be added to it after consultation 

with the state Govemment. But one thing is for sure that 

employment has to be provided in the villages and to the 

poor people of the villages at any cost. Such a provision 

has also been made in it. 

Then a question of including new works by the Central 

Govemment in consultation with the state Govemment 

arose. It was decided that the Govemment land will be 

used fotwork. Later, it was decided that the work can be 

carried out in the land of scheduled castes and scheduled 

tribes also besides the Govemment land. It was further 

decided that this will not be sufficient and the beneficiaries 

under the land reforms, who get 1-2 acres of land. would 

also be included. Similarly, a provision for work on the land 
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[Or. Raghuvansh Prasad Singh) 

of the people living below poverty line and who are eligible 

10 be covered uncler the Indira Awas Yojana. has also been 

made. A provision has been made in it so that there is 

~ dearth of work and people get wages besides creation 

of permanent asset leading to generation of sustainable 

employment. 

Further, there is a question of control and monitoring. 

It was said that there will be shortage of fund. But, we will 

ensure that there is no lack of funds and there is a 

provision of State Guarantee Fund in it. The State 

Governments were apprehensive that there may be 

shortage of funds or there may be delays in work, and that 

they win heve to give unemployment allowance in case 

there wiD be delay in receiving of funds from the Central 

Government. States were ass.,,-ed that attorney fund will 
be paid in advance by the Centre and deposits will be 

kept in the Stales. FtrSt of an lack of funds wiD not be 

allowed and even if it happens then we wiD make a 
provision in the rules that penalty is not imposed on the 

state and that the state is compensated. Thus, we will not 

let the State Governments make losses or get burdened 

because we need cooperation and support of the State 
Governments, Panchayati Raj Institutions and intellectuals, 

sociologists. economists, NGOs in the country since it is 

a matter related to villages and the poor people. This work 
cannot be accompIiahed without assistance and support 

of all. Assistance of all hon. Members is needed for 

monitoring. Whenever something related to viUages is 

taken UP. a question is raised invariably as to where from 

the money will come. Some people are feeling too much 

worried about as to from where the money will come as 

70-72 crure people live. in 6 Iakh villages. 

These people have their share in the treasury of India 

yet we ask as to where from the money wiD come. It is 

a work needing brave hearts and intelligent brains. Indian 

can not march ahead through rhetorics HIce 'India Shining'. 

Three-four days back, han. Prime Minister had aMounced 

from the Red Fort - 'Rozgar badhao. Garibi Hatoa'. But, 

rural India can not be developed only through slogans 

alone. Hon. Prime Minister had made announcement on 

1r.th August;and. today. the Employment Guarantee Bill is 

before us. I have seen the budget fOr the last few years 

having just 2000 crore or 4000 crore rupees. And now the 

UPA Govemment is in power and the budget for the Rural 

Development Ministry wast6000 crore rupees last year. ' 

Now, it has been enhanced to 24000 crore rupee$ this year 

where the fund would come from for the implementation 

of the Rozgar Guarantee Scheme is a off repeated query. 

The second point is that though the funds are released 

for the 'development viHages, gross irregularities have 

been noticed in the spending of these funds,.,This Bill would 

leave no scope for corruption and bungling three things 

i.e. strict vigilance, peoples participation transparency have 

been enswed in it Besides co-operation as well as 

guidance and actiYe participation of a/l the hon. Members 

is needed in it. Every penny which will be sanctioned from 

the centre should reach tONrai poor. Such provision has 

been made in the BiD. There will be accountability of 
Panchayats in it. Rights have been given to Gram Sabha 

under it because they are constitutional bodies. In. section 

343 there is a mention that Gram Sabha can solve all the 

problems. Gram Sabha can not· be dissolved. Lok Sabha 

and Legislative Assemblies can be dissolved but there is 

no provision for dissolution of Gram Sabha. It is a 

perma~ body. It is an assembly of a village. There is 

a provision of social participation in it. There should be no 

bungling and money should n38Ch to the rural poor and 

permanent asaets should be created and there should not 

be any fall in quality. Mahatma Gandhi had said untill 

villages are developed 1he.country cannot developed. India 

is a c:ountry of villages. UntiH and unless villages are made 

prosperous the dream of bringing India in the row of 

leading countries of the wor1d by 2020 cannot be fulfilled. 

We have a vision in this regard. Until and unless our 

villages are developed we cannot come in the comity of 
ledding countries of the world. There is a need to wage 

a war against unemployment and poverty and this Bill is 

a concrete step towards that. There will be a programme 

officer also for this. The Members of district panchayats will 

have a watch over him. The fifty labourers left out would 

be provided job compulsorily. Aperspective plan has been 
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formulated for overall development of villages. There will 

be 00 shortage· of work under food for work action plan 

and there would be no shortage of funds and employment 

guarantee law will be implemented for which cooperation 

from all quarters is needed ... (lnterruptions) 

MR. SPEAKER : You please listen to the hon. 

Members. 

(Interruptions) 

DR. RAGHUVANSH PRASAD SINGH : I request the 

House to have a serious discussion on this historic Bill 

and pass it. This message should go to the villagers that 

employment guarantee law has been enacted and the UPA 

Govemment which is committed for the common minimum 

programme is implementing the said programme. This will 

pave the way tor development of villages. villages will 

prosper and it will help in eradication of unemployment 

and poverty. Many a hurdles may crop up in its way. 

National Poet Dinkar has written-

'Vasundhara Ka Neta kaun hua, Bhhokhand vijeta 

kaun hua, 

Atulit yescreta kaun hua. Navdharm Preneta Kaun 

huna, 

Jisne Na Kabhi Aaram kiya, Vighnon mein rahkar kam 

kiya 

Garibon ke liye sangram kiya, Rozgar kanoon ko 

anjam diva 

Employment Guarantee kanoon jindabad, Grameen 

Vikas aur Grameen Samridhi Jindabad, Jindabad. 

[English} 

MR. SPEAKER : Motion moved: 

"That the Bill to provide for the enhancement of 

livelihood security of the poor households in rural 

Bfeas of the country by providing at least one hundred 

days of guaranteed wage employment in every 

financial year to every household whose adult 

members volunteer to do unskilled manual work and 

for matters connected therewith or inCidental thereto. 

be taken into consideration." 

[Translation] 

SHRI KALYAN SINGH (Bulandshahar) : Mr. Speaker. 

Sir, I would like to thank you for giving me an opportunity 

to speak on a very important Bill. I rise to deliver Sabha 

for my maiden speech co-incidently perhaps it would 

also be the maiden speech in the House by Sm!. Sonia 

Gandhi. 

I accept that the Govemment has introduced a very 

very important Rural employment Guarantee Bill. I would 

like to congratulate the han. Minister on two counts. 

Bringing forward this Bill is an act that is tantamount is 

the tacit approval by the Government for the lirst time in 

50 years that so long as villages aFe not developed. the 

country cannot progress. I have stood here not just to 

criticise. but rather I want to speak my mind. Out of last 

58 years, congress remained in power perhaps for 45·50 

years. But in today's situation in the country. the villages 

are in a very bad shape. they are lagging behind. Who 

is responsible for this situation? Why was not this fact 

recognised earlier that until the three lourths population 

of the country living in villages is uplifted. this country 

cannot progress . ... (lnterruptions) 

MR. SPEAKER : You please address the Chair. 

(Interruptions) 

SHRI KALYAN SINGH: I would like to congratulate for 

finally adopting the right approach though after a delay of 

45-50 years. Till now the 'Garibi Hatao' (remove poverty) 

slogan of the congress had kept the country under illusion. 

They fought and won elections on this plank as well. The 

generat public failed to undetstand that it was nothing 

more than rhetoric. I am happy that the hon. Minister has 

accepted today that,poverty cannot be removed by merely 
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IShri Kalyan Singh) 

hurling the slogan of removing poverty. Unless the root 

cause of a problem is addressed it remains unresolved. 

Poverty, per se, does not have independent existence. 

Rather poverty is the consequence of unemployment. A 

man who gets employment gets wages in retum and it 

brings prosperity to his home, conversely, a man who does 

not get employment cannot eam money and that brings 

poverty to him. Therefore, if we want to remove the stark 

poverty in the country. We will have to first remove the 

cause i.e. unemployment. 

Mr. Speaker, Sir, I accept that the Rural Employment 

Guarantee Bill is a step in this direction. You termed this 

Bill as a historical one. , agree, this is historical as this 

is being introduced for the first time. I have no objection 

to your saying that this is very important. This is not merely 

important rather very important. But certain shortcomings 

and flaws are there in it, certain provisions have not been 

made in this Bill which would make it historical, important. 

successfut and effective and capable of addressing the 

problems of unemptoyment. 

Sir, this Bill had come up before the Standing 

Committee. The Standing Committee interacted with public, 

experts, economists and the State Govemments on the 

basis of which we considered 33 issues and made 53 

recommendations. I am proud to say that all the 

recommendations and the entire report of the said 

committee is unanimous. There is no difference of opinion 

on any of the issues. I hoped that the Govemment would 

attach some importance to the unanimous report of the 

Committee. But I am sorry to say that except some less 

important things. the recommendations which could bring 

about revolutionary changes. major changes in the 

economic policies especially related to rural areas. have 

been ignored. 

Sir, the first thing is that this Bill has been introduced 

without preparation. It shou1d have been introduced with 
due preparation in this regard. So far 88 I know, that 

Government does not have any data regarding unemplOy-

ment. The Govemment should have leamt its lessons from 

the six schemes launched earlier. I want to ask as .to 

why Ihese schemes failed. Was there any flaw in the 

deUvery mechanism? Why our funds to the tune Of millions 

of ru~s went futile without giving any relief to the 
people? 

Mr. Speaker. Sir. the first one was Jawahar Rozgar 
Yojana which failed. The second was Employment 

Assurance Scheme. followed by Jawahar Gram Samridhi 

Yojana and Sunishchit Rozgar Yojana which also failed. 

The next was 'Food for Work' scheme which also failed 

due to corruption. After these. Sampooma Gramin Rozgar 

Yojana was launChed. I want to know whether the 

Govemment has taken any review of these schemes. 

Whether the Govemment has made any asse&sment with 

regard to these schemes and leamt anything therefrom 

which could be guiding pOints while introducing the 

present Bill. I mean to say only that the present Bill has 

been introduced without preparation and the Govemment 

has not leamt anything from the experience of ear1ier 

schemes. 

Sir, these schemes were meant to create employment 

opportunities in the rural areas but these have failed. It 

would be my pleasure if these schemes had succeeded 

in creating employment opportunities in rural areas.' But the 

Govemment had to introduce this Rural Employment 

Guarantee Bill. I have already said. I welcome this 

Bill. 

Sir. neither any assessment has been made with 

regard to failure of those schemes nor have they 

considered the faulty delivery mechanism in order to know 

the number of beneficiaries and the expenditure incurred 

and whether the Central Govemment or the concemed 

State Govemments or the bureaucracy is responsible lor 
failure of those schemes. 

Several Schemes have been framed to create job 

opportunities In the rural areas in the past and ultimately 

all 'these schemes have been failure. I have gone through 

the entire Bill and the Government has not leamt any 



349 NationatRuraJ Employment SRAVANA 27, 1927 (Saka) Guarantee Bill. 2004 350 

Je88Ql1 therefrom and has again brought about this BiD 

without adequate preparation. 

Maharashtra employment scheme was framed in the 

year 1978 in Maharashtra and perhaps the Bill which has 

been introduced has something as the basis. What is the 

fate of the Maharaahtra.employment scheme framed in the 

year 19781 The committee asked the officers as to what 

was their assessment about Maharashtra. To that I was told 

that they had written several times to Maharashtra in this 

regard but to no avail. As per my information, the Auditor 

General of Maharashtra has only once evaluated or 

reviewed it in the year 1980. About 24 years have elapsed 

and till today, no review or evaluation of this scheme has 

been undertaken to know as to what has been its results 

or outcome or as to how many job opportunities have been 

created thereunder, or as to how much money has been 

spent thereon. You please undertake the correction. 

'" (Interruptions) 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 

V. PATIL) : Speaker, if you allow then. 

[English} 

MR. SPEAKER : He has yielded. 

[Translation} 

SHRI SHIVRAJ V, PATIL : This scheme has been in 

force since 1974 and not since 1978 and has since been 

continuing. There is comPlete information as to how many 

people have got employment thereunder. Not only that, 

there is Legislative Assembly Committee which visit the 
places every year to get informatiOn and puts a report 

EMtry year on the table of the assembly ... (lnterruptions) 

SHRI PRAKASH PARANJPE (Thane) : The labourers 

do not get anything . ... (Interruptions) 

MR. SPEAKER : Shri Kalyan.Singh ji, please speak. 

(Interruptions) 

{English} 

MR. SPEAKER : Please do not interrupt his maiden 

speech. A very senior leader is speaking. Let us listen to 

him carefully. 

[Translation} 

SHRI KALYAN SINGH : Sir. I have also gone through 

that scheme of Maharashtra to some extent and I have 

reached the conclusion that the scheme has been a utter 

failure in realising its stated objectives. Hon. Shri Shivraj 

V. Pam is supporting that. Had this kind of wrong support 

not been lent to certain schemes or issues then the country 

would not have been in the condition it is today 

... (Interruptions) I have come out with quite a revolutionary 

suggestion. The Bill introduced by you earlier, had the BPL 

angle. It had a provision relating to poor household and 

you omitted the word 'poor' from that. Thanks. a good thing 

was done. But now it has been decided that one able 

00died adult from each whether the family is APL or BPL 

will be given the job. These are the excepts of the speech 

of Smt. Sonia Gandhi delivered at public raUy, published 

in the newspapers. III am wrong, Smt. Sonia Gandhi ji may 

correct me. It was being conveyed in the speech that the 

Employment Guarantee Scheme will be applied univer· 

sally. Namely. people who are able, I am talking about rural 

areas, and who come to seek employment, will be 

provided employment. 

It has not been universally applied at present. One 

person from each family will be provided employment. As 

a result large families will be in a disadvantageous' 

position. In India we have a tradition of joint family but such 

families will be at disadvantage. The definition of family 

given by him is as under: 

{English} 

"Further, even after, amendment the entered benefi-

ciary is the family." 

As per the definition given above incentived is 
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beneficiary instead of the family. I thought individual newly 

be treated as unit but it has not happened. Clause 2 (f) 

of this bills says: 

"Household' means the member of a family related to 

each other by blood, marriage or adoption and 

normaRy residing together and sharing meals or 

holding is commOn ration card." 

Owing to the prevalence of point families, the number 

of family membefs is quite large and only one person 0' 
such family will·. be provided employment. The minimum 

wages presc:ribed in this scheme is As. Sixty per day. For 

hundred days it this figures comes out to ten ·1housand 

rupees or five hundred rupees every month. Our Prime 

Minister is an expert in financial matter and beside him 

is sitting. Shri Pranab Mukherjee, who also is an expert 

in the field of economics. I would like to ask both the 

experts in economic matters whether in this age of soaring 

prices a meagre amount of six thousand rupees per annum 
or As. five hundred per month's is enough for the 

sustenance of a family as has been provided? can it bring 

any change in their lives? Will it provide good clothes to 

their children? Can it buy them medicines when they tal 

it? Whether these chikIren can get good education? If yes 

"hen I have nothing to say. I am not an economist, but by 

and large I know that a family cannot be sustained with 

that amount of money in these times of soaring prices. 

Hon'ble Ranguvansh Prasad Singh jee, how can it be 

called historic? .• (lntenuptions) Let me speak first then the 

hon'ble Minister will reply. I emphatically demand that the 

Government roost contlider to apply it universaHy. Universal 

appfication of the scheme should be carried out. 

The other thing I would like to ask is whether any 

women wiU get employment under this scheme? The issue 

of 88Iecting a person from a family to get employment win 

create bicIc8ring in the family. Further: wiH that. membe~ of 

the family necessarily expend the moneys earned by him 

on the members of entire family? In such situation no 

person win choose any women to get .employment. 

Similarly, a handicapped member of a family win not get 
employment. Then how it is a historic Bill? When physically 

challenged and woman will not get employment how it can 

be historic? 

There wiH be disintegration and·blckering in the family. 

There will be no peace in the family. There is one men. 

thing. 

Through this Bill you want to have this right that the 

Govemment can, whenever it wants to, or remove it from 

any area. If this happens then we are not ready to give 

this right to the executive. If some change or amendment 

is to be carried out, then the Parliament is the legitimate 

forum for carrying it out. Since the Parliament is passing 

a Bill, only it can make changes in it. 

DR. RAGHUVANSH PRASAD SINGH : It has been 

accepted. 

SHRI KALYAN SINGH : I thank you if it has been 

accepted but what if we do not got that! Earlier, there was 

no time-limit as to in how tnuch time it will be implemented 

aU over the country. You said five years but then why not 

four years! Neither I and perhaps nor you know about 

future. Everybody is making a guess, therefore. I am 

pinpointing that you have pelhaps said that it would be 
implemented in the 200 districts first. This scheme should 

also be·impIemented centopercent in the remaining districts 
in the next four years. No time limit was fixed eartier and 

now five years limit h_ been fixed. My suggestion is that 

it should be made four years ... (InterrupIIonS} I WOUld every 

say that it .houId be done with in two years. But, since 
more and more people should be included in the scheme, 
then, the time of remaining four years of the tenn of the 

current House should be fixed for it which will not be 

uncomfortable for anyone. 

I had given one more amendment which you have 

accepted partially that the· importance which should have 

been given to the Panchayati Raj in it was missing from 

it. Now, you have given the importance to Panchayati Raj. 
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It . is a good thing that Gram Panchayat has been asked 

about the selection of work and implementation of the 

scheme. But, you have made provision of a programme 
officer, • bureaucrat above Gram Panchayat. Fifty percent 

of the work will be allotted by that· officer. Gram Panchayats 

should be given the right to choose the project works to 

be implemented alongwith those providing employment 

opportunities to the people. Besides the right for selection, 

Implementation, supervision and monitoring of various 

works should vest in Gram Panchayats. You can note that 

further bureaucratization of any system will lead to Its 
failure. You should make it free from bureaucracy. You 

should rely on the elected members of Gram Panchayats 

and entrust them with the work. Again there is no mention 

about Gram Sabha. My contention is that the Gram Sabha 
shoufd be given rights for conductiny social audit. We all 

know that thera is difference in a Gram Panchayat and a 

Gram Sabha. Gram PanchaYllt consists of elected 

members while Gram Sabha consists of the people having 

their namas in the voter list. Gram Panchayats should 

select all the works and see their monitoring and 
implementation. achievements. expresses and the number 

of people getting employment. Gram Panchayat should 

present before Gram Sabha a complete amount of all the 

works and whether they were completed within time limit 

or not. 

15.00 hra. 

When we will talk about social audit then we should 

not have preconceived notion that everyone is dishonest. 

Honesty will prevail if Gram Sabha holds its sitting. But, 

Gram Sabha do not have any role to play ir: it. Therefore, 

it is necessary for the audit that Gram Sabha is given rights 

in it, only then this scheme win be completed. "The scheme 

of the people, by the people and for the peopte" Gram 

Sabha is an important unit. 

Sir, as far as the question of expenditure is concerned 

and if you are really serious for implementation of the 

schame, then the cent percent expenditure burden of the 

scheme should be· borne by the Central Government as 

this acherne is of the Central Government. 

The government have put ten percent expenditure on 
the State Governments. We all are aware as to what is 

the financial condition of States? Some States are even 

not in a position to pay salaries to their employees and 

developmental works therein have come to a standstill and 

despite all this you have put ten percent expenditure 

burden on them and as such how this scheme will be 

successful? As a result of all this those State Governments 

will not be able to implement this scheme. This is a good 

scheme and it is Central Scheme. Therefore lor its proper 

implementation the entire expenditure on this scheme 

should be borne by the Union Government and expendi-

ture burden of this scheme should not be put on the State 

Govemments. 

The responsibility 01 payment of unemployment 

allowance should be given to the State Governments. In 

case 01 non-implementation of the scheme or non-

availability of work under this scheme the onus of payment 

of unemployment allowance should be on the State 

Govemment so that the State Government may implement 

this scheme otherwise they would have to pay unemploy-

ment allowance. 

I don't know as to whether you have made It clear or 

not that the State Govemments will have to pay the fufl 

allowance if work is not provided even for fifteen days. If 

work is not provided lor fifteen days, twenty fi\'e per cent 

of the pay lixed will have to be paid as allowance. Similar1y 

fifty per cent of the pay fixed for remaining period will have 

to be paid as allowance. You have said full allowance will 

be paid. 

DR. RAGHUVANSH PRASAD SINGH : This will 

be appUcable if work is not provided during the entire 

year. 

SHRI KALYAN SINGH: If work!s not provided for thirty 

days continuously, fifty percent of basic salary should be 

paid as allowance and il work is not provided for the entire 

period then seventy five percent of pay so fixed should 

be Paid as· unemployment allowance. 
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You have said that. fifty person are needed to start a 

new work. I would like to know the rationate behind fixing. 

There may be certain item of wort<s in. villages which need 
only ten p8QpJe. H there is no wort< for fifty people the 

scheme will not be started. Why don't you make it flexible? 

The . provision should be make to the effect that the wort< 

will be started if the wort< is available for ten people only. 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD 

YADAV) : It. will be included in the rules. 

SHRI KAlYAN SINGH : Include it in whatever rules you 
intend to include it. but Jet me make my point. 

Sir, wont on any project will be u.ndertaken when there 

will be fifty people. Sir, which project will need fifty 
persons? It means neither there will be any project which 
will need fifty persons nor any such project will be 

implemented. You should reduce this condition of fifty 

persons to a practical level. Sir, I suggest that small projects 

can be started with ten people if the project can be 

executed by ten people. Provisions should be made to 

provide wont to women under such projects. There was 
much hype that 33 percent reservation is being made for 

women. under the Rozgar Guarantee Yojana. This was the 

front page news item of newspapers ... (lntfJrruptions) This 

Amendment has not been made so far and this is wl}at 

we are saying please do it. If YQU are doing it well and 

good. Shri Nabiji, we ~re asking ~ou to do what you have 

not done 80 far and if you are going to do that we will 
congratulate you. You have said that funds to the state will 

be withheld where this scheme will not be irnpJernented. 

~ have said that in case this acheine is Implemented 

in one district of a state and is not implemented in the other 

two districts of same state the funds meant for such states 
will be withheld and funds win not be provided under the 

said 8Cheme. What does It mean? 

If it is beinl not iq)Iemented, ~ is because of some 

officers, certain deficienciea on the part of states or cet'taln 
lacunae in the delivery rnechaniiJmor It is being not 

implemented because Central Government is not releasing 

funds In time - but who are facing the consequences? The 

poor man who is innocent is punished. He is ready to wort< 

with his spade. If he refuses to wort< it is his responsibility. 

I am asking who is responsible? whether the officer or the 

State Government or the de/ivery mechanism is resp0n-

sible? There have been certain shortcomings in them. The 

Central Government would not have released the funds. 

Bbt why the poor labourer' should be punished for this? 

I would like to know whether he would carry out certain 

amendments in this regard? 

I would like to suggest that if any officer, bureaucrat 

is guilty regarding the implementation of the scheme 

and if he is found guilty after an inquiry, provision of 

Rs.5OOOI- fine and 3 months imprisonment be made for 

this if hon'ble minister, at all wants to get the scheme 

irr.pIemented. Otherwise this scheme will also meet the 

. same fate. If a Panchayet is entrusted with some wort< and 

it fails to perform it he may disqualify the persons 

responsible for it from contesting election for fIVe years. 

Unless such stringent restrictions are imposed, the cent 

percent implementation of the scheme cannot be ensured 

and the benefits of the scheme will not reach to the 

common people. 

Sir, • I would conclude after elaborating my last 

point. We are concerned about the poor people residing 

in rural areas but there are urban poors also. All city 

dwellers are not prosperous. When we raised this issue. 

we were told that probably Government is to introduce a . . 
separate employment Guarantee Scheme for the urban 

areas. 

It would have been a positive development if 

govemment had introduced an employment Guarantee 

Scheme for the urban poor along with Rural Employment 

Guarantee Scheme. If he has not done it so far I request 

him not to do injustice with the urban poors. Similar 

scheme should also be introduced for them. 

Sir, I have tried to point out all the necessary steps 
which may be taken to make this Bill historic. effective. 
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comprehensive and to bring true social and economic 

refonn in rural areas. 

With these words I conclude. 

[English} 

MR. SPEAKER: I compliment on your maiden speech. 

(Interruptions) 

[Translation] 

SHRIMATI SONIA GANDHI (Raebareli) : Mr. Speaker, 

Sir, I rise to support the National Rural Employment 

Guarantee BUI. 

SHRI MOHAN SINGH : Thanks for speaking in Hindi. 

SHRIMATI SONIA GANDHI : My entire speech is not 

in Hindi. 

PROF. VUAY KUMAR MALHOTRA (South Delhi) : In 

Hindi version 'minor' is written. While the provision is to 

provide employment to a 'major' in a household. This 

should at least be taken care of in Hindi. 

MR. SPEAKER : You should look Into it. 

SHRI THAWAR CHAND GEHLOT (Shajapur) : Mr. 

Speaker, Sir, I had also raised this point in the beginning. 

... (Interruptions) 

[English] 

MR. SPEAKER : You should look into it. 

(Interruptions) 

MR. SPEAKER: This is a very important Bill. Everyone 

heard Shri Kalyan Singh very patiently. 

(Interruptions) 

[Translation] 

SHRIMATI SONIA GANDHI : Mr. Speaker, Sir, I think 

that·it is an historic moment. Today, we are fulfiDing the 

moat Important promise we have made in Congress Party's 

manltesto of 2004. Today, we are fulfilling the most 

important resolution of our UPA Govt's National Common 

Minimum Programme. The People living in the rural areas 

in the country or who often tour those areas, know very 

weD that a large number of people there need employment 

and how desperately they are wandering in search of a 

meaningful work. The shortage of infrastructure clearly 

visible there. We are trying to find solution to both of these 

problems through the important BUI on National Rural 

Employment Guarantee and making efforts to bring about 

change In our villages because we ail know that two thirds 

of our brothers and sisters live in those villages. We are 

making a beginning to give them their legitimate right 

through this Bill so that they may live a better life in future. 

We had first discussed the present fonn of the National 

Rural Employment Guarantee Programme at the Congress 

Chief Minister Conference held in Guwahati in 2002. It was 

discussed again in Mount Abu and in Srinagar conference 

in 2004. We ali felt that providing employment guarantee 

and increasing the basic infrastructure in rural areas are 

very necessary. Thus, such a Bill became the Central issue 

of our Party's Manifesto of 2004. 

Mr. Speaker, Sir, in 1970's when there was drought 

crisis in Maharashtra, the then Chief Minister Shri V.P. Naik 

and a Gandhian Shri V.S. Pagani had implemented an 

Employment Guarantee. Scheme in Maharashtra with 

Indira ji's support. Efforts were made to implement this 

scheme at the national level in the ensuing years but it 

could not take place due to one reason or the other. I 

remember that Indira ji had started Rural Landless 

Employment Guarantee Programme in 1980 and In 1987 

Rajiv Gandhi ji had started the Jawahar Rozgar YOjana. 

After that, Employment Assurance Scheme was started in 

120 backward districts in 1993 when Dr. Manmohan 

Singhji was the Finance Minister in the Cabinet of Shri P.V. 

Narsinhrao ji. In all these programmes, the basic principle 

was limited to the executive guarantee of employment but 

our National Rural Employment Guarantee Programme is 

based on the principle of legal guarantee just like the 

Employment Guarantee Scheme of Maharashtra i.e. it wiN 

be implemented like a legislation. 
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Mr. Speaker, Sir, as Raghuvansh ;i said and Kalyan 

Singh ji has aIsQ said that this em has been Pf8P8I8d aftet' 

having long discussions with the social activists voluntary 

organisations, experienced administratol$ and with the 
people living in .the rural areas itself. NAC has got on 

apportooity to look Into and understand its main points In 

detail. 

Standing Committee and the Ministry under 

Raghuvansh ji including other ministries have given 

serious consideration to in addition to exhaustive public 

debate f' this issue. This BiR is an example of cooperation 

between the govt. and the society keeping all the political 

differences on the bay. It might have taken 14 months to 

introduce this BiI but this long time has been fuHy and 

property utiIiaed.. In a way, the UPA Govt. had launched 

the National Rural Employment Guarantee Programme In 

the form of ·Food for Wort(' programme In 150 of the most 
backward districts of the country. While ref8rIng to ·Food 

for Wort(' Programme, I am constrained to remind the 

House that three yeal$ back we had food grain stock of 

more than 60 million tones. At that time, many states 

particularly the Congress ruled states were constantly 

suffering from drought. At that time our party, the Congress 

Party, requested the NDA Govt. time and again to launch 

a National Programme i.e. "Food for Wor1<" as a National 
Employment Guarantee Scheme which could save lakhs 

of lives. Our godowns were fun of food grains while people 

were starving. The NDA Govt. turned deaf ears to our 
~ . •.• (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, 

what is this, what politics is this? ... (Interruptions) 

MR. SPEAKER : You pJease sit down. Malhotra ji, you 

can convnent when you make your statement. 

SHRtMATI SONIA GANDHI : Malhotra ji, you 
please give your reply 1ater • ...(lnteITfJptioIw) There is no 
problem. 

MR. SPEAKER: Malhotra ii, you speak when you get 

your chance, there is no problem. 

(Interruptions) 

MR. SPEAKER : This is not fair. Interrupting like this 

is not fair. You people sit down. 

SHRlMATI SONIA GANDHI : Mr. Speaker, Sir, so we 
the congress and UPA people are proud and happy with 

introduction of this Bill as this is an attempt to extend help 

to·those who 818 really in need of the same. 

Sir, I would like to state very briefly the benefit of the 

Employment Guarantee Scheme of Maharashtra. I have a 

report having figUres with me. With the Implementation of 

this scheme, the agricultural labourers got higher wages. 

Their living standard especially of women has improved 

a lot. I want to give some more figures. approximately 40· 

50 percent of the workers under this scheme are women. 

Farm production has Improved even in the areas where 

there are no Irrigation facilities. Perhaps. many people are 

not aware of the fact that during 1990 decade approxi· 

mately 10 lakh hectare of land has been made cultivable 

for horticulture purpose with the implementation of this 

scheme. 

{English] 

Mr. Speaker, Sir, there are numerous significant 

features in this Bill, but to my mind, there are three vital 

ones, which I would like to highlight. First, elected 

panchayat institutions have been given a pivotal role. This 

programme WOUld. therefore, lead to the financial and 

administrative empowerment of panchayat bodies as well. 

Second, the Bill goes beyond traditional civil work. It 

includes watershed development, renovation of water 

bodies, desalting of tanks, afforestation and wasteland 

restoration and, for the first time, irrigation works can be 

. taken up on lands owned by members of the Scheduled 

c.t.. and the Scheduled Triba and also the women 

labourers win be given priority. Third, the Bill clearty 

prohibits, and I think this is a very impOrtant aspect of this 
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8in. the engagement of contractors for the execution of 

works,. 

These signifICant features apart, a most important thing 

to keep in mind is that this Act is coming into force against 

the background of the UPA's Right to Information Act 

passed in this House three months ago. Now, this is an 

Act far more progressive than the previous one. The new 

Right to Information Act will. therefore, enable social audit 

and greater public scrutiny of the programme. It will ensure 

.greater accountability of panchayat bodies and district 

administrations as well. 

For example, the muster-rolls will no longer be kept 

secret, and budgets and works will have to be made public. 

All these measures together would ensure that only those 

who really need work would be employed and only 

those schemes required by the community would be taken 

uP· 

Mr. Speaker, Sir, the employment guarantee 

programmes are no substitute for sustained economic 
growth, and we see economic growth and employment 

guarantee - with the help of such programmes - going 
hand in hand. We also do not see - like some do - such 

programme as a handout, as a dole, or as a populist give-

away. We see this Act as the human face of economic 

reforms making the process of economic growth more 

incluslve, more equitable. 

This programme is part of the congress Party's and 

the UPA's agenda for social transformation. It is part of an 

agenda, which in the last 14 months has seen 

unprecedented increased in public expencfrture, in eJ. 

ementary education, mid-day meals, public health, and 

women and child development It is an agenda to which 

all of us in the UPA Government are firmly committed. 

Mr. Speaker, Sir, our country is full of success stores, 

which inspire us. But there is stili widespread destitution, 
which pains and challenges us. Our country has touched 
great heights of endeavour. which, we, of course, acclaim. 

Yet, there is still vast deprivation, which we must all strive 

to eliminate. 

We all know only too well how inequitable and has 

unjust the lives of the poor are, especially, when we 

compare them to the excesses and the waste that we see 

all around these days. This National Rural Employment 

Guarantee Act is a response to the needs of crores of 

Indians whose right it is to a better life for themselves and 

for their children. 

A time will come, and, I hope, not too far in the future 

when there will be no need for such an extensive 

programme. But till such a time, I believe that we cannot 

just sit idle and hope that economic reforms alone 

will create adequate employment opportunities in rural 

India. 

Sir, I would just like to say two words on the financial 

implications of this legislation because there have been 

some critical comments. I believe that an economy, which 

is growing at 7 per cent per year, can and should find the 

resources for such a crucial intervention. Though it is for 

the Central Government to find the bulk of the resources, 

yet the States too have a key and critical role to play in 

its monitoring and implementation. 

I also do feel that we must use this momentous 

occasion to effect fundamental changes in Government 

expenditure to better support the larger social goals. I 

believe that we also need to consolidate many of our 

schemes and programmes. For instance, we now have an 

opportunity for using employment guarantee for irrigation 

and rural roads, which are very much part of the UPA 

Government's 'Sharat Nirman. 

Mr. Speaker, Sir, as someone who has implicit faith in 

this Bill, I also acknowledge that there has been some 

cynicism and concern about it. These doubts. I feel, cannot 

just simply be dismissed, and they have to be addressed. 

Let us be frank with ourselves. Our programmes do 

not always work out the way they are planned or they are 

intended to be. The benefits do not always reach the poor. 

Delivery systems claim too large a share of the outlays. 

While the Central and State Govemr1lents must bring about 
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innovations in delivery systems, political parties cutting 

8CI08S party lines, all 01 us, must play a more proactive 

role in monitoring and mobilisation. I believe, above aU, 

we need to rid ourselves of the ·sub chalta hat attitude. 

Mr. Speaker, Sir, before I conclude, I want to personally 

thank our Prime Minister under whose leadership this Bill 

is being introduced for his steadfast support to it and to 

its objectives. He has had to balance various consider-

ations; but in standing firmly behind this BiU, he is standing 

up for crores and crores 01 our people whose lives depend 

on its successes. 

Mr. Speaker, Sir, we are passing, maybe, on Monday, 

a truly radical law, a law which has far-reaching and 

profound consequences. But the real challenge begins 

how in making sure that the legislation works in the 

manner it is meant to, in a manner that will tangibly 

impact the lives of crores of our brothers and sisters in 

rural India. 

To this I am personally committed. To this the Congress 

Party is committed. To this the UPA Government is 

committed. 

[Translation] 

SHAI HANNAN MOLLAH (Uluberia) : Hon'ble Speaker, 

Sir, I am grateful to you giving me an opportunity to speak 

on such an Important Bill i.e. National Aural Employment 

Guarantee Bill. I rise to support this Bill on behalf of my 

party the CPM. I congratulate UPA Government for 

introducing this bill in the House. 

{English] 

MR. SPEAKER: Please keep silence. 

[Translation] 

SHAI HANNAN MOU.AH : I would like to raise some 

points before initiation of discussion on the Bill. There are 

some similarities between the view points of the 

Communist Parties and objectives of this bill. When the 

struggle for Independence wes going on in the country, 

the Communist Parties gradually started participating in the 

national movement. At that time, the Communist forces 

were following the ideology that mere political indepen-

dence could not lead us to a complete freedom unless it's 

accompanied by economic independence it. Political 

independence could be complete only after economic 

independence is realised. Wrth this concept in mind, the 

Communist Parties participated in the freedom struggle. 

When the constitution was framed after the Independence, 

that time also we had raised this question that we should 

not only get the right to live but also right to food because 

we cannot live without food. Right to live cannot be 

complete without right to food. We had raised this vice in 

the Constituent Assembly that the citizens of the country 

should be given guarantee of food and for that guarantee 

of employment should be incorporated in the constitution. 

The members of the Constituent Assembly did have a 

discussion on this issue but they could not implement it. 

At the same time, other measures have been taken 

regularly to move ahead in this direction. We have been 

raiSing this demand continuously after the Independence 

that the right to work should be incorporated in the 

constitution. All the poor, workers, farmers, unemployed 

youths of the country have repeatedly been raising this 

demand that the right to work should get the constitutional 

validity but that has nol been mat so far. But the struggle 

will continue, we will always raise this demand. It's a matter 

of pleasure today that the bUI which has been brought in 

the House may not give constitutional validity to the right 

to work but it will certainly give it the legal validity. This 

is just the beginning. we, therefore, support this bill. This 

bill Is the first step in the direction of giving legal validity 

to the right to work. 

The second thing is that this law is not for unemployed 

persons of the entire country. It Is for poor and backward 

people only living in vRlages. This bill has been brought 

for those people only. II Is not for urban unemployed 

persons who are educated. It is clearly written In this bill 
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that it has been brought for rural unemployed people. This 

bUl has been brought by honourable minister of Rural 

Development and therefore we can not ask him to bring 

a similar bill for urban unemployed people too. Minister 

of Urban Development should also think about bringing 

a similar bill tor unemployed people living in cities and 

we request the govt. to pay attention to this matter. Bringing 

this bill is a very good step and we support it because 

for the first time Right to Work has been granted legal 

status. For the last 30 to 40 years, the agricultural labourers 

and rural unemployed people who do not have any type 

of work to do and are living In distress other poverty, 

providing guarantee of work to them is a very important 

step. Few years ago, when we used to talk about poor 

people, then many ~ople used to take part in those 

discussion. Today, when we talk about poor people at 

platfonn or any other public place, then other people fin~ 

it strange and think that who we are or to which planet 

do we belong to that we ar~ talking about poors. How 

strange it is? This mean mentality has gripped the people. 

The liberalization has its influence upon us. It incites us 

to think for ourselves and foreign capital and to work for 

perso!,al interest. This type of psychology is developing in 

a country like India where sixty to seventy percent people 

live in poverty. Our country is becoming a victim of this 

psychology. Liberalisation is a malady which kills the virtue 

of kindness in a person. The people do not care for poor 

people, instead they think about rich and upper class 

people. They should change this attitude. This needs to be 

deliberated upon. Even when our gudges deliver judg-

ments. they ignore poor people. The effect of liberalisation 

on economic and social ,;fe. will soon be visible. The 

people engaged in alleviation of poverty are looked upon 

differently. Therefore, I support this Bill. 

You can see that for the last four-five years, the media 

is also drawing the attention of the Government to it. Vulgar 

words ate being hurled against the Govemment. 

Llberalisatlon is a malady whose political and cultural 

effect is very bad. Therefore, I would like to say that this 

BiH Is an achievement, it is a beginning. If we have to move 

forward ten miles. then It is the first step to move forward 

and therefore I support this Bill. 

Sir, as I stated in the beginning, this will make 

available employment opportunities for the unemployed 

rural persons but as the UPA Government said, unem-

ployed people will be given unemployment allowance in 

case they are not provided with work opportunity. As per 

the Bill, the unemployed urban people are going to benefit 

from this Bill. Therefore, honourable Minister will also have 

to think about removing unemployment among the 

educated or middle class people. This Bill will benefit 

labours or lower class people but the middle class people 

are not going to get benefitted from it. 

We will have to carry forward the Govemment 

programmes like industrial development. modemisation, 

agriculture and industries etc. meant for them only then 

they will be benefited. They will also get employment in 

the country. A new line of thinking will develop among them 

as a resuH of this. People will be rejuvenated. Therefore, 

we welcome this Bill but at the same time we demand to 

provide for the urban unemployed people also. 

Sir, secondly I want to bring one thing to the notice 

of Shrimati Sonia Gandhiji that the total expenditure of five 

departments i.e. rural development, agriculture, special 

area programme, irrigation and flood control department 

was four percent of the national Net product (NNP) during 

the regime of Late Shri Rajiv Gandhi but as chairperson 

of UPA if she goes through the last year's budget it would 

be revealed that total expenditure of these five depart-

ments is 0.6 percent of the National Net product. The 

quantum may be higher but percentage has come much 

lower as compared the past. At that time the expenditure 

of these five department was four percent of the national 

net product but now only 0.6 percent of the national net 

product is being spent on these five departments. You 

should look into this also. This is too meagre. There is a 

need to spend more on these departments. That is why 

it was found during the mid term appraisal that the 

pere&ntage of unemployed person was higher side than 

projected. Today NDA is sitting in opposition benches 

because of rise in percentage of unemployment. Besides 

urban areas unemployment has increased to a good extent 
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in rural areas also during the last seven to eight years. 

Due to this factor about nine thousand people have 

committed suicide during these years. First of all this trend 

started in Andhra Pradesh and it spread to Karnataka and 

Maharashtra later on. 

Sir, due to unemployment in villages our per capita 

grain consumption has come down during the last twenty 

years. Six years ago it was 174 kilogram which has come 

down to 155 kilogram now. Villagers don't have purchasing 

power. They cannot spend more. Had they been able in 

spending more they would also have been able in 

consuming more foodgrain production and selling capacity 

of the farmers in villages also reduced. Their foodgrain 

producing and selling capacity has come down by twenty 

six miUion tonnes as compared to the past. That is the 

reason that sixty minion tonnes of foodgrain remained piled 

up in the godowns during the NDA regime as the villagers 

don't have the purchasing power. At that time the 

Government sold seventeen tonnes of foodgrains out of 

its foodgrain stock to other countries. Foreign countries did 

not purchase this foodgrain from us for human consump-

tion. They purchased it to feed their pigs and 

our government sold this foodgrain to thern at the rate 

at which it is sold to the people living below the 

poverty line in our country. This was the attitude of thaI 

Government. 

" is the question of attitude. I am not saying anything 
different. It was a question of philosophy and politics. In 

view of the Government of India was shinning at that time. 

In that shine the NDA Government ignored the sufferings, 

death and resentment of poor people of the country and 
as a result of which they are in opposition today. Therefore, 

with these words I support the Government. Yeti want to 
caution the Government not to commit such mistakes. We 

should understand that the people Who are in favour of 

indiscriminate liberatisation are speaking vehemently to go 
in acconiance with FDI, they are emphasing only on one 

aspect of reforms, they are not in favour of spending for 

the rural poor people and pressing for it. This is also not 

right because rural development has other aspects also. 
Today seventy crore people are residing in villages and 

if this scheme is implemented then thousand of crores of 

rupees will reach to the people and poor people will be 

ab1e to purchase items of their need with this money and 

when the people will purchase aU the items of their need 

with this money our industries which are on the verge of 

closer will be revived. 

This is economic policy. The way Chancellor Henrik 

Brooning damaged the economy of Germany by increasing 

the income of upper level of society, this led to the 

emergence of Fascism there. But according to American 

Kensian policy. new deal was Introduced. According to this 

policy H the Government spends more money in the rural 

areas then money will reach the poor villagers enabling 

thern to purchase from the market. If they undertake 

purchase, it will give a boost to our Industne. thereby 

removing stagnation in the rural areas. This policy needs 

to be adopted in our country. 

We would therefore like to say that we welcome and 

support the Bin. The Government intends to implement this 

Bill. in as many as 200 districts and I would congratulate 

the Govemment that it has agreed to implement it in the 

entire country in the phased manner. At the time, it was 
introduced in the House, it had received 106 memorandum 

and.several experts deposed before the committee and as 

stated by Shri Kaiyan Singh ji. after listening to them, we 

made as many as 53 suggestions and major suggestions 

out of the suggestions we made have been accepted by 

the Government and I congratulate the Government for this. 

We had asked the Government to implement It universally. 

The Government will have to consider it. likewise, 

universal family is included but universal individual is not 

being included. Initially it was though to include all families 

belonging to SCsiSTs, OBC and upper Castes so that all 

families are included and not the poor ones only. Instead, 

it being family based. it should be universally applied, but 

for the family members, jOb should be demand driven. 

Therefore, the UPA Government will have to keep in mind 

the unemployed youth in the rural areas. 
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Though this Is Central Government's programme but 

the state govemment has got a very Important role to play 

In It. That is why inltlafty, the state govemment was to 

contribute 25 per cent but later on it was reduced to 10 

per cent. Basically this programme is· to be implemented 

in the states to remove unemployment there. Therefore, it 

is quite justified to assign some responsibility to the state 

govemment also. 

This Bill has got another very good provision relating 

to unemployment announce. This bill has also got a list 

incorporating the amendments accepted on our requests 

because the Central Govemment will in due course notify 

the Items of work to be undertaken under this scheme in 

consultation with the state govemments as It is quite 

essential because things varies from state to state. It may 

be ocean or desert or hills in various states. A single 

formula can not apply to aU states. Therefore, it will have 

to be decided In tandem with the local requirements. I 

therefore, congratulate the govemment that it has accepted 

that the allotment of items of work will be decided in 

consultation with the atate governments. 

Besides, in the earlier Bin, the role of Panchayat was 

almost zero but later on after hectic consultation on the 

subject The Govemment has realised that such a viUage 

oriented programme can not be successfully implemented 

keeping Panchayat out of It. All the work will be carried 

out through the Panchayats. Planning, implementation, 

evaluation, submission of statement ofaccounts,publlcity 

displaying the IICCOUnts have aU been assigned to the 

Panchayats. All these things are very positive, therefore, 

I support this Bill. 

Women should be elected to ensute women's 

participation. I have seen that 55 percent women work in 

Orissa and Bihar. To say that women would not be 

available, it Is a matter of attitude: We will have to He that 

women get more and more work. Moreover, the National 

council and state council woukl do its monitoring. Every 

one will have representation in that. Members of sea, STs, 

OBCs, minorities and women will also have representation 

in that. Earlier, OBCs were not included In that, now they 

are also included in that. They all will have to ensure that 

injustice is not done to anyone. That is why the people 

from all sections have been included, it is a good step. 

Besides the Govemment has also appointed a programme 

offICer. A provision of compensation has also been made 

in it. If someone dies while on duty, he will be given a 

sum of RS.25 thousand. Earlier, this amount was Rs.10 

thousand. We had suggested to increase it to RS.25 

thousand and the Govemment accepted it because RS.25 

thousand is a paltry amount in terms of a man's life. We 

cannot view the life of the poor in terms of money. We need 

to increase it more in future. Besides, about the facilities 

as Shri Kalyan Singh has said that the work should be 

commenced with a team of fifty people. We had suggested 

that a team should include ten persons and this suggestion 

has also been included in the emendments. This would 

facilitate work in local area. There is also the problem of 

Irr.plementatlon. We had a discussion on this issue. This 

was brought to the notice of the Government. The Union 

Govemment provides funds to the State Governments at 

the end of the year. The work is not undertaken due to 

not giving funds to the State Government in the beginning 

of the year. We had given suggestion that the Government 

should given funds in the beginning of the year which has 

been accepted by the Union Govemment and I am thankful 

for that. 

The second thing which came to my notice was no 

time-frame of it. We had said that it should be for five years 

which was accepted by the Govemment in the amendment. 

Besides, work would be undertaken in the land belonging 

to the SCslSTs but there is other land also on which work 

could be undertaken. If It is undertaken In the private land, 

the rich .woufd become richer, Therefore, if work is 
undertaken in the land belonging to SCslSTs and the 

Govemment land, that would be better. Besides, I had also 

requested that the Govemment waste land should be 

divided' into small parts ~ay the bigha, eight bigha, ten or 

fifteen bigha and should be distributed among the poor 

and the work relating to their development should also be 

included in It. The Govemment' has also accepted the 
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proposal for undertaking the wortt on the land of the people 

under the Indira Awes Yojana. This programme will be 

launched within six months but I have some reservations 

towards which I want to draw the attention of the 

Government. When the Govemment had drafted this bill. 
the Govemment did not hold talks with the State 

Government. Had they talked with them that would have 

been better. " the consultations are also held even after 
the passage of the Bill. it' could be implemented better 

because the State Govemments are the implementing 

agencies In this case. There was a lacuna in it. There is 

no provision for evaluation. The right to withdraw the bill 

should not be with the Government. The Government 

should not be in a position to withdraw It by any order, 

only the Parliament should be entrusted with such a right. 

This is what I think, Shri Rajiv Gandhi had also said that 

the conuption had reached to such an extent that out of 

Rs.l00 only RB.15 reached to viHages. 

We will have to tackle it very strictly. Anybody involved 
in conuption should be given the most stringent 

punishment. That is why we had suggested to increase the 

punishment of the coordinating officer. " political people 

are involved in such activities they should be debarred 

from contesting any election for fIVe years, we had given 

such suggestion. This is necessary because corruption has 

percolated very deep in the Indian society. Today people 

do not take c:onuption as injustice. In such a situation. only 

strict punishment can check iI. We will have to consider 

this suggestion as well. The political people at panchayat 

or district board IeYeIa found involved in irregularities in 

implementation should be debarred from contesting 

elections for flV8 years, we had suggested to make such 
provision in future. 

In the beginning. I had supported this Bill for these 

reasons. I think. this Bin is a beginning Guarantee of work· 

does the word 'guarantee' carry any meaning In this Bill. 
There is virtuaUy no guarantee of work for anyone. But 
according to this BiR. at least 100 days work will be given 

for sure, I think, this element of guarantee is a beginning. 

With the hope that the Govemment will work on the lines 

of our demand for providing guarantee of right to wo\1( to 

the unemployed people in the country. I. once again, 

congratulate the Govemment and the hon. Minister and 

conclude. Thank you. 

SHRI MOHAN SINGH (Dearia) : Mr. Speaker, Sir. on 

certain occasions, the entire House has, cutting across 

party lines shown unanimity of opinion sending a positive 

message of being issue representations of the people. 

During the Tenth Lok Sabha period when constitution 

amendment was made re.garding Panchayati Raj. the 

people in the country had felt that the Indian Parliament 

is concemed about the poor and the villages. The Tenth 

Lok Sabha accorded due priority to the system of 

Panchayati Raj. And now, this is also a historic day for the 

Parliament as a powerful law is in the process of being 

enacted for the poor people of the country. 

15.57 hra. 

(SHAI AAJUN SETHI in thB Chait1 

So I support this Bm especiaRy because Raghuvansh 

Babuhas introduced It with such a sense of urgency and 

zeal and only a passive member could oppose it. Hence. 

I congratulate him for his eloquent speech. But at the same 

time. UPA Chairperson did not faH to remind that this was 
first a ~. hence there isa need to realise that one 

should not be carried over by the historic city of the 

occasion. The real historic moment will arrive when the 

desired objections could be achieved In this regard. 

Poverty in India is rising constantly. It is really 

unfortunate that the growth rate unemployment in the 

country has Increased from 8.87 percent in 2001-2002 to 

9.11 percent in 2004-05 which is more than the rate of 

economic growth of 7 percent in the country as was 

mentioned by the hon. Prime Minister in his Independence 

speech from the ramparts of the Red Fort. which means 

unemployment in the country is growing more rapidly than 

our economy. 
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Kalyan Singh ji has rightly said that unemployment is 

the root cause of poverty. The slogan ·Remove Poverty" 

remains hollow unless it is complemented "Remove 

unemployment" slogan;. According to the data available 

with the Ministry of Labour and Employment, we have a 

workforce of 39 crore comprising the people in the age 

group of 18 to 64 years. 

16.00 hra. 

Their population is between 38 and 39 crore out of 

which ten crore persons are unemployed and need work. 

Out of these 10 crore people there are 95 lakh people who 

do not get employment even for a single day in the whole 

year i.e. they have to face the trauma of starvation every 

day and somehow make effort to sustain themselves. 

Leaving aside everything arrangement of employment for 

such people should be the top priority and duty of the 
country. 

I feel happy that the Bill, in its modified form is 

completely different from its earlier version which it was 

introduced last year. The modified form of the Bill also 

brings out the fact as how important and efficient role our 

committee system is playing in the democratic and 

parliamentary system of our country. It goes to the credit 

of our Parliamentary Committee system that the form of the 

Bill is a positively modified of the Bill it had been 

introduced earlier which paves the may for the Parliament, 

and the Government of the country to come out with better 

options to mobilise resources for helping the cause of the 

common, poor, weak and unemployed people. 

If it is implemented in 200 districts then we can think 

of making some arrangements for 38·39 crore people. The 

people in the country spend 21000 crore rupees in bribes 

every year for getting their work done according to the 

latest flQUres. In a country, where people spend 21000 

crore rupees in the form of bribes to get their work done, 

in the same country we pass a budget for RS.15·18 crore 

in the parliament for mid day meals for the children 

belonging to poor families. What else could be more 

unfortunate situation than this? 

If we really want to govem this country properly then 

we need to pay attention to the poorest of the poor in the 

society. I remember an incident of our country. When India 

achieved freedom, the first Prime Minister of the country, 

Pandit Jawahar Lal Nehruji went to meet the father of the 

nation, who was alive then. He asked Bapuji, as to what 

was required to be done to ensure good governance in 

the country? Then, Bapuji told Jawaharlalji, that he would 

not give any mantra but he would definitely give him a 

talisman. When Pandit Jawahar Lal Nehruji /lsked as to 

what that talisman was, Gandhiji said that whenever some 

file comes to him from any Ministry for his signature, then 

he should remember God for a moment and it should be 

seen as to what extent the order to be issued was likely 

to benefit the poorest of poor person in the country. Adding 

further, he said that any order failing to address the welfare 

cause of the poor ought not be signed. This was the last 

message given by the Father of the Nation to the first Prime 

Minister of the country. 

I think, that through this Bin we are going to implement 

that take the fast step towards the implementation of that 

message of Bapuji. Therefore, I would like to thank the 

Government with word of caution which Shri Kalyan Singh 

ji had also indicated. His indication should not be ignored. 

The Government, after reviewing all the schemes like 

Employment Guarantee Scheme, Food for work Scheme, 

Antyodaya Yojana and other comprehensive schemes like 

Jawahar Rozgar Yojana has corne to know that only 20% 

of these schemes could be implemented so far. We are 

aViare that a Bill that can be termed as the precursor of 

the BRI under conSideration of House, is in vogue in 

Maharashtra. 

Shri Shivraj Patil and the Chairperson of UPA have 

pointed towards that in their speeches but I would like to 

point out towards in this regard. I would like to reproduce 

certain parts of the report of the Pariiamentary Standing 

Committee submitted in the House after due consultation 

with the Government of Maharashtra. 

It can not be denied that certain achievements were 

made. It goes to its credit that the scheme has still been 
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continuing after thirty years without any decrease in the 

demand of unskilled labourers but the scheme has very 

little effect on poverty alleviation or on removing 

unemployment because in certain cases of employment 

guarantee it was not implemented. Social Security 
measures and facilities at work places were not imple-

mented property. Efficiency training of any kind, if imparted 

at all. is negligible. Unemployment allowance has so far 

not been given to anyone. I am telling all this because 

there were many positive poinl$ in the bill which we want 

to pass here and imptement it in the entire country. It was 
implemented on experimental basis in a state but after 

implementation many of its deficiencies ca~ into light. 

Keeping in view those deficiencies we should prepare 

future plans in such a way that those deficiencies in the 

Employment Guarantee Bill are removed. It should be in 

our vision, and this comprehensive impact should be within 

us. Therefore I would like to suggest that a separate 

Parliamentary Convnittee should also be constituted to 

monitor this scheme. 

Second, the food for work scheme is going on today 

in 150 districts. Aaghuvansh Babu constituted a monitoring 

Committee and in the capacity of the Chairman 01 that 

Committee. I found that the contractors and officers 01 that 

department show the work being done on the already 

constructed damar roads and they divided the foodgrains 

and the amount among themselves. In that 100, it was 
assured that no work would be canied out through 

machines and tractors but we saw that contractors got the 

work done by tractors ignoring human labour. But when 

we took initiative many powerful persons carne forward to 

stop it. We have had a bitter experience regarding the 

implementation 01 foodgraln scheme. Efforts should be 
made to remove the shortcomings of the scheme and 

provision at foolproof· auditing shoukl be made to ensure 

that the poor people or this country get employment and 

can contribute in the progress·· and development or this 

country. After these suggestions, I would like to point out 
that UPA Government has added one more achievement 

to its kitty but It is not the Implementation of the Programme 

of UPA in toto. The manifesto of UPA declares that it would 

provide employment for the adult citizens for urban and 

rural areas equally and similar bill should be introduced 

for the urban unemployed so that their fears, if any, that 

they are being discriminated against. may be removed. 

Mr. Chairman, Sir, I thank you for giving me time to 

speak and I support this Bill with the belief that all parties 

would give it complete support and thereby send an 

unequivocal message to the country on behaH of the 

Parliament. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) : Mr. 
Chairman, Sir, I thank the UPA Government for showing 

strong will power for introducing this Rural Employment 

Guarantee Bill in the House and I particularty thank han. 

Prime Minister Dr. Manmohan Singh, the Chairperson of 

the National Advisory Council Sm!. Sonia Gandhi. our 

Rural Development Minister Shri Raghuvansh Prasad 

Singh and our National Party President. Shri Lalu Prasad 

Yadav for extending their support and cooperation and 

according priority to this BDl. Right from the beginning, we 

have been making a demand for this kind of a Bill. since 

our party has a rural base. It was our dream to bring about 

bettennent In the lines of the poverty stricken peasants who 

have been associated with farms and fields since times 

immemorial. We were determined to endeavour for their 

economic development and to raise their living standards. 

Therefore, this Bill is an important step towards the 

realization of our dreams. It is not only signifrcant but also 

historic. I wish to stress this point in this august House 

btcause today the term village has become synonymous 

with poverty and unemployment As soon as the word 

village is uttered it brings to mind unemployment and 

poverty of the villagers toiling hard for two square meal. 

Even today the poorest of the poor are facing starvation. 

I think the Employment Guarantee Bill would provide relief 

to that last person, raise his living standard and he would 

be able to get economic and social security. This Bill 

betokens an effort made to provide a social security 

network. Hence, I rise to support this BiR .. 
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Sir, the point has been put forward during discussions 

that this Bill has the provision lor upliftrnent of crores of 

rural poor. I think, it has been mentioned in the Bin and 

the Hon. Minister has also mentioned that the BiU propose 
to help the 72 crores poor population of the viUages. 

Strangely enough the House is Considering this Bill 

unanimously. This shows how important. and historic this 
BiD is. If I am asked as to what is the greatest achievement 

of our country. I would say that it is nothing but our existing 

stockpile of foodgrains. 

Mr. Chairman Sir, today our major achievement is our 

overflowing foodgrain stock. Who has produced this 

foodgrain? Our. workers, labourers and landless labourers 

i.e. last man of our society produce. foodgrain. Today we 
feel proud of our overflowing foodgrain stock produced by 

these very poor people of our society. These people 

produce all the wealth. We are proud of these people. 
These also include the women labourers engaged in 

agricuHural operations and toiling there. Today we feel 

proud of them. 

The surplus foodgrain stock could certainly qualify as 

one of our biggest achievements. This Bill has been 

brought in to improve the life of those people who produce 

this foodgrain stock. who produce wealth. Grameen ROjgar 

Guarantee Bill has been brought forward for these people 

and once passed this Bill will become an Act and this Bill 

shall provide for guarantee of providing work for hundred 

days. In the National employment Guarantee BUI total rural 

population has been estimated to be 74.2 percent. The 

hon'ble Minister may correct it. 

In the total rural population which is likely to get relief 

of 'family' haS also been defined in the said Bill. in addition 

to people living below poverty line in the country the 

poorest of the poor among them have been included in 

this Bill. The estimate in regard to people living below the 

povertyline is done by the Planning Commission. As per 

the Planning Commission estimates population of people 
living below povertyline is estimated to be 26.8 percent. 

But poorest of the poor which were not covered under any 

scheme so far will also be provided employment under the 

said scheme. Following a well defi~ criteria Panchayats 

will select such people and they will be covered under the 

scheme. Besides the people who remain unemployed 

during the entire year will get on allowance at rate of 

Rs.sixty per day which also qualifies to be the minimum 

wage. This is a positive step. 

The implementation of this scheme in the entire 

country in a phased manner has been envisaged in this 

Bill. This scheme will be definitely implemented but some 

practical difficuHies will also be experienced in it. I am of 

the view that priority should be fIXed in regard to the 

implementation in a phased manner the said scheme for 

example natural calamity affected districts in the entire 

country. 

SHRI NITISH KUMAR (Nalanda) : Is your district is also 

one of them? 

SHRI DEVENDRA PRASAD YADAV : I am talking 

about an the districts. I am talking about the districts which 

face the problem of water logging. flood prone areas or 

drought prone areas in all the districts. Your district is also 

one of them. If all these things are kept in view. the entire 

Bihar should come under it because Bihar experience 

perennial floods or droughts in some areas and southem 

part of the state has been reeling under terrorism. 

Therefore. terrorism affected districts should also be 

included under this scheme. Backward states should be 

included in this scheme and priority should be accorded 

to the states included under the said scheme. Exactly this 

is the line of thinking of the United Progressive Alliance 

Govemment and there is a I1}9fltion of this in its common 

minimum programme to implement this scheme in a 
phased manner in the entire country. I am talking about 

covering entire Bihar under the said scheme because 

Bihar has been facing the problem of floods droughts and 

terrorism and hence the statequalifl8s to be covered under 

said scheme from every point of view. Therefore as per the 

other criteria for including other districts under the said 

scheme, entire Bihar qualifies to be included in the said 

scheme. 
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Kelyan Singh ji has rightly said that unemployment is 

due to poverty as unemployment causes poverty. That is 

absolutely right. Mohan Singh ji had also endorsed his 

views. There is unemployment because there are no jobs 
and when there are no jobs there would be unemployment 

and poverty as well. These are all interconnected. 

Whatever efforts have been made in the direction of 

poverty eradication, if these efforts would really have taken 

off, the condition of the rural people would not have 

become what it has come to be. Only 35 per cent of any 

scheme reaches the people which is unfortunate. 

The Tata consultancy had recently conducted a survey 

all over the country in regard to the food subsidy given 

by the centre through the budget and what percentage of 

that actually reaches to the poor and common people. That 

survey revealed that only 35 per cent of that reaches to 

the masses. It is not the fault of any government; rather 

it is a system in bureaucracy which is responsible for things 

to have come to such a pass that only 35 percent reaches 

to the grassroots level, i.e. the common man. Therefore, 

I support that there should be a guarantee that the whole 

chunk of food subsidy reaches to the common 

rnasses ... (lnterruptions) I want to say this very categorically. 

This bill would become a law after it is passed; therefore, 

we should speak our mind before this bill becomes a law. 

The Government should also take into account seriously 

the survey which reveals that only 35 per cent food subsidy 

reaches to the common masses. And what should be done 

as to enhance that cent percent of that reaches to the 

people. And whatever networtt is needed for the purpose 

should be put in place. There is a provision in the bill of 

setting up a council from the district level to the state level 

and from the state level to the centre level. We are 

concerned about as to how this scheme could be 

implemented at the grassroots level. The will-power with 

which it is being introduced here, with the same wiIf-power 

it .shouId be implemented too. Besides, the participation of 
the people's representation should also be there so that 

their cooperation could also be sought to implement it at 

the grassroots level. 

Mr. Chairman, Sir, one apprehension has been 

expressed about it. This would lead to increase in the 

purchasing power of the runtI people because until the 

purchasing power of the rural people is not Increased, the 

pc!Verty eradication programme cannot be a success. If the 
purchasing power of the poor increases, it would change 

the living standard of the poor. Providing '00 days work 

to them Would certainly increase their purchasing power. 

Gandhi ji had said "the real meaning of tnJe independence 

. lies in strengthening our villages· We cannot achieve the 

true goal of our Independence unless our villages are 

strengthened. 

There is a mention of the urban poor. Where these 

urban poor come from? There are the poor rural people 

who migrate from villages in search of employment. So, 

there is no need to look at the poor in rural and urban 

categories. " the immigration of the rural poor stops the 

poverty in the urban areas could be checked. The main 

reason of growing crowds and congestion in the cities is 

the flight of the people to the cities from villages. You 

formulate a plan for a year, and in the meanwhile the 

population increases 10 fold as a result of which no plan 

gets implemented successfully. 

Today. about 20 lakh agriculture labourers have 

migrated to other cities which have had an impact on the 

agricuhure in Bihar. Labour has come to be in short supply 

there and other states are exploiting the labourers of 

Bihar. Shortage of labourers is having an adverse impact 

on the agriculture in the state. its impact can be seen 

clearly on the production of paddy whead and arhar. 

And ·fijs Empioyment Grantee Bill will have a frameworks 

impact Qn it and the migration of people from Bihar as 

well. 

" you proVide employment to the labourers in Bihar 

itself under this scheme, it win stop migration and we will 

be in a position to increase production which will reflect 

in our national production as well. Hence, it is in the 

national interest to stop migration. 

The Employment Guarantee Bill Is surely going to 
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achieve Its objective. To stop migration of agricultural 

labourers is a challenge but this Bill will be helpful in 

stopping migration. 

Sir. I want to share my feelings. I belong to rural area. 

Han. Gurudas Dasgupta jf and Mohan Singhji always raise 

issues concerning the poor and they are always right in 

doing so. I want to give you the right assessment there 

of. When we see an old woman or a poor in a village, 

we see that they do not have clothes to cover themselves 

and they have to eat food items like suthani. Kondon and 

Ghongha to sustain themselves. They do not get even haH 

the calories required for their bodies as a result their life 

expectancy is shortened from 80 or 90 years to 60 years. 

Therelore this Bill is a revolutionary step, a revolutionary 

initiative. I would like to say that due to less calory intake 

the life expectancy of rural people has decreased and they 

often die at the age of 60 years. 

In food there is absence of essential calories? There 

is no capital in our country. The capital of our country is 

labour, the dignity of labour. The Present Bill provides for 

the dignity of labour. The Bill contains the message that 

importance should be given to labour. Therefore I would 

like to say that present age is the age of liberalisation and 

globalisation and we must keep in mind, especially the 

basic infrastructure in the reforms carried out under the 

policy of globalisation and privatisation and special 

attention should be paid to the rural poor and agricultural 

labourers because there is resentment among the poor 

regarding the way the things are being carried out. As a 

result economic inequality will increase. 

In ancient times when poor people of villages if 

somehow acquired wealth, they used to ride elephants. To 

ride elephants meant that hard to be above 12·15 feet 

above ground. But today 2 percent people are flying at 

height 35 thousand feet. The economic inequality has 

given rise to violence. These very reasons are leading to 

trigger happy culture where youth prefer to the use of A.K. 

47 ... (/nterruptions) 

(Eng/ish1 

MR. CHAIRMAN : Please conclude. 

(Translation1 

SHRI DEVENDRA PRASAD VADAV : Sir, I would also 

like to tell certain basic things regarding this Bill. The poor 

will be benefited from this bill, I am speaking in this context. 

Every Hon'ble Member will speak in his own way. Hon'ble 

Member Shri Kalyan Singhji raised the issue for BPL and 

APL people, I would like to say that there is scope for all 

in definition of family whether it is BPL or APL. There is 

a provision of food subsidy to the tune of RS.2S,160 crore 

in the country for the population. UPA Government has 

made a provision of Rs.25,160 for this. Hon'ble Minister 

will speak about this. He would have probably talked to 

hon'b/e Minister of Finance. The exact figures are not with 

me but according to my estimates this amount would not 

have been less than Rs.40,OOO crore ... (/nterruptions). To 

correct this, let me take it at Rs.38,OOO crore. Now leI us 

add As. 38,000 crore and Rs. 25,160 crore. I am talking 

about the interest of the poor. Their interests, which have 

been neglected so far, should be taken care of. If there 
is a question of allocation of funds, then attention should 

also be paid to it. If both are added, since both the funds 

are being spent in the same sector, then this amount of 

Rs.38,oo6 crore for Employment Guarantee Bin will also 
go into that. In other words, around 63,000 crore rupees 

are being given to the poor people. Till today, whether it 

is BPL or APL, all the capital investment, all the 

expenditure and development was made for the people, 

who as J discussed, fly above 35,000 feet and are a 
financially rich class. It is for the first time that a budgetary 

programme of Rs.6~,000 crore has been brought out today 

in the interest of and for bringing Improvement in the life 

of the people living below poverty line and for the poorest 

of the poor people in the society. It is not a thing of 
literature. 

SHRI ANNASAHEB M.K. PATIL (Erandol) : There is no 
such provision till now. 

SHRI DEVENDRA PRASAD VADAV : You do not know 

but there. Is a provision like this. 
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[English] 

MR. CHAIRMAN: Mr. DewIndra Prasad Yadav, please 

address the Chair. 

[Translation] 

SHRI OEVENDRA PRASAD YADAV : I mean to say 

that Food for Work Programme was started. Development 

of rural India was envisioned and dreamt. These people 

saw India shining but they themselves lost their own shine. 

India did not shine. Kalyan Singhji, I beg your pardon to 
say that India cannot shine until there is a shine on the 

face of the poorest of the poor in the society. India can 

develop only when there will be a smile on the face of 

the poorest in the society. India can only develop through 

development of the poor people as our country Is poor and 

based on agriculture. We wiN have to make anangements 
for irrigation and watersheds for the farmers, workef8, 

lan<less labourers and the people living below poverty 
line. We will have to do all the work needed for' the 
progress and development of the villages. The lives of the 

poor people will change and there will be economic 

changes if more and more jobs are provided to them. You 

should bring change in the standard of their living. India 

shining cannot happen through literature. The poor people 
should not be divided further. Hon. Raghuvansh Prasad 

Singhji is the Rural [)eIveIopment Minister. How can be 

bring the Employment Guarantee Bill for the poor people 

living in the cities? There is a technical difficulty in iLKaIyan 

Singhji, you were a Chief Minister and a learned person. 

The Bill for providing employment to the poor people living 

in the cities will be brought out by a separate MinIstry or 

both the Ministries wiD have to be merged. 80Ih the Bills 
cannot come together. The Rural ~Mtnt Minister 

alone can bring Rural Employment Guarantee Bill. Only 

Shri GhuIam Nabi Azad, the Urban Development Minister, 

can bring the Employment Guarantee BiB for the urban 

poor. DiIIerent Bills of different departments are passed 
through the cabinet and they have to be presented before 

the Cabinet. That is why I am saying. 1hat there Is a 
technical difficulty in it. I am not -aainst the Bill. Poor ~ 

from viHages .have migrated to the cities. I agree with your 

opinion that such a Bill shouldal!sO be brought up for the 
urban poor. 

With these WOlds, I full" support this revolutionary 

and historical Bill serving the wider intereata of the ~[ 

people. 

SHRI NITISH KUMAR : Mr. Chairman, Sir, first of~'ii 
I would like to thank you for giving me an opportunity to 

participate in this debate. Today National Rural Employ-

ment Guarantee Bill is being debated. The Standing 

Committee has submitted its report regarding this Bill. After 

introducing the Bill for debate and subsequently for 

passing it, the concerned MiniSter deliVered a thunderous 

speech, as he always does while it would have done the 
trick, had' he spoken less about It. He probably thought that 

he had come out with certain novel ideas it, but in my view 

it was not so. Kalayan Singhji being the Chairman 

submitted the suggestions, on behaH of the Committee. We 

listened to him, after that we listen to Shrimati Sonia 

Gandhi, the Chairperson of UPA, but Shrimati Sonia 

Gandhi was in her speech emphasizing that the Bill is the 

brain child of Congress Party and to implement the policies 

of the party the said Bill has been introduced. Later on 

she added that it is also in tha Programme of UPA but 

she did not mention the allies of UPA viz. Samajwadi Party, 

Marxist Party, who are supporting the Government. The 

credit also goes to these people, but her speech does not 

reflect this. 

The second thing is that lomething is being done for 

the poor in the name of Gandhiji. In thiacontext the name 

of Gandhiji was reminded by Shri Mohan Singh and 

Samajwadi Party and Shri D.P. 'Y8dav of RJD and for rest 

of them the word Gandhi has diffet8nt connotation. Weare 
talking about Mahatma Gandhi and not about new 
Gandhis. We are talking about Mahatma Gandhi who is 

the father of the Natton .. 4IntBmJptioM}. There is no mention 
of· his name I am juatremindlng. peopte. After so many 
years in Lok Sabha ... (Interruptlons/Mr. Chairman,· Sir, how 

much these people are Interested ... (Interruptlons} 
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MR. CHAIRMAN : Please sit clown. 

(Interruptions) 

SHRI NITISH KUMAR : Mr. Chairman, Sir, there is no 

harm, it goes like this. They are sitting even after Soniajee 

has left. While few people are sitting here, we must honour 

them. When Soniajee was to speak. many people were 

sitting here ... (lnterruptions). It is not a that we as opposition 

wants to take credit, we credit goes to the Govemment. 

The thin presence of the Member on the treasury benches 

gives affair idea as to how much interested they are in 
the BiR •.. (lnterruptions). My friend. the Bill was not moved 

by the opposition the Bill was introduced by the 

Government and support is being extended from the 

opposition benches. But when you introduced the 
BiII ... (lnterruptions) 

{English] 

MR. CHAIRMAN : Nothing will go on record except 

what Shri Nitish Kumar says. 

(Interruptions)" 

(Translation] 

SHRI NITISH KUMAR : I just want to show you how 

much the people on the treasury benches are in providing 

employment to the poor and how much in listening the 

speech of their chairperson. As soon as she finished her 

speech, most of the treasury benches became empty on 

the lines of children leaving their classes once the bell is 

sung Raghuvanshji has to sit out of compulsion as this 

Bill has been moved by his Ministry. Now what is new in 

this ... (lnterruptions). Laluji feels good here so he is sitting 

in the House. " he is present the speakers do not get bored. 
So it is good that he is here ... (Interruptions). 

SHRI LALU PRASAD : You want to imitate Lalu Yadav 

also. . .. (Interruptions) 

SHRI NITISH KUMAR: Mr. Chairman. Sir, what is new 

"Not recorded. 

in this? There are many ongoing schemes for the purposes 

of providing employment which have been mentioned by 

these people themselves. Now these schemes are being 

merged. Now a separate Bill has been brought for this 

purpose. It is a good thing that this Bill is being brought. 

Whatever employment scheme is formulated would be 

welcomed. The point is that when this work is being done 

with such fanfare then why it is being done half-heartedly. 

'Food for Work' scheme was launched in 150 districts and 

implemented therein. The pressure put on by the left parties 

has bore fruit but you are not giving them due credit. 

Thereafter, this number was increased to 200 districts. This 
is not our statement. We have been told that the number 

has been increased to 200 districts. The Minister has given 

a statement to this effect and has also told that in area 

total of 600 districts. Which of the districts would be covered 

under the said 200 districts. I don't know much in this 

regard but I do belong to Bihar. Shri Devendraji has 

described the situation of Bihar. I do not wish to repeat 
his words. When you used to sit on the opposition benches 

you kept on talking about it. Now you have become 

oblivious of it. There is no employment in Bihar. People do 
not have work. This is the reason why the people of Bihar 
are leaving the State in droves. They leave in search of 

work and have to wander from place to place. This is the 

factual situation of the whole of Bihar. Today, when a 

poverty stricken young man gets married the very next day 

he is forced to board a train for Punjab, Haryana or 
elsewhere to search for employment of the scheme is 
being implemented in few selected area it will be of no 
avail for which the rationale has been given that the 

selected areas are flood-affected, famine-affected, infested 

by extremists. In other words the areas are adversely 
affected due to one reason or the other. The basic thing 

is that there is a lack of employment and that is leading 

to poverty. The hon. Prime Minister is saying for the first 

time that without employment it is impossible to bring the 
"Garibi Hatao" slogan to fruilion. 

How much time has been taken to reach this 

conclusion? 'Garibi Hatao' slogan has been propagated 

since 19708 but it took this government 35 years to reach 



387 AUGUST 18, 2005 Guarantee Bill, 2004 388 

{Shri Nitish Kumar) 

the conclusion that poverty cannot be ramoved tHI the 
problem of unemployment is eradicated. Congress kept on 

winning elections on the basis of the 'Garibi Hatao'slogan 

and now the government is saying that unempIoyment.has 
to be removed. This Government took 35 years to admit 
that the 'Garti Hatao' slogan was fallacious. This kind of 

iiIiIiative has been taken for the fifat time now. The 

Government has talked about implementing this scheme 

in 150 districts. But I demand from the Government that 

if it has to be clone then it should be done whoIe-heartedIy. 

When the issue of monetary constraints was raised it was 
reitenI&ed that the reforms would haw a humaft face and 
this speech indicated that the raIorms would continue. This 

WIIII·onIy said to create an illusion and that is the reason 
why the government has brought this Bill. If this is not your 
IntenlIon then should not you be concerned about the 
poverty that is pI8'IaIent in the white of 1he country? 'tbu 

haW enumerated 200 cIistricIs where there is ~ 
ment. Ian, the unemployment prevailing In rest 01 the 400 
di8IricIB a matter lor concern for you? The Government 

intends to take five years to complete irnplemeidation of· 

this scheme since this is a massive protect. Shri Kalyan 

SinghIi has asked lor four years for the completion of this 

acheme but I do not support this. I say that it should be 
Implemented iliinedlately. The Government says it has no 

financial COII8Ir8inIB. (heard the Minister's thunderous 

speech. If there are no monetary constraints then it shoufd 
be implemented In the While of the country. And why should 

there be any monetary constraints? What is the govern-

ment for? The Government's sIogan·was - 'Congress kit 
hath, garibon ke saath'. 'tbu arrange for the money from 

wherever you can. Thera is lots of money. You have banks. 

Thera is no shortage of resources. 'tbu don't have funds 

to provide employment to the people. 'tbu will i"'P.Iement 

the scheme in four years or you wiD just keep on 

publicising this. Poverty stricken people allover the 

country would have to wait for four years to gain 

employment. Which ill whV.. Mr. Chairman; Sir, I would uP/ 

that this Bill has been bIought about haIf-heartedly. E".ry 

able and willing person in the country ought to get 

employment. 

Mr. Chairman, Sir, unemployment is related to an 

Individual not to any family. I don't know as to whether the 

Government will reckon family as a unit or not. There is 

no need for me to repeat what Shri Kalyan Singh ji has 

already said and I am sure the hon. Minister know more 

than what I will tell. It is not so that the hon. Minister has 

not lived in village ever or do not see unemployment in 

family. Everybody is aware as to how much families are 

burdened. If employment is provided to one family whether 

other families will be satisfied or if emplo)'fllent is provided 

to one brother whether other brother will remain 

contented? They will get seventeen rupees per day. If there 

are five members in a family and seventeen rupees are 

divided amongst them what each one will get? If the 

Government wiD provide employment for hundred days 

one. wiD get five h~ndred rupees in one .month and six 

thousand rupees in a year or hundred rupees per month 

per member and three rupees per day per member. How 

that fellow can get flood for three Npees? As per your 

target family doesn't mean anything. If it is so the person 

who is willing to work .... (lntemJptions) 

{English} 

SH~ K.S. RAO (Eluru) They will no be idle 

.... (Interruptions) 

(Translation) 

SHRl NITISH KUMAR : The Government is providing 

~ for hundred days. People are not getting 

~ in agricultuJe sector anywhere. Had there 

been employment available in agriculture sector the hon. 

Minister know that a good number of people would have 

got employment. We ate fully aware that there is no 

employment in our own state i.e. Bihar that is why people 

ara going out of the State. Nobody wants to leave his native 

wilfully However one as compelled to go out in search of 

work. " means that people are not getting employment in, 
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agriculture eector in villages. Whether he is unemployed 

for two hundred days or Is he getting employment for two 
hundred sixty five days in agriculture sector? I don't think 

so. The Government may concoct any figures but no poor 
labourer in any part of the country is getting employment 

for two hundred sixty five days in a year. Employment is 

not available patticularty in rural areas. At least this cannot 

b.e the average scenario of the country. Therefore, hundred 

days are insufficient in itsell The concept of one family is 

not sufficient and moreover confining this scheme in some 

districts only will not fuHIII the objectives of this Bill. 

Therefore, I want that this scheme should be implemented 

simultaneously in the entire country. Employment should 

be provided to people for as many days as they wanl Why 

only for hundred days? Some parts of the country are 

developed and there will be a need to provide employment 

for hundred days and for two hundred fifty days in some 

other areas. 

In the areas where only one crop is taken in a year, 

employment for more number of days should be provided 

and in the areas where two crops are taken employment 

for lesser number of days will be needed and the in the 

areas where intensive farming is being done employment 

for even lesser number of days will be reqUired. However 

providing employment for only 100 days is not sufficient. 

People should be given employment for more number of 
days. 

Secondly, I want to say that I while going through your 

schedule a little apprehension arose in my mind which I 

want to put before you. In its schedule-II it has been 

mentioned that a consolidated register will be maintained, 

cards will be issued to them etc. but there is a mention 

of tendering an application also. I want to know from Shri 

Raghuvanshji as to how many people in villages can write 

applications. There exploitation will start right from here. A 

smart person of village will demand money from them In 

lieu of writing their applications. What Is the need of so 

much formalities? You are preparing a list and you have 

the picture of each and every household. You talk about 

village Panchayat. Village Panchayats are aware of the 

situation. You may publlcise in the village that the person 

who is willing to work can come forward. There is no need 

of so much clerical formalities in it. It is not in favour of 

poor. 

More you make It cumbersome, more difficulties It will 

create for the poor. Middlemen and commission agents will 

corne in, whoever writes his application will submit it also 

and will also go to the head of the village. In certain areas 

they are called Sarpanch and in other Pradhan. In our 

area, viHage head is called 'Mukhla'. He will go to him or 

to the programme officer. That means he will be exploited 

at every stage and a part of RS.60/- will be usurped by 

the middlemen. This Is practical proposition and please 

look into it. When you intend to go to the Village 

Panchayats or talk about decentralization, aU this is good. 

Panchayats will have several shortcomings which will be 

rectified gradually. It should be removed from all possible 

places. A register would be maintained. Accountability 

should be fixed and a monitoring mechanism should be 

put in place. This needs not to be told. You . yourseH 

will realise it and other members will also raise these 

points. 

My other suggestion relates to unemployment allow-

ance as provided in this Bill unemployment allowance is 

proposed to be paid where work is not given and the State 

Govemments will have to contribute their share, which 

among other has been supported by hon. Shri Kalyan 

Singhji and the state govemments which do not contribute 

its share, should be punished. Malafide intentions need not 

necessarily be imputed to a state which may not be able 

to implement it due to some genuine reasons. Therefore, 

a holistic approach should be adopted while implementing 

the scheme. This is Central Government's scheme, 

therefore unemployment allowance should be paid by the 

Central Government. The States are not in a economic 

condition to implement the scheme. Still you are attaching 

so many strings to it that concrete work should be 

undertaken, there should be men, material ratio and 40 

percent will be material ration. There, you are saying that 

state govt. will have to give 25% share ... (lnterruptions) 
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SHRI DEVENDRA PRASAD YADAV : That is 10 per 

cent. 

SHRI NITISH KUMAR : 10 percent is general. But in 

case of concrete work. it is 25 percent with 40 percent 

material component and 60 percent labour component. The 

state governments will have to contribute 25 percent and 

wherefrom the state governments will mobilize the required 

funds. Whatever scheme you finalise uhimately, it should 

not have the component of responsibility of state 

governments. The state government should implement it 

and the Central Government should monitor it then only 

It will be deemed that you have implemented after 

incorporating the suggestions made in this regard. With 
these words, I conclude. Thanks. 

SHRI SUBODH MOHITE (Ramtek) : I welcome the hon. 

MInister Jor introducing the National Rural Employment 

Guarantee BiD, 2004 in the House. This is a very good Bill. 

The spirit of the members of the different parties who have 

spoken on the bHI is also essentially the same. Their 

speeches make one thing clear that unemployment is the 

weakness of the poor today. The poor have been living 

in the country with a string of hope. Efforts are also being 

made through shelorics to derive the political mileage by 

capitalising on their weakness. The hon. Minister made an 

impassioned speech on the bill and thereafter I also do 

not want to say much about the real motive of the Bill as 

spelling. The manner in which Sonia Gandhi ji spoke on 

the biD for the first time since the Pariiament has been in 

session, also does not require much clarifICation I do not 

think there is any need to say anything about it and to 

go in its depth. One new slogan has also been given in 

the House 'Rojgar Badhao, Garib! Hatao', I also do not 
want to delve deep into that because the public of this 

country is very sensitive and they look at their represen-

tatives with much sense of expectation. Congress how also 

given the slogan of 'Garibi hatao' in the past also though 

it is different thing that instead of removal of poverty it 

ended up further marginalisation of the poor themselves. 

One more slogan was also given and that was 'Jai Jawan 

Jai Kisan'. That proved to be of no good either to farmers 

or to jawans. {English} For the sake of criticism, I will not 

criticize. [TtansJation} KalaynSingh Ji made some good 

points. He told that the Government of India had talcenup 

five schemes aD of which met with failure. If all the five 

schemes tailed, what guarantee i8 there that these 

schema will also not meet the same fate? I am afraid 

that the objective with which this scheme is being 

introduced, will be defeated. When I· am 'asserting . that 

this Scheme will prove a failure, it is my responsibility to 

justify that, otherwise there wffl be no meaning of my 

saying so. 

Mr. Chairman, Sir, I won't say anything which has 

already been said. In this BIll, a family has been taken as 

a unit, I woo't say anything on that. Who wffl be selected 

from the tamMy, I won't say anything on that too. What will 

be its outcome, ml won't say anything on that also. They 

will get 100 days' work out of 365 days and they will remain 

without job for 265 days, I have nothing to say on that too. 

I would like to point out very briefly the shortcoming of the 

provisions in the Bill. 

Mr. Chairman, Sir, I have read this bill thoroughly. I 

would like to draw your attention to page No.3. On the' face 

if it, it seems a little thing but actuaUy it is not so. 

[EngHsh} 

Please see page 3, Chapter II. Clause 3 (2) says: 

·Every person who has done the work given to 

him .... • 

[Translation} 

Mr. Chairman, Sir, the Bill is simply a bill but it becomes 

an Act after it is passed by the House. The entire 

Government of India works on bringing forward bill, the 

entire Ministry is involved in its drafting. I want to ask the 

Hon. Minister when there is no mention of he or she nor 

of him or her for that matter, only 'him' is mentioned, then 

how do they propose to give work to women? 
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There ia one more strange thing in the Bitl. The lAS 

officers who were involved in drafting this bU!, perhaps they 

do not know that the poor live In rural areas. [English] 

Clause 4 (2) says that a summary of the scheme should 

be published in the local neWspapers. 

[Translation} 

I am telling the same point which has been raised by 

Nitish Kumar ji that the Government has brought this 

scheme for the poor, BPL and tribal people. I would like 

to know as to what is the percentage of such villages in 

the country where newspapers are circulated through 

which the poor, those below poverty line and tribals people 

can know about the scheme by reading the newspaper 

and get the benefits of the scherne. There is also no 

provision which would ensure its publicity by making 

announcements or by putting up a list of the schemes in 

a Gram Panchayat. The hon. Minister needs to tender our 

it. 

The third shortcoming I have found in the Bill is in para 

14 at page number 13. I have already said that I will justify 

whatever I will speak. It is also very strange that, perhaps, 

nobody knows the truth. 

{English} 

Please see page 13. Schedule 1-14 says that wages 

paid should be commensurate with the quality and quantity 

of work done. [Translation] I would like to ask the hon. 

Minister that if a poor man constructs a drain and if the 

quality of that drain is not found upto the standards on a 

quality check-up, whether in that case the poor worker 

would not be paid wages? There is no provision in the 

Bill for penal action if a worker cannot provide quality and 

quantity. There is also no provision as to how the payment 

will be made to him. 

It mentioned in para 28 of page 16 that women would 

be sent as maids to Iookafter the infants. Whenever an Act 

comes into existence, each word has its own value. There 

is no provision in its as to how many maids will be kept 

for how many children. so, here also you will have to make 

amendment. There is a very important point in section 7 

on page 4 regarding allowances. My contention is that we 

are bringing it under the Employment Guarantee Scheme, 

then, where does the question of unemployment arise? If 

I am assuring someone that he will get work for 100 days, 

then where does the question of unemployment allowance 

arise? 

There is one more lacunae in the Bill. To cut on 

example of someone applies for work and start getting 

unemployment allowance, there is no time limit regarding 

how long one wHi have to wait or after how many months 

or years he will get work at full wages. Therefore, the 

waiting period will have to be mentioned in the Bill without 

which a worker will not get full wages. If the Government 

can not provide someone work for 100 days and if one 

is given unemployment allowance for 50 days, then 

whether his claim will remain valid for only for 50 days 

or besides the 50 days unemployment allowance already 

received, additional allowance for 100 days will be given 

- this also is not clear in the Bill. 

So many shortcomings are apparent in this Bill. These 

very reasons were behind the failed schemes. I want to 

mention seven points to the hon. Minister. The first thing 

is regarding the minimum wages which has been fixed 

As.60 for one day. An agricultural worker in Kerala is not 

available for less than AS.145 a day. What solution do you 

have for the problem or litigation that will be created 

between a worker making himself available for As.60 per 

day and a worker who is already getting AS.145 per day? 

My second question is that there is no accountability 

of anyone here. Neither the administration nor the 

Panchayat is accountable. No penal action has been 

proposed against anyone. There is no provision for that. 

Thirdly, the question arises whether the work that is 

being done is need based or not, is productive or not or 

it has been undertaken just to provide employment to 

someone, what is the meaning in heedlessly engaging 

labourers? 
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17.00 hrs. 

The BiU does not have any norms to ensure whether 
the work is not need based and or productivity based. 
Therefore, there is a need to drop such provisions from 
the Bin that need closely. 

Mr. Chairman, Sir, hon. Minister has said that while 
implementing it, the financial condition of the state wiU be 
taken into account. I would like to ask as to why the 
condition of reviewing the economic condition of the state 
has been put in the provision when, with an eye to derive 
political mileage and with much fanfare it is being claimed 
that the scheme would be cent percent funded by the 
central Government? If the economic condition of State is 
not good, will the state not be entitled to get allowance 
and be covered under the scheme? [English] It is the 
responsibirrty of the Central Government. [Translation] 
Therefore whatever has been stipulated in this Bill about 
the economic condition of any state, should be removed 
immediately. 

Mr. Chairman, Sir, my sixth point which Kalyan singh 
ji has also endorsed is that this scheme wifl be 
implemented in the entire country in four years, it should 

not be so. My suggestion is that a uniform message should 
go in each state that this scheme will be ~manted and 
launched in the entire CQUntry at the same date and day. 
Nobody should get an opportunity to say as to why this 
scheme was not implemented in his state. 

This scheme should be implemented in the entire 
country at the same date and day so that no wrong 
message is sent out. 

Sir, all the schemes implemented so far, have failed. 
We have been implementing the Employment Guarantee 
Scheme in Maharashtra quite earlier than that. If we do 
not critically analyse it there wiH be loss and the poor will 
not be benefited. Therefore, I hope that he will pay heed 
to the points ralsed by me. With this I conclude. 

SHRI ILYAS AZMI (Shahabad) : Mr. Chairman, Sir, on 

beha" of the Bahujan Samaj Party I am here to support 

the National Rural Employment Guarantee BiIl,2004. It is 

a beautifuf dream which our country and many of· its 

leadenI have been nurturing since long, but this dream has 
not baen·realised so far. The Govemment of India has been 

implementing many schemes, but when the Government 

itse" is not interested, how these schemes can succeed 

and this scheme is also going to meet same fate. I think 

that hon. Minister of Rural Development will be left alone 

in this House to get this Bill passed. When so much apathy 
is seen at the time of the passage of Bill, I am afraid the 

same kind of apathy would be there at the implementation 

stage of the Bill. Consequently this BiD is bound to prove 
nothing but a case of day·dreaming. 

Mr. Chairman, Sir, after the implementation of this BiH 

if it appears to P. Chimdambaram Saheb that the balance 
sheet is no longer balanced, the poor will have to bear 

the burden and certain corrupt officers will stand benefitted, 

as has been the case with the schemes so far. Several 

members from the ruling party are sitting here. I am talking 

about the real ruling party not the UPA. Several members 

of UPA are also sitting here but Congress is the real ruling 

party but hardly one or two members from the congress 

are to be seen here right now and rest of the members 

of Congress are not present here. When at this stage itself 

the members of Congress are evincing no interest in 
this Bill then you can imagine the fate of this scheme 
at the time of its implementation in 200 districts of the 

country. 

Iotir. Chairman, Sir, it appears to me that there are 100· 
150 districts feaded in the computer of a high ranking 
officer in the Government of India and these districts are 

presumed backward and rest of the districts are taken as 
developed districts. 

You will see that the same districts that are already 
covered under the Food for Work Programme or other such 
Central programme are likely to be covered under this 

scheme also. The only benefit it will have is that the 

Importance of the posts of DM, COO and PO in those 200 
districts would go up. These posts are already Influential· 

in the districts which are covered under the Food for Work 
Programme. Sam Vikas Yojana etc. If one more scheme 
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is implemented thereon it would result in more concen-

tration of preserves In the hours of those qualified for 

holding the said posts and giving further rise to the 

scrabble for grabbing these plum postings in the districts 

where the said scheme is being implemented. 

I doubt whether the scheme is going to yield positive 

results since the same team of thieves is getting the 

funding for aU the schemes. So much money is being put 

into rural development that if even 20 percent of the funds 

are utilised honestly then the dream of rural development 

would have taken shape by now. It is difficult for a person 

like myself to calculate how much expenditure is being 

incurred in the name of rural development but it can be 

seen that the corrupt officers and officials are the de facto 

beneficiaries of such schemes. Right from the time I have 

been elected to the Lok Sabha, I have been trying to 

initiate a couple of days of discussion on the issue of 

corruption. But somehow it has not become possible. It 

seems that corruption has become an accepted etiquette. 

The Lok Sabha does not have time for discussion of this 

issue. 

Now, they are saying that the scheme will be 

implemented through the State Governments. TeU us, what 

schemes are being implemented by you directly? All the 

schemes, whether conceming rural development urban 

development or any other schemes, all are being 

implemented through the State Govemments. There is 

nothing new in this. It is the same old story that money 

is givitn to the State Governments, it gets divided amongst 

the corrupt officers and officials and the Ministers of the 

department concerned stands up to sing his own praises 

in the Lok Sabha that so many thousands of rupees have 

been spent towards the benefit of the public. Till the time 

that the issue is discussed for a couple of days in the 
Parliament as to whether this money is spent for the benefit 

of the public or whether it lines the pockets of a few corrupt 

people. the matter will not came out into· the open. I say 

that if the Govemment of India does not have any 

machinery to monitor the utilisation of such funds then such 

Central Schemes should not be formulated which are 

funded by exploitation of the poor people, for which the 

Government robs the pockets of the poor to lime the 

pockets of the corrupt in the name of development. Unless 

the measures are taken to stop this exploitation, the 
schemes would fail to benefit the public irrespective of their 

number. I have observed this since my youth. Since then, 

I have been witnessing that innumerable schemes have 
been formulated under the slogan of 'Garibi Hatao' but no 
change has been wrought in the state of poverty in the 

country. The Rural Development Minister is present here. 

I would like to say to him that till a mechanism to monitor 
the utilisation of funds in the districts is put into place and 

till such a mechanism is made effective it is of no use to 

formulate schemes that exploit ,the poor only to benefit the 
corrupt. ... (Interruptions) I have submitted ten notices to 

initiate a discussion on the issue of corruption. There is 
no rule left under which I have not submitted notice lor 
this discussion, but it is my misfortune and in' fact. the 
misfortune of the country that the Lok Sabha does not have 
time to discuss this issue. I have no more power than to 
submit a written request for a discussion on this issue. But 
if the Chair does not give permission then what can I do ... 
(Interruptions) 

I conclude with these words. I am not levelling any 
charges against the Chair. 

{English] 

SHRI TATHAGATA SATPATHY (Dhenkanal) : Mr. 

Chairman, Sir thank you very much for giving me this 

opportunity to speak today. 

I, on behaH of my Party, BJD and our beloved leader. 
Shri Naveen Patnaikji, in principle, support this Bill. 

However, it is very sad that this Bill, as has been pointed 
out by a few Members who have spoken earlier. has many 
flews that need to be amended immediately before it can 
be implemented. 

We all know that the Government of India had many 
such employment schemes like RLEGP, NREP. SGRY, JRY 
and even indirect schemes like 'million wells scheme' 
where Rs.12,500/- ware given to a farmer to dig a wen 

in his own iand and irrigate it and create work for himself. 
But, unfortunately, today, though very belated, the 

Government· discovered that aM these programmes have 

failed and, therefore, they have brought out the National 
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Rural Employment Guarantee BiU, probably putting all 

the monies together to make this law. That is all. That 

means, in a simpler term, that it is the old wine in a new 

bottle. There is nothing new. All those schemes were 

spread throughout the country, in all districts for a long 

period of time. and there were no limitations on those 

schemes. 

Today by making this law, you have limited it, first of 

aM, to 150 districts, then under pressure from some of your 

allies, you have extended it to 200 districts. Then, again, 

you have brought in a limitation of maximum 100 days of 

assured employment per family and that too at a paltry sum 

of Rs.60/- per day. In a State like Orissa - as all of us 
are aware in other States, it is much more - a female 

construction wOl1ter fetches nothing less than Rs.8Of- to 

As. 1 00 per day, depending on where she is working. So, 

the amount of Rs.6OI-, as it is, is a joke. Let us accept that 

this guarantee of wort< for 100 days out of 365 days - we 

do not know how those people will survive for the rest 265 

days - is a good beginning and we should not criticise 

something right at the beginning, just to be inimical or to 

be negative. 

But the hon. Minister, Dr. Raghuvansh Singh, who has 

a socialist background, in his introduction, has not shed 

any light on what actually drives this Bill. Is this Bill driven 

with a motive to create employment, give labour to people 

or is it money driven? With proponents of globalisation in 

economy as Dr. Manmohan Singh, Shri P. Chidambaram 

and such other people, I do not believe that this is a Bill 

that is driven by the desire to create employment for rural 

people. It is a Bill which, in my mind. convinces me that 

it is a Bill which is driven by considerations of money. You 

are trying to pump in huge sums of money to the rural 

areas. What is the purpose? It is not to lift the poor 

people of this country but to give them the. power to 

purchase. In other words, you are trying to create a 

situation where your rural areas become a market for 

MNCsto sell their product You want the IikaI of. Coke and 

Pepsi to go deeper into the rural areas of India to sell their 

products. 

It is not with the consideration to give more 

employment You have put in clauses where you expect 

the State Governments to Invest something from 10 per 

cent to 25 . per cent of the funds. Have you. at any point 

of time during the preparation of this Bm or after the 

preparation of the Sill, consulted any of the State 

Governments? Have you put in up in the National 

Development Councilor the Chief Ministers' meetings? As 

far as I know, the hon. Minister did not mention it in his 

speech. As far as all of us know, this has not been 

discussed with the States at any level. 

The hon. Minister has said : "Krishna ki Sansuri Baje, 

Ramaka Dhanush uthe, Buddha ka Gyan Badhe, Lekin 

Nirdhan ko dhan Nahin Mila· A situation arises where a 

great man like Dr. Raghuvansh Prasad Singh, a socialist 

of his standing, forgot his socialist poetry and Mohan 

Singhji had to prompt him. That probably happened 

because he has mixing with the Congress types for 

too long. He does not belong there. The company he 

keeps is probably not suitable. But the situation has 

forced him. We all feel for him and our sympathies are with 

him. 

When the question of huge investment in the .rural 

areas of India comes into consideration, then you have to 

consider what the Chairperson of the UPA, Shrimati Sonia 

Gandhi said in her speech. She admitted in her speech 

that ahe had doubts about the sustainability of the projects 

that will be taken over. She has also admitted that the 

delivery machinery is so ineffective, so bad that a major 

portion of the funds does not reach the desired level that 

the Government or the people in this House would like 

it to reach. 

[Translation] 

When you come back to the hon. Minister's poetry, if 
"Krishna ki Banauri Baje, Ramaka Dhanuah uthe, But;tdha 
ka Gyen Badhe, Lekln Nlrdhan ko dhan Nal)in Mila." 
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[English} that Is the sign of true, free democracy where the 

individual Is aUowed to grow according to his· ability and 

his skills. Therefore, we have to consider whether we truly 

want the poor of this nation to be self-reliant and 

independent or we want to make them MNC-able. All of 

us know and the hon. Minister himself admitted that the 

Central Government has suffICient funds. That is a very 

happy news. All of us who are conversant with rural 

economy and with rural /Hastyle are also aware of the 

efficacy of the panchayata, of the way the panchayats are 

functioning. it Is not that the panchayata do not have 

enough funds. The question is how they are investing those 

funds. 

17.19 tva. 

[StiRI DEVENORA PRASAD Y ADAV in the Chait1 

So, when we are aware of that, we also have to 

consider that when you are pumping in more funds to the 

same machinery, how efficiently will the money be 

invested. We support decentralisation of power. That is the 

sign of a good democracy. But when you talk about 

decentralisation of power, you also have to think that when 

you create assets, what are these assets that you are going 

to create. Eventually as what one of my colleagues, an 

eartierspeaker also pointed out, how far will the assets 

that you are creating be useful in the rural life? Unless 

you create assets that can be sustainable, those assets 

will have no meaning and the funds spent to create those 

assets or to create employment for those assets will be 

totally wasted. 

It is time that the leaders of this nation, that the people 

of this Hous& realise that poverty has many faces. There 

are many reasons for poverty. 

Some mare historic and some are situational. but in 

my opinion, there is one very vital aspect which also 

contributes to povarty and that is effICiency. When we are 

inefficient, when we are not able, we are poor. so, this 

money has to be spent to uplift ability in the rural poor. 

You have to train them for things. You cannot say for ever 

and ever 'Unskilled workers, come ahead. 

We will give you work and take some money'. This is 

like doing out benefits to incapable people who will not 

be able to utilise even those few sixty rupees that they 

will get in their hands in a proper fashion so that the whole 

family can benefit. Therefore, it is essential that this money 

has to be spent in such a way that directly agriculture 

benefits from this investment. Agriculture is the only fielel 

in which the rural poor are efficient. They are at home with 

that technology, with that kind Of. work. If you can invest 

this money aiming to develop agriculture, water, ability to 

mre water and to use water properly, then only this project 

can be sustainable and it can have any meaning on a 

longer term. 

There is a mention of a State Council in the Bill. The 

questiOn Is who will head it, who will be the deciding factor. 

Will it be the Gram Sabhas? Will it be panchayats who 

receive the application, from Gram Sabhas? Or, will it 

again be the State Council which will be headed by the 

Secretary, by an lAS offICer or by a Project OffICer of the 

State Cadre? Once that happens, then again you are going 

back to square one where you are going to bureaucratise 

the whole process of assuring employment to the rural 

poor. 

You are saying that contractors will not be engaged 

and machines will not be used. Today, the same law 

applies. to grain for work projects a1sp. We have Food tor 

Work Scheme in Orissa. Invariably in all the States, we 

have noticed that it is done through contractors. The 

bureaucracy prefers to deal with one man. So, invariably 

they are contractors. All these contractors go in for 

machines and eventually what happens is that very little 

employment is created and the money goes to contractors. 

Another point which I would like to bring out here is 

that this Bill has a small aspect which can work out to be 

a very big social evil. You ara going to decide on the 

household. Who is a major? According to the Bill, anybody 

who is 18 years and above is a major. " thera are three 

or four people In a household above the age of 18, they 

will an become r.'ajors. So, everybody will want that he 
should split from the test of the family. Thereby, you witt 
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create smaller families. SmaUer family means it has to be 

recognIaed by the Satpanches or the Project Officers who 

wiU register these people. As said by one of the earlier 

speakers. these are the loopholes which wiD create 

corruption because to register themselves, they will give 
money by which in a farOuy consisting of four or five majors, 

you wiD have smaller families numbering four or five. 
EYentuaIIy, that will haw a social impact in the senae that 

land holding wID also get divided and win become smaller, 
by which in the long run, the total gtamin face, the face 

of rural India is at a risk of being strife tom and being 

divided very drastically. 

I come from the Slate of Orissa. So, I will conclude 

speaking about the Stale of Orissa within one minute. First 
of all, I would like that the whole State of Orissa is covered 

under this scheme. h cannot be piecemeal. We have the 

largest number of rural poor. 

I would like to specifically mention that the whole State 
of Orissa has to be covered in the very first year of its 

~tion as we have the largest number of rural 

poor, which is more than 47 per cent. Therefore, it should 

not to be implemented in fi¥e years or two years, but it 

has to be done right now. 

In the end, I· would also like to refer. to· eupport Shri 

JC~ Singh's speech in which he mentioned that one 

cannot divide this country on the basis of rural and wban 
poor. A poor person is a poor person. He has no caste, 
no religion and he does not involve himself in these issues. 
He is only concerned about his 'paapi p8t'. Therefore, this 

Government has to consider the aspect of the urbar poor, 
and an appropriate BID has to be prepared at the· ,,,rIiest 
possible time. 80 that the problems of the urban r:oor are 
also addressed. 

SHRI SURAVARAM SUDHAKAR REDDY (NaIgonda) : 

Mr. Chairman, Sir, I thank you very nu:h for giving me this 

oppor1Unity. I eland to support the Bill on behalf of the CPI 

in the P8ItIamenl I am happy and take pride in supporting 

this historical Bill. It jis a very Important Act. which we are 
making in the 14th Lok Sabha after passing the Right to 

Information BW. 

Sir. our forefather and elders have made immense 

sacrifice to achieve Independence and to liberate this 

country from· the British colonialism.· We attained political 

freedom from them, and chose the democratic form of 

Government. We also pledged to give food, clothing, 

shelter and employment that al9 the primary necessities 

for our people. But no person with self-respect would like 

to live on charity of the Government alone. Therefore, W& 

need to provide employment to the people of our country 

as they are 19ady to work and earn their bread. In the last 

six decades we could not provide them these basic 

necessities, and this Act would provide the work that is 

needed to several crores of rural people. 

Shrimati Sonia Gandhi while addressing the House on 

this issue had tried to explain how the Congress Party is 

committed to providing employment. I think, the UPA and 

1M Congress can lake the credit for it, but at the same 

time it is the Left and other political parties in the UPA who 

contributed their mite in bringing this Bill. Definitely, the 

credit for this will ultimately, go to the 14th Lok Sabha for 

giving this historical Act to the people of India. 

I WGUId like to remind that even before Independence, 

the All India Congress Committee formed a Planning 

Committee for it. If I am not mistaken. Pandit Jawarhartal 

Nehru was the Chairman of tne Committee and the hero 

of the nation Shri Subhash Chandra Bose was also a 

Member of that Committee. The Committee suggested 

many reforms, and &he essence of the I9COmmendations 

of the CommIttee was 'economic growth with social justice'. 

It took us almost six decades to bring that slogan of 

'economic growth with social justice' In this country. 

I do not think that poverty Is going to be eliminated 

tot.ally by providing empIc¥,'nent to the rural poor, but this 

Bill is historicel becaliM the rural poor In this country could 

not be given enough attention in the lidt six decades after 

Independence. 
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I was bom in a very backward district of Andhra 

Pradesh. Several Iakhs of people every year go out to far-

off places, even 1,000 kms. away from the State in search 

of employment. 

Unfortunately, at least, two or three per cent of them 

WIll not come back because they die with several diseases 

in far off places. There is this type of people going from 

one place to another for working allover the country. This 

migration is taking place even in Punjab. While the 

Punjabis go out of the country for better employment, lakhs 

and lakhs of Biharls go to Punjab as agricultural labourers. 

We have seen their plight when they became the victims 

of violence during the Khali,lStan movement. Several lakhs 

of Malayalis go to GuH in search of employment. Recently, 

I was tofd that a very Ia~ number of people from Bengal 

and Tamil Nadu have started going to Kerala in search 

of work. This type of migration is there because the 

rural poor are under-employed for more than 100 to 150 

days. That is the reason why such a Bill has become 

necessary. 

I am surpri~ trnd some friends from the NDA side 

are complaining ~at /+e are ~roViding employment only 
for 100 days. It IS trJe that if. we could have provided 

employment for all the days. it would haw been much 

better. However, unfortunately. during the period of NDA. 

they could not provide even 20 days of work. I would like 

to remind them. according to the statistics which were 

given by the NDA Govemment in 2002-03, that 21 lakh 

people lost their employment potential during 2002 and 
2003. that Is, for two years, in the organised as well as 

unorganlsed sectors. They promised to create one crore 

jobs, but they removed two million people from employ-

ment. Now, this Bill is being attacked from the point of view 

that there 8f8 some 'acunae. Definitely, this Bill can be 

improved further. We aU should try to further enrich this Bill. 
With our experience this year. We should certainly try to 

find more important amendments that are necessary to be 

made next· year or so. 

Sir, I would like to say that it is true that poverty is 

poverty, whether it is In rural areas or urban areas. The 

first priority should be given to rural areas and we support 

it. At the same time, I would like to say that all the 

amendments that are being proposed are very good 

amendments. Discussions between the Left and the UPA 

enriched this Bill. This five-year term for the enactment of 

the Bin all over th8 country and for its implementation is 

a very good amendment. The minimum wage of Rs.60 is 

definitely not enough. However, th8 minimum wage is less 

in many other parts of the country. This is definitely going 

to provide better employment guarantee. I do not believe 

that this is going to create problems in rural India because 

the work is to be distributed among the rural people. This 

is nOUhe same old Bill or the same old schemes that are 

being brought together. There is a difference: 100 days of 

employment is guaranteed; a minimum wage of As.BO is 
guaranteed; in five years. this legislation is going to be 

enacted throughout the country; and. ninety per cent of. the 

amount that is necessary for expenditure is going to come 

the Centre. These are the most important things.·1 appeal 

to the Minister that there are certain Stales which are very 

weak and may not be able to provide even 10 per cent 

of the amount as their share. Maybe, special funds should 

be provided to them so that this type of scheme can be 

implemented properly all over the countrY. 

Sir, while we support the Bill. I appeal that the 

minimum wage should be increased as early as 

possible, and the urban areas also should be taken 

into consideration and included in the purview of the 

scheme. 

The last point I would like to make is about certain 

remarks that appeared in one of the newspapers like 

'Sonia Cess is Coming'. This is most unfortunate. People 

who are frustrated because of this Bill being brought 

forward are trying to project H as a vote bank scheme. It 
is, of course, necessary to mobilise funds. It is not a 

question of imposing cess on everybody allover the 

country. We appeal to the Govemment to tax those people 

more who benefited after the Independence of the country. 

The corporate houses, those who can pay, those ·who 

became muIti-mil1ionaires after Independence, should be 
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justifiably taxed and the necess&1)' money should be 
provided for this scheme. 

With these words, I support the Bill. 

[Translation} 

SHAI BACH I SINGH RAWAT 'BACHDA' (Almora) : Hon. 

Chairman, Sir, thank you for givipg me an opportunity. First 

jof all I congratulate the Hon. Minister as he had been 

making efforts for quite sometime to ensure that this biH , 
is discussed and passed in the House. Besides congratu-

lating the Hon. Minister, I also want to congratulate the 

Stand'mg Committee on Aural Development this biU was 

comprehensively discussed and Kalyan. Singh who· 

besides being its Chairman is our leader also. That 
Committee held its ten sittings in all in a period of only 

six months 8nd discussed the bill and gave some good 

suggestions. Some of its suggestions like giving maximum 

opportunities to women have been accepted. But today 

also several suggestions have come up during the course 

.>f discussion. I would like to tell the hon. Minister that he 

has three days' time at his disposal to consider over these 

suggestions. You can have full consideration on there 

suggestions and amendments till Monday because there 

is a need of some fine tuning to this bill again, this is felt 

when one goes through the entire bill. The bill is alright 

on the face of it, but it is to be seen how its message is 

sent out across the national level best. It shoufd meet the 

same fate like other schemes of which several hon. 

Members including Azami ii and Sonia ji herself have 

made a mention. 

I remember that the Employment Assurance scheme 

was Implemented In some districts of the cOuntry Inctuding 

my district. Under the scheme, a yeHow and pink card were 
to be issued at the time of registration and local people 
were to be given 100 days; employment. Despite all these 

provisions and regulations, it lacked on 1hing I.e. this 
scheme was not regutated under an Act. But today we are 

regulating this scheme under a legislation. There is only 

one difference between the General SCheme and 

legislation regulated one that incase of general scheme 

if there Is any violation of the scheme, thera is no provision 

of direct penalty. But . this time we are going to give it a 

legal shape through legislation. it's matter of national 

interest. It has been mentioned that at the initial s'age. 

Rs.38,OOO crores would be spent under the scheme. 

Now while coming to penal provisions contained 

therein, I would h'ke to refer section 25 miscellaneous, 

which states. 

"Whosever violates the provisions of the Act, if 

convicted, will attr&ct a fine which will be upto Rs. one 

thousand". 

Besides, suppose if a fine of Rs.10001- is imposed on 

the Gram Pradhan, Panchayat Sewak, BOO or coordina-

tion Programme officer after conviction, there is no 

provision as to what will happen in case they do not pay 

the fine. 

Whatever flaws are coming to notice after going 

through the entire bill, I want that there flaws should be 

rectified as you have three days'time, you should utilize 

this time and should clearly specify whether the violation 

of the biD would be a congnizable or a non-cognizable 

offence. The question is, in case one does. not pay fine, 

whether there will be confinement for that offence as this 

has not been mentioned in the BiH. Besides. which would 

be the competent court for filing the case in this regard 

and the manner in which case would be registered 

because it's a matter of the penalty, there is no mentlon 

of an these things. Moreover, there is no provision of 

revision or appellate. There should be such a provision. 

It is the principle of natural justice that the person, who 

is to be penalized should be given a chance to appeal 

against the penalty. There is no mention of this thing in 

this bill. 

There has been no mention in it of the privilege 

granted to the highest public servant under section 21 of 

the Indian Penal Code that no case shall be registered 

against him for any act done by him in good faith while 
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most of the cases that will come up under it will related 

to public servants only. The clause 25, therefore, needs to 

be re-examined. I think that after pondering over this the 

hon. Minister will definitety bring some amendment, if 

needed. We are supporting it. 

Mention of a subject has been made in it. Clause (b) 

of section 22 (2) of the scheme states that the state 

Government shall pay the one-fourth of the total material 

cost, which will also include the wages of the skilled and 

semi-skilled workers, of the scheme. But, registration of 

unskilled labour only is being done while there are 

masons, carpenters, and ironsmiths too in every village 

and the skilled labour in the same village is also sitting 

jobless there. PrOVision can also be made' for someone 

who has learned some skills or semi-skilled labour and 

we should assure them also that they too will get 

employment and the wages, as the state Govemment may 

decide, should be fixed for it. Now, it has to be seen 

whether it will take place through bargaining.or something 

else. 

A mention was made here and I, too, will repeat it that 

it is an old wine in a new bottle". So, almost same old 

schemes are there. But, it is praiseworthy that what was 

not codified till now, has been codified today. You have 

made arrangements for monitoring. You have constituted 

monitoring Committee and many other Committees under 

the Chairmanship of the Me~bers in the whole of the 

country. In all the programmes of rural development 

included under them, it is my request that this subject 

should also be included therein at any stage in future. 

Now, how wiD the selection be made and what will 

be standards therefor? Hon. lIyas Azmi ji has said a very 

good thing that there is only one district in his Kumaon . . 
Mandai and the same district is included in Shram Vikas 

Vojana, 'Food for Work' scheme and it will be included 

under this scheme also while this district has been carved 

out of another districts. Lot of discrimination is taking place 

there. On one side people are getting work while on the 

other side people are also deprived of work. There are no 

industries, farm lands in the hilly areas of the country and 

unemployment is rampant there. We want that it will be 
better if the whole of the Himalayan region in the country 

is included in it. You should also consider it. 

Sarva Shiksha Abhiyan scheme is being run in 

villages. AIBP programme is also being run in villages 

alongwith other schemes like OPAp, Hariyali, Vaniki, Swajal 

Ohara, Sam-Vikas etc. and funds for each of them is 

released in instalments. How they will control financial 

matter regarding provision of making payment within a 

weak or fifteen days time - this also needs to be redefined 

properly. 

Little mention was made that three years ago, 60 

million metric tonne foodgrain was available and godowns 

were full but it was not given to the people who were dying 

of hunger then. Such allegations were made against our 

NOA Govemment. I strongly refute it and want to 

congratulate our Prime Minister that the said scheme is 

in implementation even today. 

Mr. Chairman mentioned Antyodaya stating that with 

the subsidy of 25 thousand crore rupees United Front 

Government had started that scheme in which TPOS was 

10 kg per family but under Antyodaya allocation was 

increased to 35 kg foodgrains per family consisting wheat 

at the rate of Rs.2Ikg. and rice at Rs.3IKg. Again in 

Annapuma scheme foodgrains were provided free of cost 

to the poor, thus the allegation is baseless. At present there 

is mismanagement at certain places in the country and 

other incidents take place at other places in the country. 

Therefore, the allegation is totally baseless. I refute it. 

There will be multiplicity of programmes, work is being 

carried out in villages under Pradhan mantra Sadak Yojna 

and also under Gramodaya Yo)na. But wages differ under 

these schemes. It will have certainly its impact on the ability 

of people to work. Hon'ble Minister. there is need to think 

how co-ordination can be brought in these schemes. With 

this I hope that hon'ble Minister will certainly incorporate 

major suggestions offered in this regard and consider 

how the mechanism can be imprOved/streamlined. The 
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mechanism is same, there are COO in the districts there 

are BODs and people are also there. There is a need to 

take this into account. 

{English] 

SHRI JYOTIRADITYA M. SCINDIA (Guna) : Mr. 

Chairman, Sir, I stand here today in support of the National 

Rural Employment Guarantee Bill. This Bill is a historic step 

that wi" go down in the annals of our country as one that 

will il\uminate the lives of mUlions of our impoverished and 

needy. 

This Bill will finally bring justice to the poor people 

across our country and integrate them into the national 

mainstream. I have no qualms in stating that the credit for 

this single-minded, dogged pursUit, dedication and vision 

for this Bill goes to none other than Shrimati Sonia Gandhi. 

Aristotle once said and quote: "Hope is a waking dream." 

In today's wortd, we have many leaders that dare dream 

but the ability to transform lies in the commitment and the 
courage to be able to transform those dreams into 

reality, to be able to implement and to be able to 

deli'Jer that promise. We are very fortunate today, Mr. 

Chairman. Sir. because within the UPA Govenwent; we 
have that team of our Prime Minister Dr. Manmohan 

Singhji and the Chairperson of the UPA Shrimati Sonia 
Gandhiji. 

This Bill is a Congress initiative. I have no qualms in 

stating that. The National Rural Employment Guarantee Bin 

is, and I quote the Prime Minister, "an idea whose time 

has corne." It was fir$l promised, the seed, the germination 

of this idea came in the Congress Chief Ministers' 

Conclave in 2002· in Guwahati. It then became a key 

pledge also of the Congress Manifesto and a pledge also 

of the UPA Manifesto in May 2004. As soon as the UPA 

Government took office in the Centre, National Food for 

Work Programme was launched only as a pre-cursor to 

the Employment Guarantee Bill. It was tabled in. Parliament 

on 21st December, 2004 and was referred to the Standing 

Committee which took aix. 40ng months, 14 months ,since 

tabling until our Prirn8 Minister and the Leader of the UPA 

Government Shrimat Sonia Gandhiji pestered .them to table 

it in this Monsoon Session of Partiament 80 that the poor 

could get the much needed succour that they .have been 

waiting for so long. [Translation] Thus there is no difference 

in the policy and intention of our UPA Government. There 

is no difference between our thinking and action, " we look 

at the history of Congress. {English] The Congress Party's 

tradition has been to focus on the rural poor and the' 

economically backward. From the days of Pandit Jawahartal 

Nehru, when he brought about Five year Plans, which 

centered on employment, to Indraji's Garibi Hatao. the 

direct attack on poverty, her plans of Rural Landless 

Employment Guarantee Programme were appreciated not 

only within "e country but by economists wortd-wide, such 

as Mahbub-UI-Haq and Paul P. Streeten. The EGS was 

introduced in Maharashtra again by the Congress 

Govemment in 1972. Rajivji first introduced the Rural EGS 

Programme - Jawahar Rozgar Yojana. 

{Translation] 

Sometime earlier Shri Nitish Kumar ji wondered as to 

what are the priorities of UPA Govemment Shri Raghuvansh 
Prasad jee and Shrimati Sonia Gandhi jee said that rural 

deveJopment and addressing the problem of unemploy-

ment will be accorded top priority and this is their resolve 

as well. 

He made such a comment. it is regretful that many 

people are absent from here. they have left after delivering 

their speeches. The fact is that our UPA Government 

take about feaSible projects instead of creating illusion. I 

think NDA has still failed to get messa~ given to them 

by the people during the previous election. If we look at 

the record of the NDA Governmenfs performance, it could 

be seen that. 

{English] 

The average employment growth In the last NDA 

Government has been negative 0.075 per cent, which 

means that there was no net job creation. In the last four 
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years of their rule, we added 2.8 to 3 million people to 

the category of educated unemployed. When the Congress 

was in the Government, Mr. Chairman, Sir. the live register 

of unemployment was constant at 36.8 million people, 

which means that every person who entered the labour 

force got a job. In the last four years, the live register of 

unemployment has grown to 41 million people. Today, 

seven per cent of our labour force of 400 million people 

is still unemployed. 

Of all the sordid metodies that affect man, unemploy-

ment is the most degrading. It robs a man of dignity, of 

self-confidence of the esteem of his fellow friends and of 

the loyalty and respect of his loved ones. Unemployment 

undermines motivation, undermines ideals, and under-

mines beliets. It results in frustration and anger; it resu"s 

in turmoil and Instability. 

This Bill, Mr. Chairmen, Sir, is an extension of the 

Congress Party's understanding that we need to bring 

dignitY to the life of Indian. That can only come through 

employment and job guarantee. Jobless growth is the 

major issue here. The country is growing at seven per cent 

but we need to provide employment. 

(Translation) 

Employrnerrt and progress are the two aides of 

the name coin. In democracy one cannot go without the 

other. 

[English) 

The rural poor, who will receive this guarantee of 100 

working days, today have no food, no school and no 

drinking water. Forty per cent of our population stiU lives 

below one dollar a day. Today, Mr. Chairman, Sir, 65 ~r 

cent of our workforce is agrarian, and the agrarian pie in 

the GOP is shrinking. That is something that we need to 

worry about. 

Therefore, the National Rural Employment Guarantee 

Bill will provide 100 days of employment in 200 districts. 

It wiN be a relief to the rural poor. because 9,000 of whom 

committed suicide during the NDA rule. This Bill will 

resu" in better self-targeting. Only those _whO need the 

jobs will volunteer. It will result in' better self-liquidating. 

WHen the requirement for these jobs are not there, 

they will not require them. It will resu" in better self-

adjusting. 

The expenditure will be much higher during times of 

drought and famine and much lower in better times. It will 

result in the creation of national durable assets, the assets 

which bring back employment as well as generation in 

harnessing of irrigation resources and infrastructure. It will 

provide income to the poorest of the poor and reduce 

seasonal migration and urban-rural migration. It will 

provide families who can then send their children to 

school, bring about better health and better education: It 

will also give - the most important point, Mr. Chairman, 

Sir - greater economic bargaining power to traditionally 

disadvantageous groups, which will change the power 

equations in rural society and hopefully foster much more 

equitable social order. 

Sir, there is a criticism that this Act will result in 

corruption in execution of the schemes. There is no doubt 

that there is corruption in our system, there is corruption 

in our public distribution system,. and there is corruption 

in our anti-poverty programme. Rajivji himself stated that 

only 15 paise out of every rupee reached the masses. But 

what is the answer? Is this the answer that we do not take 

succour to the poor, we do not take much-needed 

programmes to the poor? No. 

The answer is that we must remove this malice of 

corruption by bringing about transparency, by bringing 

about accountability. 

My friend Shri Satpathy talked about the issue of 

corruption. The Right to Information Act will remedy this 

issue. When empowerment goes right down the chain and 

when people in gram SBbhas and panchayats win be able 

to monitor programmes, execute programmes, and will be 

able to evaluate and do the auditing of these p~mmes, 

it can be done. This combination of this RTI Act along with 
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this Bill will make the most potent t~1 that will deliver on 

the tenuous relationship, the relationship between the 
outlays and the outcomes. This is the real problem that our 

country is facing today. 

It will deliver on the notion that bureaucrats and we, 

the politicians. are servants of the people and not their 

masters. The opponents of this BiN also talked about the 

fact that this will resutt in wastefut expenditure. This is one 

side of the story; but the other side is that win provide 

economic support to millions of people across our country; 

this Bill will provide not only drought relief, but also relief 

against drought. If this scheme is extended across the 

country. it win cost us close to Rs.38,600 crore. If you look 

at only 200 districts, we are talking about Rs.12.800 crore. 

Can we not support half to one per cent of our GOP for 

economicany baclMard areas? Are we going to forsake 

the weak? Have we forgotten the words of Pandit Nehru 

on the eve of Independence. the 15th August, 1947? I 
would like to quote him. 

"Future is not one ~f case or rest, but of incessant 

striving so that we may fulfil the pledges that we have 

taken and the one that we shall take today. That 

service of India means.the service .of·the millions who 

suffer; it means the ending of poverty and ignorance 

and disease and inequality of opportunity." 

We must never forget the simple fact about economics 

of poverty, the share of the poor in total GOP is SO minute 

that even if we move just a small percentage of GOP to 
serve the poor, it will transform their lives. The US spends 

one per cent of GOP on social assistance. France and UK 

spend 3-4 per cent, can we not spend half to one per cent 

of our GOP? 

This Bill has ouUined the new implementation 

mechanism which will decentralise administration and take 

power to the grassroots level; it will talc:e power to the 

grassroots level, to the dream of Mahatma Gandhi. 

[Translation} . 

He had envisioned seH-govemance for the villages, 

he had dreamt of complete se"-govemance for the villages. 
(Engllsh1 Rajiv Gandhi Institutionalized that vision and 

today witt) this move, the panchayats will no longer be at 

the priphery of economic reforms; they will be at the centre 

of economic reform. 

[Trans/ation1 

The UPA Government has been continuously raising 

the issue of women empowerment. It has cOf1\mitted itself 

to this issue and resolved to carry forward this agenda. 

Hon. Kalyan Singhji has expressed concem about the 

condition of women. I would like to point out to him that 

the EGS programme being implemented in Maharashtra 

is also known as a programme formulated for the benefit 

of women as fifty percent of the beneficiaries under this 

programme are women. I would like to assure him that, 
maximum benefits would be gained by more and more 

women under this programme too on the lines of EGS 

programme. The Council for employment Guarantee in 

Centre and the States has provided for 33 percent 

reservation for the Scheduled Castes and the Scheduled 

Tribes and 33 percent reservation for women. It is a day 

of great pleasure for me. I would like to thank Shri 

Raghuvansh Prasad ji and Shri Kalyan Singhji for the fact 

that at last the backward section of our country has been 

given recognition and it has been brought under the 

purview of such programmes. I still remember that my 
respected father had presented a demand for this sort of 

scheme before this very House 25 years earlier in the year 

1980. At the time the Charnbal area in Gwalior, Madhya 

Pradesh was a dacoit-infested area. Today, I am happy 

because this scheme would not only generate means of 

employment in my constituency but would also give rise 
to permanent means of employment and would· bring about 

a substantial improvement in the economy of the 
constituency . 

. {English] 

18.00 hra_ 

In conclusion, Mr. Chairman, Sir, I would like to state 
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that neither high growth nor sound public finance coupled 

with the booming stock market is the requirement today. 

What we need is a stable livelihood for the vast majority 

of our citizens, which must be given the highest priority. 

In four to five years, if this programme does work and I 

am. sure it witl, it will give close to four crore families an 

income Increase of close to Rs.10,OOO per annum. For 

them, Mr. Chairman, sir, this will make a difference between 

the anxious days and secure lives. The reality of the 

economic scene, Mr. Chairman, Sir, is that it is India 

Awakening a~ not India Shining or Feel Good. By 

emphasising the latter, the NQAGovernment played a 

cruel joke on the poor, the socially deprived and the 

cruelly indebted. The UPA Government stands here today 

to right those wrongs, to re-define the priorities of 

growth, to remove the burden of yoke from the poor and 

to lead India once again into a determined and proud 

future. 

I now end in my father's words, Shri Madhavrao 

Scindia's words, that sliH rings through: 

"The country must be told that there is a plan of action 

and that there is light at the end of the tunnel. They 

must be assured of a bright future, especially our 

economically weaker sections and the millions that still 

live below the poverty line. They must never be lost 

sight of." 

The Bill, Mr. Chairman, Sir, is one of the most - I 

repeat, this is one of the most - significant legislation to 

be passed in this country after IndependJnce which will 

go a long way. It will go a long way in bridging the gap 
between the political equality and economic equality. 

[Translation] 

This Bill would bring about balance between the 

concepts ofpotitical and economic equality. In conclusion 

I would only say this: 

'ki door kama. hai har ghar sa hamen abJ:lavon ka 

andhera, 

dekar rozgar wahan hum layenge ummeed aur aman 

ka savera! 

SHRI KHARABELA SWAIN (Balasore) : Thank you very 

much for your highly political speech. 

[Translation] 

MR. CHAIRMAN : The House is about to complete 

nearly four hours' of discussion on this important Bill. If the 

House is ready or amendable to take the discussion 

forward then the time of the House may be extended by 

one hour. 

SEVERAL HON. MEMBERS : Mr. Chairman, none of 

the Members is ready do· this. It is Raksha Bandhan 

tomorrow. Everyone wants to go. House may be adjourned. 

SHRI RAVI PRAKASH VERMA (Kheri) : Mr. Chairman, 

zero hour has yet to take place. 

MR. CHAIRMAN: 37 Hon. Members have given notice 

for discussion on important issues. 

[English] 

SHRI KHARABELA SWAIN : Sir, we can have it on 

Monday .. . (fhterruptions) 

SHRI BRAJA KISHORE TRIPATHY (Puri) Let us 

conclude, Sir ... (lnterruptions) 

[Translation] 

MR. CHAIRMAN : If the House does not concur then 

Zero Hour may be started. 

SEVERAL HON. MEMBERS : Yes, Zero Hour may be 

started. 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRf BIJOY HANDIOUE) : 

Sir, there are so many speakers. It will not be possible to 

finish H on Monday. So, let us extend the time for this 

discussion· by one hour. 
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[Translation} 

SHRI RAVI PRAKASH VERMA: Mr. Chairman, Sir, you 
may hold a discussion on the Bill till midnight on Monday. 
Please start Zero Hour now. 

MR. CHAIRMAN : Going by the sense of the House 

the members are not ready to discuss the Bill. Therefore, 

the Zero Hour may be started. The House is conducted 

by taking 'sense' of it so, we will start Zero Hour now. 

[TransIBtion} 

MR. CHAIRMAN: Shri Ramp LaI Suman - Not present. 

Shri Brajesh Pathak - Not present. 

Shri Vljendra Singh - Not present. 

SHAt SHAILENDRA KUMAR (ChaiI) : Mr. Chairman, 

Sir, I am grateful to you for giving me time to speak on 

this special mention. 

MR. CHAIRMAN: Please conclude within two minutes. 

SHRI SHAILENDRA KUMAR : Sir, It is impossible to 

conclude within two minutes as it is an important matter. 

Whenever I rise to speak you impose restrictions on me. 
Please, atleast let me make my point complete. 

MR. CHAIRMAN: A little while ago you were in a huny 

to go. Is that hurty over now? 

SHRI SHAILENDRA KUMAR : Sir, I had been to 
Mumbai in July and remained there from 16th to 18th July. 

We corwened a meeting at Bhiwandi. PowerIoom and 

handIoom wort<ers mostly from Uttar Pradesh live there. A 

large number of weavers from Jaunpur, Azamgarh and 
A8ahabad districts of Uttar Pradesh migrated to this place 

during the mutiny of 1857. In 1986 those .peopte ·had 

launched a movement in respect of some of their problema. 

I want to bring to your notice that at present aeven Iakh 

people 818 working in powertoome there. EaI1ier popuIa-

'ion of 8hiwandi was ten thousand but today the population 
of weavers has increased to fifteen Iakhe. Shiwandi rnaJkel 

is a textile centre where powertoms and handlooms are 

also in operation. 87 percent of textile even today is 

produced through powertooms and only eighl 10 nine 

percent textile is produced through handlooms. Tel(tiIe is 

produced mostly in Bhiwandi; Malegaon and Surat. But the 

condition of children of WOf1(ers there is miserable. 

Education and health facilities are not available for 

children there.. Weavers neither get any financial assis-

tance from banks nor any agency is providing any sort of 

assistance to them to carry on their occupation. In the last 

year's budget rupees five thousand crores were earmarked 

for the textt1e sector but nlill owners took the maximum 

benefit thereof and benefit of that allocation did not reach 

to the labourers of powerloorns and handlooms. It is the 

big corporate houses particularly Reliance and others else 

determine the price. I want to tell you that there is acute 

shortage of electricity which is the primary need of the 

industry. In thai area electricity is available for twelve hours 

only and there is complete Ioadshedding for the remaining 

twelve hours. Mehta committee, Abid Hussain Committee 

and GopaJ Singh commission were set up 10 suggest ways 

and means to remove the problems of the weavers over 

there but there condition has not changed at all. Excise 

duty was levied on textile which added to miseries of the 

weavers. 

Sir, through you I would like to demand from the 

Government to pay attention immediately towards their 

problems be it the problem of electricity or education of 

their children or health facitities for them or any other 

problem relating to basic amenities. Lakhs of weavers have 

migrated there from Uttar Pradesh and it would be better 

if the Govemment could improve their standard of living. 

With these words I conclude. 

SHRI DHARMENDRA PRADHAN (Deogarh) : Mr. 

Chairman, Sir, through you I want to raise an important 

matter here in the House. Sir, there are panchayats 

like Jarabagh, LariyapaH, Rangitlkra, Babuniktimal, 

Kabribahal, Mahulpali and Keshaibahal in Sabhalpur 

district and Pankadihi Panchayal in Sundargadh district of 

Orissa. 



421 National Rural'iEmployment SAAVANA27, 1927 (Saka) Guarantee Bill, 2004 422 

'More than -one hundred tribal women -have been 

brought to North India. A fraudulent agency going by the 

name of Ranchi Placement Service had advertised itseH 
as an agency providing free placement and employment 

in that area. in this manner this agency has brought more 

than a hundred tribal women to North India. They have 

been put .onvarious jobs in areas like Delhi, Chandigarh, 

Bhopal In North India. Their parents have registered a 

variety of charges against the agencies with the police. 
These girls have been brought here illegally by way of 

illegal trafficking of girls and have been forced to indulge 

in immoral trades. They hed been brought to be employed 

as domestic help or wort< as office attendants. But they 

have been employed for illegal and immoral works. 

Through you, I demand from the Union Govemment that 

it should direct the Delhi Police to rescue these girls who 

are in dire straits. 

Strict action should be taken against thecrirninals and 

agencies responsible for employing them in such trades 

and the6egirls .shouldbe sent back to their homes. 

[English] 

SHRI VARKALA ~ADHAKRISHNA'N (Chirayinkil) : Sir, 

1M 'traditional industries of Kerala, namely, coif and 

cashew, are facing a crisis. In these two small scale 
industries, 90 per cent of the woricers are women. Now we 

are living in an era of women empowerment. But 

unfortunately, all these women workers are thrown out of 

employment. When weare discussing the Employment 

Guarantee Bill, the plight of these workers occur to my 
mind. 

There is a long-standing demand to restructure these 

two industries to meet the challenging needs of globalisation. 
So, I would request the Central Government to sanction 

necessary aid or assistance for restructuring these two 

traditional industries, particularly the coir industry. An 
agitation is going on by the coir workers before the 

Government Secretariat, Trivandrum, Kerala. Their main 

demand is central assistance for restructuring the coir 

industry, so also most of the cashew factories are locked 
up due to non-availability of raw material and even H it 

is made avaUabIe, it is of a jvery high price. The situation 

has become very intense and most of the factories are at 

the verge of closure. 

So, I would request for the intervention of the Central 

Government in saving these two traditional industries 

thereby giving employment to six to seven Iakhs of women 

workers who are employed in these two industries. I expect 

that a very urgent decision will be taken by the Ministry 

of Small Scale Industries and necessary steps will be 

pronounced at the earliest. 

[Translation] 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad) : Mr. 

Chairman, about 45000 telephonic connections exist in 

Bokaro district in Jharkhand out of which 30000 are basic 

telephone connections and 15000 are mobile phone 

connections. Apart from these, there are 15000 applicants 

for mobile connections and 5000 for basic telephone 

connections in the waiting list which add up to a total of 

65000 connections. Despite the presence of 14 telephone 

exchanges in Bokaro district this has not been designated 

as a telecommunications district whereas other 

smaller districts have been declared as telecommunica-

tions districts. Ever since 1985 Bokaro fulfil all the criteria 

for being declared a telecommunications district. The 

consumers and the functionaries of the districts have to 

take rounds of Dhanbad because this district does not 

have the faculties associated with a telecommunications 

di:3trict. I dernand that the government designate Bokaro 

as a telecommunication district at the earliest in public 

interest. 

[English] 

SHRI SUNIL KHAN (Durgapur) : Sir, I stand here to 

draw the attention of this august House on the occasion 

of the centenary year of the historical anti-Partition of 

Bengal Movement that is called as the first National 

Movement during the British Raj. On 19th July, 1905, the 

British Government resolved that partition of Bengal would 

be effected and Bengal was ultimately partitioned on 16th 

October of the same ~ar. 
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As a result Bengal was divided into four States, Bihar, 

Assam, Orissa and Tripura Hills. Again during Indepen-

dence. Bengal" was divided into East Pakistan and West 

Bengal. The educated Bengalis felt that It was a deliberate 

blow inflicted by Lord Curzon on the national conscious· 

ness and growing solidarity among the Bengali-speaking 

population. Leaders like Sanjivani gave a clarion can to 

the people to boycott British goods, observe mourning and 

sever a" contacts with the official bodies. In a meeting held 

at Kolkata on 7th August 1905, a Resolution was 
unanimously passed calling the countrymen to abstain 

from purchasing British products till ·Partition Resolution· 

was not withdrawn. Stalwarts like Dwijendralal Roy, 

Rajanikanta Sen and Rabindranath Tagore came down to 

streets opposing partition of Bengal. 

In the sequence of patriotic movement, the world· 

~ poet Rabindranath Tagore conferred a new theme 

of brotherhood, love and peace among a" the Indian 

Communities with Ra#csha Bandhan and had spread the 

idea of broader sense of unity, nationalists secularism and 

above all humanity as well as to protest against hostility 

and convnunal game of British Raj. 

In response, people came out of their houses in 

thousands and crores in his support. Rabindranath's 

famous song. ·Let Bengal's water, air, fruits be one and 

blessed. 0 Lord" , was composed and chanted by 

everybody. Folk poet Mukunda Das moved from village 

to viHage calling upon women to throwaway the 

bangles made by British companies. Women 

observed mass fasting, boycotted coo~ng and offered puja 

to Mother India. The movement turned to be a mass 

movement. 

In commemoration of' Centenary of ~ti Partition 

of Bengal Movement, I urge upon the Government to 

issue a commemorative stamp and first day cover 

... (Interruptions) 

M~. CHAIRMAN : Nothing win go on record, except 

Shri Rewati Raman Singh's speech. 

(Interruptions)" 

(Trans/ation] 

SHAI REWATI RAMAN SINGH (A"ahabad) : Mr. 

Chairman, Sir, I would like to thank you for giving me time 

to speak. It is a serious issue that fatal diseases like 

Cancer, AIDS, heart attack and kidney failures are claiming 

the lives of the poor in the country. Thousands die of such 

illnesses in our country. Sir, the biggest reason for this is 

the prohibitive cost of medicines which are out of reach 

of the common man and the needy persons are unable 

to afford treatment for themselves. The Rural Employment 

Guarantee 'Bill has been presented recently and it is my 

desire that similarly a National Fund should be· set up by 

the Government which would serve to reimburse the entire 

cost of tteatment of such serious diseases to the hospitals 
in the case at needy people. consequently, thousands of 

poor people, who would otherwise have died for lack of 

medicines, would be able to get treatment for themselves. 

I would like to request you to urge the government to give 

consideration to this suggestion "and take positive action 
in this legard. 

SHRI GIRDHARI LAL BHARGAVA (Jaipur) : Hon. 

Chairman, Sir, there is a tiny village in my constituency 

called Dhanakya; Pandit Deendayal Upadhyaya was bom 

on 25 September 1916 in Station Master's quarter .No. T· 

10 situated at Dhanakya Railway Station. Till he was of 

fIVe or six years of age Shri Upadhyaya p stayed at this 

place and was educated here. The Pandit Deendayal 

Upadhyaya Memorial Committee and myseH would like to 

present the demand that the name of this railway station 
be changed to Pandit Deendayal Upadhyaya. Puram 

Railway Station which would also be a matter of pride for 

the local residents. The name of Dhanakya holds no 

historic Significance and nor does any histOrically 

acclaimed person have any cQnnection with this name, 

·Not recorded. 
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Mr. Chairman, Sir, I earnestly request the central 

Government to IdndIy rechristen the Dhanakya railway 

station as Pt. Deendayal Upadhyaya raHway Station as 

2SthSept. is being celebrated as his anniversary. I, 

therefore, believe that the Central Govemment would pay 

attentiOn to it and act accordingty. 

SHRI SANTOSH GANGWAR ~Bareilly) : Mr. Chairman, 

Sir, the problem of officers and staff of the regional rural 

banks has been raised several times in the past Their 

place of posting normally remains in remote areas yet the 

anomalies in their pay scales persist. The Govemment has 

looked into the anomalies in the pay scales of bank staff 

and several problems have been resolved also and the 

bilateral pay pact reached with bank staff has been 

irilplemerrted in air the banks by the Central Govemment, 

however, 1ttis pact· has not been implemented in the 

regional rural banks owing to which there is wide spread 

resentment among the Regional Rural Banks staff and 

employees. 

Mr. Chairman; Sir. there are a total of 196 regional rural 

.banks in the country providing banking facility in the 

villages and the rural areas. The Bill which has been 

brought in the House for Consideration directly relates to 

it. I, therefore, request the Central Govemment that 

anomalies il'l their and other bank staff's pay scales should 

be immediatety rectified as the facilities available to 

other banks staff are not being made available to the staff 

and employees of regional rural banks. Therefore, the 

regional ruraJ bank staff and employees should get the pay 

scales at par ·with other bank's staff and· employees. 

, .. (Interruptions) 

MR. CHAIRMAN : Hon'ble Minister Sir, please listen 

to the request of honourable Member. 

SHRI SANTOSH GANGWAR : Mr. Chairman, Sir, I, 

through you would like to draw the attention of the 

Govemment to the prevailing anomalies in the scales of 

pay of the staff and officers of the regional rural banks and 

request ~ Govemment to ensure payment of wages to 

the staff and officers of the RABs eqwill to that of other 

banks staff and employees. I would request you to kindly 

bring it into the kind notice of honourable Finance 

Minister. 

SHRI GIRDHARI LAL BHARGAVA : Mr. Chairman, Sir, 

associate myself with the issue raised by honou.rable 

Member, Shri Santosh Gangwar and would also request 

the honorable Finance Minister to grant pay scales to the 

staff and officers of RRBs equal to that of other bank staff 

and officers. I would also request him to kindly rise and 

say few words here in the House. 

MR. CHAIRMAN : A minister can not be forced for it. 

Shri Bhargava ~, please take your seat. 

SHRI HANSRAJ G. AHIR (Chandrapur) : Mr. Chairman. 

Sir, I, through you, would like to draw Government's 

attention to Coal India's production and supply system and 

would Jike to say that arbitrary and flawed system is being 

followed. The Ministry of Coal supplies coal to power plants 

and tiny industries but the Ministry has recently adopted 

'e' auction system under which· coal is being auctioned. In 

our country, tiney industries and electricity boards an! 

demanding coal but instead of supplying coal to them. the 

coal is being auctioned which is not fair nos is it proper 

for economic upliftment of the country. Auctioning of coal 

is not justified in view of acute shortage of coal in the 
country. This is fraud against tiny industries and power 

plants. 

That is why the industries have been getting closed 

and the power generation in the' power houses has come 

down. I, therefore, request the Hon. Minister. through you 

that the 'e' auction system for coal should be dispensed 

with forthwith so that enough quantum of 'coal supply could 

be ensured to the power houses of the country and small 

scale industries could get coal. I am arguing to discontinue 

this system because the smaU industries of the country are 

getting coal from the retail market at the· higher rates 

thereby affecting the small industries of the country. 15 to 

20 percent of the people of the country are getting 

employment through these small industries. Therefore. 

these industries need protection. I, therefore. request the 
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hon. Minister to supply coal industrieS and power houses 

at the mill rate. 

Mr. Chairman. Sir. I also want to draw the attention of 

the hon. 'Minister. through you towards another decision. 

Coal India has formulated a policy which envisages 

assigning the captive mining· work to the private parties 

for extraction of coal on the plots and under this policy 

plqts are being given to the private parties for the extraction 

of coal. These plots are being given to the private 

companies which include steal plants. cement plants and 

power generation plants. for the captive mining. 

I have seen thalmany blocks have been given to the 

people in .the.private sector. where there is no steel or 

cement industry and .power is also not being generated. 

As a resutt of that the State Govemmentshave put their 

demand for coal for the Etectricity Boards and the power 

generation of 1he Electricity Bo8fds has come down as they 

have not .been allotted captive blocks. I want to submit that 

both these policies relating to blocks have proved 

deceptive toinclustries requiring coal. And I have doubt 

that there has certaintl been corruption at the Secretary 

level or at the Chairman level of Coal India Ltd. Therefore. 

there is a need to investigate into the matter and to 

immediately change the said poficy. 

(Eng/ish] 

SHRI ABOULLAKUTTY (Cannanore) : Mr. Chairman. 

Sir. I would like to invite the attention of this august House 

regarding the miserable plight of woOOng joumalists of 

India. Recently the 43rd State Conference of Working 

Journalists was held in my constituency which was 

attended by intellectuals. trade union leaders .and potiIicaI 

leaders etc. The Conference expressed much concern 

about outsourcing conttacI job and .retrenctvnents in 

newspaper publishing industry. 

Sir, the Fourth Estate being the pillar of democratic 

nation. it pains me to observe that the so called press 

madia .pretending to· be the saviour of democracy is 

trutingthe woOOng joumalistalike bonded labourers. We 

have.astrong Act called the Working Journalists Act. 1955. 

The -mostfBievam feature of ··the Working Journatista ·Act 

is the craationof •. WageBaard. Ttle Journalists Act has 
come into force 50 .years ago. Sir, I would urge the 

Government to take immediate action to create a new 
Wage Board for the Working Journalists including the 

Electronic Media which should be brought under the 

. pUTView of this board. Thank you, Sir. 

(TfJJnslation) 

SHRI PUNNU LAL MOHALE (Bilaspur) : Mr. Chairman, 

Sir, I want to draw your attenti.on towards the declin~ in 

population of Chhatisgarh as per the census. Chhatisgartt 

is a new state carved out of Madhya Pradesh. The 

delimitation work begun there after the formation of the 

State. I would like to give some figures from Chhatisgarh. 

There are 90 assembly seats in and 11 Lok Sabha seats. 
Chhatisgarh state out of 11 Lok Sabha seats 2 are 

reserved for the scheduled castes 'and 4 for -the scheduled 

tribes. Out of 90 B888mbty seats. 10 are' reserved for 

scheduled castes and 34 for 'theschedute 1rIbes. 

Delimitation is being done like this. 

I would like to explain that before the delimitation, as 

per·the 191 census the population of the scheduled castes 

in Jaspur of Cbhatisgarh was 47012 'which has come down 

to·36400 in 2001. The growth rate of population· is minus 
22.iS7 ,parcent in 2001 as compared to the 1991 census. 
similarly. as-perthe1991 census, the population of the 

STs was 4.94,29,092 and it was 4690063 as per the 2001 

census which is + 9.52 per cent as compared to 1991. The 

population of the general category which was 18025 in 

tho) 1991 census has gone upto 236807 in the 2001 

census, this growth is +31.38 percent. The number of SCs 

was 8433 in the 1991 census, and this number was 3867 

in the 2001 census which is miNJS 53 percent i.e. a total 

decline of 64.5 percent. But as forSarguja, I would like 

to say that there has been a decline in the papulation of 

theSCs and general category population as. well. For 
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example, as per the 1991 census, the number of the ses 

was 897211 and this number if 1076669 as per the 1991 
census. The growth rate of SC's population had been 20 
percent in· 2001 as compared to 1991. Similarly, the 
population of general category people was 609240 in 
1991 and this has gone up to 800588 in 2001. The growth 

rate in lhe2oo1 was 31.41 percent as compared to 1991. 
... (lnterruptions) 

MR. CHAIRMAN : Please come to the point. do not 
quote figures. 

SHRI PUNNU LAL MCHALE· Sir, I would like to 
request you ... (Interruptions) 

MR. CHAIRMAN : Do not tell me. The hon. Minister is 
present here. so tell him your problem. 

SHRI PUNNU LAL MOHALE : Sir, I would like to point 

out to the hon. Minister, through you that in the on-going 
dernnitation exercise, five scheduled castes and scheduled 
tribes Assembly seats are being reduced and similarly one 
Lok Sabha seat i each . category is also being reduced. 
Keeping in mind the condition of the people of those 
categories, this is injustice towards the people of that area. 
Chhattisgarh Slate has been formed for the development 

of Scheduled Castes and Scheduled Tribes. The delimita-
tion is being. carried out on the basis of false census 
figures. These census show the number more in 1991 and 
less in 2oo1 ... (lnterruptions) 

(English] 

MR. CHAIRMAN : Please take your seat. 

(Translation] 

SHRI PUNNU LAL MOHALE : Consequently, there is 
some irregularities are taking place in the demarcation of 
seats in the Bastar, Jaspur, Sarguja and my parliamentary 
constituency area .. . (Interruptions) 

(English] 

MR. CHAIRMAN : Please take your seat. I am not 

allowing you; 

(Translation] 

MohaIeji, please sit clown. Shrimati Sangeeta Kumari 

Singh Ceo. 

SHRI PUNNU LAL MCHALE : I would like to request 

that keeping the interest of the Scheduled Castes and 

Scheduled Tribes in mind another census, besides the 

2001 census, be conducted and the delimitation exercise 

be stopped .. . (lnterruptions) 

(English] 

MR. CHAIRMAN : Nothing will go on record. 

(Interruptions), 

18.32 hra. 

(II) Re: Alleged Illegal sale of rifle cartridges from 

ordnance Factory. Bolangir. Orissa 

(English] 

SHRIMATI SANGEETA KUMAR I SINGH DEO (Bolangir) : 

Sir, I would like to draw your attention to an important 

news item published in the Bhubaneswar Edition of the 

Indian Express dated 2 August. 2005 titled "The Enemy 

Within". Now, this article pertains to the goings-on in the 

Ordnance Factory in my parliamentary constituency. This 

Ordnance Factory is located at Badmal in Saintala in 

Bolangir District. Sir, a few years ago. several Bofors shells 

were found lying on the roadside between Raipur and 

Ourg which were meant actually for the Ordnance 

Factory at Badmal. This time 3O-mm rifle shells have been 

found lying on the roadside as they feU out of two 

gunny bags which were being carried by a kabariwala or 

a scrap-dealer on a cycle. I have the FIR and the news 

item also with me in case anybody is interested to sea 

them. 

"Not recorded. 
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The matter which really needs to be investigated 

is how these 3O-mm rifle shells have been sold as 

scrap by top officials of the Ordnance Factory in badmal. 

After the arrest Of one person or after the FIR was 

lodged, the entire OntrUtnce Factory officials have gone 

into a tizzy trying to hush up the entire matter. Now, I would 
like to make a point here that at a time when terrorism, 

naxaI and Maoist jactivities are on the rise in the 'COuntry 

and the. country's security is in question, then these 

Ordnance Factories which are meant and which do 

produce ammunition for the Armed Forces are selling the 

same ammunition shells as scrap. Can the security of 

the country be really safe in the hands of the 'enemy 

within'? 

I would like to request, through you, Sir, to the hon. 

Defence Minister to take note of the serious nature Of the 

incident which has occurred, and a high-level Committee 

should be constituted to enquire into· . this absolutely 

appalling and shocking·case of corruption in Badmal 

Ordnance Factory and stringent action should be taken 

against the traitors within. 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE 

MINISTRY OF PARliAMENTARY AFFAIRS (SHRI BIJOY 

HANDIOUE) : Sir, I shan look into the matter and get back 

to her. 

[Translation] 

SHRI HARIBHAU RATHOD (Yavatmal) : Mr. 

Chairman, Sir, my constituency, Yavatmal, is quite big but 

receptivity of Doordarshan programmes is very poor in 

that area. It also has many tribal areas. The frequency 

Of Akastwani Relay Kendra is also low. I would like to 

request the government. through you, to increase the 

frequency of Doordarshan Kendras and Akashvani in that 

area. 

[English] 

°SHRI M. SHIVANNA (Chamarajanagar) : Mr. Chair-

man, Sir. the entrance examinations conducted by the 

State Education Boards and the Centre· have create a lot 

Of problems, not only to the students but also to the parents. 

In fact. the entrance examination for Engineering. Medical. 

and Architecture is still going on. Casual round of 

counselling has not yet started. The entire process of 

cc.unselling and tests takes about six to eight months. the 

marks obtained in the 12th Standard examination have 

been completely ignored. 

The hon. Chief Minister of Tamil Nadu, Ms. Jayalalitha 

had cancelled the CET in Tamil Nadu. Now, the Tamil 

Nadu Govemment is planning to take over an the 

private engineering and medical colleges. Similarly, in 

Kamataka and Maharashtra and other States, the private 

engineering arK! medical colleges are not. meant tor 

the middle class and lower middle class families. 

Corruption is also rampant. CET question papers and 

liT Entrance Exam papers are available before the 

actual test for a very high price. Middlemen are minting 

huge money . at the cost of .poor students. This 

has adversely affected the future prOSpects of students 

hailing from SCs,STs, OBCs and other backward 

and downtrodden communties. " is high time that . 

Centre should intervene immediatefy in this matter and find 

out some viable solution for this malaise before it is 100 

late. 

My prayer, therefore. to the hon. HRD Minister is to 

take urgent remedial steps to right the wrong by aboHshing 

the CET which· has become a major obstacle for the 

students from SCs. STs, OBCs and other communities to 

compete for the admission in professional colleges. The 

marks scored in the 12th examination alone should be 

taken into consideration for admission to all the profes-

sional and educational institutions which has been the 

case since long. 

"Translation of the speech delivered in Kannade. 
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(Translation) 

MR. CHAIRMAN : Shri Baithaji. you have given 

notice on three issues but as per rules you can raise 

only one issue. Please make your submission in one 

minute. 

SHRI KAILASH BAITHA (Bagaha) : Mr. Chairman. Sir. 

there is no constitvent college in the lok Sabha 

Parliamentary Constituency of Bagaha in Bihar. A private 

college was being run by the public in that place. Now. 

this pface is being utilized as a police cantonment for the 
last one year and the )lIege has been shut down. In spite 

01 the complaints made with .Iocal officers. police has not 

been shifted from the~_ 

I would like to request the House through YOIl that the 
police force should be removed from that place and the 
college be restarted so that the students are enabled to 
carry on with their studies smoothly. 

{English] 

MR. CHAIRMAN : The Hou:.e now stands adjourned 
till 10.00 a.m. on Monday. August 22. 2005. 

18.39 hrs. 

The Lok Sabha then adjourned till Eleven 01 

the Clock on Monday. August 22. 20051 

Sravana 31. 1927 (Sakal 
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